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LOK SABHA DEBATES

LOK SABHA

Monday, December 16, 1974/Afifraha- 
yatia 25, 1896 (Saka)

The Lok Sabha met at Eleven of the 
Clock.

[Mr Speaker m the Chair1

ORAL ANSWERS TO QUESTIONS

Irrigation Projects In Krishna River 
Valley

•474. SHRI P. R SHENOY: Will
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether Government of Karna
taka has approached the Centre for 
assistance to complete the irrigation 
projects in Krishna river valley;

(b) if so, the names of these projects 
and the estimated ccvt of each pro
ject and the amount spent so far on 
each of them; and

<c) what is the nature of assistance 
that would be offered by the Centre 
to complete these projects without 
further delay?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
#*NGH): (a) to (c). A statement it 
laid on the Table of the House.

statement

(a) No, Sir.
(b) Does not ariae. 

m x  L.S.—1.

2

(c) Irrigation is a State subject and 
funds for the execution of irrigation 
projects are provided by the State 
Governments within the framework of 
their overall developmental plans. 
The Central assistance to the Si ate 
Plans is given in the form of block 
loans and grants, not related to **ny 
individual sector of development or 
project

SHRI R P. SHENOY: Though the 
dams have been put up across the 
Ghataprabha and Malaprabha river, 
so far no work has been taken up for 
the construction of the right bank 
canal of Ghataprabha and left bank 
canal of Malaprabha Also, the dis
tributaries work either for the left 
bank canal of Ghataprabha or right 
bank canal of Malaprabha. Dams are 
being put across the Upper Krishna 
river but these are coming up glowly. 
As a result, the State Government has 
spent more than Rs. 10 to 15 crores 
in the last 5 to 10 years but there is 
no irrigation in the locality. In view 
of th»s, may I know whether the Gov
ernment will at least increase the 
grant and block assistance under the 
Fifth Five Year Plan for the State 
of Karnataka?

SHRI KEDAR NATH SINGH: As we 
all know, the irrigation is a State 
subject. The Centre is not expected 
to interfere in the overall plans of the 
State Governments. The State Gov
ernments are to allocate funds accord
ing to the priorities and, therefore, it 
is upto the State Governments to 
manage it.

SHRI P. R. SHENOY: My question 
has not been answered. My question 
was as to whether the Central Gov
ernment will give any lumpsum grant 
for the river valley projects in the 
State of Karnataka in view of the tac*
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that all the river valley works arV* 
pending execution for want of funds.

SHRI KEDAR NATH SINGH: At 
this stage, the Centre is not in a posi
tion to consider this aspect because it 
is upto the State Governments to 
allocate funds according to priorities. 
I feel, if the State Government is ap
proached properly, they shall manage 
it

SHRI P. R. SHENOY: I want to
know whether th'e Government has 
any idea of forming the Kriskna Val
ley Authority similar to the Cauvery 
Valley Authority.

SHRI KEDAR NATH SINGH: i  
feel, it is a good suggestiea. But it 
is for the State Government !• agrefe, 
whether they want to form the Krishna 
Valley Authority like the Cauvery 
Valley Authority

SHRI S. B. PATIL: As far as the 
Upper Krishna project is concerned, I 
would like to know when this project 
was sanctioned and started and also 
what is the total expenditure incurred
On it

SHRI KEDAR NATH SINGH: As
regards the Upper Krishna Project, 
Stage I, the total estimated cost is 
Rs. 11,667 lakhs and the expenditure 
incurred m the Fourth Plan is 
Hs 1,744.16 lakhs.

SHRI J. MATHA GOWDER: I want 
to know whether tlhe Karnataka Gov
ernment need not take the concur
rence of the Centre even for irrigation 
projects that affect the neighbouring 
States.

SHRI KEDAR NATH SINGH: Nor
mally, they are to take the concur
rence of the neighbouring States.

SHRI P. VENKATASUBBAIAH: 
Sometime back, the hon. Minister of 
Irrigation said that to maximise food 
production, irrigation is the only ans
wer. In view of the fact that many 
of the projects on our major river*

•re being held up because of Inftr- 
State water disputes, may t  know from 
the hon. Minister whether an early 
action will be taken in regard to the 
settlement of the Krishna water dis
pute since the Karnataka Government 
has revised their stand and have 
agreed to appear before the Tribunal?

SHRI KEDAR NATH SINGH; As 
we all know, the Krishna water dis
pute has come to an end and the Tri
bunal has given its award. Some 
clarifications are being sought from 
certain States and they are under 
process.

Paddy procured by Tamil Nadu doriag 
Kharif Season

•476 SHRIMATI PARVATHI KRI
SHNAN- Will the Minister of AGRI
CULTURE AND IRRIGATION be 
pleased to state-

(a) how much paddy Government 
of Tamil Nadu procured in Kharif 
season; and

(b) the quantity of surplus paddy 
Government of Tamil Nadu could offer 
to the Centre?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE): (a) About 2.16 lakh tonnes 
of paddy has been procured by the 
Government of Tamil Nadu during the 
current Kharif season upto 6th Dec
ember, 1974.

(b) The Government of Tamil Nadu 
have not offered any paddy for the 
Central pool so far.

SHRIMATI PARVATHI KRISH
NAN: May I know whether, as a result 
of the failure the North-Kast Mon
soon, the estimated crop in Tamil Nadu 
is far below what usually is, whether 
there is an estimated shortage and 
whether the Government propose to 
extend any help to Tamil Nadu *g a 
result of that?
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SHRI ANNASAHEB P. SHINDE: At 
far as North-East Monsoon Is concern
ed, there has been an erratic behavi
our; the rains have not ben normal in 
Tamil Nadu. We are aware of that; 
we are watching the situation. X do 
not think we should take a very alarm
ing or gloomy view 0f things. If it 
comes to that, we shall try to extend 
the necessary help to Tamil Nadu.

SHRIMATI PABVATHI KRISH- 
NAN; May 1 point out to the hon. Min
ister that, already the Chief Minister 
in the Assembly has stated that, as a 
result of the failure of the Monsoon, 
there is a severe drought in Tamil 
Nadu and the estimated crop is less 
than what usually is. It is in that 
context that I have asked this ques
tion. I want to know whether it has 
been brought to the notice of the 
Centre, whether the Tamil Nadu Gov
ernment has appealed to the Centre 
for relief and if so, what are Govern- 
merft’s reaction to it.

SHRI ANNASAHEB P. SHINDE: 
The hon. lady Member knows much 
better than I that large areas of 
Tamil Nadu are irrigated areas. There
fore, even if thgre is a setback, it 
should not be so much and probably 
the Tamil Nadu Government and the 
Government of India would be in a 
position to face the situation in coope
ration with each other.

SHRIMATI PARVATHI KRISH- 
NAN-1 know that some areas are irri
gated areas, but there are large areas 
which are not irrigated. The Tamil 
Nadu Assembly has ben seized of this 
subject for the last one week; it is 
appearing in the press. The Chief Min
ister has appealed to the Centre. What 
is the reply that he is giving? I am 
well aware of the position there.

MR. SPEAKER: This is Question 
Hour, not a debate.

Mr. Kiruttinan.

SHRI THA KIRUTnNAN: During 
the last year and the year before last, 
when there was surplus in Tamil 
Nadu, it was able to give to much of

paddy and rice to the Central Pool a* 
well as to the other State Governments 
a8 the Centre wanted. Now there i8 
a serious shortage of rice and paddy 
and other foodgrains there. May I 
know whether the State Government 
has brought to the notice of the Cen
tral Government the problems and ha* 
approached them for any help and if 
so, what is the reaction of the Gov
ernment of India to it’

SHRI ANNASAHEB P. SHINDE: 
The State Government is in touch 
with us v e r y  much on this issue. They 
have been bringing to our notice the 
problems of Tamil Nadu as a result 
of the erratic behaviour of the North- 
East Monsoon.

SHRI C. T. DHANDAPANI: The 
State Government has estimated  ̂ a 
shortage of eight lakh tonnes of rice 
in Tamil Nadu. As the Tamil Nadu 
Government has stated in the Assembly 
and in the press, there is a drought 
situation prevailing in ail the districts 
in spite of the irrigation facilities pro
v id ed  in Tamil Nadu. May I know 
whether the Government of Tamil 
Nadu has requested the Central Gov
ernment for help for relief work to 
the tune of Rs. 5 crores and if so, what 
is the reaction of the Government to 
it?

SHRI ANNASAHEB P. SHINDE: I 
seek your protection, Sir, because the 
main question relates to procurement 
of paddy »n Tamil Nadu and I am 
being asked about drought relief.

MR. SPEAKER; The next Questio*.
Canal Project
4 *

•479. SHRI R. S. PANDEY:
SHRI M. RAM GOPAL 

REDDY;
Will the Minister of AGRICULTURE 

AND IRRIGATION 
be pleased to state:

(a) whether Government propose to 
revise the second phase of the Rajas
than Canal Project; and
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(b) if 4o, the reasons therefor?

° EPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH): (a) and (b). A statement is 
« id  on the Tab]e of the House

Statement

(a) and (b). The National Commis
sion on Agriculture in 'their Interim 
Report on Desert Development have 
proposed recasting of the Stage—II cf 
Rajfesthan Canal Project to exclude 
unsuitable areas, bring more areas 
under lift irrigation and alter cropping 
pattern for more fodder crops with a 
view to immunising the desfert areas 
and to protect maximum number of 
people against the ravages of rccur- 
rmg droughts. The State Government 
is thinking of constituting a study team 
for undertaking technical and econo
mic surveys of the proposals.

SHRI R. s. PANDEY: The state
ment of the hon. Minister states:

“The National Commission on 
Agriculture in their interim Report 
on Desert Development have pro
posed recasting 0f the Stage—II ot 
Rajasthan Canal Project to exclude 
unsuitable areas___”.

I would like that the statement had 
given mote details as to how much 
area is going to be covered at the 
Stage—II, what the interim report 
says, etc. Such comprehensive details 
are required, in the absence of which, 
it is very difficult for us to put ques
tions.

MR. SPEAKER: He has taken note 
of what you have said___

SHRI KEDAR NATH SINGH:..and 
have given maximum information 
available. The project comprises of 
t\7o Stages. I feel that thfe first stage 
consist); of the construction of a feeder 
canal upto 315 km and the Rajasthan 
Main Canal is of 399 km and the Sec- 
aflid Stage comprises of 273 km.

Now, there is a proposal by the 
National Commission on Argiculture 
for recasting the Stage—II of the pro
ject. The Centre has approached the 
State Government and a meeting was 
held in Jaipur and they decided to 
recast it after getting certain more 
data and investigation. For that, the 
Centre has already approached them 
for setting up a committee. The Ra
jasthan Government is, therefore, set
ting up a committee to go into the 
details to see whether recasting is 
possible or not.

SHRI R. S. PANDEY: The hon. 
Minister said that the National Com- 
mision on Agriculture has made an 
interim report suggesting recasting 0f  
the Second Stage and for that, they 
are going to meet in Jaipur and that 
a committee will be appointed and 
that the report will be placed later 
on. I would like to know whether 
any time schedule has been fixed for 
all these stages.

SHRI KEDAR NATH SINGH: Nor
mally, there is no time schedule fixed. 
But, as I have already said, it should 
not go beyond a year.

MR. SPEAKER: Shri Ram Gopal 
Reddy.

SHRI M. RAM GOPAL REDDY; I 
do not want to put any question.

MR. SPEAKER: Is it out of frus
tration or satisfaction?

xm  : TTW f* ^  V 
v  v t  *  «nrrtrr $ f t  i

STFfnT ̂ T̂ TT |T fa *faFfr V *RT 
*rr srfatfR

ssft fcm: fa* ; w p V
wifoRT fvm  % stani vi \

SHRI S. A. KEDAR: The Rajasthan 
Canal Project was expected to have 
been completed many year* ago and 
we have been hearing it for the la*t 
so many years. We were also assured 
that once it wa# completed, Raj*rth*e
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would become the granary of India. 
Now, in view of the food shortage in 
the country, would it not be advisable 
that aome quick action is taken to see 
that the work is taken up on a war 
footing and the canal completed 
early?

SHRI KEDAR NATH SINGH: We 
are aware of the difficulties and we 
have, therefore, allocated more funds 
this year in ttoe coming Plan tBt thia 
canal.

DR. MAHIPATRAY MEHTA: Ac
cording to the original plan, this canal 
was proposed to be extended to the 
Port of Kandla to give an opening to 
the sea for the States of Rajasthan 
and Punjab as also for defence pur
poses. Now, I would like to know 
whether they are going to stick to the 
original plan or are they going to re
vise it?

SHRI KEDAR NATH SINGH: As I 
had explained ear* ter, recasting is al
ready in process and it depends on the 
availability of water—ho^ much water 
will be available for this canal There
fore, at this stage, it cannot be said 
whether it shall be possible to connect 
it with the sea .
(Interruptions).

MR. SPEAKER* Order, please. Kind
ly keep sitting.

Now, we move on to the next ques
tion.

on Dealers in Essential Commo
dities in Delhi

•482. SHRIMATI SAVITRI SHY AM: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to atate:

(a) whether the enforcement staff 
Pi Delhi Administration had recently 
raided the premise* of nearly 194 
licenced dealers in eswntiai commo- 
ditiee tuch at Pair Price Shop owner*, 
«£*•* licences and bread dealers in 
OHM; '

M  It eixtame few **; s«d

<c) the action taken against them?

THE MINISTER OP STATE IN TH* 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P. SHNDE): (a) to (c): A statement i> 
laid on the table of the Sabha.

Statement

As per information made available 
by the Delhi Administration, 184 licen. 
cees/dealers were checked for detect
ing hoarding, black-marketing etc. 
during the period from 1 11.1974 to 
15.11.1974. Out of these irregularities 
were detected in 150 cases. Depart
mental action have b*-en taken in 138 
cases and 9 cases have been registered 
wider Defence of India Rules and 3 
under Essential Commodities Act 1955.

^ 3?pfr $  3TF- TT I  fnfT.- WK 

SHfn *  |  I «fY *T ~*$T  
$ fa  184 a  •’T
jpl aitfo: *TT STS*; *  r $ I $ 3  SMTP
^r-.-rfr «reHr ^ s. % i 
ffcre tr * s r r w  sr i;<rz 
s r  $  *f;r; hp o t  f^r»TTf
ST | Vt
«r?r<rr |  fsr?rrZ f e  sfW

OT fa# ^  % %iiX 
r*; f a  arrc f e r  $, fa  $

sftft syfenrr forr 3fmr 
| I W  *Tsfi ^PN.Tft w
u f wm hit | ? w r ^

3TR*crer *ft h*gt | fa  w  
%• % tr^psr % tp; jfrar
% UnSR f*WT> JTRT

% >5% vt «W?T, faRTO
f̂fFT t o r  I 5TTnnT f  fa

tR ^  fVTPfi 5RTT VCT f
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SHRI ANNASAHEB P. SHINDE: In 
the course of this year more than 9000 
raids were carried out. To blame the 
inspecting staff in a general way would 
not be correct If any individual cases 
are brought, we will take up with 
Delhi Administration. But by and 
large very large number of actions 
have been taken. Cases registered 
were 694. Cases in which licences 
were cancelled wore 53. Cases con
victed were 32. Case acquitted one; 
cases pending trial 487, cases pending 
investigation 106 and so by and large 
action has been taken in respect of 
these cases.

i f . r S #  %  f e V I 'E  9ft f '  f-»T

*i7 T r̂ |  #fvn sp« ft ft*’
V Ĵifr W fcFiTB Vt 3ft T* $

f*psr ft, aran*. fv  h r

1IV SRTT q?Fm £ Jtt ft I T̂TWVrft

$ £ i

SHRI ANNASAHEB P. SHINDE: I 
have already replied to that. If spe
cific cases are brought we shall take 
up with Delhi Administration.

SHRIMATI SAVITRJ SHYAM: He 
has not replied to my question.

SHRI ANNASAHEB P. SHINDE: 
Deforcement machinery works under 
Delhi Administration. I said we will 
take up with Delhi Administration.

aft * 5* 1*  : **T
5ffr wiswrft *r ft fv  f l w
f^ ff aft m x fe^wt % 
r fx  $ 9  &*r*ci ¥t w  * v ?  r f f w  
f/cftsrr ?wr fv  trffffcnra w t fa # *

? W n ^ r ’rWrmnr 
I  fv  faa* ?T>ft * t <WfT * WT ift* fvffsff

1
tr im  | f t  ¥tn# 

t o  % ortft «if*r tjfir t  wtf w f f

% «ft i qrafhcr irft
wsrrfoff *p farms o t  *rn3 m  aft- 
f t w f t w r  r w r  «i^ : f w r  o t  $  w  

^  * *  T t̂ |  «rftr 
eft f w f o #  w  %  * m r  s j s  v r #

9TT t  ?

SHRI ANNASAHEB P. SHINDE: I 
don’t think Delhi Administi ation has 
failed to take action. Of course, one 
may have a different judgment about 
the adequacy of action taken. That is 
a different matter. But if the hon. 
Member wants to make any specific 
suggestion we shall welcome it.

fftgre wwwt : sft <5fNr
q r  T&t ft, W  W r  *wniT

OTT*t ft ? fpwft Hi VtfK *iTT
qr 7 ?  1 1  o t  vr *7*  w t
?t 3F? hK fcqT % I *Tfaf?r
wpt % sflr |  f*,? f^ rt-
^  sttstt ?ftff $ *fr
ssr v r  ferr w r  
^ w r f t ?  VffwgtfaTH o t  
>̂T fw fw r  fV̂ TT ŜfrcfT ft ?

SHRI ANNASAHEB P. SHINDE: 
Sir, I shall take up the matter with 
the Delhi Aministration to keep up 
the tempo against the hoarders and 
blackmarketeers.

SHRI H. K. U BHAGAT: Sir, I 
would like to know from the hon. 
Minister if it has come to his notice 
that a very large number of people, 
particularly, the labourers, in Delhi 
who are living here for a long time 
do not get their ration cards or they 
have not been given any ration €ar<jk 
The procedure that it being adopted 
la very cumbersome. Has this come 
to the notice of the Minister? IX ngt, 
will he kindly look Into this to aee 
that thousands of these poor ptfltflft 
who sr» not gettng the fatten e o i  get 
them qiukkly?
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SHRI ANNASAHEB P. SHINDE: I 
*»ve all my sympathies  for  these 
underprivileged people whom the hon. 
Member is pleading for. But, my diffi
culty Is that in Delhi there are about 
five to 10 lakhs of bogus units. This 
is really posing a problem. If there 
•re genuine problems for the poorer 
sections of the society and if they can 
be brought to our notice, I shall take 
up the matter with the Delhi Adminis
tration.

SHEI H. K. L. BHAGAT: But no 
cards have been given to these people 
who are living here for a long time. 
Hundreds of them have met me; they 
are living here but the have not yet 
got their ration cards.

SHRI MOHANRAJ KALINGARA- 
YAR: Sir, the Delhi  Enforcement 
authorities have raided  about  184 
licensed holders for  the  essential 
commodities.  Some of their licences 
have been cancelled after  the raid 
while some of the licences have again 
been extended in certain cases  I 
would like to know wnat is the main 
policy of the Ministry in this regard— 
do they differentiate as between big 
blcckmarketeers and  hoarders and 
small ones? I want to know *hethes 
everyone of them is treated alike.

SHRI ANNASAHEB P. SHINDE: 
Of course, malpractices between the 
big hoarders and profiteers and small 
ones have to be differentiated. But, 
nobody—even a email fair price shop 
•wner—has any authority to commit 
irregularities or malpractices. There
fore, the law may have to take its own 
course against inybedy who commit# 
the breach of law.

far : 5PR $

* wrft | fa 1 *****

% is wwtm  i84%«t̂ r̂ 

ni faw n  iso fcftw 

t  w

I ?  <fp vMwmt—

W5̂*Tcwr<n#̂sreprt i £

f fa ŝr *>ff qr fww qr%

% fsrq srro *̂1 vr  | i

SHRI ANNASAHEB P. SHINDE: 
Because of action taken during the 
last few months in Delhi, I think the 
malpractices have gone down and the 
Delhi Administration have succeeded 
in reducing them. I cannot claim that 
these have been eliminated. That is 
not possible. This had a salutory 
effect en the prices and availability 
•f essential commodities in Delhi, x 
think that by and large this has help
ed in disciplining the trades.

«ft A*  ww : STPT  $

Pn fcTTO «r|rr  spnr vr 

 ̂ *rnr  TfT | fa zmt

^■OTfr ̂ ̂  *r

rjTsr sfcw r̂rt * i *

stfwt

irh fnt v*  sfrc  fa<r

*rr artor w m  | ?

^Rf qT ̂TTTcTT t 

fawr $ Hm  3TRTT I fa fRf%

t t ^  fa*

nz Kft vtf mr

SHRi ANNASAHEB P. SHINDE: 
Of course we shall seek the coopera
tion of the hon. Member and the pub
lic. This is not confined to Delhi alone. 
This is an all-India problem  in all 
metropolitan cities. In fact, the Delhi 
Administration is taking steps. la 
practice, this is found to be a very 
difficult proposition unless  there is 
public cooperation in the matter.
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1972-73

WWT

+

*48 3. «ft qnwrcm aitaft : 

*r* f*$rr* arnroqft:

W ffa  f*Wrf Jf̂t Vf ̂cTR 

Vt  f*T  V?*  fa:  :  (?p) 1972 —73 

% fc'T w*? wrnfin $fa wren vrf- 

 ̂ <rr *?s ffr<  «rvpcf jpt fa?,-f

VT  v*i jq ĵr  fe;«T  t,*(r  *-,;(

VTT | ; frV

(*3) “WhT XTSlftlT

fwrr to f / w  vr ?i*n?r-: f«n

Name of Si»«r

THE MINISTER OF STATS IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI  ANNASAHEB 
P. SHINDE): (a) and (b). A state
ment is laid on the Table of the Sabha.

Statement

(a)  The amounts reported to harve 
been actually spent by the State Gov
ernments out of Cential  assistance 
given to them as medium-term loans 
for minor irrigation and also the short
term loam released for  agricultural 
inputs under the Emergency Agricul
tural Production Programme, 1972-73 
are as follows. This was a  special 
programme sponsored by the Govern
ment ol India to meet the situation 
created by drought and no financial 
contribution from the State Govern
ments was stipulated.

(Rs. in crorcs)

Amount  Amount  Short-
approved actually  term
for minor  spent  loan
irrigation on minor  released
programme irriga-  for

tion  input*
program
me

1. Andhra Pradesh 9-865 * 397 13*50
2. A«*m 2 029 2 * 020(g) 2' 50
3-Bihar 17’728 17-728 7*00
4*Gujarat $■ OOO 5000 2-00
5-Haryana 12 000 12-000 O'10
6. Iluiutch; 1 Pradesh 0 500 0*325 O '35
7-Kerala 2' 500 2-500 X*J
8. Madhya Pi adesh 5-810 5*810 6-oo
9-Maharashtra 24-963 24-9̂3 X6-00
JO. Manipur 577 0-383 0*40
11. Mysore •  • 6-3*9 5 299 2-00
12.Nagaland 0200 0*200 0*0#
13. Oriss? . . . . 6-600 6*600 2*00
*4-Punjab 14-7*0 14-720*
15.Rajasthan 3-89* 3 ‘ 892 400
16. Tamil Nadu 3 820 2*990** 3*5*
*7-Tripura . 0229 0-229 0*20
18. Uttar Pradesh *0-750 20-750 MJO
*9.West Bengal 14*330 14 330 6 00

Total . 151*862 I4«I3« 999*1

Notes:—i5» Includes Rs. 32 lakhs for purchase of tractors and thresher*.

•Includes a  of Rs. *97 lakh* for construction of mbcwells in the border areas.

** Include* Rs. 20 Wkhs for purchase of tractors and threshers, 
tin ludea Rs. 17.60  under normal programme for all State*.
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(b) The objectives of the SAPP 

launched in the country to meet the 
situation created by the un-preceden- 
ted draught during 1972-73, were (i) 
to retrieve, to the extent possible, the 
apprehended loss of 15 million tonnes 
of foodgrains caused by the drought 
during the Kharif season end (ii) to 
increase the production of rabi and 
and cummer crops through implemen
tation of special minor irrigation prog
rammes and provision of enhanced 
short-term loan for purchase and dis
tribution of agricultural inputs.. The 
kharif production turned out to be 
only 44 million tonnes lower in 1972-
73 than in the previous year (1971-72), 
as against the initially feared loss of 
15 million tonnes. During the rabi 
season, the weather continued to be 
unfavourable. Thp output of wheat 
Was adversely affected by hot winds in 
some parts of North India during Feb- 
Mar. 1973 and the occurrence of rust 
disease. There was shortage of ferti
lisers, the reservoirs and tanks were 
dry, the water table in the dug-wells 
and tubewells continued to be low be
cause of the unprecedented unbroken 
droujyht, and there was shortage of 
electric power, mrtly because the re
servoirs feeding the hydel-generating 
stations were dry. The unbroken 
drought in the major rabi jowar grow
ing areas destroyed this crop almost 
in its entirety All these factors re
sulted in reducing the rabi production 
in 3972-73 by about 3.8 million tonnes 
from the previous years* level S h ic c *  
in actual practice the production did 
not register an increase, the question 
of indicating the value of additional 
production achieved as a result of the 
implementation of the EAPP does not 
arise. Nevertheless the irrigation faci
lities which had been created through 
implementation of the quick maturing 
minor irrigation schemes taken up 
under the EAPP have proved very 

f useful In providing irrigation to crops 
in the subsequent years.

WWW t f t  W W
rr  f if w «m ra  ffa  

w w rc <fw;T % b* v'vtt
*  ftawrr f  <*$! t at

w e r  ifwct fcw r 
T*r q r r f o f f *  vt"jt f ^ T 
*?T, 331 Vr t o  t

irijtaf if stfwrc fiwrr % vftx

W te v w w w  fa n  | :

“In no State was the EAPP target 
for increased production achieved."

«n«ft ScTnT ffPT f a  T %K * § *  *  ST#
v  its v ft  f f

^  trfer^: $
t& wt fa n  | irk  sntr 

fw r  §• 1 cTPTR g*r*T<rf
* ? t  $  i f f ,

cTf? ^  5ff<T «ff 7

t q ? r r  g r w  %  «i t s  -sft
*  arfk ^  m  *rr yp-ir 

t o  «rr ? ^  msnrnf n$r w r r  i

SHRI ANNASAHEB P. SHIND*: 
Sir, as far as the investment is con
cerned Ihon. Member is intelligent 
enough to understand that even nor
mally, under Plans, we invest muck 
larger amounts Annually, for ins
tance, we invest about Rs. 250-300 
croreg for minot irrigation and other 
things That dor's not necessarily 
mean that agricultural production goes 
up because there are large areas of 
our country which are umrngated 
where irrigation facilities are not there. 
If nature is not favourable, if there is 
failure of rain, if there is power shor
tage—these factors do come in—they 
adversely affect production. But, hon. 
Member should appreciate that In the 
drought year of I960, there was a set 
back in production of almost 15-17 
million tonnes. But, this time, the fall 
in production was only 8.2 million ton
nes. There has been gome production 
potential, which is getting built up. 
As far as State-wise production figure* 
are concerned, in some States produc
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tion has gone up. In *ome States, 
production has corns down. I can also 
give the State-wise information to the 
hon. Member. But, it will take the 
time of the House. I am prepared to 
furnish the statement to tbe hon. Mem
ber.

«m ro  Twr wtaft: ^
STTcT v r  f W T  ^ mT  I  f i ?  r ,<fT«TT<r 
S?fa ^cqKW

f t  *rf ^ r t
wmt w* ftw rf £  fasfP W
% arfaj ffifcr *rf pftfff gfarw 
t o  $  srcf ^  Ftf«rit v<?f q-
r̂fcT fw* f f  t  i” cfr ?rr?R

$  ^  ^  fcwrif t c  f*rr irk fto r  
*wr w  vr w  ^  «rr fv  6 i ^ F  
r&* urtt fafcr<r tfrfr, v f  q fcft; 
qvr3FJ*f V*€V ^  fTTTl *  
sr?«rar *r sfr w f a  firfVer 5 0 9 3  

|  tfrrrtf «t?r vpot ^rawr «wr 
t  ft? «rFiT *r
f f i w  «ft 1 w  *r o t  »*$ i  
VT W  3W *T cfT * fT  W T  tfF f  ̂ T-Tf 
7 3 - 7 4  *  o t  % v*r <r$r

5 ® wnrr | w ?  
<w v i  at f ®  *rarr«tw *  i fra *W  
% « w  3fr ?ft w$r fsrr #fv*f ^*r % t o  
* ?

SHRI ANNASAHEB P. SHINDE: 
Sir, political instability did affect deve
lopmental activities and I think hon. 
Member also concedes the position. In 
1973-74, there was substantial increase 
in production in Andhra Pradesh. That 
was not mainly becaure of this prog
ramme. Nature was also favourable 
send this programme made some con
tribution.

«fr V IT O  twr : fy w tf  
* t  6 i  %wr< q v f  v r  vr

Z v m y m l n

SHRI ANNASAHEB P. SHINDE: I  
have replied to that. Political insta
bility did affect this.

SHRI BISHWANARAYAN SHAS
TRI: Sir, the Minister has admitted 
that since in actual practice, the pro
duction did not register an increase, 
the question of indicating the value of 
additional product w-n achieved as a re
sult of the implementation of EAPP 
does not arise. He exptds that in
future years, it will give results. May 
I know, in view of the fact that Rs. 2, 
20,000 has been spent in Assam for 
minor irrigation, can he indicate how 
many tubewells have t>een dug in 
Assam?

As a result of non-productive re
lease of Rs. 151 crores, is there no 
likelihood of inflation in the country?

SHRI ANNASAHEB P. SHINDE: 
Information as to how many tubewells 
were sunk is not readily available with 
me, but with appropriate notice, it will 
be possible to give the figure. As for 
the amount spent, the necessary irri
gation potential has been built up in 
Assam.

SHRI BISHWANARAYAN SHAS
TRI: What about the unproductive re
lease of Rs. 151 crores?

SHRI ANNASAHEB P. SHINDE: I 
do not agree. This is a very productive 
and purposeful investment. Though 
there were some delays and difficulties, 
this adverse inference would not be 
correct.

PROF. MADHU DANDAVATE: The 
hon. Minister has mentioned in the 
statement figures for Maharashtra and 
Mysore. Incidentally, let m« tell him. 
that there is no State called ‘Mysore’. 
The name is Karnataka—I am not rais
ing the issue of a wrong statement 
under 115. In the written statement, 
he has said that for Maharashtra the 
amount sanctioned was Re. 24.96$ 
crores which was fully spent and for 
Karnataka it was Rs. 6.389 crores of 
which only Rs. 5.299 crores were spent.
Is it a fact that the entire ttnount
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sanctioned for Karnataka has not been 
spent because certain border areas on 
the border of Maharashtra and Kar
nataka remain under dispute and the 
State Government has been rather shy 
in spending the amount already sanc
tioned for those areas? jf this is hap
pening, will not the Centre step in and 
see that those amounts sanctioned are 
spent on those border areas, because 
it has been the consistent grievance 
Of the border people that these areas 
are neglected? Today there is a de
putation which has come to Delhi to 
point out the economic consequences 
of the pending border dispute. In 
view of this, will the Centre ensure 
that whatever is the amount actually 
sanctioned it is actually spent?

SHRI ANNASAHEB P. SHINDE: 
In the case of Karnataka, the full 
amount was not spent but whether it 
pertains to the border areas cannot be 
said. One cannot say whether the 
amount was to be entirely invested in 
the border areas, but I will find out 
where the investment was to be made.

PROP. MADHU DANDAVATE: I
have verified that is why I asked.

SHRI ANNASAHEB P. SHINDE: I 
am thankful to the hon. member for 
the information, but at least I have not 
this information.

i t  *  5 ® for tr* fiwrr «rr 
fv 40 5TTST Wn *T*ft $

vt fv  f f i W r v ^  vt 
I , at *  srbmrn sp t
vt $r ^  vrr vwsfiw
*ft # w sftar vt *fir w ft
# ftwr |  %fix irifim fosrr
t*ft^  vt* «rt3wrt ?
BttRI ANNASAHEB P. SHINDE: 

The original question is about the 
Emergency Agricultural Production 
Programme, but this is a different 

It tm  be a suggestion.

SHRI B. K. DASCHOWDHURY: 
There is no denying the fact that des
pite this heavy expenditure under the 
Emergency Agricultural Production 
Programme, in that particular year 
under the kharif crop the production 
was less to the extent of 4.4 million 
tonnes, as stated in the statement it
self, and in regard to the rabi crop, it 
is less by 3 8 million tonnes. The hon. 
Minister has said that in subsequent 
yeais it will give a better result. I 
would like to know whether duimg
1973-74, due to these Rs. 250 crores 
spent throughout the country, agricul
tural production has gone up.

SHRI ANNASAHEB P. SHINDE: In 
those years, because of adverse wea
ther conditions, it is well known that 
agricultural production did go down.

SHRI B. K  DASCHOWDHURY: 
What about the schemes?

SHRI ANNASAHEB P. SHINDE: 
It is very difficult to assess in relation 
to a particular scheme, but in the 
country as a whole, when we see the 
state-wise figures, we find that where 
weather conditions were adverse, there 
production has gone down where con
ditions were not adverse, there pro
duction has come up. So it is not enti
rely dependent on this programme. It 
is very difficult to make an assessment 
because statistical data are not main
tained on that basis.

SHRI SAMAR GUHA: May I known 
whether with regard to the execution 
of the emergency agricultural produc
tion programme, the Auditor-General 
had in his interim report indicated 
numerous irregularitiej in different 
States; particularly in the case ot Me
ghalaya in addition to other States? 
What are the findings of the Auditor- 
General? 1

SHRI ANNASAHEB P. SHINDE: 
The Auditor-General raised certain is
sues in his report. For instance, he 
raised the issue that expenditure in
curred on minor irrigation schemes 
undertaken before the 
of the programme on 10 August 19?f
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were debited to the emergency agri
cultural production programme. There 
are seven such points...

SHRI SAMAR GUHA: There are 
serious complaints against some Gov
ernment servants and he should in
form the House .

SHRI ANNASAHEB P. SHINDE: I 
shall lay a statement on the Table of 
the House.

iFRmW SpiT
sftfinMr qr *r<̂ *r,
vrfawfifi «rt«r*rr
^  «ft ft; % fa<r crtfjr-
VrTO* vfotm % W^rT
100 m m  ^  f^r s r m  1 f*r *wr 

5t **f w rsfr  vr w
T O  |  I t  «Tf[ 3TTnVT ̂ rT̂ TT £ ft?
*reft $ 100 sp̂ >? vrw sr?w
WWn V* *jf*TT I , 5TTf%

<f ft V T TTf^T- n̂ff *TR
w W t  sr.TPWR *rnrw
% f*r<j htk h*% 1

SHRI ANNASAHEB P. SHINDE: 
At one stage the Government of India 
were thinking of taking up special 
development programmes in areas
where the potential was the richest. 
Later on we found that the present
• economic situation and the finanical 
resources do not permit us and I do 
not think it will be possible to take up 
such a jjnrogramme now.

Falss Cropping

+
*460. SHRI P. GANGADEB.

SHRI SHRIKISHAN MODI:
Will the Minister of AGRICULTURE 

AND IRRIGATION be pleased to state;
(a) whether Agricultural Scientist* 

Irons foreign countries and Interna
tional Organisations met on the 30th 
September, W 4  la New Delhi to dis- 
stfes pulse e n w

(b) if so, whether problems relating 
to plant structure physiology «n4 
nitrogen fixation figured in the dis
cussions;

(c) if so, whether reasons for low 
yield of many pulse crops ware also 
discussed; and

(d) whether any guidelines for new
approaches to research in these eropa 
were also discussed and if so, facts 
thereof? ^

Statement
THE MINISTER OF STATE IN 

THE MINISTRY OF AGRICULTURE 
AND IRRIGATION: (SHRI ANNA
SAHEB P. SHINDE): (a) to (d). A 
statement is laid on the Table of the 
Sabha.

(a) Yes, Sir. The Technical Advi
sory Committee of the Consultative. 
Group on International Agricultural 
Research convened a working Group 
to discuss the Biology of Yield is 
Grain Legumes. Twenty Four scien
tists from different parts of the world 
met at the Indian Agricultural Re
search Institute, New Delhi from 
30th September to 4th October, 1974.

(b) Yes, Sir Plant architecture and 
its bearing on yielding ability, the 
physiology of flowering, fruiting and 
seed development, efficiency in photo- 
sjynthesis end distribution of the 
products of such photosynthesis and 
different aspects of nitrogen by grain 
legumes were among the topics con
sidered.

(c) The variation in productivity of 
grain legumes in various agr©-ecolo
gical regions of the world, experi
mentally as well as in farm practice, 
the reasons for such regional varia
tion as well as for the difference bet
ween yields on research plots and on 
farms and the relative yielding abili
ties of grain legumes vls-s-vis cere
als were among topics discussed

(d) Yes, Sir. The working grow
has pointed oat the concurrent **•* 
for and fundamental i m i *



2 f Oral Answer* AGRAHAYANA 25, im  (SAKA) Oral Answer* 26

In £hi« field and identified action need- 
er lo push up the production of 
grain legume* in the short term as 
well as serveral areas where more 
research is needed to overcome fac
tors limiting the productivity of grain 
legumes.

The principle conclusions and reco
mmendations of the working Group 
are:—

(I) Much hibher yields of grain 
legumes have been recorded from 
developed countries characterised by 
efficient agricultural management 
systems, as compared to yields obtain
ed in India and other developing 
nations, where these crops are gener
ally grown in low yield environ
ments and under poor management 
Also, grain legumes which have 
received more research attention 
show a better average yield than 
those wtiich have received less rese
arch support.

(H) The Group identified a wide 
gap between yields obtained in rese
arch stations and in farmers’ fields 
Among the important factors identi
fied as determining the difference 
between yield in research plots find 
in farmers’ fields were to the avail
ability of inputs, adequate agronomic 
management and the quality of seed, 
especially in respect of seed trans
mitted diseases. The Working Group 
fait that the scope for improving the 
production and productivity of pulse 
crop* with the already available 
know-how and varieties is immense in 
developing countries.

For bridging the gap between what 
is possible and what is being accom
plished, it was recommended that 
national Governments should develop 
appropriate package of services and 
of public policies to match the re
quirements of scientific package. 
Also, production oriented training 
eounwft should be organised for 
Held extension workera. A publica
tion indicating the extent of the 
“Accomplishment gap" in transferring 
known" knowledge to the farmers’ 
i«!4« may alio be brought out

(III) Towards bridging the gap 
between research and practice and to 
identify the socio economic factors, if 
any, impeding such technology trans
fer, the Working Groups has recom
mended that the Consultative Group 
should sponsor operational research 
projects covering whole villages or 
large areas m developing countries 
where grain legumes are important 
in human nutrition.

(IV) Several areas where more 
mission oriented research of a basic 
nature is needed in order to push up 
the ceiling to yields in grain legume 
beyond the highest yields currently 
obtained, when all constrains on 
inputs and management are remov
ed, were also identified. The scope 
and need for cooperative endeavour 
in this direction between national 
and international programmes as well 
as institutions in the developing and 
developed countries has also been in
dicated .

(V) The Working Group also reco
mmended that national Governments 
should aet up an independent moni
toring agency for ensuring that the 
bacterial cultures supplied to farm
ers are of good quality.

(VI) It was recommended that global 
responsibility for collecting germ 
plafsm and promoting relevant rese
arch may be assumed jointly by app
ropriate laboratories in developing 
and developed nations in collaboration 
with, international research Institu
tes The Indian Agricultural Research 
Institute may be one of the Institute* 
that may play a pivotal role in such 
work. **

SHRI P. GANGADEB: May know 
whether any hybrid seeds in pulses 
htave been developed and if so which 
are tfiose pulses where they have been 
developed and what is their yield 
as compared to the normal crop? «

SHRI ANNASAHEB P. SHINDE: 
There have been two major develop- 
tfaents in regard to pulses: short
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durataion crop and high yielding 
variety. In the case of moong, the 
baisakhi moong of short duration hias 
been satisfactory. It has not had a 
total impact on the country as a whole 
because the areas covered are small.

SHRI P. GANGADEB: Since cer
tified seeds supplied by Government 
do not germinate invariably and in
secticides sprayed on crops always 
failed to kill pests may I know whe
ther these two factors are responsi
ble for low >ield pulses in the coun
try and if so devices discussed by 
the Scientists to improve these 

anomaly.
SHRI ANNASAHEB P. SHINDE: 

This problem was being looked into. 
It is known that only marginally and 
unirrigated Ipnds are under pulses 
in this country and that is why the 
yields are low The non-availability 
of good seeds and the non-use of 
phosphates are some of the factors 
which are contributing to low yields.

Expenditure Incurred on Boosing 
Schemes In Rural Areas

*488. SHRI SAMAR GUHA; Will 
the Minister of WORKS ANd  HOUS
ING toe pleased to refer to the reply 
given to Unstarred Question No 8629 
on the 29th April, 1974 regarding hous
ing problem of rural areas and state 
tbe expenditure incurred by Govern
ment in regard to housing schemes in 
rural areas, Statewise, during last 
three years?

THE MINISTER OF STATE IN 
THE MINISTRY OF WORKS AND 
HOUSING (SHRI MOHAN DHARIA): 
Untie Village Housing Projects Scheme 
is in the State Sector. The up-to- 
date expenditure incurred by the 

'various State Governments under this 
Scheme is not available. The Scheme 
for provision of house-sites to land
less workers In rural areas was in the 
Central Sector upto 81st March, 1974, 
The Scheme has been transferred to 
the State Sector with effect from 1ft 
April, 1974. A Statement showing 
the amounts which have been dis
bursed to the various State Govern

ments under this Scheme during 1972- 
73 and 1973-74 is laid on the table of 
the Sabha. No amout waa dis
bursed under the Scheme to the State 
Governments during 1971-72. The 
State Governments have not fur
nished up-to-date information about 
the expenditure incurred by them 
under this Scheme.

Statement
Statement showing the central assis
tance release 1 to the State Govern

ments under the scheme for provisicm 
of house-sites to janitor workers in 
the rural areas curing 1972-73 and 
1973-74.

SI. No. Name of State Amount released

I. Andhra Pradesh

(Rs in Lakhs) 

3* 78

2. Bihar . . 15-71
3* Gujarat . •
A- Haryana . 0 06

5- Himachal Pradesh . 0 38

6. Karnataka . 59 *4
7- Kerala . . 358 44
8. Madhya Pradesh . 49*91
9* Maharashtra . . 4i'*4

10. Orissa . . 2 10
i i . Punjab , . 16 56

12. Rajasthan . • V 19
*3- Tamil Nadu . . 5664
14. Uttar Pradesh . 7'7*
15- West Bengal . • 4*85

Total . 7*9*94

SHRI SAMAR GUHA: Although
we have talked a lot about the Hari- 
jans, the poor minorities and adivasis 
—even yesterday the Prime Minister 
made a speech in Lucknow—-the 

policy of the Government so far was 
that the national expenditure is mad# 
overwhelmingly for the urban people
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-only. In reply to my question last 
Friday, it waa said that the expen
diture made by UC on house-build

ing loans waa Rs. 82 crores in 1971*72, 
R». 94 crores in 1972-73 and Rs. 115 
crores in 1973-74, but all these amounts 
have been spent only for the urban 
people. May I now whether this is 
a fact and also whether it is a fact 
that we have shed a lot of crocodile 
tears for the rural people but the 
LIC has not given anything for the 
rural people9

SHRI MOHAN DHARIA: It is
true that rural housing has not so far 
received due priority and only 55,000 
rural houses have been constructed 
so far According to our informa
tion, 1.96 lakh land house sites have 
already been developed and deliver
ed The Government is reconsider
ing the policy of LIC investment so 
that investment can be made for the 
welfare of the weaker sections of 
socicty including rural people

SHRI SAMAR GUHA: The state
ment says that no amount was dis
bursed to the State Governments 
dumig 1971-72. What they have 
given m 1972-73 is perhaps the conso
lidated amount. You have also said, 
“The (State Governments have not 
furnished up-to-date inormation about 
the expenditure incurred by them 
under this* scheme". The Central 
Government has stated on innumerable 
occasions that 4s ‘worried about 
the development of rural housing 
schemes, particularly for the land
less people. If it is so, when will 
Government furnish to this House 
this information about the expendi
ture of money sanctioned for the 

landless people in the rural areas?

* SHRI MOHAN DHARIA: We shall 
call for the information. Besides, we 
have already discussed the matter 
with the Planning Commission 
that while annual plans are being 
formulated, specific amounts should 
®e earmarked for these protects.

SHRI BHAGWAT JHA AZAD: The 
information that has been given to 
the House is inadequate. And the 
figures are revealing. As against 48 
crores of people who live in rural 
areas of this country, only 55,000 
houses have been (constructed. I 
would like to know, in spite of the 
inefficiency, inadequacy and the flaun- 
ing of Directive Principles in the 
Constitution to safeguard the inte
rests of Harijans, poor landless, who 
are 20 crores in this country, why 
did the Government of India ftive up 
this scheme on 1st April, 1974 and 
hand over to State Governments’  
Was it due to inefficiency and failure 
cr due to somethirg else? What was 
the reason?

SHRI MOIIAN DHARIA: In spite 
of the fact that the Housing Ministry 
has; Insisted that this project should 
remain in the Central sector, the 
National Development Council had 
taken a decision to transfer it to the 
State sector. These schemes are to 
he implemented by the State Govern
ments. Now, we are insisting that 
if this is to remain with the State 
Governments, at least* specific 
amount should be necessarily ear
marked and spent in this sector
itself. That is what we have been 
insisting on. We shall again bring 
this thing to the notice of the Chief 
Ministers concerned

DR. MAHIPATRAY MEHTA: The 
hon. Minister said that the imple
mentation of the scheme actually
rests With the State Governments. 
In Gujarat which is under the Presi
dent’s Rule, there is a Rural Housing 
Board set up since years. 1 want to 
know what is the amount sanctioned 
to it after the President's Rule was 
imposed and what is the utilisation of 
that amount

MR. SPEAKER: You are asking a 
specific question for which a specific 
notice should ’be given.

DR. MAHIPATRAY MEHTA: la  
Gujarat, there is no popular Govern*



31 Oral Answers DECEMBER 18, 1974 Oral Answers

ment And there is the President’* 
Rule at present.

MR. iSiPEAKER: I am sorry.

SHRI NOORUL HUDA: It appears 
from tbe statement given by the hon. 
Minister that my State, Assam and 
also Tripura do not figure in the list 
and in West Bengal only Rs. 4 lakhs 

and odd have been spent. I would like 
to know from the hon. Minister as 
to why during 1972-73 and 1973-74, 
not a single paisa has been spent on 

rural housing in Tripura and 
Assam and why only Rs. 4 lakhs and 
odd have been spent m West Bengal 
and on what schemes it has been 
spent.

MR. SPEAKER: That is what Dr.
Mahipatray Mehta also askc;i about 
Gujarat. You can ask in a general 
way.

Let the Minister reply in a general 
way. Let him reoly about Gujarat 
also.

SKRI MOHAN DHAR1A: Under
that «cheme, the State Go ’errmcnts 
w<ere asked to confer homestead 
rights on the landless argricultura! 
workers. Those State Governments 
have enacted accordingly alone could 
get the benefit of the scheme. Now, 

the sctheme has been transferred to 
the State Governments. That is the 
reason why their names are not- 
mentioned.

DR. MAHIPATRAY MEHTA. My 
question was not that. Gujurat ic 

now under the President's Rule. The 
Central Government is supposed to 
know it.

SHRI MOHAN DHARXA: About
the question of the hon. Minister, I 
require notice.

MB. SPEAKER: You better find
•ut and send it to him.

m u n w  m m  : m
wrfaws I  m  <faf?rr % 
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SHRI MOHAN DHARIA: I require 
notice for that.

SHRI PRIYA RAN JAM DAS 
MUNSI: 1 would like to know from 
the hon. Minister, in view of the State
ment, what is the rational policy, of 
the Work*; and Housing Ministry and 
the Government of India in the allo
cation of financial assistance to var
ious States because in the statement 
we find the U. P., which is the biggest 
State of this country; Assam is not 
at all figuring; West Bengal ig another 
problematic State like Kerala; Orissa, 
another backward State of this coun
try, is figuring with absolutely low 
amount. Therefore, I want to know 
the rational basis or the principle for 
the allocation

Secondly, is it not a fact that the 
Government of Orissa and the Gov
ernment of West Bengal, consecuti
vely in the last two years, have beetf 
asking the Central Government to al
locate specific financial resources, to 
that they can meet the demands of 
the landless agriculturists there be
cause the amount of Rs. 4.3S lakhs 
which has been sanctioned by the Go
vernment is not sufficient even for a 
single district housing scheme. You 
were in the Planning Ministry 1m 
two years. You please tell roe whe
ther an amount of Rs. 4.80 lakhs can 
meet the demand of even a single dis
trict or taluk level landless labour 
housing scheme. .
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SHRI MOHAN DHARIA: The Cen
tral Government had sent the scheme 
and written to all the State Govern
ments on the same day. They also 
asked the State Governments to con
fer the homestead rights on the agri
cultural labour on the same day. 
The State Government's that are com
petent and efficient have taken 
the advantage and the others have not 
tahen the advantage. It is for tne 
State Government to be more efficient. 

Seminar on Irrigation in India 

*489. SHRI C. K. CHANDRAPPAN: 

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state: 

(a) whether in the papern presented 
by Administrators, Engineers and 
Social Scientists in a Seminar organis
ed by the Institute of Economic and 
Soc.ial Change in Bangalore, it has 
been pointed out that the "irrigation 
in India is in a mess"; 

(b) whether public irrigation has 
. been losing all t�e time; and 

(c) if so, what measures Govern
ment have taken against it? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH): (a) to (c). A statement is 
laid on the Table of the House. 

Statement 

(a) Some of the Papers presented 
at the Seminar highlighted the follow
ing main issue,s relating to the irri
gation development: 

(i) Need for realistic water rates 
and their periodic revision. 

(ii) Water logging, see page and 
salinisation due to canals and distri
bution channels. 

29 71 L.S.-2 

(iii) Need for reclamation of 
lands through drainage and ade
quate amendment technique. 

(iv) Need for efficient water man
agement. 

(v) Systematic surveys for gro
oundwater and soil conservation 
works in the river Valley catch
ments. 

(vi) Collection of more precise 
data to assess adequacy of water 
supply in irrigation systems. 

(vii) Command area develc,p-
ment to maximise production. 

It may be mentioned that several 
old canal system in our country are 
enable to provide adequate wat'er sup
plies in an efficient manner to meet 
the needs of present day agriculture. 
Steps are being taken to modernise 
them and rander them more efficient. 

(b) and (c). Irrigation is a State 
Subject and irrigation schemes are 
executed by the State Governments 
within their overall developmental 
plan,s. The economic feasibility of an 
irrigation project is, of late, judged 
on the basis of benefit cost rati') which 
takes into consideration the value of 
the increased agricultural production 
as well as annual financial burden of 
the project. Irrigation project:'l. how
ever, yeild low returns to the Exche
qure mainly because the water rate,s 
being charged are much lower. The 
Central Government has often impre
ssed on the State Governments the 
need to increase water charges and 
collect betterment levy, where permi
ssible. The other causes for low fin.
ancial returns are: 

(a) Long gestation period of the 
irrigation proj ect.s. 

(b) Lag in the utilisation of irri
gation potential created. 

(c) Escalation in cost of construc
tion and operation of the project. 
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The State Governments have been 
increasing water rates from time to 
time. However, the increase is not 
adequate. It is also impressed upon 
the State Governments to provide ade
quate funds to complete the on-going 
schemes with the least possible de
lay. Command  Area  Development 
Authorities are also being set up on 
major projects to take necessary mea
sures to expedite utilisation of the po
tential created.

SHRI C. K. CHAN RAPP AN: The St
atement appears to be a routine state
ment of the Government. But a very 
shocking fact has been revealed by 
the said Seminar  TVie discussions 
have revealed that  more than  50 
per cent of the  water is being 
wasted  by the  inefficiency  of the 
Government in running the irrigation 
scheme. I really thought that the Go
vernment would react to that. I wo
uld like to know the reaction of the 
Government to this.

SHRI ANNASAHEB P.  SHINDE: 
I do not think the use of the word 
‘waste’ is appropriate. In fact, what 
happens iS that, in the reservoir, for 
instance, there are evaporation losses. 
How do we stop that?.........

AN HON. Member: How much?

SHRI ANNASAHEB P.  SHINDE: 
10 to 15 per cent. Again, in the canal, 
while the waters flow, there are see
page losses. Linning of the canals is 
an effective remedy, but the linning 
is very expensive. The resources po
sition is known to the members. Th
ough Government has accepted  the 
principle, if we go on linning the can
als, the other development activities, 
Irrigation activities, will suffer.  We 
have to take a balanced view. These 
losses are not waste, they are because 
of the structure of the canals,  soil 
structure, etc. Particularly in north
ern India where canals are dug  and 
where we have the alluvial soil struc
ture, the water losses are more. In 
the canal distributive system, the los

ses are there. But Government is well 
aware of the problem and we propose 
to line the canals when the resources 
position eases.

SHRI C. K.  CHANDRAFPAN: In 
the statement, the Government say on 
page 2:

“There is a lag in the utilisation
of irrigation potential created.”

I would like to have an explanation 
from the Government as to what ex
actly it means by saying “a lag in the 
utilisation of irrigation potential”, and, 
if there is any lag, what is the remedy 
that the Government suggests for the 
full utilisation of the water resources 
that wc are creating?

SHRI ANNASAHEB P.  SHINDE: 
This is really a very important prob
lem. There is a lag in the sense that 
when potential has been created, it is 
not fully utilised. Though at the all 
India level the figure is 84 per ccnt of 
water utilisation, there are individual 
places where water utilisation is qu
ite low. Therefore, the Government 
of India has decided to have 50 Canal 
Command Authorities to provide f°r 
better water management,  improved 
utilisation, etc as also a number  of 
other steps are being taken.

MR SPEAKER: Now, the Question- 
Hour is over.

WRITTEN  ANSWERS  TO QUES
TIONS
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Allotment of Undeveloped Plots to 
Landless Labour in Madhya Pradesh

*477 SHRI NATHU RAM AHIR- 
r WAR: Will the Minister of WORKS 

AND HOUSING be pleased to
state whether tihe work of allot* 
ment of undeveloped plots to
teodtaw labour In Madhya Pradesh Is 
almost complete and is awaiting toll 
release of gmnt-in-*id from his
Ministry?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOU
SING (SHRI MOHAN DHARIA): The 
Scheme for Provision of House-sites 
to Landless Workers in Rural Areas 
has been transferred to the State sec
tor with effect from 1st April, 1974. 
The question of releasing any funds 
to the Government of Madhya Pra
desh for the implementation of this 
Scheme during 1974-75 does not, there
fore, arise.

Working of Food Corporation of India 
in Punjab

*478. SHRI B S BHAURA;
SHRI PRABODH CHANDRA:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:

(a) whether the Punjab Government 
is not satisfied with the working of 
the Food Corporation of India in that 
State;

(b) if so, whether any Investigation 
has been conducted into the working 
of the F.C.I. in the State; and

(c) if so, the broad outlines there
of and the remedial measures being 
taken in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P. SHINDE); (a) to (c). The Pun
jab Government have recently brou
ght to the notice of the Government of 
India their dissatisfaction about certain 
delays on the part of the Food Cor
poration of India functioning in Pun
jab in starting procurement operations 
of Kharif cereals this seasons and 
other allied matters. A detailed report 
in the matter has been obtained from 
the Food Corporation of India and is 
under the consideration of the Gov-
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Setting up ol Sugar Mills In UP. 
daring Fifth Plan

*480 SHRI RAJDEO SINGH 
Will the Mimstei of AGRICULTURE 
AND IRRIGATION be pleased to state

(a) whether 26 sugar mills will be 
set up m UP during the Fifth Plan; 
and

(b) if so how many will be in 
cooperative sector, public sector and 
private sectoi and their propped 
locations in different districts?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P SHINDE) (a) Letteis of Intent/ 
Licences ha\e been i&sued during the 
Fifth Plan and earlier for tho establi
shment of 26 new sugar fat tones m 
Uttai Pradc h which are yet to go 
into production

(b) Out of these 26 Letters of In
tent Licences granted 21 are m the 
Cooperative Sector 4 m the Public 
Sector and one in the Private See tor 
A statement grwng +1~o propped loca
tions with districts u placed on tho 
Table of the Sabha
[Placed tn Library see No LT-87tO/ 
741

Acreage of Land under Cultivation

*481 SHRI BIBHUTI MISHRA 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state

(a) State-wise acrcage of land 
under cultivation m the country,

(b) whether Government have 
formulated a crop-wise cultivation 
scheme foi 1974-75 by classifying tbe 
cultivated land for growing various 
crops and if so, crop-wise acreage 
thereof;

(c) the outmes of the scheme; and

(d) the arrangements made for its 
implementation?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P SHINDE) (a) to (d) A state
ment is laid on the tabic of tlhe Sabha, 
[Ptaccd tn Library see No LT-8761/ 
74]
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Prim© Minister'll Views about change 
in the System of Education

*485. SHRI R. K. SINHA:
SHRI H N. MUKERJEE:

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether the Prime Minister, 
while inaugurating the Seventh All 
India Jamboree of Bharat Scouts and 
Guides at Faridabad on the 7th Nov
ember, 1974 stressed the need for an 
entirely new system of education to 
meet the challenges of a fast changing 
society; and

(b) the proposal of his Ministry in 
response thereto?

f
THE MINISTER OF EDUCATION 

SOCIAL WELFARE AND CULTURE 
(PROFESSOR S. NURUL HASAN):
(a) The Primp Minister pointed out 
that there were many deficiencies in the 
existing system of Education and radi
cal change was needed in Education 

las in other fields. Many steps have 
been taken in this regard and may 
more were being taken. At the same 
time the fact should not be ignored 
that there are some virtures in the 
existing system of education which 
had produced capable Engineers, Art- 
i-ts, etc.

f  (b) A statement is laid on the Table 
of the House.
TPlaced in Library See. No. LT-8762/ 
74].
»
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Drop Outs at School Stage
*490. SHRI V. MAY AVAN;

SHRI p. M MEHTA:

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether the drop outs at school 
stage will be safeguarded in the pro
posed new scheme of Primary Educa
tion; and

(b) if so, the salient features there
of?

THE MINISTER OF EDUCATION 
SOCIAL WELFARE AND CULTURE 
(PROF. S NURUL HASAN): (a) 
and (b): Among the principal fac
tors responsible for the high rate of 
“drop out” among pupils, mention 
may bo made of the inabilitiy of 
children belonging to the weaker 
sections of society particularly girls 
to pursue education on a whole time 
basis, inability of the school system 
to provide for children who 
have had to “drop out*' for a short 
time to resume their studies or for



43 Written Answers DECEMBER 16, 1974 Written Answers 44
those lacking in attitude for one or 
two subjects to continue their studies 
in other subjects.

2. The traditional model of the pri
mary education system is to be mo
dified on the following lines: —

(1) The single-point entry system 
should be replaced by a multiple- 
point entry under which it will be 
open for older children of 9, 11 or 14 
to join toe primary schools in sepa
rate classes specially oiguni§5d for 
their needs.

(2) The sequential character of the 
system must go; and it should be pos
sible for older children to join the 
prescribed courses at any time and 
also to complete them in shorter or 
longer periods.

(3) The exclusive emphasis on
full-time institutional instruction 
that is laid in the present system 
should bp replaced by a large pro
gramme ot part-time education which 
should be arranged to suit the conve
nience of children who aic required 
to work. ~

(4) The exclusive emphasis on the
utilisation of full-time professional 
teachers should go. An attempt
should be made to utilise all the tea
ching resources available in the local 
community; and the services of 
part-time local teachers, and even of 
senior students, should be fully utili
sed for promoting instruction in the 
primary schools.

(5) There should be no rigid de
marcation between primary schools 
and pre-schools. Girls who are re
quired to look after young children 
should be encouraged to bring them 
to the school. These could be taken 
care of in pre-school or creches at
tached to the primary schools and 
managed by the girls themselves, by 
turns, tinder the guidance of the tea
chers. This will provide a valuable 
service at a minimal additional cost 
and assist materially in the spread 
of education amongst girls from the 
poorer families

Languages Proposed to be Rceogaiaed 
by Sahitya Akademi

*491. SHRI C. K. JAFFER 
SHARIEF: Will the Minister of EDU
CATION, SOCIAL WELFARE AND 
CULTURE be pleased to state:

(a) the names of the languages 
which are proposed to be accorded 
recognition by the Sahitya Akademi 
in the near future; and

(b) the criteria followed by the 
Akademi for according recognition to 
Indian languages?

THE MINISTER OF EDUCATION. 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): (a)
The Akademi has recently decided to 
give recognition to Nepali as a lite
rary language. The question of giving 
iccognition to Konkani is under con
sideration of the Akademi

(b) The following criteria have 
been laid down by the General 
Council of the Sahitya Akademi for
i ecogmtion of languages by the 
Akademi: —

(1) Whether structurally a lan- 
gaugc is an independent language or 
is part of a system of a given lan
guage.

(2) Whether it has had a continu
ous literary tradition and history.

(3) Whether a sufficiently large 
number of people use it today as a 
vehicle of literary and cultural ex
pression.

(4) Whether it is recognised by 
the State concerned and/or by some 
Universities as a medium of instruc
tion and/or as a separate subject of 
study.

(5) The number of people using 
the speech, the current literature 
that is being produced in it (fiction, 
essays, other literature, journals, etc.> 
should also be considered.
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Ayency for Supply of Vanaspati to 
Dadra and Nagar Haveli

*493 SHRI R R PATEL: Will
the Minister o£ AGRICULTURE 
AND IRRIGATION be pleased to state 
whether Government propose to app
oint some agency for the supply of 
Vanaspati Ghee to the Union Territ
ory of Dadra and Nagar Havety?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA
SAHEB P SHINDE): Ttois is a matter 
for decision by tbe Administration ot 
the Union Territory,
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<Xouth Parliament' Programme

*494. SHRI BANAMALI BABU: 
SHRI M. C. DAGA:

Will the Minister of PARLIAMEN
TARY AFFAIRS be pleased to state:

(a) whether Government propose 
to extend and intensify ‘Youth Parlia
ment’ programme covering more 
schools and colleges in the country; 
and

(b) if so, the broad outlines there
of?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K RAGHU RA
MAIAH): (a) Yes, Sir Jt 1? proposed 
that “Youth Parliament Competitions" 
be introduced in recognised High/ 
Higher Secondary Schools

(b) The Central Government have 
been advising the State Governments 
from time to time to arrange Youth 
Parliament Competitions in recognis
ed Schools in the States on the pat
tern of the Youth Parliament Com
petition Scheme for recognised edu
cational institutions in the Union 
Territory of Delhi. For this purpose, 
expenditure incurred by each State 
upto a ceiling of Rs 1,000 will be re
imbursed by the Department of Par
liamentary Affairs, Government of 
India for each Annual Competition.

Placing of Mol on a Platform on Jantar 
Mantar Road and Ashoka Road

4530. SHE! BHOLA MAJHI; Will 
he Minister of WORKS AND 
HOUSING be pleased to state:

'(a) whether between 4, Jantar Man- 
iar Road and 16, Ashoka Road New 
Delhi some people have cleared up 
footpath and have placed an Idol on 
a small platform with a view to claim

this plot of land later on for a temple; 
and

(b) if so, the steps being taken In 
the matter?

THE MINISTER OF STATE IN 
THE MINISTRY OF WORKS AND 
HOUSING (SHRI MOHAN DHA
RIA): (a) No, Sir.

(b) Does not arise.

Schemes approved under the National 
Water Supply and Sanitation 

Programme

4531 SHRI ARVINTP M PATEL: Will 
the Minister of WORKS AND 
HOUSING be pleased to state:

(a) how many schemes under the 
National Water Supply and Sanitation 
Programme were approved during the 
year 1973;

(b) what was the cost of the 
Schemes approved; and

(c) within how many years tho 
Schemes will cover the entire rural 
and urban areas?

THE MINISTER OF STATE IN 
THE MINISTRY OF WORKS AND 
HOUSING (SHRI MOHAN DHARIA):
(a) and (b). Only technical approval 
is required to be given by the Cen
tral Government to schemes of 
water supply, prepared by State 
Governments, costing more than 
Rs. 25 lakhs for urban areas and 
Rs. 10 lakhs for rural areas The limit 
for sewerage schemes is Rs. 10 lakhs 
During 1973, 27 schemes costing
Rs. 1134.57 lakhs were technically ap
proved by the Central Public Health 
Environmental Engineering Organi
sation

(c) In view of the vast dimensions 
of the problem and the huge finan
cial outlay required, no reasonable 
estimate of the time for covering the 
entire country can be made.
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Students reftatered as Probationary 
Research Scholars In Indian 

Languages

4533. DR. GOVIND DAS RICHHA-
RIYA:

SHRI SHRIKISHAN MODI: 
SHRI PRABODH CHANDRA:

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state the number of

students who have been registered as 
Probationary Research Scholars and 
Research Scholars m various modern 
Indian Languages including Hindi in 
the year 1974 in Delhi University?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CUL
TURE (PROF. S. NURUL HASAN): 
According to the information furnish
ed by the University of Delhi, the 
number of students registered for 
Ph D course m Modern Indian lan
guages, including Hindi during the 
period from 1-1-1974 tot 30-11-1974, 
was 47 Out of these only 39 students 
have paid their regulation fees so 
far

The University does not have any 
provision for registering students on 
probation

Improvements to Champakkara Canal 
Scheme

r  4534. SHRI A. K. GOPALAN; Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether the final orders of the 
Government of India sanctioning the 
“Improvements to Champakkara 
Canal Scheme” and assistance in the 
form of grant have not yet been 
issued;

(b) if so, the reasons thereof, and

(c) when the orders are likely to 
be issued.

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRr KEDAR NATH 
SINGH): (a) The Champakkara 
Canal Scheme was sanctioned as a 
Centrally Sponsored Scheme in 1&71 
with full loan assistance.

(b) and (c). Do not arise.
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56 years Agreement between Karna
taka and Tamilnadn on sharing of 

Cauvery Waters

4536. SHRI C. JANARDHANAN: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state;

(a) whether the fifty-year agree
ment between Karnataka and Tamil 
Nadu on the charing of Cauvery 
waters hag only a few weeks to go; 
and

(b) if so, the facts thereof and steps 
being taken to end the interstate, 
controversy?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH); (a) and (b). An agreement 
relating to cerlain rules and schedu
les defining the limits within which 
new irrigation works could be cons
tructed by the Mysore Government 
was entered into between the Gove
rnment of Mysore and the Govern
ment of Madras in February 1892.

A supplimefttal agreement was 
reached between the two Slate Gov
ernments on IHth February 1924 with 
regat \ to extension of irrigation m 
the Cauvery basin in the respective 
territories of the two States and cer
tain rules of lt'gulation of the Knvh- 
narajasagar Reservoir. Certain claus
es of this agreement are open to re
consideration in the light of tho ex
perience gained and possibilities Osf 
further extention of irrigation at the 
expiry of 50 years from the date of 
the agreement.

A meeting of the Union Minister of 
Agriculture and Irrigation with the 
Chief Ministers of Tamil Nadu, Kar
nataka and Kerala to discuss various 
issues relating to Cauvery waters 
was held at-New Delhi on 2ttth and 
29th November, 1974. A broad con
census emerged during negotiations 
regarding the quantum of water 
that can be saved and the manner in 
which it may be apportioned. Con* 
census was also reached to set up 
Cauvery Valley Authority to regu
late supplies of the Cauvery with a 
view to ensuring the most equitable 
distribution of waters. The Authority 
would also monitor the schmes for 
effecting savings and allocate the 
water so saved amongst the various 
States on an agreed basis. Another 
meeting with the Chief Ministers is 
proposed to be held shortly
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Shifting of Industries

4537. SHRI VEKARIA: Will the
Minister of WORKS AND HOUSING 
be pleased to state:

(a) whether Government are re
viewing the shifting of industries in 
the non-conforming area« of Delhi;

(b) if so, the reasons thereof; and
(c) whether some more changes in 

respect of shifting of industries in the 
Master Plan are envisaged?

THE MINISTER OF STATE IN 
THE MINISTRY OF WORKS AND 
HOUSING (SHRI MOHAN DHA- 
RIA): (a) No, Sir.

(bj and (c) Do not arise

sftanjR
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Rate for Milling Wheat

4539. SHRI PRIYA RAN JAN DAS 
MUNSI: Will the Minister of AGRI
CULTURE AND IRRIGATION be 
plea&od to state:

(a) whether Centre have fixed any 
rule for milling the wheat or wheat 
products this year (1974-75);

(b) if so, what is the rate per ton
ne, and

(c) whether State Government is 
entitled to amend the rate?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA
SAHEB P SHINDE): (a) to (c)
The extraction percentages for fines 
(maidu, suji, resultant atta etc) 
differ from state to state as per local 
requirement and taking this factor 
into account the present range of mil
ling margin for these wheat products 
varies from Rs. 99.2 per tonne to 
Rs 107.8 per tonne. For wholemeal 
atta, the milling margin is Rs 54.® 
per tonne for all the States. The 
State Governments are instructed to 
keep within the milling margin so 
specified. f

Enquiry Report Into the Affairs of 
Dera Ismail Khan Cooperative House 

Building Society, Delhi

4540. SHRI RAM DHAN: Will the
Minister of WORKS AND HOUSING 
be pleased to refer to the reply given 
to Unstarred Question No. 2802 on the 
39th August, 1974 and state:
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(a) the follow up action taken so 
far consequent on the enquiry report 
submitted by the Enquiry Officer ap
pointed to look into the affairs of the 
Dera Ismail Khan Cooperative House 
Building Society, Delhi,

(b) by what date the whole process 
is pioposed to be finalised, and

(c) whether Government have fixed 
or propose to fix any time-limit by 
which the plots would be handed over 
to its Members and if not, the reasons 
therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF WORKS AND 
HOUSING (SHRI MOHAN DHA- 
RIA) (a) to (e) The lectifkatjon 
report called ioi trom the Society 
has not so far been received Reph 
to notice issued under Rule 16(2; of 
the Delhi Co-oparatne Societies 
Rules 1973 ha" albo not been receiv
ed Keeping in view that the elect
ed Managing Committee of the Society 
came into office on -ii fi Nov ember, 
1974, a fuither ti tie fa” compliance 
of the JegaJ requirements has been al
lowed till 25th December, 1974 after 
which date further action according 
to law will be taken

Uniformity in Composition of Senate, 
Syndicate and Academic Councils of 

various Universities

4541 SHRI NARAIN CHAND PA- 
RASHAR* Will the Minister of EDU
CATION, SOCIAL WELFARE AND 
CULTURE be pleased to state

(a) whether there is any uniformity
in the composition of Senates, Syndi
cates and Academic Councils of the 
various Universities in India, and

(b) if not, whether Government pro
pose to bring out suitable legislation 
in case of Central Universities and 
-persuade the State Governments for 
similar measures in the case of State 
Universities, so as to ensure a uniform 
*nd democratic basis for the composi
tion of these bodies?

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE AND CUL
TURE (PROF. S NURUL HASAN):
(a) and (b) The Composition 
of Court Senate, Executive Coun
cil/Syndicate and Academic Coun
cil depends on the type and stage of 
development of a Univusity and as 
such is bound to vary The Commit
tee on Model Act for Universities, ap
pointed by the Government of India, 
had made some suggestions in its Re
port (1964) iegarding composition of 
these bodies The Gajendrag^dkar 
Committee in its lepoit on Govern
ance of Utmtisitits 1.197') ha** also 
indicated certain broad principles for 
constituting these bodies which can 
le ult in achieving considerable um* 
foimitv in thi" regard Thebe are be
ing kept m mow while amending the 
Act of CVntrU Universities The 
rt Lommc ndations of the Committees 
have also been brought to the notice 
of all the State Governments

Target of Irrigation Programme for 
Rabi Crop In UP.

4542 SHRI M KATHAMTTHU 
Will the Ministei of AGRICULTURE 
AND IRRIGATION be pleaded to 
state

(a) whether Uttar Pradesh State 
Governm ent has set an ambitious. Rabi 
irrigation target of 74 38 lakh acres 
with a view to achieving a target of 
134 50 lakh tonnes of foodgram,

(b) if so, the mam features of the 
progiamme, and

(c) whether the State Government 
has sought for Central assistance for 
this programme and if so, the facts 
thereof and Government’s response 
thereto’

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) The Uttar Pradesh
Government has set a target of irrigat
e s  71 75 lakh hectares during the year 
1974*75 with a view to achieving the 
target of 134.50 lakh tonnes of food
grains
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(b) and (c). The State Government 
has sought Central assistance for an 
amount of Rs. 30 crores, for Sharda 
Sahayaka Project and approximate
ly Rs. 14 crores for 600 additional 
State tubewells, 1000 kilo metres of 
lined guls /pipeline and energisation 
of 750 State tubewells. Due to the 
difficult resources position it has not 
been possible yet to allocate additio
nal amounts for these schemes to the 
State Government but efforts are still 
on to find resources for speedy com
pletion of on going projects. 

Taking over of Bhawani Permanand 
Library 

4543. SHRI ONKAR LAL BERWA: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
?e pleased to state; 

(a) whether Government propose to 
take over the Bhawani Permanand 
Library of Jhalawa.r (Raja,sthan) and 
convert it into the Hadoti Culture 
Centre; 

(b) whether the above-mentioned 
Library is one of the best in the State 
of Rajasthan and a large number of 
classica.l books there are not being 
adequately utilised; and 

(c) the steps Government propose 
to attract scholars to this Library, to 
maintain it and enlarge its collection? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN . THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): (a) No, Sir. 

(b) and (c). No information or pro
posals in this regard have been re
ceived from the Government- of Ra
jasthan. 

Vanaspati Manufacturing Mills 

4544. SHRI MARTAND SINGH: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state; 

(a) the number of Vanaspati manu
facturing mills in each State and their 
licenced capa.city and the requirement 
of Vanaspati of each State where the 
mills are situated; and 

(b) the actual production of Vanas
pati by these mills during the year 
1973-74? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA
SAHEB P. SHINDE): (a) and (b). 
A statement is laid on the Table of 
the House. [?Laced in Library. See 

No. LT-8764/74.] 

Fan in Price of Paddy below support 
Price in Punjab 

45.:'.i5
0 

SHRI MOHINDER SINGH 
GILL: Will the Minister of AGRI
CULTURE AND IRRIGATION be 
pleased to state: 

(a) whether the Punjab Govern
ment has written to him regarding in
difference of the Food Corporation of 
India by not entering the 'mandis' to 
purchase the pa.ddy and thereby allow
ing its prices to fall below the support 
price; and 

(b) if so, his reactions to this com
munication and directives given to 
FCI? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE" 
AND IRRIGATION (SHRI ANNA
SAHEB P. SHINDE): (a) and (b). 
Yes Sir, the Punjab Government have 
recently brought to the notice of the 
Government of India certain delays 
on the part of the Food Corporation 
of India functioning in the Punjab in 

/ 
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st8i ting late procurement operations 
o f kharif cereals this season result- 
mg in the fall in price of paddy below 
support price in Punjab. A detailed 
report in the matter has been obtain
ed from the Food Corporation of India 
and is under the consideration of the 
Government.

Method of procurement of Foodgrains 
in Goa

4546. SHRI PURUSHCTTAM KAK
ODKAR: Will the Mmibtoi of AG
RICULTURE AND IRRIGATION be 
pleaded to state:

(a) the different method of procure
ment of foodgrains in vogue in Goa; 
and

<b) the names of the public agen
cies doing procurement?

1HE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA
SAHEB P. SHINDE): (a) and (b).
The information is being collected 
and will be laid on the Table of the 
Sabha.

Bcpresentatfojj by C.P.W.D. Engineers 
posted in Andamans

4547. SHRI S. D. SOMASUNDA- 
RAM: Wil the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether the C.P.W.D. Engineers 
posted to Andamans have represented 
about the reduction of work load and 
writing/reviewing their confidential 
report* by Junior LA.S. officers; and

(b) If so, the action proposed to be 
taken in redressing their grievances 
early?

THE MINISTER OF STATE IN 
THE MINISTRY OF WORKS AND 
HOUSING (SHRI MOHAN DHA- 
B IA): (a) and (b). No representa
tion regarding reduction of workload

has been received either by the An
daman Administration or the CPWD 
in the Works and Housing Ministry.

A resolution expressing concern at 
the procedure adopted by the Local 
Administration for the writing, re
viewing and counter-signing of the 
performance reports of the Engineers 
posted in Andaman was, however, 
passed by the CPWD Engineers’ As
sociation, Andaman PWD Unit on the 
19th October, 1974 and a copy of this 
resolution has been received. Ac
cording to this the Association’s de
mand is that the Chief Secretary An
daman Administration should not re
view or counter-sign the report of 
CPWD Engineers posted to Andaman, 
on the ground that he is an Officer of 
a rank lower than the Chief Engineer, 
CPWD, who according to the CPWD 
procedure, is the counter-signing au
thority of the Assistant Engineers in 
the CPWD, or the Engineer-in-Chief, 
who according to the same procedure, 
is the counter-signing authority for 
the Executive Engineers. While this 
resolution is being examined by the 
Administration, the position is that 
the CPWD procedure is meant for 
officers working directly under the 
CPWD; the engineers posted to An
daman are actually on deputation to 
the Andaman Administration and the 
reporting and reviewing of their per
formance and counter-signing has, 
necessarily, to be done by the superior 
officers of the Local Administration, 
according to their own procedure.

Promotion to the Post of Junior 
Draftsman

4548. SHRI RAMDEO SINGH: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether in Ganga Batin (now 
J.R.C.) Drawing Section of the Minis
try of Agriculture and Irrigation (De
partment of Irrigation) some tracers 
have been promoted to/and are work
ing on the poet of Junior Draftsman
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who do not possess the requisite qua
lifications; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH): (a) and (b). Two Tracers,
who have not so far qualified in the 
departmental examination, are at pre
sent working as Junior Draftsmen in 
the Drawing Section of Ganga Basin 
Organisation (now J.R.C.) of the De
partment of Irrigation. These Trac
ers are senior most in the grade and 
have been appointed as Junior Drafts
men ou ad hoc basis, pending filling 
up the posts on regular basis.

Salandi Project

4549. SHRI SHYAM SUNDER MO- 
HAPATRA: Will the Minister of
AGRICULTURE AND IRRIGATION 
be pleased to state:

(a) whether the Salandi Project in 
Balasore District includes canal system 
upto Balasore; and

(fc) whether there is any project in 
vitw, which can link up Subarnrekha 
for perennial irrigation in the Balasore 
and Mayurbhanj districts?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH): (a) The Salandi Project
is intended to irrigate areas between 
Salandi and Kansbans rivers and does 
not envisage irrigation of any areas 
near Balasore.

(b) No project report to use the 
waters of Subarnrckha for irrigation 
in Balasore and Mayurbhanj districts 
has so far been received from the 
Government of Orissa.

Percentage of Irrigated Land In
Rajasthan

4550. DR. H. P. SHARMA: Will
tho Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) the percentage of cultivable land 
in Rajasthan which is provided with 
irrigation facilities at present, and 
comparative figures during last three 
years and how those figures compare 
with the corresponding all-India 
figures;

(b) the percentage of the irrigated 
land in Rajasthan and in the country 
as a whole covered by the medium 
and minor irrigation schemes; and

(c) the respective targets for 
Rajasthan and the country as a whole 
in regard to irrigated lands to be 
achieved by the end of 1974-75, 1975- 
70 and by the end of the Fifth Five 
Year Plan?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) The estimates of per
centage of the gross irrigated area to 
the gross cropped area for Rajasthan 
and all India for the year 1973-74 
and the three proceeding years are 
given below: —

73-74 72-73 7i*7* 70-71

Rajasthan 

All India

17-1 166  14' 5 *4" 7

75*4 N.A. 237
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(b) The desired percentages in re- THE MINISTER OF STATE IN 

lation to major-medium and minor THE MINISTRY OF AGRICULTURE 
irrigation, for the year 1973-74 are AND IRRIGATION (SHRI ANNA-.. • given below. Separate figures for SAHEB P. SHINDE): (a) 54 Licences T medium irrigation are not available. have been issued so far against Fifth 

Five Year Plan target for the estab
lishment of new sugar factories in 
different States. 

Major/Medium 
Rajas than. 

Minor IrrigHion 

-------

6.4 
Al India 

rr.5 

10.7 

13.9 

(c) The respective targets for Ra
jasthan and for the country as a 
whole in regard to gross irrigated 
area to be achieved by the end of 
1974-75 and by the end of Fifth Five 
Year Plan are given below: -

Rajas than 

All India 

(Lakb, Hect.) 
1974-75 At the end ofVth Plan 

(1978-79) 

29· 18 

451. 15 

32·43 

540·67 

The targets for the year 1975-76 
have yet to be finalised. 

More Sugar Units 

4551. SHRI RAGHUNANDAN LAL 
BHATIA: Will the Minister of AG
RICULTURE AND IRRIGATION be 
pleased to state: 

(a) whether Government have san
ctioned more sugar units recently; 

(b) if so, the places for which they 
have been sanctioned; and 

(c) whether the production has 
started? 

(b) A statement giving the locations 
of these licensed- sugar factories is 
laid on the Table of the House. [Plac
ed in Library. See No. LT-8765 /74.] , 

(c) All these factories are yet to 
go into production. 

Time taken in Handling and Clearing 

of l<'oodgrains from Ports t0 Desti

nations 

4552. SHRI S. R. DAMAN!: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state: 

(a) what is the normal time taken 
to unload foodgrains from the ships 
at the ports and then to move them 
to destinations; 

(b) whether any new methods have 
been introduced for quicker handling 
and clearance recently; and 

(c) if so, the broad outlines thereof 
and how much time will be saved in 
these operations? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA
SAHEB P. SHINDE): (a) The time 
taken to unload foodgrains from a 
ship depends upon several factors 
such as the type of vessel (Super
tanker, Tanker, Bulk Carrier etc.)', 
nature of Cargo (in bulk or in bags), 
facilities available on the berths for _ 
discharging cargo (e.g. Phenomatic 
equipment, shore cranes etc.), bag
ging, stitching, weighing; weather 
conditions· output of labour; clear
ance by r'ail and/ or road, etc. The 
average daily discharge of foodgrains 
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from a ship on berth, therefore var
ies from port to port and even in the 
Charter Party terms for various ships. 
Similarly, the time required to move 
foodgrains to destinations depends 
upon the lead and the type of trans
port used, capacity on various sec
tions enroutes, whether traffic moved 
through or transhipped from broad
gauge to metre gauge or from rail to 
road and vice versa. The average 
lead of foodgrain traffic moved by 
rail is about 1100 kms and the average 
distance covered by broad gauge 
wagon in a day is about 75 kms. How
ever, sponsored foodgrains are, by and 
large, moved by Specials; hence the 
time taken to move them to destina
tions is comparatively much less. 

(b) and (c). Increased mechanised 
handling, overside discharge simul
tane9usly when ship is discharging on 
berth, discharge into barges to re
duce pre-berthing delays, additional 
shifts of duty, clearance by Specials 
to the maximum extent possible, in
creased clearance by rail and road, 
are being resorted to for quicker 
handling and clearance. The saving 
in time is commensurate with the fa
cilities available. 

Recogniti<>n to Naval School 
Chankyapuri New Delhi 

�54. SHRI P. VENKATASUB
BAIAH: Will the Minister of ]l:DU
CATIO:,T, SOCIAL WELFARE AND 
CULTURE be pleased to state: 

(a) whether the Naval School, 
Chankyapuri, New Delhi is a recog
nil'!ed school; 

(b) whether the recognition i,,, 
granted on annual basis and if so, the 
reasons for not granting recognition 
on a regular basis; 

(c) whether the grant of recogni
tion on annual basis causes a great 
deal of suspense among the student:-\ 
and difficulties for th� parents: 'and 

( d) the kind of control Gcrver,1-
ment exercis:::s over the management 
of this institution and whether G-Ov-

2971 LS.--3 

ernment propose to take over the 
management of this school or run it 
as a Central School on a sound foot
ing? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 

SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): (a) to (d). The 
requisite information is being collect
ed from the Ministry of Defence, 
who are concerned with the matter, 
and will be laid on the Table of the 
Sabha as early as possible. 

Deve:.Opm.ent of Fishing in Kerala 
Coasts 

4555. SHRI VAYALAR RAVI: Will 

the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state: 

(a) whether tfie Government are 
aware of the large scope for the deve
lopment of fishing along the Kerala 
coasts; and 

(b) if so, the steps taken or propos
ed to be taken by the Government 
to increase the facilities, such as 

development of fishing harbours, in
creasing boat building facilities and 
extending financial assistance to fish
ermen in the coastal areas of that 
State? 

THE DEPUTY MTNISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHR:I PRABHUDAS 
PATF__L): (a) Yes, Sir. 

(b) A sum of Rs. 270.40 lakhs has 
been sanctioned by Government of 
India for construction of a major fish
ing harbour at Cochin. The harbour 
when completed in 1976 will be able 
to accommodate 50 trawlers and about 
500 mechanised boats. The addition 
to this minor fishing harbours at Viz
hinjam, Cannanore, Balipatnam, Pon
na,...i md Beyp-ore havc also been 
s-,nrtionc-1 at 8 to'uil cost o-f Rs. 218.11 
lakhs. 'J'hcs·- harbours when com
pleted would accommodate about 600 
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:small mechanised boats. The harbour 
proposed at Neendakara with a total 
,cost Rs. 160 lakhs is under examina
tion. 

It is proposed by State Government 
to introduce 540 small mechanised 
boats and 20 large fishing vessels in 
State sector and 500 small mechanis
ed boats and 8 large fishing vessels 
in the private sector during Fifth 
Five Year Plan with an outlay of 
Rs. 992 lakhs The bocit building 
yards for the construction of boats are 
propoc'ed to be strengthened in the 
State to meet the need of mechanised 
boats. In addition to this for refitting, 
repair and Radio Telephone Stations 
for mechanised fishing operations on 
Kerala coast, an outlay of Rs. 81 lakh.s 
has been provided in the Fifth Five 
Year Plan of the State. 

Examination of Samp�s of the 

Material used for Construction 

of Houses Under D.D.A. 

455,6. SHRI SARJOO PANDEY: 
Will the Minister of WORKS AND 
HOUSING be pleased to ·state: 

(a) whether Delhi Development 
Authority has a Housing Cell in the 
office of the Chief Engineer to exa
mine samples of the material used for 
building houses under D.D.A. as to 
decide if the material used is sub
standard or not; 

(b) if so, number of complaints 
received by the said office in 1973; 

(c) whether Janta quart"rs Agency 
(Regd) D.D.A., Pascl}impuri (Madi
pur) Delhi-26 had requested for 
samples to be taken from Jarta 
Colony Houses; 

( d) whether as a result of the said 
complaint sample.s were taken and 
results communicated to the comp
lainant; and 

(e) if so, the salient features there
of? 

THE MINISTER OF STATE IN 
THE MINISTRY OF WORKS AND 
HOUSING (SHRI MOHAN DHA
RIA'): (a) and (b). There is no such 
separate Cell dealing with this and, 
as such, no record of complaints i3 
available. 

(c) Yes, Sir. 

(d) Yes, Sir. 

(e) The complainant was informed 
that the proportion of the mix taken 
from plaster work was found to be 
1: 7.1 as per the report of the National 
Test House, Alipur, Calcutta. The 
result wa.s considered to be satisfac
tory technically. 

Kothari Commission's Recomme.nda

tions 

4557. SHRI R. N. BARMAN: Will 
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleas
ed to state: 

(a) whether in the light of Kothari 
Commission's recomµiendation.s Gov

ernment have calculated the monthly 
,salaries of Primary, High School and 
College teachers in view of their 
ratio of starting salaries; 

(b) if so, what are the salaries of 
Primary School teachers, High School 
teachers and College teachers thus 
calculated by the Government; 

(c) whether the Central Govern
ment have communicated i� decision 
to the State Governments in this 
regard; 

(d) if so, names of the State5 
which have implemented/have not 
implemented this decision so far; and 

(e) the extra financial require
ments submitted by each State Gcv
ernment in this regard? 

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CUL TIJRE 
(PROF. S. NURUL HASAN): (a) to 
(e). The Education Commission Kot

'aari Commissio•n) had recommended 
several general principles including 
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the ratios referred to which should 
govern the emoluments of teachers. 
The new grades recommended by the 
University Grants Commission for 
University and college teachers and 
acceif.ed by the Government of India 
·broadly conform to these principles. 
The pay scales recommended by the 
Third Pay Commission for primary 
and secondary school teachers under 
the Central Government are also, 
more or less within the framework of 
the general principles laid down by 
the Education Commission. As for 
the salary scales of School teachers in 
the States, the Governments concern
ed have been revising the scales from 
time to time and will, no doubt, have 
taken into account the recommenda
tions of the Education Commission. 

2. The Central Government have 
offered to the St.ate Governments fin
ancial assiEtance for the implementa
ti0n of the revised salary scales of 
college and university teachers. The 
State Governments have not, how
ever, submitted their financial re
quirements so far in this regard to 
the Central Government. As for the 
revision of salary scales of school 
teachers. there is no scheme of Cen
tral assistance to the State Govern
ments and the question of State Gov
ernments submitting their financial 
requirements to the Centre does not 

� arise. 

Supplr of Drinking Water in Moti 
Nagar, New Delhi 

4558. SHRI CHANDRA SHEKHAR 
SINGH: Will the Minister of WORKS 
AND HOUSING he pleased to state: 

(a) whether the position of water 
supply in 'B' Block. First Floor, New 
Moti Nagar, New Delhi is worse than 
the previous years in spite of the instal
lation of Booster Pump in that area; 

(b) if so, the reasons therefor; 

(c) whether the residents of tile 
above-mentioned Colony are not 
getting even a drop of water since 
April. 19'74 onwards and if so, the 
reasons therefor: and 

( d) the steps taken by Government 
to remove this difficulty faced by the 
residents of the above-mentioned 
Colony for the last several years? 

THE MINISTER OF STATE IN 

THE MINISTRY OF WORKS AND 

HOUSJNG (SHRI MOHAN DHA
RIA): (a) and (b). It is a fact that, 
in spite of the provision of a booster 
station for improving the supply, the 
demand for water for the first floor 
has been met only partially. 

(c) No. Sir. 

( d) A scheme for the provision of 
one over-head tank, ground reservoir 
and pumPs of bigger capacity is be
ing ,prepared by the Planning Cell of 
the Delhi Water Supply and Sewage 
Disposal Undertaking. 

Nationalisation Of Sugar Industries In 
Tamil Nadu run by Joint Stock 

Companies 

4559. SHRI M. R. LAKSHMINARA
YAN: Will the Minister of AGRI
CULTURE AND IRRIGATION be 
plf'ased to �tate: 

(a) whether any request or a sug
gestion has been received by the 
Central Government from the Govern
ment of Tami] Nadu regarding natio'n
alisation of the sugar industries in 
Tami] Nadu run by joint stock com
panies; 

(b) if so. the main points made 
therein: and 

(c) the reaction of the Central Gov
ernment in regard thereto? 
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THE m in ister  O f STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION {SHRI ANNA
SAHEB P SHINDE) (a) to (c) 
Yes. Sir The Government ate still 
examining the issue of nationalisation 
of the sugar industry m the context 
of the recommendations contained m 
the report of the Sugar Industry En
quiry Commission and the views ex
pressed by the Honourable Chief Min
ister Tamil Nadu will also be taken 
into account

Recruitment of Junior Engineers in 
CFW .D

4560 SHRI HUKAM CHAND 
KACHWAI Will the Minister of 
WORKS AND HOUSING be pleased 
to state

(a) whethei the recruitment of 
Juniot Engineers in C PW D  is 
made through an All India Competi
tive examination.

(b) if so, the number of posts of 
Junior Engineers which were lymg 
vacant in 1972 and number of 
candidates qualified and the number 
of posts filled through the examina
tion. held in 1972,

(c) whether a mmilai examination 
was held in September, 1973 and if 
so, the number of candidates qualified 
on both civil and electrical sidea and 
the number of posts of civil and 
electrical Junior Engineers filled 
Ifarough the said examination and 
number of letters of appointments 
sent to the candidates uptill now; and

(4) the number of posts of civil 
an4 electncal Junior Engineer# which 
are further to be filled tlom amongst 
flume candidates who qualified in the 
September* 1973 examination and 
when these posts will be filled?

THE MINISTER OF STATE IN 
THE MINISTRY OF WORKS AND 
HOUSING (SHRI MOHAN DHA- 
RIA) <*) Yes, Sir

<b) 172 posts of Junior EngtnOW* 
(Civil) and 102 posts of Junior 
gineers (Electncal) were lying vacant 
in 1972 and 172 candidates qualified 
for Junior Engineer (Civil) and l it  
candidates toi Junior Engineer (Elec
trical) However, only 89 posts Of 
Junior Engineers (Civil) and 93 poets 
of Junior Engineers (Electrical) could 
be filled through this examination as 
the others did not join

It) Y«.<. Sir; 287 candidates on 
Civil side and 322 candidates on Elec
trical side qualified for appointment 
as Jumoi Engineer* Out of the list 
of successful candidates, appointment 
letters were issued to 137 on the Civil 
side and 120 on the Electncal Engi
neering side Onlv 51 on the Civil 
and 5i on thf Elwtnoal side joined, 
<tnd aicoidmgly onl> this number of 
posts hah been filled up

(d> At prc ct t due to a fall in the 
v orkJoad of the C P W D , it maj not 
be on-,<rtbl< to appoint a1l those Junior 
Engineers u ho qualified in September,
1973 examination The position wiM 
be reviewed m the light *of the pro
gramme of work for th* next joar

Prosecution of F.r.O Lk«Me 
holders under P M  Art

4501 SHRI NAWAL KISHOBR 
SINHA Will the Minister of AGRI
CULTURE AND IRRIGATION be 
pleased to state

(a) whether FP.O Licence holders 
are prosecuted under the PJ\A Acfc

(b) whether F.P O
are consulted while bundling 0 ^  
secutton under the P F A  Act; Wd

(c) whether there we* ft&
standing to the effect that no M fft ’’ 
ctttfop of the FJr.O. ft## *0
shall be launched by
rittaswithout eontftftfcit

1
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THE l\FNISTET: OF STATS IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION ISHHI ANNA
SAH.EB P. SHlNDE): (a) The pro
visions o, 'Joth the .i.ct aliCl the 0rder 
are supnle1uent:crv c,r,J cumulative in 
!heir operatwr: There is, the:tef,1�e. 
llO ]>al' tO p. 0'ii, �l tiOHS be!!,6 la - r !l
ed unrier PF.A. if n,anuf�c hl"crs ,·on
traven anv of the provision of P.F.A. 
Act or the rules made thereunder. 

(b) No, Sir. 

(c) A Commiitee which considered 
1.t'-1is question had suggested that where 
th sample of commodities covered 
u:der F.P.O. and taken by the P.:F.A. 
�.'\.uthorities contravened the PF A Act, 
the matter would be referred to the 
Central Authorities for scrutiny. 
But some of the States intimated that 
this would delay prosecutions and 
hence was not desirable. 

Views of 1:dUcation Minister on Job
Orien'ted Education 

4562. SARDAR SWARAN SINGH 
SOK.HI: Will the Minister of EDU
CATION, SOCAL WELFARE AND 
CULTURE be pleased to state: 

(a) whefuer the Union Minister in 
his convocation address at the South 
Gujarat University (Surat) on the 
30th November, 1974 criticised the 
idea of Job-Oriented Education; 'lT.lri 

(b) if so, what was the justificat�on 
of such criticism and what alternative 
steps Government pr�pose to take t� 
provide jobs to the Jobless educatea 
1memp1oyed youths of the country'? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN TH� 
DEPARTMENT OF CULTURE (SHRr 
D P. YADAV: (a) c nd (b). The 
o�int made in the Convocatioi.. Address 
�"'as that job-oriented courses are es
se�tially pro_grammes of training and 

h:, e limitations in the co.1text of the 
f.. � ,,1,,1ngirg mod1c,n society, Ma··y 
categories of jobs may totally dis
app,:ar in a few ycr,rs and persons 
trained for them •:1,01tld re required 
::.t diffe1·ent periods of their u-re, to 
lea�n new jobs for their livelihood. 
T'l1e objective of the broad process of 
Hlucntion is not to fit a given indi
vidual to a specific job but to enable 
the individual to realise his poten
tial to the ful1 and grow intellec
tually, emotionally and spiritually. 
The problem of job oriented courses 
should, therefore, be tackled in an 
appropriate and limited fashion and 
not be allowed to dominate the entire 
system of university education itself. 
Such training courses are normally 
successful at the secondary than at 
the university level. Moreover there 
is no basis for the assumption that 
there are plenty of jobs available and 
the education system has only to 
provide suitable training. 

The · new pattern of dncation in
volving 10 years of general school 
education and two years of higher 
sECondary education, is expected to be 
in operation throughout the country 
by the end of the Fifth Plan. The 
plans of many State Governments 
provide for vocationalisation of 
higher secondary education. The 
Government of India have also pro
posed a Central Scheme for assisting 
about 1000 schools in t"1e country for 
introducing new vocat'ona] courses 
which are to be started on the basi::; 
of the needs in the districts con
cerned. The think'ng i, tlwt. wr.ile 
u1gineering 8nd so:,ne vocational 
courses are already catered for bY 
tre Industrial Traini11g Institutes, 
Polytec1'nii.' T. acher Training\ Ins
titution� ;md schools for para-medical 
personnel and agricultural techni
cians, there are other courses whieh 
ean be profitably started. 

Nevertheless. what is contemplated 
i� v.rork and production oriented edu
cation rather than job oriented edu
eation, the intention being that stu
<lents must receive enough education 
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to prepare themselves to earn a Hv- 
including self employment a* 
as to fulfill themselves as indi

viduals and discharge their duties as 
citizens in a modem democratic 
society.

The solution to the problem of un
employment is to be found essen
tially in faster economic development 
end consequent increase in employ* 
ment opportunities. The educational 
system can contribute only indirectly 
to economic development and em
ployment. The programmes contem
plated in the Fifth plan are intend
ed to ensure the maximum feasible 
contribution from the educational 
system. But it is not the responsi
bility of the education system itself 
to create jobs or provide jobs to the 
jobless.

Recruitment Rules for CPWD 
Engineer*

4563 SHRI R R SHARMA: Will
the Minister of WORKS AND HOUS
ING be pleased to refer to the reply 
given to Unstarred Question No. 164 
on the 11th November, 1974 and lay 
on the Table of the House;

(a) a copy of uptodate corrected 
recruitment rules for appointment to 
the posts of Assistant Engineer Class 
H» iBxecutive Engineer Class 1 and 
Superintending Engineer Class I in 
the C.PW.D : and

fb) the dates when these rules 
were notified?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS
ING (SHRI MOHAN DHARIA): (a) 
and (b). The existing Recruitment 
Rules which were notified on the 31st 
May, 1884, have become out of date 
*«e#w*e of decisions taken by Govern
ment on most of the recommendations 
of the Third Pay Commission and also 
Itafetuie of same courts’ judgements 
afflicting the Recruitment Rules. Com- 
prefcensive Recruitment Rules *tH fee

4,

issued talcing into account Govern- 
meat's decision on tbs recommenda
tions of the Third Pay CommiSMOtt 
and the courts* judgements.

Confirmation of Civil sad Elect*oat 
Engineer. f* QJP«WJ».

4664. SHRI LAUI BHAI; Will the 
Minister of WORKS AND HOUSIN&
be pleased to refer to the reply give* 
to Unstarred Question No 40 on llth 
November, 1974 and state:

<a) names of permanent Assistant 
Engineers/Executive Engineers amf 
Superintending Engineers m  t o *
Civil and Electrical sides in CPWD 
together with the effective date of 
tfheir confirmation;

(b) the number of permanent posts 
lying vacant as on the 1st July, 1974; 
and

(c) the dates since when those posts 
are lying vacant?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS
ING (SHRI MOHAN DHARIA): (a) 
The information la given in the state** 
ment laid on the Table of the House. 
(Placed tn Library See No LT-8768/ 
74]

(b) and (c) The number of perma
nent posts not yet filled on a substan
c e  basis and thu» lying vacant as *» 
1st July, 1874 are as under:—

Superintending Engineers (Civil) ic

Superintending Engineers (fitec* f

Executive Engineers (Civil) , ^

Executive Engineers (Electrical), .

Assiststtt Engineers (CMO 

Actant Engineer* (Electric*!) » tyy

n m  n n u  » # *
v « k m * * « .  v , v T

» . J *
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Cftotitftattan «f totervimr for Post
of Principal of Institute of 

Commercial Practice
4565. SHRI HAB1 SINGH: Will the 

Mimstei of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleas
ed to state:

(&) undei what circumstance  ̂ Ur* 
interview for the post of the Principal 
of Institute of Commercial Practice, 
Directorate of Technical Education, 
Delhi Administration, scheduled to 
have been conducted by the UPSC on 
21st November, 1974 was cancelled b ' 
the Delhi Administration;

(b) whether the services of the 
Acting Piincipal. Institute of Com
mercial Practice was extended after 
his attaining the age of 58 years; and

(c) if vo, the reasons therefor?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF S NURUL HASAN); (a) to
(c) Oh receipt of information that the 
Delhi Administration has givfen ex
tension of service to the officer who 
was holding the post of Principal of 
the Institute, the Union Public Service 
Commission decided not to proceed 
with the recruitment

The services of the concerned offi
cer were extended by one year beyond 
the age of 58 years m the public in
terest on consideration of the fact that 
he is a displace^ person from erst
while East Pakistan and the benefit of 
extension has been given to other em
ployees working a« teacher-? in D*lhi 
Administration

Accords in the Matter of Godavari 
Aad Narmada on the Line* of 

Cawery Att&ority

45«ft, SHRI ANNASAHAEB GOTK- 
Witt the Minister of AGRI- 

CULOTM! AMD IBBIGATIQN be

fay u M f r r  m * m m  «***

ot Cuuvery Valley Authority, is the 
matters of setting up Godavari Valley 
Authority and Narmada Valley 
Authority; and

(b) if so, the gist thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH) (a) and (b) The Narmada 
and Godavar^ Water Disputes are 
under adjudication before the Tribu
nals, whose decision are awaited

Foreign Exchange spent on visit of 
Indian Cricket Team to England and 
rnd'an Contingent to Asian Games 
at Teheran and visit of Went Indian 

Cricket Team to India

4567 SHRIMATI PREMALABHAI 
CHAV AN Will the Minister of EDU
CATION, SOCIAL WELFARE AND 
CIKLTURE be pleased to state:

(a) the amount of foreign exchange 
spent on the visit of Indian cricket 
team to England and Indian contin
gent to Asian Games at Teheran In 
1074, and

(bi the amount of foreign exchange 
involved in the current tour of West 
Indies Cricket team to India?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
ARVIND NETAM) • (a) No foreign ex
change was released for the U.K. tour 
of the Indian Cricket team. On the 
contrary, the team received a sum of 
£39,280 as guarantee money from the 
M.C.C, and out of this amount the 
Board of Control for Cricke* in India 
was allowed to spend £28.000 on ac
count of boarding and lodging and 
other miscellaneous expenses during 
the team's stay in U.K. The balance 
of £14,280 was to be repatriated by 
the team to India.

A sum of 199,960 wa* released to the 
Indian contingent for 4km TO Arfan 
Games held at m tm m  In September, 

«o expense* mk liwwflng
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and lodging, purchase of ancill:i�-y 
equipment etc. 

(b) The Board of Control for Cricket 
in India is lo pay guanmtcc money 
equivalent to £ 55 000 to he vis]tL1g 
West Indies Cricket Team. Out ,t trns, 

an 1mount ea·1ivale-nt to £ 10,000 
would be given by the Board to· the 
visiting team in Rupee curreney for 
meefir.g surtd ·y expenses of the mem
bers of the team. The balance of 
£ 45,000 has been released to the 
Board or Co,1trol fnr Cricket in India 
on the conditions that expenses on 
boarding, lodging and internal �ravel 
etc., of the West Indies Team should 
be paid for in foreign exchange, :ind 
that the net amount to be taken out 
of I·ndia by the West Indies Team 
shall not exceed £ 30,000. 

Insanitary Conditions due to Cons
truction of open Nallah by DDA in 
Village Rarhi Jharia-,Maria Lajpat 

Nagar, New Delhi 

4568. SHRI D. K. PANDA: Will the 
Minister of WORKS AND HOUSING 
be pleased to state: 

(a) whether the open nallah cons
tructed by DDA, w.hich flows through 
the village Rarhi Jharia-Maria, Lajpat 
Nagar, New Delhi is being used as 
sewer line by the Village, has not 
been cle,med ever since its construc
tion and has created seriou� health 
hazards for the villagers; 

(b) if so, whether urgent arrange
ments will be made to clean it and 
cover its portion that flows through 
the above village; 

(c) whether it is also a fact that 
that area is not being inspected by the 
Health Officers and no sanitation ar
rangements exist there; and 

( d) if so. the reasons therefor? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF WORKS AND HOUS
ING (SHRI MOHAN DHARIA): (a) 
to (d). The information is being col
lected and will be laid on the Table 
of the Sabha. 

F"mdings of tJ.P. Land Reforms 
Committte on violati0n of Land 

Ceiling Laws 

45'5G PROF. MADHU DANDAVATE· 
Will the Minister of AGRICULTURE 
A JD IRRIGATION be pleased to state: 

(a) whether the Committee 
appoin',ed by the U.P. Govern•ment 
for studying land reforms has alleged 
that some Union Ministers and former 
Union Ministers have violated the 
land ceiling laws; 

(b) if so, the names of the Ministers 
and former Ministers concerned; and 

( c) the steps taken to deal with 
these violations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P. SHINDE): (a) to (c). The 
Booomi Vyavastha Janch Samiti 
appointed by the Uttar Pr?-
de,fo Govern'me>1t has in its report 
mentioned that Raja Di'nesh Singh of 
Kalakankar, District Pratapgarh, had 
760 acres of land of which 561 acres 
were exempted from the ceiling, mos;t 
of it being orchards. 125 acres were 
declared surplus; subsequently, aftet' 
the disposal of several objectiolls 
under Section 14(3) of the ceiling law, 
only 92 acres were founcf to be surplus. 
Of these, the committee had informa
tion of 50 acres having been distribut
ed at the time of its investig::1tion. 

Fi!ling up of Reserve quota in Food 
Corporation of India 

4570. SHRI P. ANTONY REDDI: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state: 

(a) whether reserved quota for the 
S. Cs and S. Ts for jobs iunder Class 
IV and Class III categories in the Food 
Corporatio•n of India have not been 
filled; and 
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( h) if so, w hefoer any special steps 
,; have been taken to fiil up the allotted 

number of vacancies on res0rvation 
basis? 

THE MINISTER OF STATE 
IN THE MINISTRY OF AGRI-
CULTURE AND IRRIGATION 
(SHRI ANNASAHEB P. SHINDE): 
(a) and (b). Quotas reserved for Sche
duled Castes/Scheduled Tribes in Class 
IV and Class III categories of jobs in 
the Food Corporation of India could 
not be filled entirely mainly due to 
non-availability of suitable per:;011s 
from :,mo.,gs: Sc'·�d:.:''cd C;, ;te�/ 
Sch'.")dul·'d Trib2s candidate5 to fill 
these vacancies. The Fcod Corpor<,
tion of India have taken measures like 
inserting separate advertisements in 
Newspapers calling for appiicatinns 
from Scheduled Castes/SchedulPd 
Tribes candidates from time to • ime 
and these candidates are interviewed 
separately so that they are not juclged 
by the same standards pres,cribed fo·· 
others. Efforts are being mad·e by the 
CCYrporation for filling up as n�:n,_.; 
posts as possible from amongst the 
Scheduled castes/Scheduled Tribe can
didates against the quota reserved for 
them. 

Rejection of applications of Muslims of 

Malerkotla by Punjab Wakf Board 

4571. SHRI JHARKHANDE RAI: 
Will the Minister of AGRICULTURE 

-':! AND IRRIGATION b€ pleased to 
state: 

(a) whether the Pun'jab Wakf Board 
had rejected an application of Muslims 
of Malerkotla asking for a grant of 
Rs. 1000/- for repair of a Masjid vide 

resolution Nos. 9 and 11 on the 20th 
April, 1974; 

(b) if so, what was the reason for 
rejecting it; and 

(c) whether a copy of the resolu
tion:, will be laid on the Table of the 
House'/ 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AND W AKFS 
(SHRI F. H. MOHSIN): (a) As per the 
information received from the Punjab 

Wakf Board, no meeting of the B•,c1rd 
was held on 20th April, 1974. :{me(; 
there was no question o� passina 11. 
resolution rc;jccting any applic:tion 
for grant as alleged. 

(b) and (c). Do not arise. 

Percentage o C ,vcn1mcnt Servants in 
Delhi in possession of Government 

Accommodation 

4572. SHRI B. V. NAIK· Will the 
Minister of WORKS AND

. 
HOUSING 

be pleased to state: 

(a) the percentage o-f Delhi-based 
civil servants and moffusil-based civil 
servants respectively provided with 
living accommodation in Government 
quarters; and 

(b) the steps Government propo,,e 
to take to remove the disparity bet
ween the two, if any? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF WORKS AND HOUS
ING (SHRI MOHAN DHARIA): (a) 
Allotment of accommodati0n from the 
general pool is made keeping in view 
the date of priroity of an individual 
officer in respect of a particular type. 
No dist'nctio·, is mode bet,vcen D,!lh:
basect a·1c1 mcfil!c·i1-bascct em Ioye 'S. 
As such no separate statistical dab in 
regard to allotments made to Dclhi
based civil servants and moffusil-based 
civil servants, are maintaiil'ed. 

(b) Does not arise. 

Extension of Crash Programme for 
Rural Employment beyond 1974-75 in 

Madhya Pradesh 

4573. SHRI SHRIKISHANA 
AGRAWAL: 

SHRI NARENDRA SINGH: 
SHRI G. C. DIXIT: 

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state: 



83 Written Answers DECEMBER 16, 1974 Written Answers

(a) whether in view of the need to 
improve the employment situation in 
the State of Madhya Pradesh, the 
Central Government propose to extend 
the crash employment programme be
yond 1974-75 in that state; and

(b) if not, the reasons theretoi?

THE MINISTER OF STATE 
IN THE MINISTRY OF AGRI
CULTURE AND IRRIGATION 
(SHRI ANNASAHEB p. SHINUE):
(a) and (b), The Crash Scheme for 
Rural Employment was implemented 
for a period of three years only, «<?. 
from 1971-72 to 1973-74 In view of 
the adoption of integrated area deve
lopment approach during the Fipth 
Plan, it was not considered necessary 
by Planning Commission to continue 
the Crash Scheme for Rural Employ
ment in the States (including Madhya - 
Pradesh) during the Fifth Plan period

Survey of marine resources for 
location of fishing grounds

4674. SHRI D. P. JADEJA:
SHRI VEKARIA

Will the Minister of AGRICULTLrn'' 
AND IRRIGATION be pleased to 
state;

(a) whether the programme in re
gard to survey of marine resources for 
the purpose of locating fishing ground 
in off-shore and deep sea areas is still 
continuing: and

(b) if so, the places where this sur
vey work is being Hone’

THE DEPUTY MINISTER IN THF 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (RHRI PRABHUDAS 
PATEL): (a) Yes, Sir.

<b) The survey is being carried out 
frcan bases at Kandla, Bombay, Panaj! 
(Goa), Mangalore, Cochin, Tuticorin, 
Madras, Visakhapatnam, paradeep, 
Calcutta and Porf Blair (Andamans) 
by the Explanatory Fisheries Project,

Bombay. From Cochin, the survey is 
also carrier out by the Integrated 
Fisheries Project and Pelagic Fisheries 
Project.

Production of Margarine

4575 SHRI MADHU LIMAYE: Will 
the Minister ot AGRICULTURE AND 
IRRIGATION be pieased to state*

(a) whether it is a fact that the 
chemical processes used for manu
facturing Vanaspati ghee and Mar
garine are roughly the* same, the only 
difference being that Daldu is the tinal 
product and Margarine an intermediate 
one;

(b) whether Government’s attention
has been drawn to the fact that since 
Margarine is not a controlled item, a 
large proportion of the oils used by the 
Dalda manufacturing companies' are 
actually being used to produce Mar
garine which can be sold at a high pro
fit and not Vanuspati ghee.

(c> whether any investigation has 
been made or will be made into these 
allegations; and

(d) if not, the icasung for not order** 
i ig an investigation?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA
SAHEB P. SHINDE): (a) No, Sir. 
Edible hydrogenated oil Is one of the 
raw materials which can be used in 
the -manufacture of margarine.

(b) The consumption of raw .*llg ut 
the manufacture of margarine luring 
1974 (up to October) represented lees 
than 7.5 per cent of the total con
sumption of such oils by vanaspatt 
factories.

• (c) and <d). Do not aria*.
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Implementation of KoUutri Commis
sion recommendation in respect of 

Pay Sraleg of Teachers

4576 SHRI K MALLANNA Will 
flue Ministei of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleas
ed to state the number of States which 
have durmg Fourth Fi\e Yeai Flan 
pcMod implemented pay scales in 
respect of primary and Secondary 
school teachers a8 recommended by the 
Kothan Commission?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION, SOCIAL 
WELFARE AND IN THE DEPART
MENT OF CULTURE (SHRI D P 
YADAV) AH Stafe<? except four are 
considered to have implemented the 
Kothan Commission's recommenda- 
tuns m icspect of Pnmarv School 
teachers In the case of Secondary 
School teacher s all States except six 

he considered to hav<» implement
ed the recommendations

fw ifr f f o  f t  fffir fa M fw iwr
if trfrarfVPT fWT

4577. r m v r  fiw w  : w

f f t  f t  ? tf
f a

(qr) apqr m  M r c  
yfa f  fa it tfr~

qr̂ TcT W ft, *ftT

qfff fr *»> 3*9
M «r w  nrr ft=r«rr w i m  ’

frftr f fa  fkwrf »f*wra trw 
w  («ir sw refty i hi® i p f )  •
{%) m r  ?;fa 
s w r ,  «rnr^ n V  tn/wfamr

^ ^  jwt #fa fofffirara*f 
«pt^  r r  JH-crrarTST |  »

(9 ) ^r*ryr tf $.fq

îfa^T f t  it TT5flT *  frfa- 
«P|*T«rH, fastt ftRWT 
V t*  % fair x m  ^PTT f t  
*rfafa % spam *t % 3fr̂
*r sranrar w fa®C 3W- * w*.  ...  ivijmi' i—>iin — ■—
5T??T TOHT S fn^^T Um  W  *TT i 

f W  <FC IfT© $>» *T® «r°
f t  *T5Tl̂  % JST̂ fPT TOH
W  ***  *  M f f  W  I

Meeting of International Dairy 
Congress in New Delhi

4578 SHRI NAWAL KISHORE 
SHARMA Will the Minister of 
AGRICULTURE AND IRRIGATION 
be pleased to state

(a) whether a meeting of Inter
national Dairy Congress is to be held 
in the capital during the month of 
December, 1974

(b) if so, the delegates and the 
countries from where they are coming
to participate m the conference and

(c) the deciMOtu, taken at the 
mcetmi to boos*, up dairy develop
ment in India and tbe extent to 
which the participant countries will 
also be benefited?

THE MINISTER OF STATE IN TH1 
MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI AN
NASAHEB P SHINDE): (a) The 
XIX International Dairy Congress met 
m the Camtal from 2nd *o 6th De- 
cember, 1674.

(b) The total number of delegate* 
registered for attending the Congress 
was 1,317 In addition, 300 person* 
cn an average a'so attended the cmbh 
ference datf* as Observers.
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The delegates represented the fol lowing countries: 

Argentine 
Australia 
Au�tria 

Ethiopia Jamaica Sri Lanka 
Sweden 
SwitzerianJ 

Finland Japan 
Federal Republic of Korea 

Brngla Dcsh 
Belgium 
Bhutan 

Brazil 
Bulgaria 
Canada 
Chile 
Cyprus 
Cuba 
Czechoslovakin 
Denmark 
Egypt 

Republic o[ Germany 

Fiji 
German 
Democratic Republic 
Hongkong 

Inclia 
Iran 
Ireland 
Iraq 
Itby 

(c) The Recommendatrons made by 
the XIX International Dairy Congress 
are given the statements laid on tlhe 
Table of the House. [Placed in Lib
rar11. See No. LT-8767/74]. 

The Congress afforded an opportu
nity for exchange of ideas in respect 
of recent advantages in dairy develop
ment which will be beneficial to 
India and al&o to oth'er participant 
countries. 

Production and Price of Sugar 

4579. SHRI JYOTIRMOY BOSU: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state: 

(a) total sugar production year-wise 
.from 1972 to 1974; 

(b) total quantity earmarked for 
( 1) sale through ration shops, (2) 

Kuwait 
Libya 
Malaysia 
Mexico 

New Zealard 
Norway 
New Guin,•a 
Phillipin es 
Pobnd 
Spai11 

Thailand 
Trinidad 
Tanjzanil, 
Ur.ired Kingc'om 

U.S.S.R. 
U.S.A. 
Western Samm1 
Yugoslrvi? 

free sale, and (3) export, year-Wise, 
from 1972-74; 

{c) retail price {per Kg.) of (1) 
Levy sugar and (2) free sale sugar, 
year-wise from 1972 to 1974; 

(d) foreign exchange per Kg. reali
sed through export, year-wise from 
1972 to 1974; 

(e) Month-wise, release of (1) 
Levy sugar and (2) free sale sugar, 
year-wise, from March to October, 
1974; and 

(f) retail price (per Kg.) of free 
sale sugar, month-wise, from Marcia 
to October, 1974? 

THE MINISTER OF STATE lN THE 
MINISTRY OF AGRICULTlJRE 
AND IRRIGATION (SHRI AN
NASAHEB P. SHINDE): (a) 
The total production for the last 
three sugar years viz. 1971-72 to 1973-
74 (October to September) is as 
under:-

--------�--- - ··--------·-----

Sugar Year 

1971-72 

1972-73 

I 973-74 

---·--
---·-------

Production (in h:kJ,. torr( s) 

3 I' I3 

39· 49 
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0>) (Figures
1972

in lakh totm*. t.J 
1973 i»74
(upttMiat Oct.)

(1) Levy sugar for sale through ratu n/J'air pricc shcps

(a) Free sole s u g a r .............................................

(3) E x p o r t ......................................................

*.c) and (f). The levy sugar is being 
s»lri at a uniform price throughout the 
country from 1st October, 1972. The 
uniform issue price to the consumers 
which was Ks. 2 per Kg to begin with 
wa<t revised to Rs. 2.15 per Kg. with 
oiteet from the 1st December 1972 or 
Much date in December, on which the 
1st issue period of levy sugar through 
fair price ‘’hops commenced in differ
ed States Prior to that the retail 
price m one h State wa  ̂ being fixed 
separately by the respective State 
Governments after adding to the ex
factory puce of sugar, the exise duty, 
transport and handling charges, 
wholesalers’ and retailers' Commis- 
“»*< n etc. The 1 ang** of retail price of 
fair/levy sugai per Kg prior to 1st 
October. 1972 in different States rang
ed from Rs 1 67 to Rs 2.50 per Kg- 
A statement showing month-wise ie- 
tail prices of free sale sugar at select
ed important centres during the years 
1972 to 1974 Is laid on the Table of the 
House. [Placed »« Library, See No. 
LTMW68/74].

id) . Year Average 
foreign 

exchange 
earned per. 
Kg. (in 
rupees)

(Estimated)

1972

*973

1974

1*27

i**»o

4 60

{«) A statement showing mon«b- 
wfee levy and free sale from

22 95 

*3-53

23 20

12 20

098, 2-48,
827 864

* (Estimated)

19-10 

960 

yoo

January, 1972 to October, 1974 is laid 
on the Table of the House [Placed in 
Library. See No. LT-8768/74],

(f) Reply" covered in the reply to 
part (c) of the Question

Refusal of Grant to I.G.S.W. 
Printing its Report

far

4580 SHRI YAMUNA PRASAD 
MANDAL Will the Minister of EDU
CATION, SOCIAL WELFARE AND 
CULTURE be pleased to state:

(a) whether Government have re
fused the grant to the Indian Council 
of Social Welfan* this year for printing 
its report; and

(b> if s.0. the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
ARVIND NETAM): (a) and <b). In 
January 1974, the President, Indian 
Council of Child Welfare applied for 
a grant-in-aid for printing the Report 
of its National Committee for presen
tation in the 17th International Con
ference on Social Welfare to be held 
at Nairobi from 14th to 20dh July, 
1974. For processing the request for 
grant a copy of the text of the Report 
was called for from the Council. The 
text of the Report was received 
Government on 30th May, 1974. A 
scrutiny of the Report revealed that it 
contained considerable material whlgh 
was not relevant for presentation at
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an international forum. This was ver
bally brought to the notice of the 
Kxecutive Secretary of the Council. 
The Executive Committee of the 
Council considered the matter **t its 
meetmg held in Madras on 8th June,
1974 and authorised the President of 
the Council to approve the Report 
with such modifications as might be 
necessary. The Executive Secretary 
of the Council through his letter dated 
10th June, 1974 wished to know kiio 
portions of the Report which needed 
modifications. He was informed on 
15th June, 1974 that the editing of ihe 
Report to render it suitable for pre
sentation was a matter which the 
Council itself might best handle. An 
amended version of the Report v as 
received from the Executive Secretary 
of the Council cm 17th tTune, 1974. 
While the request for grant was being 
considered with reference to the 
amended version of the Report, Gov
ernment was informed *by the Presi
dent of the Council through her letter 
dated 30th June, 1974 "that she had 
decided to withdraw tihe Report the 
larger interest of the organisation 
This rendered irrelevant any further 
consideration of the request for grant 
for printing copies of the Report.

S*

Cauvery Dispute

45&1 SHRI M. M JOSEPH: Will
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether the Chief Minister of 
Kerala ha® sent a D O. Letter to him 
on the 31st August, 1974 in connection 
with the Cauvery dispute;

fb) whether the Government of 
Tamltna^u were contemplating the 
oonstruclions of the Nelli Thurai 
Scheme *or which Kerala Government 
have pretested both to Government of 
TamUnadu as w**ll as to the Central 
Government against the implementa
tion of the scheme pending settlement 
oi the Cauvery dispute among the 
three concerned States; and

<c) whether the Government with
held tho sanction already issued 
pending settlement of the Cauvery
dispute*-

THE DEPUTY MINISTER IN TH® 
MINISTRY OF AGRICULTURE AND 
R A T I O N  (SHRI KEDAH n S *  
SINGH) (a) Yes, Sir.

(b) and (c). The Nellithorai liyd.o 
Electric Project, as proposed by Tamil 
Nadu envisages utilisation of the tail 
race releases below the Piliur Dam on 
River Bhawani (a tributary 0f Cau
very) for power generation. Kerala 
contends that since the project tfl locat
ed in the Cauvery basin, it should not 
be sanctioned without their prior con
currence Although the Planning Com
mission had cleared this project, the 
Central Electricity Authority has not 
yet accorded approval to it. The con
tention of Kerala is under examina
tion

Criteria for Allocation for Irrigation 
Projects

4582 SHRI GIRIDHAr GOMANGO- 
Will the Mimsler of AGRICULTURE 
AND IRRIGATION foe pleased to state;

(a) State-wise allocation for irriga
tion project^ made by the Centre and 
the States m 1D74-75 and for 1975- 76;

(b) the critcrio adopted for the 
allocation; and

(c) the allocation earmarked by the 
Centre and State for tribal sub-plan 
In annual plan and for Fifth Plan?

THE DEPUTY MINISTER TN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH): (a) Irrigation is a State sub
ject anti irrigation project^ are im
plemented by the State Governments 
within the frame-work of their deve
lopment plans. The State wise alloca
tion  ̂ foi 1974-75 for irrigation sector 
are given in the statement laid on the 
Table r<f th<- House f Placed %n Lib-
ranj. Sc<> No LT-H769/74). Tfat
allocations for 1975-76 have not yvt 
been finalised.
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(b) The following general principles 
were kept *n view while formulating 
the Annual Plan 1974-75 —

(1) Priority has been given to 
those schemes in respect of 
which appreciable progress 
ha& already been made and 
which are capable of yielding 
benefits progressively wjth 
the investments to be made

<ii) F01 multi-purpose and intci - 
State projects necessary n at 
chinR provisions have been 
made in the concerned State 
Plans

<ttl) Necessary provisions for mo
dernisation m respect 'rf ôme 
o* the important structuies 
requiring replacement has 
been made

< 1 v) Priority has been given to those 
schemes which benefit chro
nically drought-affected \ibal 
and backward areas

(c) The Fifth Plan proposals 
not been finalised However, an out
lay of Rs 200 crores is contemplated 
•g supplementary assistance for tribai 
sub-plans For 1974-75 an amount of 
list 5 crores has been given 1 o lh< 
States for the preparation of tnbsl 
ub-plans and advnnee action

thWHNMi Irrigation and Flood Con
trol Projects

4583 SHRI ARJUN SETHI Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state

(a) the number of irrigation and 
flood control projects sanctioned by 
the Centre lying unexecuted with the 
states;

(b) the names of those States if 
my; and

(c) wbftt specific reasons are 
advanced for not being executed at 
the earliest by those States?

THE DEPUTY MINISTER IN THE 
MINISTRY OF \GItICUI TURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH) (a) to (c) The Irrigation
Schemes on which 'voik is not yet 
m good progtess aic the Warn* Pro- 
leot m Maharashtm <ind Anandapur 
Ban age in Oris&a In the case of 
Warnu the State Government aie 
considering the possibility of an al
ternative site involving less submer
gence In the case of Anandapur Bar- 
lage the Orissa Government have 
\et to take 1 final decision about the 
site

The flood conti ol schemes which 
ha\e no been implemented aM* (») 
Pagladiya Flood Detention Dan: m
Assam and (11̂  Subernarekha Bm- 
bankment m West Bengal The 
former has not been executed due to 
paucity of funds and the lattei due 
to modifications necessary m the light 
of recommendations of the Suberna 
rekha Technic a1 Committee

Procurement of Rice in Orissa from 
1971-72 to 1974-75

4584 SHRI CHINTAMANI PANl 
GRAHI .Will the Minister of AGRI
CULTURE AND IRRIGATION be 
pleased to state

(a) what was the target of procure
ment of nee m Orissa for 1973-74 and 
how much wa« procured up-to-date,

b) what was the piocuieaneat of 
nee m Onssa in 1̂ 71-72 and 1V7S-71, 
and

fc> how much ot rice was exported 
from Oussa »n 1971-72 and 1972-71*

HIE MINFTFK OF STATE TN 
THE MINWKY 05 MIRICULrTURE 
AND IRRIGATION (SHRI ANN ASA- 
HEB P SHINDER (a) and (b). Tar
gets of procurement and actual pro
curement of rice m Orissa during:



95 Written Answers DECEMBER 16, 1974 Written Answers 9$
Jfbanf Marketing Seasons, 1971-72, 
1072-73 and 1978-74, has been as fol
lows-—

(Fig. in *ooo tonnes)

Year Target of Actual
procurement procurement

1971-72 350 169
1972-71 390 210

*<>73-74 400 214

tc) Quantities of nee 
i*©m Orissa in 1971-72 and 
were;

exported
1972-73

(Fig. m ’ooo tonnes;

1971-72 ft 3
1972-73 50 0

— - _____  __
Survey of Seeds Requirement

4585 SHRI M S PURTY Will the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to state*

<a; whether there is any arrange
ment in the National Seeds Corpora
tion to survey the seed requt remen t-s 
of the country,

4 b) if so, the d&ses&ment made re
garding requirements of seeds of 
wheat and other rabi crops to be 
sown in the year 1978*74 together 
with the quantity of eeeds produced 
and the quantity supplied to Bihar; 
and

(c) the name9 of the places where 
permission to produce seeds was 
granted in Bihar alongwith the area 
of their holdings?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE 
A m  IRRIGATION (SHRI PRABHU- 
DAS PATEL) (a) It is primarily the 
responsibility of the State Govern- 
<mo«t to assess the seed requirements

of different varieties of various crops 
needed by the fanners of the Slate 
and to nrransro 'or sufficient quantities 
ot seeds to meet the demand. The
N.SC. supplements the efforts of the
State Government by supplying seeds 
through their dealers as also by 
making available certified seeds on 
firm indents placed by the State Gov
ernments and others.

(b) The State Government of 
Bihar had assessed the wheat seed 
requirements for the current rabi
year at about 30,000 tonnes The
N.S.C has supplied to Bihar 7,000
tonnes, from its 1973-74 production of 
14,523 tonnes. The State Govern
ment had also utilised good quality 
stocks of Sonalika wheat of the IV>od 
Corporation of India, for Uhe purpoeee 
of seed The State Government have 
reported that there is no difficulty in 
meeting the wheat seed requirements 
for the current labi reason The 
NS.C has also supplied about 300 
tonnes of hybrid maize to the Siate 
Government for distribution

<t) The NSC had organised only 
a small wheat seed production'' pro
gramme during rabi 1973-74 on 879 
acres m a number of districts in 
Bihar

John Committee Report lHgfcer 
Education in G«Jarat

4586. SHRI P. G. MAVALANKAR: 
SHRI VEKARIA:
SHRI ARVIND M, PATEL:

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether Government of 
rat have now completed their cooii- 
deration of the V. V* John Committee 
Report on Higher Education in Guja
rat;

(b> if so, whether the said M W tt 
will now be placed on the 
the Houae;
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(c) whether Ck>veroment of Guja
rat have accepted the recommenda
tions of the said Report and if so, 
the broad outlines thereof; and

(d) action being taken for impler 
mentation of the recommendations in 
this regard?

THE MINISTER OP EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): (a)
No, Sir. **

(b) to (d). Do not arise.

Internatioaal Women's Year
4587. SHRIMATI BHARGAVI 

THANKAPPAN;
SHRI AMARSINH CHAU- 

PHARI:
Will the Minister of EDUCATION, 

SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether Government have set 
up a Committee to celebrate 1975 as 
International Women’s Year; and

(b) if so, the broad outline of the 
programme?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
ARVIND NEETAM); (a) Yes, Sir, a 
National Committee has been consti
tuted to formulate a suitable progra
mme.

(b) The Committee held its 'first 
meeting on 10-12-1974 and resolved 
that the programmes should be orien
ted towards the achievement of posi
tive results in improving the status 
of women and enabling them to play 
a larger rote than hitherto in various 
spheres o f national life. Stress was 
laid on improving the economic con
dition of women and in creating 
among them a greater awareness of 
their rights and responsibilities, with 
reference to the various laws that are

in force. Stress was also laid on 
family planning and on (bringing 
about certain attitudinal changes, 
both among men and among woman, 
in regard to the role of women in 
society. It was emphasised that the 
backward areas like the tribal, slum 
and rural, should receive primary 
attention.

A Sub-Committee is being con. 
sidered to settle the details of the 
programme in the light of the general 
observations of the National Com
mittee. Every endeavour will be 
made to dovetail the Governmental 
programmes with those of voluntary 
organisations working in the field.

Withdrawal of Permit System for 
Sale of Fertiliser

4588. SHRI BANAMALI PATNAIK: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:

(a) whether the desirability of 
withdrawing permit system to help 
the private wholesalers and retailers 
to freely market their stocks of fer
tilisers has been considered;

(b) if so, the reaction of Govern
ment thereto; and

(c) the steps proposed to be taken 
in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) to (c). Only some 
State Governments have introduced 
the card/permit system in their 
States, in regard to fertiliser distri
bution. The Government of India 
received some complaints that in 
some States this system of distribu
tion was affecting the smooth and 
quick off-take of fertilisers. The 
Government of India have brought 
these complaints to the notice ot the 
State Governments and have request
ed them to review tho system ot

2971 LJL-4
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distribution through cardsjpermits, 
and ensure that any such system it 
necessary do not become an irritant 
or deterrent in smooth and quick off
take of fertilisers.

<b) if so, the number of employees 
shown by each sugar factory of Bfcar 
in the season of 1973-74 and the oft 
season and the quantum of sugar sup
plied to each employee; and

Eradication of IUiteraey

4589. SHRI G. Y. KRISHNAN:
SHRI C. K. JAFFER 

SHARIEF:
Will the Minister of EDUCATION, 

SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) the amount spent by Govern
ment to eradicate illiteracy in the 
country, State-wise, during the year 
1972-73;

(b) the names of the voluntary 
organisations working to eradicate 
illiteracy in the country, State-wise 
and

(c) the percentage of illiteracy in 
the country, State-wise, amongst 
males and females, separately?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): (a) and (c). Infor
mation is being collected and will be 
laid on the Table of the Sabha.

(b) Government do not have in- 
formation of all the voluntary orga
nisations that are working to eradi
cate illiteracy in the country.

Sugar SappHed to Employees by 
Sagar Factories to Bffear

4590. SHRI RAMAVATAE SHAS- 
TRI; Will the Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to state:

<a> whether sugar factories get 
sugar quota from the Government on 
the basis ot the employees' strength 
in their respective factories;

(c) the quota given to each sugar 
factory for the purpose?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA
SAHEB P. SHINDE): (a) Yes, Sir.

(b) and (c). A statement showing 
the strength erf workers during the 
season and off season and quantity 
allotted for gate sale quota to meet 
the requirements of factory employees 
in respect of Bihar sugar factories for 
the season 1973-74 is laid on the 
Table of the House. [Placed m Lib
rary. See No. LT-8770/74J. The allot
ment of gate sale quota to each fac
tory is made at the rate of 3 Kg. per 
worker per month.

Charges Levelled against Shri Wshan 
Singh Bedi

4591. SHRI INDRAJIT GUPTA;
SHRI SUXHDEO PRASAD 

VERMA:
Will the Minister of EDUCATION, 

SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) the specific charges levelled 
against Shri Bishan Singh Bedi by 
the Cricket Control Board and his 
reply thereto;

(b) whether Shri Bedi had com
plained that the member of the Indian 
Cricket Team to England la 1974 wsoe 
deprived of th* full quota of foreign 
exchange allotted for their expenses; 
and

(c) if so* whether this complaint has 
any substance and the action takaa to 
the matter?
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TBS DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
ARVIND NETAM): (a) to (c). The 
Board of Control for Cricket in India 
had considered certain action of Shri 
Bishan Singh Bed! as constituting 
breach of propriety. Shri B. S. Bedi 
expressed regret which was accepted 
by the fitoard of Control for Cricket 
in India and the matter has been 
treated by them as closed.

Alleged Misappropriation of Funds of 
‘Operation Flood Scheme’

4592. SHRI VASANT SATHE:
SHRI DHAMANKAR:

Will the Minister of AGRICUL
TURE ANd  IRRIGATION be pleased 
to state:

(a) whether attention of the Gov* 
ernment has been drawn to the news 
report dated the 17th November, 1974, 
under the caption “10 crore operation 
flood swindle” ;

(b) if so, the reaction of the Gov
ernment to the observations made 
therein; and

<c) steps taken in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) Yes, Sir.

tb) and (c). In accordance with 
the decision taken by the Govern
ment of India for implementation of 
WJ*.P. Project 618 (Operation Flood), 
the I.D.C. (a public sector corpora
tion) which was charged with the 
responsibility of implementing the 
Project, was required to deposit inter- 
national value of the commodities 
received from W.F.P. as gift with the 
Government The I.D.C. has not been 
able to deposit fie  requited amount 

tile Government It ban made «

request for reconsideration of this ar
rangement, which is under examina
tion.

State Government's policy regarding 
Diversion of Fertilisers from Non- 

Food Crop

4593. SHRI D. B. CHANDRA 
GOWDA; Will the Minister of AGRI
CULTURE AND IRRIGATION be 
pleased to state:

(a) whether Government are aware 
of the non-availability of fertilisers 
in various States and the policy of 
some State. Governments to divert 
allocations of fertilisers to different 
crop pattern irrationally; and

(b) if so, whether any Committee 
has been appointed to enquire into 
such policy in order to increase 
production of foodgrains?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) There is some shortage 
Of fertilisers in the country as com
pared to the requirements. However 
no report has been received by the 
Government of India about policies 
of irrational diversion of fertilisers, 
amongst different crops, being follow
ed by the State Governments.

(b) Does n°t arise.

ifrm v  If Swwff v t  n w t*  Tifa furr 
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f f r  f iw i f
f *  :
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«rrcrf*ronf sô r«> ?r io<n?<> ?np srornar %*roff %f?rq 1
(mmfor w f ^ n w )  25 fpj% fi#wrW f % fw t  1

f t iw if fw w  25 0 ^0  i mh ^ r % ^ p w r f
TOFfft v + fT W f «Pt ^ r v x  qm



105 Written Answers AGRAHAYANA 25, 1896 (SAKA) Written Answers 106

Criteria f  or 8m S  F u n n  Develop
ment Agency Prelect

4595. SHRI K. PRADHANI; Will the 
Minister of AGRICULTURE AND IR
RIGATION be pleased to state:

(a) the criteria required to qualify 
lor a Small Fanners Development 
Agency Project;

(t>) the project* in Orissa and other 
States to be taken up during the year
1974-75 during Fifth Plan; and

<c) whether this scheme is to cover 
the whole country and if not, the 
reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P SHINDE): (a) The main criterion 
for the allocation of small farmers 
development agency projects to States 
as also for selection of districts for 
locating such projects, is the number 
of small [marginal farmers and agri
cultural labourers. The suitability of 
the district for subsidiary occupations 
has also been taken into consideration 
in the selection of districts for locat
ing the projects.

(b) The total number of small 
farmers development agency projects 
to be set up in the country during the 
Fifth Five Year Plan, including the 
existing projects, is 160. State-wise 
break-up is given in the enclosed 
Statement.

(c) On the basis of the recommeiv 
<latkms made by the National Com
mission on Agriculture in their In
terim Report on the reorientation of 
the Small Farmers Development 
Agencies, it has been decided to ex
tend the coverage to 160 districts in 
the Fifth Five Year Plan. The de
cision taken into account facilities 
available to (Small and marginal far
mers under other special programmes 
Jfce D.P.A.P., C.AJ>.P.» T .D .A .

etc., and also the availability of neces
sary support f v  such special and in* 
tensive programmes from different 
sources.

Statement

State/Union Territory Total
Agency
Units

Andhra Pradesh X5
Assam • 4
Bihar • • ♦ 16

Gujarat • • * 6

Haryana 3
Himachal Pradesh • ♦ 2

Jammu & Kashmir 4
Kerala • 4
Madhya Pradesh * * 12

Maharashtra 12

Manipur I

Meghalaya 2

Mysore (Karnataka) 7

Nagaland * I

Orissa 7

Punjab 4

Rajasthan 5
Tamil Nadu 12

Tripura I

Uttar Pradesh 26

West Bengal t * 9

UTs. and reserve • 7

Total *®a
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- Economy effected in Education 
Ministry

4596. SHRI GAJADHAR MAJHI: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) the cut Or economy to be 
effected in the Ministry o f Education, 
Social Welfare and Culture ‘under 
the Central saying pool of Rs. 400 
crores’ in respect of plan and non
plan items; and

(b) the scheme/projects likely to 
be deferred on account of this cut?

THE DEPUTY MINISTER IN THE 
MINISTRY OP EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D P. YADAV): (a) and (b). A cut of 
Rf. 11.97 crores is proposed to be 
effected as part of the economy drive 
in the current year’s budget of the 
Ministry ol Education and Social 
Welfare including the Department of 
Culture The cut has mostly been 
effected by slowing down the activi
ties in several of the schemes. How
ever, the following few schemes have 
been deferred:

(1) Exchange of Youth Delega
tions at International and 
State levels;

(2) Setting up of Gramik Vidya- 
peeth;

(S) Development of Camping 
Sites.

(4) Establishment of Bural Lib
raries for neoliterates;

(5) Adult Education through Uni
versities;

(6) linking literacy with Employ
ment Programmes;

(7) International Students House, 
Calcutta;

(8) Establishment of Special 
Sports Schools;

(9) Centres for Advanced Study, 
and Research in Technical 
Education;

(10) Establishment of Indian Insti
tute of Management, Luekr 
now;

(11) Appointment of Teachers of 
Modern Indian Languages in 
Hindi Speaking States;

(12) Grant for State and District 
Gazetteers; and

(13) National Museum of Man.

Decision of Sugarcane Growers la 
Punjab not to sell their produce t» 

Sugar Mill*

4597. SHRI N K. SANGHI: Will the 
Minister of AGRICULTURE AND IR
RIGATION be pleased to state:

(a) whether the sugarcane growers 
in Punjab have decided not to sell 
their produce to the sugar mills un
less they are paid a higher price for 
their produce;

(b) whether this will have any 
adverse impact on the production of 
sugar in the country in reaching the 
targetted figure; and

(c) if 00, whether Government are 
considering any proposal to mediate 
in the matter and if so, the broad 
outlines thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA
SAHEB P. SHINDE): (a) The Cen
tral Government have seen only «  
report to this effect published In some 
newspapers. However, five out O* 
the six factories in Punjab have al
ready commenced production for the 
season.

<b) At this early stage of the ss*» 
son, it is difficult to gay if there wflH 
be m y  fell in production*

(c) Does twaft arise
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Deity In Assent to Land
Celling taw* of States

4508. SHRI BHOGENDRA JHA: Will 
toe Minister of AGRICULTURE AND 
IRRIGATION be pleased to refer to 
the reply given to Unstarred Question 
No. 955 on 18th November, 1974 and 
state:

(a) the specific hurdles in the way 
granting President's Assent or recom
mending the ceiling laws in accor
dance with the Centre’s directions in 
the cases of Maharashtra, Assam, 
Tamilnadu and other States; and

(b) action taken in this regard to 
expedite the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OP AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) and (b). The revised
ceiling law of Assam was enacted 
with Governor’s assent received in 
1972. Since President’s assent to it 
was required, the State Government 
was advised either to take steps for 
the re-enactment of the bill after its 
passage by the State legislature or to 
get the act that received Governor’s 
assent repealed and a new law pro
mulgated by ordinance.

The Maharashtra Bill passed by the 
State Legislature has not yet received 
President's assent, as in the opinion 
of the Government of India it does 
not fully meet the requirements of the 
national policy on land ceiling.

The Uttar Pradesh land ceiling act 
ha* been revised comprehensively in 
acoordance with the national guide
lines; some further minor revisions 
only are underway.

The Tamilnadu land ceiling law was 
comprehensively revised several times 
in reeent years in accordance with 
national guidelines and President's 
assent to k  was accorded at the ap» 
P*opr*ito stage.

Effect ef Aid by Agricnttwal Refin
ance Corporation on Agricultural 

Production

4599. SHRI & K. DASCHOW- 
DHURY: Will the Minister of AGRI
CULTURE AND IRRIGATION toe 
pleased to refer to the reply given 
to Unstarred Question No. 954 on 18th 
November, 1974 regarding aid by 
Agricultural Refinance Corporation 
for projects and state:

(a) whether the investment has not 
had the desired impact on agricul
tural production;

(b) whether he has identified the 
areas of weakness and shortcomings; 
and

(c) whether he has taken remedial 
measures to revamp the working of 
the Corporation?

THE MINISTER OP STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P. SHINDE): (a) to (c). The dis
bursements made by the financing ins
titutions in the various projects 
which are refinanced by the Agricul
tural Refinance Corporation have 
resulted in substantial minor irriga
tion and other farm investment* by 
individual beneficiaries thereby con
tributing to greater farm production. 
In order to evaluate the benefits to 
the farmers and to the economy aris
ing out of investments financed under 
these projects, an Evaluation Cell has 
been set up in the A.R.C. which is 
expected to undertake guitabe studies 
in this regard.

2. In minor irrigation programmes 
which account for the major portion 
of the investments, certain difficulties 
relating to adoption of the technical 
disciplines by the financing institutions 
were experienced and appropriate 
corrective action hat been taken In 
order to wuttire planned exploitation
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of groundwater resource*. Other issues 
relate to the enforcement of the defi
nition of small fanners for urposes of 
concessional lending under the I.D.A. 
credits and the criteria relating to 
the level of overdues of loans advanced 
by Land Development Banks. Appro
priate remedial action ha5 been ini* 
tiated so that refinancing arrange
ments by the A.R.C. do not suffer. 
Other measures include the formula
tion of banking plans to ensure the 
planned involvement of commercial 
banks in the investment programmes.

3. The policies and procedures 
adopted by the Corporation and also 
the organisational set-up are constant
ly reviewed and suitable remedial 
measures taken with a view to faci
litating speedier and effective imple
mentation of the programmes assisted 
by the Corporation.

PaAdy Bonos to Farmers in Pnnjab

4600. SHRI SUKHDEO PRASAD 
VERMA:

SHRI B. S. BHAURA:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) whether Government have 
taken into consideration the Punjab 
Government’s request for paddy bonus 
to fanners; and

(b) if so, the reaction of the Cen
tral Government In regard thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA- 
SAKBSB P. SHINDE): (a) and (b). A 
request recently received from the 
Government of Punjab for the grant 
of bonu8 on paddy to the farmers is 
under the consideration of Govern
ment of India.

lifting if  Itaa on asittittailiig «ff ' 
House Bolling Loans

4601. SHRI SHASHI BHUSHAN:
SHRI BIRENDER SINGH 

RAO:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government have lift, 
ed the ban on sanctioning housing 
loans to tile Government employees;

(b) whether some restrictions have 
been imposed for the ban has been 
lifted completely; and

(c) the particulars thereof and 
whether the Government servants are 
satisfied with it?

THE MINISTER OF STATE IN 
THE MINISTRY OF WORKS AND 
HOUSING (SHRI MOHAN 
DHARIA); (a) and (b). The ban has 
been lifted partially with aomc* res
trictions.

(c) The restrictions imposed are as 
follows:

(i) Fresh applications for grant of 
house building advance have 
been invited from certain 
specified categories of Cen
tral Government employees 
only;

(ii) The amount of house building 
advance for construction has 
been restricted to Rs. 25,000;

(iii) For purchasing ready-bullt 
flats| houses the amount ot 
advance ha* been further res* 
tricted to 80 per cent of the 
cost of the fiat so allotted 
mirna the deposits or pay
ments, if any, the Central 
Government servant concern
ed might have already made 
to the allotting authority;

(iv) Th* amount oft advance lor 
purctesAag plot of land ImsI 
been restricts* to »  per
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IS per cent of the amount to 
which the Central Govern
ment servant concerned may 
be entitled or Rs. 5,000, 
whichever is less.

Loans sanctioned by the HCDCO

4602. SHRI SOMNATH CHATTER- 
JEE: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) the amount of loans sanctioned 
by the Housing and Urban Develop
ment Corporation Limited to the 
different States or State Undertakings;

(b) the terms on which loans are 
granted and the amounts actually re
leased; and

(c) the utilisation of such loans In 
the completion of the building pro
jects?

THE MINISTER OF STATE IN 
THE MINISTRY OF WORKS AND 
HOUSING (SHRI MOHAN DHARIA):
(a) to (c). A statement showing the 
amount of loans sanctioned and 
released by the Housing and Urban 
Development Corporation Limited to 
State Governments or State Under
takings (Housing Boards, City Im
provement Trust, Development Autho
rities, etc.) upto November 30, 1974 
and the expenditure incurred by these 
agencies is laid on the Table of the 
House. [Placed in Library. See No. 
LT-8771/74],

Less Cfcemleal PertiHaer in Transit 
tiooed are given below:—

(i) Hie normal rate °* interest 
charged, at present, on loans ad
vanced by h UDCO is 8 per cent 
with a rebate of 1|2 per cent for 
prompt repayments. Schemes meant 
tor the benefit of economically 
weaker sections of society or com* 
posit* schemes In which expenditure 
on houses-plots proposed to be sold 
to e m e n M ly  wiafeer secttas con

stitutes at least 25 per cent of the 
total expenditure on tihe entire 
scheme qualify for the subsidised 
rate of interest of 6-3j4 per cent 
prompt repayments. In the event of 
default in the repayment of the in
stalment of loan or interest on due 
dates additional interest at the penal 
rate of 2-l|2 per cent is payable.-

(ii) Interest is payable half yearly 
and the principal within 20 years 
in the case of loans relating to 
sdhemes for economically weaker 
sections, 15 years in the case of low 
income group, ana 12 years in the 
case Of other categories.

(iii) Loans are to be secured by 
mortgage of borrowers’ unencum
bered properties, to the extent of 
133-113 per cent of the loan amount 
outstanding at any time, as valued 
by an independent approved valuer. 
In a case where tbe lending rate of 
interest does not exceed 6-3,4 per 
cent in the case of social housing 
projects and 7-314 per cent in the

case of non-social housing projects, 
the borrowers can furnidh a State 
Government Guarantee as security 
for the loan, in lieu of mortgage of

Bank guarantees are also accept
ed as security against loans.

Loss of Chemical Fertiliser in Transit
Godowa at Bhavnagar

4603. SHRI NARENDRA SINGH:
SHRI NAVAL KISHORE 

SINHA:
SHRI NAVAL KISHORE 

SHARMA;
SARDAR SWARAN SINGH 

SOKHI:
DR. LAXM3NARAYAN 

PANDEYA:
Will the Minister of AGRICULTURE 

AND IRRIGATION be pleased to 
state:

(a) whether ttartXtljMf
worth IU  ««  UUn ot f l »  V ttW rn
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Corporation ux India was destroyed in 
a transit godown at Hie Bhavnagar 
Port on the 23rd November, 1074;

(b) if so, the facts thereof; and

(c)' action taken in that regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) to (c). On 22nd Novem
ber, 1074, at about 1400 hours, fire 
was detected in Transit Shed No. 1 
at Bhavnagar Port where Calcium 
Ammonium Nitrate fertiliser was 
stored. With the help of Fire Brigade 
and the port fire fighting equipment, 
the fUre was extinguished by about 
1700 hours. 2863 tonnes of Calcium 
Ammonium Nitrate which were in and 
just outside this transit shed were 
affected by the fire It is, however, 
estimated that substantial portion of 
this cargo can be salvaged as sound 
fertiliser and that some portion which 
has only been partially affected will 
be capable of utilisation as substan
dard fertiliser for granulation and 
manure mixing. Only the bslsneo 
will be without any nutrient content. 
The exact quantity under there three 
categories and the loss caused by the 
fire can be determined only after the 
salvage operations are completed.

The stocks belong to the Govern
ment of India, whose handling agent 
at the ports is the Food Corporation 
of India. At the time of the fire the 
above fertiliser stocks were in ®he 
charge and custody of the Bhavnagar 
port authorities, who act as bailees for 
bagged stocks in the port transit sheds. 
The Bhavnagar port is tinder the ad
ministrative control of the Gujarat 
State Government.

Immediately on receipt of the in
formation about the fire, the Food 
Corporation of India appointed a 
surveyor. The State Government also 
ordered police investigations and have 
appointed an Enquiry Committee to 
investigate the ease. Since the damage 
took place while the stocks were in the

custody of the Bhavnagar Poet autho
rities, claims have been lodged toy 
Food Corporation of India against the 
Port. The salvage operations are con
tinuing and the standard material is 
being bagged, standardised and stitch* 
ed for despatch to various destina
tions.

Tnsjftar w t  qr

4604. TO :w r
firon, m m  m m *  iwft
JTf ftrr :

( * )  TFjfa %

to ftt  arm
TPRftar nnprre«T *fnsRT «rc srftrani 
f w  fV*rr an t  ;

(sr) f«RRT factor vnx
«TT TfT «TT ?

ftwn i lh  (w w  jwwi >www nw? 
f a m  if («ft ift* «fto

wffiRR % svtfarer
sHFrrâ hr f t̂rsrw

1- 8 -1 9 7 2  %

faftor artorf % faf*rsr w  
TOrrrfvt fkm *wt| 1

fw rw rsrfaw r t o  wi%

i f t t  ?5H3P!T I f t l
fktfws O r t  m  t

(i) 1971-72 2,26,S7,000 V* 

(i|) 1072-73 2,34,41,04*** 

(Mi) 1079-74 2,01,24,000 **
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B evetepim t «g o m ib t  *r**e-Area» 
l«i Mmharaahtrm

4605, SHRI SHANKER RAO 
SAVANT: Will the Minister ol AGRI
CULTURE AND IRRIGATiON be 
pleased to state:

(a) districts of Maharashtra select
ed for the World Bank Development 
Project for drought-prone areas;

<b) how much amount is proposed 
to be spent in those districts; and

(c) in what manner and during 
which period is it proposed to be 
spent?

THE MINISTER OF STATE IN THE 
MINISTRY OP AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P. SHINDE): (a) to (c) The dis
tricts of Ahmednagar and Sholapur 
in Maharashtra have been selected for 
the World Bank Development Project 
for Drought Prone Areas Programme. 
Each district will get a central assist
ance of Rs- 4 crores to be matched by 
an equal amount by the State Gov
ernment. The total project including 
Institutional Credit is likely to be 
Rs. 18:18 crores in Ahmednagar and 
Rs 15.48 crores in Sholapur. The 
Project consists of activities such as 
Minor Irrigation, Soil Conservation. 
Pasture Development, Forestry, dry 
fanning. Sheep Development and 
Dairy Development. The closing date 
of the project is likely to be June 30, 
1980.

CcaaHBHttou fiW  for Kerf Canal

4606. SHRI RAMKANWAR: Will the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to *Ute the 
total amount o l compensation paid by 
India to Nepalese Government for the 
territory acquired ftir the Kwd emadf

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KKDAR NATH 
SINGH): An amount of Rs. 36,25,256 
has been paid to the Government of 
Nepal as compensation money for the 
land required for the construction of 
the Western Kosi Canal in the Nepal 
territory.

Development of Irrigation Projects la

4607. SHRI KUSHOK BAKULA: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state;

(a) the particulars of the irrigation 
projects to be developed in Ladakh 
region of the Jammu and Kashmir 
State during the next two years; and

(b) the amount to be spent thereon 
and the benefit to accrue therefrom?

THE DEPUTY MINISTER IN THE 
MINISTRY OP AGRICULTURE AND 
IRRIGATION (SHRI KEDAr  NATH 
SINGH): (a) and (b). According to 
the information received from the 
State Government in July 1874, the 
following four irrigation schemes in 
Ladakh region whidh were included 
in the fourth plan are continuing in to 
the Fifth Plan —

Name of Scheme Potential
(Acres)

x. Khumbatharg Canal * 970

2. Upshi Canal • 5$a
3. Gargarthang Canal * 25a

4. Abichanmothang Canal * xa\6t

The Gargarthang Canal and Abi
chanmothang Canal are nearly com
pleted. Work is in progress on the 
other two. The amount to be spent 
on theae schemes during nmt two 
years fe not yet available as the ancwal 
plan8 f«^ 1975-76 and IW6-T7 a«e yet 
to be m attsel
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The State Government feave report
ed that in addition they have a num
ber of schemes at the stage of surveys 
and investigation for the Ladakh 
region.

News report ngaidiiif Delhi Water 
Supply and Beware Disposal Under

taking

4608. SHRI N. E. HORO: Will the 
Minister of WORKS AND HOUSING 
be pleased to state:

(a) whether Government's attention 
has been drawn to the newe-item 
appearing in a local daily dated the 
8th October, 1974 under the caption 
“post abolished, official still draws 
salary” to the effect thaf an officer of 
the Delhi Water Supply and Sewage 
Disposal Undertaking continues m 
office and draw salary even though 
the Municipal Corporation has 
abolished his post from April 1, 1974; 
and

'(b ) if so, the reasons thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS
ING (SHRI MOHAN DHARIA); (a) 
Yes, Sir

(b) According to legal advice, the 
abolition of the post of Assistant Com
missioner (water) was not legal As 
such the post continues.

Water Pollution in Damodar B to*

>4609. SHRI S. A. MURUGANA- 
THAM:

SHRI ROBIN SEN:

Will the Minister o f WORKS AND 
'HOUSING be pleased to state:

(a) whether the Asansol-Durgapur 
'Calcutta stretch <*f the D em ote river 
has been described as one  o f the most 
'polluted regions la India; and

(b) if so, the measures proposed t6 
be taken to check this growing pollu
tion problem?

THE MINISTER OF STATE IN 
THE MINISTRY OF WORKS AND 
HOUSING (SHRI MOHAN DHARIA):
(a) There is substantial pollution of 
tfre Damodar river in the Asansol- 
Calcutta stretch.

(b) The Government of West Ben
gal has constituted a State Board for 
the Prevention and Control of Water 
Pollution under the Water (Preven
tion and Control of Pollution) Act, 
1974. The State Board is expected to 
take necessary action to control and 
prevent pollution of the Damodar 
river within West Bengal.

Seiaure of Office Equipment of Benaraa 
Division of the Ganga Basin Water 

Resources Organisation

4610. SHRI R P. DAS: Wil[ the
Minister of AGRICULTURE AND 
IRRIGATION be pleased to stale:

(a) whether Government are aware 
that the office equipment alongwith 
a Jeep car of the office of Benaras 
Division of the Ganga Basin Water 
Resources Organisation have been 
seized by a decree of the Court of 
Law in favour of an ex^employee of 
the said office:

(b) whether the officers of the 
above-mentioned office have been vir
tually forced to work on the bare 
floor without any furniture and office 
equipment apprehending a second 
seizure by the Court;

<c) whether due to inefficiency and 
Mal-administration of the officers 
many such other cases in different 
Divisions of the Organisation have 
been filed against the Government; 
and

<d> if so, the rfeps lakes fejr CMw* 
enasMnt in that xttgssdt
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THE DEPUTY MINISTER IN THE 
MINISTRY OP AGRICULTURE AND 
IRRIGATION (SHRI KEDAH NATH); 
SINGH): (a) Yes, Sir.

(b) Till the appeal of the ex-em
ployee against the order of release of 
office equipment and jeep car issued 
by the Additional Munsif, Varanasi, is 
decided by the Hon’ble Court, the 
work is being managed for the present 
with the available articles of furniture 
and office equipment.

(c) No such case has occured in any 
other Division of the Ganga Basin 
Water Resources Organisation.

(d) Does not arise.

<to *to fjo
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f r fo t  m m  *i*w i $  r m
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( * )  ^  i
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tr fw w  iror

FoodgnHna Fremises raided in Ub1o»  
Territories

4612. SHRI BIRENDER SINGH 
RAO:

SHRI MUKHTIAR SINGH 
MALIK:

Will the Minister of AGRICULTURE 
And IRRIGATION be pleased to state:

(a) the names and addresses of 
firms/persons whose premises were 
raided in the Union Territories during 
the year 1974 under foodgrain de- 
hoarding drive;

(b) the total amount of foodgrains 
recovered; and

(c) the action taken in each case?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNA
SAHEB P. SHINDE): (a) to (c). The 
information is being collected and 
will be laid on the Table of the 
Sabha.

Recruitment and PfMBOtimi Rules in 
National Book Trust

4613. SHRI AN ADI CHARAN DAS: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether National Book Trust, 
India has got any Recruitment and 
Promotion Rules for its staff members;

(b) what is the number of appoint
ments and promotions made in the 
Trust since August, 1973; and

(c) whether a uniform policy was 
followed in case of all those appoint* 
ments/promoticms?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION, SOCIAL 
WELFARE AND IN THE DEPART
MENT OF CULTURE (SHRI D. P. 
YADAV): (a) to (c). The National 
Book Trust has been following the
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procedure for recruitment applicable 
to comparable posts in similar Gov- 
eminent and autonomous organisa
tions. Draft recruitment rules for 
various posts in the Trust have, how
ever, since been framed and are cur
rently in the process of being final
ised. The total number of appoint
ments and promotions made since 
1st August, 1978, is 69.

Famine in Chhotanagpur and Palamau
(Bihar),

4614. KUMARI KAMLA KUMARI: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
be pleased to state:

(a) whether the Central Govern
ment are aware of the major famine 
in Chhotanagpur in general and in 
Palamau district in particular; and

(b) if so. the action being taken 
by the Central Government in this 
regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) and (b ). The informa
tion has been called for from the 
State Government and it will be laid 
on the Table of the Sabha as soon 
as it is received.

■ W k  !Hf W  ft ^  WW

4615. v fw m  m m :
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4616. DR. LAXMINARAIN PAN- 
DEYA: Will the Minister of WORKS 
and HOUSING be pleased to state;

(a) the number off Jhuggi^honpaffta
removed in Delhi during the laat three 
years;
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<b> tk» place* where those tfiuggi 
$htiap«ri dwellers were resettled; and

<c) the number out of them who 
were allotted flats in lieu thereof and 
on what rates as also the sizes of the 
flat* so allotted?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS
ING (SHRI MOHAN DHARIA): 
<a) About 2130 jhuggies have been 
removed from public lands in Delhi 
since January, 1972 to-date.

(b) As in the attached Statement.

(c) 568 have been allotted tene
ments each with a floor area of 232 
sq. ft. Rent is charged at Rs. 40|- 
per month for a tenement from per
sons having an income of Ra. 2501- 
per month or more. From those 
whose income is less than Rs. 250]- 
per month, the rent charged is 
Rs. 271- per month, increasing gra
dually to Rs. 40 per month during a 
period of 6 years,

STATEMENT
1. Srinivaspuri.
2. Seemapuri.
3. Seelampur.
4. Madangir
5. Madipur
6. Nangloi.
7. N.G. Road.
8. Pandoo Nagar.

9. Wazirpur.
10. Sunlight Colony.
11. Tigri.
12. Hastsal,
13. Ring Road.
14. Naraina
15. Kalkaji.
16. Garhi.

Sabi Production Target in Orissa for 
1974-75

4617. SHRI CHINTAMANI PANI- 
GRAHI: Will the Minister of AGRI
CULTURE AND IRRIGATION be 
pleased to state*.

(a) the additional rabi production 
targetted for Orissa in 1974-75 season; 
and

(b) the rabi production programme 
district-wise in Orissa?

%
THE DEPUTY MINISTER IN THE 

MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) Season-wise targets of 
crop production are not fixed by the 
Centre. However, the targets of agri
cultural production fixed by the 
Working Group set up by the Plan
ning Commission to consider the 
Annual Plan 1974-75 proposals of 
Orissa State relating to Agriculture 
and allied programmes are given 
below:—

A s s u m e d  r T a r g e t  A d d i t i o r a
b a s e  f o r  t tr g e t x e d

I t e m s  U n i t s  le v e l  1974*75 p r o d u c -
(1973-74) don.produo- during
tion *974-75

x* Foodgrains . . Lakh 
tonnes

54*oi 57*oo 3*99
a. Sugarcane (cane) 30*00 2X*00 J'OO

3* a-00 a*50 ©•so
4* bale* 5*5° 5*63 o-*a
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(b) District-wise production pro
grammes are fixed by the State Gov
ernment and not by the Centre.

Mysterious Bullocks Disease in Assam

4618. SARDAR SWARAN SINGH 
SOKHI: Will the Minister of AGRI
CULTURE AND IRRIGATION be 
pleased to state;

(a) whether a mysterious disease 
has claimed the lives of “Several 
Hundred’* bullocks in the scarcity hit 
‘areas of Kamrup District in Assam 
Only in the month of October last;

(b) whether the veterinary doctors 
are unable to diagnose and treat the 
disease; and

(c) if so, what steps Government 
propose to take to check the same 
from further spreading in the neigh
bouring States?

THE DEPUTY MINISTER IN THE 
MINISTRY OP AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) 222 animals are report
ed to have died due to malnutrition, 
starvation and infestation with the 
parasite “liver fluke'’ in the flood 
affected areas of Assam.

(b) No, Sir. The disease has been 
diagnosed by the staff of the Animal 
Husbandry Department of the State 
Government.

10,168 cattle have been vaccinated 
and 6,554 given treatment. The De
partment also issued 400 quintals of 
green grass and 40 bags of concen
trates for the feeding of flood-affect
ed animals.

(c) Since the situation has been 
caused by floods, spread of the di
seases to neighbouring States is cot • 
apprehended.

CanagMtan of Western M G n U k  
ana Rajasthan Canal Projects in 91ftb  

Plan
4619. SHRI BHOGENDRA JHA: 

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
refer to to the reply given to Un
starred Question No. 3767 on 26th 
August, 1974 regarding provisions for 
Western Kosi, Gandak and Rajasthan 
Canal Projects for Fifth Plan and 
state:

(a) whether financial requirements 
and work-schedule for completion of 
the Rajasthan, Gandak and Western 
Kosi Canal Projects during the Fifth 
Plan period have been finalised, 
phase-wise and annually; and

(b) if so, the amounts provided for 
the purpose?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH44* 
SINGH): (a) and (b). Fifth Five 
Year Plan has not been finalised so 
far. It is, therefore, not possible to 
indicate the annual financial outlays 
for the Fifth Plan period in respect 
of Rajasthan, Gandak and Western 
Kosi Canal Projects. The provision 
approved for these projects during 
1974-75 are as under:

Rs. crores
Rajasthan Canal Project Stage-I 8-oo

Rajasthan Canal Project Stage-II I - 50

Gandak Project (Bihar) * • 31*00

Gandak Project (U.P.) • • 2-00

Western Kosi Canal Project • 4-00

The Government of Rajasthan have,, 
allocated an additional amount o f 
Rs. 5.24 crores over and above the 
approved outlay of Rs. 0.80 enures Hit 4 
the Rajasthan Canal Project for pro
viding employment to about one lakh 
famine labour and expediting cons
truction work on the project. In tho 
absence of definite yaarly financial 
outlays detailed construction work
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programmes are drawn up on year to 
year basis tailor·n;; t:1 ·m to the 
amount �f funds available for these 
p1ojecfs annually. 

Dona ion received by Cer.tral Relief 
Committee to heJp FIOOd and Drought 

affected areas 

4620. SHRI R. N, BARMAN: Will 
the Minister of AGRICULTURE A..'l'D 
IRRIGATION be pleased to state: 

(a) the total donation 1·eceived by 
Central Relief Committee (India) in 
cash and kind through contribution 
for relief and rehabilitation work for 
the people of flood an'1 drought affect
ed areas; 

(b) the criteria of providing aid out 
of this contribution to various areas 
affected by drought and floods; and 

(c) what precautionary neasure 
Government l'Jave taken to avoid any 
misuse of this contribution? 

'l1HE DEPUTY MINISTER IN THE 
llINISTRY OF AGRICULTURE AND 
fRRIGATION (SHRI PRABHUDAS 
PATEL): (a) to (c). There is no 
organisation known as Cent.rnl Relief 
Committee (India) under the admin
istratiye control of the Minjstry of 
Agriculture and Irrigation. However, 
there is one such institution register
ed under the Societies Registration 
Act XXI of 1860 which is said to 
carry out the work of tho relief and 
rehabilitation of Tibetan refugees. 

Experiments by Indian Institute of 
Management Bangalore for im

proving working of BuUock 
Carts 

4621. SHRI AR.TUN SETHI: Will 
the Minister 0f EDUCATION SOCIAL 
WELFARE AND CULTURE be pleas
ed to state: 

(a) whether the Indian Institute of 
Jltanagement, Bangalore is currently 
2971'LS-li 

u,nducti,1g cxper,ments to improve 
t;1e working of l ullock cart wi h me
chanised inr(n; .:it;o1,s; 

lb) if so, the si.:.:c cSS so fdr achiev
ed :n �he n:at'"er· �:.:ad 

(c) the expenditure expected to be 
incurred on suc'h an in•1ovation7 

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): (a) 
and ( b). The Indian Institute of 
Management, Bangalore has conducted 
a pilot study on the social, economic 
and technical aspects of the bullock 
cart transportation in India. The In
stitute is also conducting experiments 
in association with an engineering col
lege on the improved designs �r bul
lock cart. 

(c) Tre preJ°minary estimates of 
the Institute indicate that the research 
work on the social and economic as
pects and redesign of the cart would 
c0�t abo .it Rs. 8-10 lakhs during a 
period of two years. 

Rent chai:ged from Shl'i D. R. 'Nim by 
the General Seereary of Dr. Bhagwan 

D'.1s Memorial Trust 

4622. SHRI AMBESH: Will the 
Mi'nister of WORKS AND HOUSING 
be pleased to state: 

Ca) whether he has received a com
plaint from Shri D. R .  Nim r/o P. 
No. 10, M ,del Eye Hospital, 2F, Lajpat 
Nagar, New Delhi (Postal address D .  
h. Nim. B-145, Amar Colony, New 

' Delhi) in �i·c month of June. 1974 re
gardmg deceivement or cheating by 
Shri Kumar Paul, the General Secre-
1ary, Dr. Bhagwan Das Memorial 
Trust, Lajp::it Nagar. New Delhi: 

(b) whether the complaint states 
that above Shri Kumar Paul rented 
out a house to - Shri D. R. Nim, in 
August, 1964 @ Rs. 56 per month and 
f1Ul'l'endered the above house to the 
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Government (Land and Development 
Offi.c·e, Minisry of Works and Housing) 
on the 26th April. 1969 and has been 
receiving rent from Shri D .  R. Nim 
till today as he did not inform Shri 
D .  R .  Nim thaL t�H� prnmises has be t 
surrendered to the Government; vnd 

(c) if so, the action taken by Gov
ernment in this respect? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS.. 
ING (SHRI MOHAN. DHARIA): (a) 
to (c). No complaint was received 
from Shri Nim in June, 1974. In a 
subsequent complaint, he alleged ir
regularities in the internal ,affairs of 
the Dr. Bhagwan Das Memorial Trust 
and misuse of property by unautho
rised parties. Action has been taken 
in the matter. 

Assessment ot damage due to floods 
and effect of drought in West Bengal 

4623. SHRI B .  S .  BHAURA: Will 
the Minister of AGRICULTURE 
AND IRRIGA'rION be pleased to state: 

(a) whether a Survey Tea-m of the 
Planning Commission visited Calcutta 
to assess the recent damage due to 
floods and the effect of drought i.n 
West Bengal; and 

(b) if so, t�e findings and r�om
mendation of the Team� 

THE 1'EPUTY MINIST.ER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) A Central Team visL 
ted WesL Bengal in November, 1974 
to make an on the spot assessment of 
the situ.ttion created by floodB and 
drought. 

(b) The report of the Team 
awaitecl. 

Orphan Children 

4624. SHRI VASANT SATRE: Will 
the Minister of EDUCATION, SOCIAL. 
WELFARE AND CULTURE be pleas
ed to state: 

(a) whether a number of orphan 
children are being taken abroad by 
various social organisations; 

(b) whether the number of sue 
ol'ganisations and orpha:1 chlldren 11as 
increased during r�ent years; amt 

(c) if so, the numoer of orpharL 
children taken abroad during the past 
three years, year-wise, organisation/ 
cotmtrywi3e" 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL W1ELI<'ARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
ARVIND NETAM): (a) and (b). The 
existing Indian laws o� adoption and 
legal guardianship do not permit any 
social organisation to take orphan 
children abroad. However, foreign 
nationals can take Indian children, 
orphan or otherwise, abroad as ward:t 
under Section 26 of the Guardians 
and Wards Act 1890 with the per
mission of the ' court of competent 
jurisdiction. 

(c) Does not arise. 

4625, ,;r') lllff � �f�ff : ffl 
ifiT IR'R: fmnt ��r l:f€:I ofcfTif <liT 

WIT� f.fi .flfGT � f� r!ITlfff� 
WFfT fiiUflf cfiof � �iff ? 

,Jflll' a1( f«'cfff qiiff�lf it '3'<t-� 

( ,;ft' itm: � f«�) : 

iiff� � f cf<fR ;,lfTlfTfU<li� '1l'T 
rlffl.ff;,1Jflfii �ofa-T lfi'Tlf�f Sl'efcf Cf"( � I 
.:irrlfTf�� aro, f;;;rn-ifif �.; ���rit 
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* Rektf fait by Secondary Teachers’ 
Federation

4020. SHRI C JANARDHANAN: 
Will the Minister ol EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(«) whether Government's attention 
ha» been drawn to the lelay fast by 
Secondary Teachers’ Federation, 
began at the Boat Club in New Delhi 
on 21st November, 1974, to press then 
demands, and

(b) it $0 vvnnt then demands 
and l»tAt nnv*nij> 1 espouse memo’

THE ULi’U'lY AilMSTbli L\ THE 
MINISTRY OF EDUCAliOK AND 
SOCIAL WELFARE AND IN TJ £K 
DEPARTMENT OJ* CULTURE iSHUt 
D P YADAV) i Yes, Su

(b) The demand*' made *>y fio Ft'rie-
1 attain au -

(i) Removal of the di&parity bet
ween pay scales of Principals 
and the pay scale* of the 
othei rategones of teachers on 
the one hand and between 
the University teachers and 
the school teachers on th<* 
other;

{si) improvement m pay scales of 
lowest paid categories of Pu
ma ry Teachers and other al
lied categoric.

(HI) Increase in Uhe rate of in
crement and reducation in 
the tlffMt $pm to 12 years in 
the pey scales of all categories 
« f  t«*chort;

(iv) Grant ot Selection Grade to 
ail teacher  ̂ on completion of 
six yeai* oi service, fmd

(v) Fixation of pay on point to 
point basis, 1 e , one incre
ment foi every three yeai<s 
»et vieo with a ceiling of three 
increments

These demands have be* n carefully 
considered by thr Got ernment, but it 
has not been possible to deviate from 
the 1 ecommendations of the Third 
Pav Commission

Committee on Statu of Women

4627 SHRI VEKARIA- Will the 
Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleased
to state

(a) since when the Committee on 
Status of Women was appointed,

fb) how much mcmoy has so far 
been spent on its Secretarial work 
end

(<.) how much money has been spent 
o» travel, D.A. Allowances fey tho 
staff and the Members of the Com
mittee?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
ARV1ND NETAM): (a> The Com
mittee on the Status of Women was 
appointed on 22nd September, 1&71

(b) and <c). The expenditure in
curred by the Committee upto 30$h 
September, 1974 js as follow*:-

R* t*i Uteh*.

(i) Ssc>«tawalvh>rk • 3 90
(ii) TA>DA- and other

charges 4‘ *



.135 
Written Answers DECEMBER 16, 1974 Written Answers 

Scheduled Castes employees in Edu

cation Department in Delhi Adminis
tration 

4628. SHRI AMBESH: Will the 
Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleased 
to refer to the reply given to Un
starred Question No. 9299 dated the 
7th May, 1973 regardi•ng Scheduled 
Castes employees in Education Depart
ment in Dellu Adminislrnticn and 
atate: 

(a) whether Delhi Administration 
has not prepared a final seniority list 
of 125 Scheduled Caste teachers in 
Delhi Administration; and 

(b) if so, the reasons due to which 
the separate seniority list could not 
be prepared during the period of last 
two years and promotion of Scheduled 
Caste and Scheduled Tribe teachers 
could not be macl::: for the post of 
Vice-Principal and Principal so far? 

THE, DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE ( SHRI 
D. P. YADAV): (a) Fin-al Seniority 
list of Scheduled Caste Teachers has 
already been issued. 

(b) Does not arise. 

Ceiling limit for Stocking Foodgrains, 
Ghee, Mustard Oil, Sugar and Baby 

Food 

4629. SHRI PRIYA RANJAN DAS 
MUNSI: Will tLc I-Li1.1ster of AGRI
CULTURE AND IRRIGATION be 
pleased to state: 

(a) whether Centre has fixed a 
ceiling on stockists, dealers and traders 
for stocking whea\ ghee, mustard oil, 
sugar, baby food and other foodgrains; 

(b) if so, what is the limit; and 

(c) wh'ether State Governments are 
entitled tir1 amend the ceiling limit of 
.stock? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P. SHINDE): (a) to ( c). The ceil
ings on stock limits are generally fixed 
by the State Governments. In case 
of sugar, however, the Government 
of India have fixed the ceiling limits. 
These limits which -aPPly to recognis
ed dealers in sugar are as follows: -

r. In Calcutta and extended area- Limit 

Quintals 
(a) Rl'cognised dealers· who 

imp, rt sugar from 
mmide West Bengal 7500 

(b) Oth1er recognised dealers 
2. In cities and towns with a 

population of five lakhs or 
more 

3. In cities and towns with a 
population oflakh and more, 
but less than five lakhs · 

4. In other towns with a po
pulation ofless than one 

1000 

rooo 

600 

lakh 2� 
The State Governments are not 

competent to amend the above ceiling 
limits. 

Project taken up by Indian Council of 
Historical Research 

4630. SHRI ARVIND M. PATEL: 
Will tl'.1e Minister of EDUCATION � 
SOCIAL WELFARE AND CULTURE 
be pleased to state: 

(a) whether any project of national 
importance was taken up by the 
Indian Council of Historical Research 
during the year 1973-74: and 

(b) if so, the amount released for 
the proj'ec:t? 

THE MINISTER OF EDUCATION 
SOCIAL WELFARE AND CULTURi: 
(PROF. S. NURUL HASAN): (a) 
and (b). According to the informa
tion furnished by the Indian Council 
of Historical Research, the projectt; of 

' 
..... 
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national impart*tnee undertaken and 
the expenditure incurred by it dux- 
in* 1978-74 ar* as follows*

Rs

(|i) Preparation of Source
Book on Im lan Culture • 98,900

fii) "Towards Freedom'’ 
Publication of 10 volumes 
covering all the Impor
tant events and docu
mentation for the period 
1937 to 1947 • * *.930

«»«) Preparation of Pictorial 
Album on Freedom 
Fighters Abroad • 6,358

fnr) Inscriptions of the Vt}*»
yanagar Bmpire 7.000

fv) Compilation of the matic 
articles on Indian Re- hg» *n . . .  li000

fvi) C Election of articles on
‘Indian Philosophy* nooo

(vn) Compilation of articles 
on Indian Sculpture and 
Iconography • • 500

ftm) Article* of D D Kotambt 
on ‘Indian Hutory and 
Culture’ * 2,050

its) Bdinng and Publishing 
of Topographical list of
16,000 Inscriptions of 
Kerala and Tamil Nadu ’ },ooo

t*) Temples of Bastern India 6,000

Kxi) Indexing of India Anti
quary and Preparation 
of Bibliography of Art 
History • • • 4,600

f*if) Material Progress and 
Social evolution in An
cient India • . . .  15,100

The Coinage of the Sa- 
tavaiuaa Bmpire • 1 ,$00

1a addition to the above, scone pro- 
jects o f national Importance initiat
ed during the previous year, were 
e|gg eon^imied.

Report of Committee m  situation aris
ing oat of Increase In somber of 
students and college* of Unirentty of 

Delhi

4631 SHRI ARVIND M PATEL*
Will the Minister of EDUCATION, 

SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether the Committee appoint
ed to consider the situation arising 
out of the increase in number of 
dtudents and colleges of University 
of Delhi has completed its work; and

(b) if so, what are the finding of the 
Committee and the reaction of Gov
ernment of India thereon?

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE AND CUL
TURE (PROF S NURUL HASAN)
(a) No, Sir

(b) Does not arise

Criteria for aliotmcut ef C.D. Keefes 
in States and Union Territories

4632. SHRI NARAIN CHAND 
FARASHAR:

Will the Minister of AGRICULTURE 
AND IRRIGATION 
be pleased to state*

(a) the criteria for allotting new 
C D Blocks to the various States and 
Union Territories;

(b) whether area-cvm-population 
rather than population alone is the 
mam criterian while considering the 
opening of new C D. Blocks in the Hill 
States and regions; and

(c) the number of new blocks oro» 
posed to be allocated to the Hill State* 
during the Fifth Five Year Plant

THE MINISTER OF STATE IN THE 
MINISRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P, SINDE). (a) and (b). CX>. blocks 
had generally *  ccaverage ol 8&-10*
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villages with an average population 
of about 66,000. In case of difficult 
and hill areas a flexible approach was 
adopted lowering both village and 
population coverage. The State Gov
ernments are free to delimit Blocks

(c) The C.D. Programme has been 
transferred to the State Sector with 
effect from 4th Plan and it is for the 
States to consider any fresh allotment 
of blocks in future.

Setting op of Plagues in Places con- 
aected with Netaji Subhas Chandra 

Bose in Foreign Countries
4633. SHRI SAMAR GUHA:
Will the Minister of EDUCATION, 

SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether Government propose to 
preserve or acquire or set up plaques 
at the places or the materials connect* 
ed with the Azad Hind liberation 
struggle under the leadership of NeUji 
Subhas Chandra Bose,

(b) whether Government propose to 
make fresh attempts even if any made 
earlier, to Bet up plaques in the places 
where Netaji stayed in Afghanistan, 
Malaya, &urma, Thailand and other 
places hn East Asia and the places i» 
Japan where Netaji stayed or made 
historical pronouncement in connection 
with the freedom struggle of India; 
and

(c) if so, the steps proposed by Gov
ernment and if not. the reasons there
for?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION, SO
CIAL WELFARE AND IN THE DE
PARTMENT OF CULTURE (SHRI D 
P YADAV): fa) to <c> Important
sites in several foreign countries con
certed with Netaji Subhas Chandj 
Bose a#e considered by the Govern
ment «$ India as places of historical 
importance in relation to the Free** 
dom Movement of the country. Should 
steps be Initiated in these countries 
to set up plaques at these plac^ to

preserve them as memorials, the Gov
ernment of India would be glad to co
operate. Government of India Is of 
the view that it would not be desir
able to take thc initiative regarding 
erecting of memorials in places of 
historical importance in foreign otnm 
tries.

Government presses registered wider 
the Factories Act

4634 SHRI BHOLA MANJHI*
Will the Minister of WORKS AND 

HOUSING 
be pleased to state:

(a) the number and name of Gov
ernment of India Presses registered 
under the Factories Act; and

(b) the number of C.P.W.D. stall 
employed in each Press according to 
each category of post’

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS
ING (SHRI MOHAN DHARTAV
(a) and (b) Information »s being 
collected and will be laid on the Table 
of the House

Transfer of CPW.D works
4635 SHRI BHOLA MANJHI
Will the Minister of WORKS AND 

HOUSING 
be pleased to state:

(a) whether sometime ago certain 
Civil and Horticultural works of 
C P.W.D. in R. K Puram area in New 
Delhi were transferred to Electrical 
Division No. IX;

(b) whether certain Electrical and 
Horticultural works in the same area 
were transfered to Civil *M* Division;

(c) whether these Electrical, Civil 
and Horticultural works have now 
been restored to their respective Elec
trical, Civil and Horticultural Divi
sion; and

(d) if so, the reasons therefor?
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THE MINISTER OF STATE IN THE 
:MINISTRY OF WORKS AND HOUS
ING (SHRI MOHAN DHARIA): 
(a) Yes, Sir. 

(b) Yes, Sir. 

(c) Yes, Sir. 

(ct) The system of unified mainten
ance of all Civil. Electrical a:r,tl Horti
cultural works under one Diy;sioa 
··was introduced in May, 1972 on an 
experimental bas;, in a �mall :uea in 
R. K. Puram. According to this sys
tem, the maintenance of all Civil, 
Electric>al and Horticultural work� 1n 
respective areas was entrusted to one 
Civil Division (M. Division) and one 
Electrical l])jvision (Division No. IX). 
After trial, it was found that t'he ear
lier system was more convenient and 
suitable. 

Social Welfare Grant to Goa 

4636. SHRI PURUSHOTT AM 
KAKODKAR: 

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be .pleased to state: 

(a) wheth'er any grant for social 
welfare has been given to Goa in 1974; 
and 

(b) if so, the nature and type of 
such grant? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SO CAIL WELFARE AND IN THE' 
DEPARTMENT OF CULTURE (SHRI 
ARVIND NET AM): (a) Yes, Sir. 

(b) The Department of Social Wd
i'are has given grant-in-aid of Rs. 
1.4-0 Lakhs during 1974 to the Union 
Territory of Goa, Daman & Diu Lor 
the continuance of the Sp'ecial Nutri
tion Programme. 

The Central Social Welfare Boa,·d 
llas also given grants totalling Rs. 

7,86,000J- to volunt.;ry social welfare 
organisations in that Union Territory 
fo1 the implemer.L.ition of program
mes ancl schemes for the welfare of 
women. children .ind the handicap
_ped. 

Enhancement of levy on foodgrains in 
Goa 

4637. SHRI PURUSHOTTAM 
KAKODKAR: 

Will th'e Minister of AGRICULTURE 
AND IRRIGATION be pleased to state 
whether Government consiaer it neces
sm·y to enhance the present percentage 
of levy on foodgrains imposed in Goa 
to maximise procurement under the 
present system and the new system? 

THE 1\/flNISTER OF STATE IN THE 
Jl,JJNISTRY OF AGRICULTURE AND 
IRRIGATION <SHRI ANNASAHEB 
P. SHINDE): The info!"mation is be
ing collected and will be placed on 
the Table of the Sabh-o. 

Tradors Lying idle in Goa 

4638. SHRI PURUSHOTTAM 
KAKODKAR: 

Will th·e Minister oi AGRICULTURF. 
AND IRRIGATION be pleased to 
state: 

(a) whether tralterrs in Goa state 
a1e lying idle during the last quart"r: 

(b) if so. whether dies � shortage is 
responsibl'e for the same: and 

ll) steps taken m that regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTUTRE AK 
IRRIGATION (SERI PRABHUDAS 
PATEL): (a) to (c). The requisite 
information is being collected and 
wm be laid on th0 Table of the Sabha, 
a� soon as it is received. 



143 *•« *•»  A w m w  DSCKM BKR18, lt t«  Am um ,

Enhancement of Levy on foodgratas te 
Oriasa

4639 SHRI P. GANGXDEB:

SHRI ANADI CHARAN DAS;

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) whether Government consider it 
necessary to enhance the present per
centage of levy on loodgralns imposed 
in Orissa to maximiae procurement 
under the present system or the new 
system; and

(b) if 30, the broad outlines thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANTNASAHEB 
P. SHINDE)- (a) and (b). The 
quantum of levy to be imposed for 
procurement Of foodgrains is decided 
by the State Governments with the 
concurrence of the Govt of India. 
For the current Khanf marketing 
season 1974-75 the Orissa Government 
have replaced their existing mono
poly purchases system by a graded 
levy on producers along with a 75 
per <tent levy on millers, and hullers 
with par-boiling and drying facilities 
and a fixed levy on other hullers. No 
other proposal has been received from 
the State Government or is under 
consideration at present

Tractors Lying Idle in Oriasa

4640. SHRI P GANGADRB:

SHRI ANADI CHARAN 
DAS:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:

(a) whether Tractors in Orissa State 
are tying fdie for the last quarter;

(b) if so, whether diesel shortage is 
responsible for the same; and

(c) steps taken by the Government 
in this regard?

<44

IN TUX
M W S p r  OF AGRICULTURE A M *

(SHR1 PRABHUDftSPATEL)* (a) No, Sii

(b) and (c>. Do not arise.

Method of Procurement el Foodgratas 
in Oriasa

4641. SHRI P. GANGADEB:
SHRI ANADI CHARAN 

DAS:
Will the Minister of AGRICULTURE 

AND IRRIGATION be pleased to 
state:

(a) the different methods of pro
curement of foodgrains at present is 
vogue in Orissa State;

(b) the names of the Public agen
cies doing procurement; and

(c) the quantity procured by »»«■»*» 
agency in the previous year and the 
target for each agency in the current 
year in Orissa*

THE MINISTER OF STATE IN TH* 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNAS AH23B
P SHINDE). (a) Only Rice and
Paddy are covered during the Khartf 
marketing season 1974-75 by the State 
Government's procurement program
me The method adopted for this pur
pose is mainly as follows:

< t) 75 per cent levy on rice mills 
including hullers which have 
got boiling and drying1 faci
lities

(«) Levy on all the other huilen 
with 10 H.P. and above at a 
fixed scale of 5 tonnes of rice 
per annum.

(iii) Graded levy on producer  ̂
respect of paddy.

(b) The Food Corporation of iNPte 
and the State G m m a m e*  C M  
Suplies Department are the main fttffc- 
life agencies undertaking procure
ment jn the State In areas demarclrtcd
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lor each. The State Apex Coopera
tive Society has also been authorised 
to procure throughout the State

(c) The quantities of rice/paddy 
procurred by different agencies m 
Orissa from the 1973-74 Kharif sea
son are as follows —

(Figures in ’ooo tonnes’)
Quantity
procured

Ntame of Ageno in terms
of ncc

F.C.V • ~ ~ ”  i4i «
State Govt. $x i
Apex (Coop > 19 7

Tot a! • 214 2

No targets of procurement for the 
Kharif season 1974-75 have so far 
been fixed

Allegations against Punjab Wakf Board
4642 SHEI JHARKHANDE RAI
Will the Minister of AGRICULTURE 

AND IRRIGATION be pleased to 
rtate:

(a) whether he has received some 
communication containing allegations 
of corruption and instances of irregu
larities aoxnmitted by the Chairman 
and Members of the Punjab Wakf 
Board from the Secretary of that 
Wakf Board m April 1974,

(b) if so, whethei a copy of the 
same will be placed on the table of 
the House; and

(c) the action taken thereon so far’

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME ANfc WAKF5 
(SHRI F H. MOHSIN) (a) Ye* 
Mr.

(t>) and (c ) . The communication 
received from the Secretary, was sent 
to the Chairman, Punjab Wakf Board, 
lor %h ismmmts which have since

been received. As the matter is 
under examination, it may not be 
proper to lay it on the table at this 
stage.

tW *  HH Thft i fa  Vt*WT$

4643. WTTo tfo  « $  i 

«rs» t o M  : 

v f w  xm  :

wm ffir
fPTT

(^ ) rr

fwrfkvn r f t % ,

( « )  W  STGJPGf tt STFf vt 
W  ISWTT %cpfr I  WT f 8«r
ftrcprr srfa?ra faro arr *it

(*r) s*r% 
towt ? ttt vrr #  *ri $ ?

«ih  ftn if  «hrnw *

TZTR *PT 3T«for *k
qf^TcT ssfrr |» %9T Sr cfbf
?wf % *ftr

ifigY 1 1  % sitpt n̂rfeer

srr ijfirr «fr% focrnwrr % —

1971 54,931 *rr<rdrw
1972 69,187 CTT
1973 81,227

sm fsff «f«r % «rr* 3  
t  *

( « )  ww *
fo rt vpnf^ar
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*iw*r 1 *wsr ^ srf?r * f |
4RrV ^  Sff̂ nfRRIT TfWT
sosrffcw  t  I

(«r) *tw it ^ 'fV fw  sw dtfV 
mtx xfrt

% f?r(T ^  srcrrfr ^rfirenr 
W'tN'ff f*P*IT 1 1 w  *fMV% faftra-
Ti-̂ rr % 9 q f e  <r r̂ w f a r  
tv  f ^  f t  fsrasft arrfe ^ trpt
8TWT 400*T**ft 1236?rr«r *TTn*P

I  I rmm * «fr  ̂
% fwqr «pm t sr^nfT ^fa£> ^  SPTcTT
*r f*$nrc ^  |  srft h* tfPrc
*r s*Tf<m ^  1 1

/frwrr fqfatwi fa*ft 3  w ft  *rew wî r 
wfipwfriff mf *t*fhr *m *t  

WWW

4644. «ft W*W9T : «F r fiflWTT,
w w r iswm  *ftr w frfa q̂ T ^ ŵ r

FRT q^T fsp

fa) 8RT mm frorr fr&rr 
(ttz t™z îfor) f ^ f f mm* 
k *rft *&r wzm &/-$/tr̂ nt̂ h' 1nr
Wr IT j 7 4  3 1  J P IC T . 1 9 7 4

5* "3n ttfem M ! $  if 3fl-.«1ST, 
*rpfr $  farMfr t r tp t t  t t  *n*rf?r t *  

? m i w r  sirr ^  «r<rr $ ,

(sr ) w  t o  % n 
w * ;  *nfw r ¥r w p t  far-n r̂ ^  
% > iiw  w  f tw  w  t  *ftv 
m t «wr tq%  *rf9wW r *dt 31 
i« 74  m f c w  *w w  forrcr w  
vr»fiXT *fr*m*r«rr$ *

(«r) irfefr,a*i* irftrtrifosff* 
W  cWT TOfPRrW|«PfT f  fo*4tai 
**»£* m  1074*1*

fiprFrr *wm ffcw  trar ft*rr *m 
t ,

(* ) o t  «rfa*rM i % *trt *fk 
qft *wr | fisr?t fw ^rc, i974tr*nflw 
fo r m  wm ^rr *«? *tx fonr *m 
fr;

($ ’ ) *rf?r w r  faTwr vrm **rr 
**? n?fV frr-crr t  ^  s*t% ^ r  ^rnr

ftwr, fluw «fir *bfhwt «hmnr 
<w> fvm it
wm) : i ?t »

l«r) i i—a- i <*7 t t
<rf*;rcr«r ^r farmr ^
?nfr^ vV fafswfaar *ir?% ?rr% w^«rr 
% w r  «r *r*rc f^Trrr fffwrft 
% ? w *  i  f^^fr w r r  (fan f̂ r̂ rnT) 
?FT r̂<fT »t$ ^ n T  t t ^  «fft 
f^ f)- smf»w t|fVT<sr fr««rr
rn&o *4(24)/72— f̂ fT (*f) fw «?  
29-9-1972 %^frcrrr^

smcV f̂ .srr «nrr «rr wrw <rr
m̂*pi 3  Ti# a rn = rrv t *rwnr 

 ̂4^rO, ^TfrtfT 
«ror't r r̂rrrr, ^-nr ftr?nfq ̂  i t

>, qpcrrf̂ : * w  t»;<T^
<r vjlhBtfat srfff -< if^  

H’fV 1 1 v r  <rftwr *̂ r srf?r 13- 10-  
19 7 2  ^  s?*ft ^ r f  #^r

^  *rf i

(«r) w H  (tsr). jmwn 
% qpnt m  *%
w nftw  *«rr «w«r «rc w  fkwi 
WRpnr 1
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(W) 31-8-1974 % qft-
«wr 51 «nrrfrwr w wrer-wf-wr 

w « rn r* p y # fM ?r ^ %  f? r

vm  tt w t f q  fwft*rr$?r*Kw «■»

*7 ^  ®ntC aft * W R  fo*TPTT JfrTj * r

rrrar 1 1

Ae«ttUtitti of Documents and other 
material connected with Netaji 
Subhas Chandra Bow in Foreign 

Countries

464S SHRI SAMAH GUHA Will 
the Minister ol EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleas
ed to state*

(a) whether no consolidated effort 
has been made to acquire historical 
documents and othei material conneit 
td with the Azad Hmd liberation 
struggle Under the leadership of Neta-
ii Subhas Chandia Bose *jor 
European and East Asiatic countries,

<b) whether Government propose to 
jwt up a special committee to acquire 
from the archives of East Germany, 
Wert Germany, Italy, Czechoslovakia 
Russia and other European countries 
tiftd Burma, Malaysia, Singapore 
Thailand, Vietnam, Philippines 
Taiwan and particularly Japan

<c> whether Government also pio- 
pose to make additional efforts to 

V%»tleet such materials trom archives 
of the Governments of tJJK. and 
U S A jand

(d) if so. the stupe prw sed and if 
not, tiia reasons therdfort

THE DEPUTY MINISTER IN THE 
MINISTRY OP EDUCATION, SOCIAL 
WELFARE AND IN THE DEPART 
MENT OF CULTURF (SHRI D P 
YADAV) (a) to (d) There is «*  
specific schema with th#* objpctiv*1 of 
location of pant»rs relating \o the Azad 
Hmd liberation «trugglr m foreign 
countries and to acquiro origin i1* or 
copies of the ame However, the 
National Au hives of India has al
ready acquired some papers on th*a 
subiecl from Singapore Malaysia 
Eire, Austi l \ and the People s Repub
lic of China Under vsiiotis Cultural 
Exchange Programmes it is also P^e- 
ciblp foi the National Archives o# 
India to ncquiu micto film copies of 
iecoid«? of Indian interest which mav 
bf in foreign repositories

Metier Donated for Mah&ntrvan* 
Celebration

4646 SHHIMATI PARVATHI 
KRISHNAN Wili the Minister of 
EDUCATION, SOCIAL WELFARE 
AND CULTURE be pleased to state

(a) whether Government have do
nated any funds for the Mahanii vana 
Celebration

do it so the paituularb thereof,

u '  whether Gove nment have do
nated funds to such celebrations in tfc 
past also, and

td) if so, the particulars thereof?

THE DEPUTY MINSITER IN THB 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D P YADAV) (a) and 0>) No, Sir 
However, a total allocation of Rs. 5# 
lakhs has been agreed to, in principle 
by the Government for the program** 
to be undertftken for the 2500th asmi- 
veraary of Bhagwan Mahavir’t
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(c) and (d). The broad detail* of 
such anniversaries obasrvied during the 
Hwt three financial years are given 
hereunder:—

Financial alloca
tion

* 9 7 * ~ 7 3  „  .Ri, Mbs
Mrtfc Centenary of Shri Aurobindo 50

l#7a-73
Bi-Centenary of the birth of Raja 

Rammohun Roy. 50

1973-74
Fourth Centenary of Ram Cham 

Manas...............................  30

fwtaft m m

4647. «ft ifNmt *TOT : *RT
ta n *  w m
WHT?!' ^  ^ * f fa

( ? )  am  «re qrow fifr, %ir n 
f^sflr ?i<i«r r̂rar $ f f  t ,
vfcr

(««0 -.‘ (3-fT 7 if
t  7
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* w » il(w  *» F»y Scales at EngAeyees 
«T M Kwal Engineering Colleges

464# SHRI P K SHENOY WU1 
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleased 
to ftate

(a) whethei Central staleh of pay 
are paid to higher class 0/  employees 
and State scales of pay to lower class 
of employees in tbe Regional Engmeet- 
mg Colleges of the country

(b) if so, whether there is any rep- 
lesentation to remove this anomaly,

(c) which of the autonomous bodies 
»unning those Collegee have agreed to 
remove this anomaly and have made 
the necessary representation to the 
Government, and

(d) whether any objections na\e 
been raised by the Government in that 
tegard?

TH* MINISTER OF EDUCATION 
SOCIAL WELFARE AND CULTURF 
(PROF S NURUL HASAN) (a) In 
the scheme of setting up of tho Rr 
giona] Engineering Colleges <t was 
envisaged that the Central scales of 
pay are paid to the teaching and cci - 
tain non-teaching staff and for the 
real of the non-teach mg staff same 
pay scales as prevailing m the State 
Government for the same category

(b) Yes, Sir

te) The Board of Governors of Kai - 
*at*ka Regional Engineering College 
Swathkal, and the Regional Engineer- 
mg College, Rourkela have passed re
solutions recommending Central pay 
scale* for all categories of staff

<d> Since the Regional Engineering 
College are functioning as all India 
inatttuttonir, recruitment for teaching

and certain other posts ia made on ail- 
India basis and therefore Central pay 
scales have been prescribed for the*e 
po&ts in the original scheme For the 
posts for which recruitment m made 
locally, pay icales as prescribed by the 
State Governments foi the same cate
gories of posts are adopted Since 
tins is H.e position at all the 14 
Regional Engmeciing Colleges, it is 
not possible to make an exception t* 
the ease of the above two Regional 
Engineering Colleges alone

Release of full Grant-in-Aid to fee 
State of Madhya Pradesh

4 6 5 0  S1IRI NATHU RAM AHER- 
WAR Will tho Mimstei of WORKS 
AND HOUSING be pleased to state 
the date by which his Ministry pro
pose to release full grant-m-aid to 
wards tost of acquisition of private 
iand to the State of Madhya Pradesh*

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS
ING (SHRI MOllAN DHARIA) Evi
dently tlu* Qut stion -seeks mfoimation 
wtth rttjard to the Scheme <oi Provi
sion of Hou^e-sitef, to Landless Wot - 
ker<5 m Ruial Areas Thus Scheme was 
introduced as a Central Sector Scheme 
m October 1*>71 0nd his Wen trans
ferred to tne State sect01 with effect 
fiom 1st April 1974 When the 
Scheme was m the Cential sectoi, 71 
pi o'ject > ol the Govei nment of Madhya 
Pradesh foi pioviwon of 1,34,496 house
s'tcs r,t an e.tiniatid tost of Rs 1941 OS 
lakh', were appioved and a &um of 
Rs 49 91 lakhs was released t<> the 
State Government An the Scheme i» 
now m the St *ti vctot fuither ex
penditure on the projects sanctioned 
hy the Government of India will be 
mcuned by the SUte Go vet nmwt out 
of their Annual Plan allocation A 
sum of R js 50 lakhs has be*»n earmark
ed specifically foi the implementation, 
of this Scheme by the Government at 
Madhya Pradesh during 1974-75.
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DmHm  in per capita availability of 
Foodgrains

4651. SHRI RAMSAHAI PANDEY:
SHRI YAMUNA PRASAD 

MANDAL:
Will the Minister of AGRICULTURE 

AND IRRIGATION be pleased to 
slate:

(a) whether per capita availability 
of foodgrains has considerably dec
lined in comparison to previous years;

\b) if so. the reasons therefor; and
in) the figures for 1972-73 and 1973- 

74?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE): (a) to (c). The per capita 
availability of foodgrains in a parti
cular year is determined on the basis 
o# production, net imports, changes in 
stocks and population. The per capita 
availability of foodgrains for human 
consumption during 1972 and 1973 was 
371.1 Kg. and 154.9 Kg. per year res
pectively. The dwhiu* in the o<’r capita 
availability was due to decline in pro
duction in 1972-73 cnused b> severe 
•cU ought and unfavourable weather 
conditions. In the absence of complete 
data on imports and changcs in stocks, 
it i f  not possible to work out--the Pe r 
capita availability for 1974. However, 
considering the increase in production 
of foodgrains in 1973-74 and expected 
increase »n quantum of imports in 
1974 per capita availability in 1974 is 
expected to he higher than that in

Central Directive to States for Uni
form Policy regarding Fertiliser Prices 

and trrlgratiOn Rates

4102. SHRI RAJDEO SINGH: Will 
the Minister of AGRICULTURE AND 
AND IRRIGATION be pleased t0 
state:

(a) whether Government propose to 
direct the State Government* to have 
uniform policy as regard* prices of

fertilisers and the irrigation «N «  
because the next price of wheat will
be uniform evciy where;

(b) whether in view of hundred per 
cent increase in the fertilizer prices 
and increase in electricity charges 
in some States, Government consider 
it advisable to provide subsidy in *uch 
cases; and

(c) if so, the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) and (c). Fixation of irri
gation rates lies entirely within the 
power of the State Governments based 
on their socio-economic and technical 
considerations. The Irrigation Com
mission 1972, however, had studied 
inter aha the* laws relating to irriga
tion and concluded that there was 
multiplicity of State Statutes covering 
various aspects of irrigation manage
ment and adminisiration and in pur
suance of their recommendations 
“Model Canal Irrigation and Drainage 
Bill” which Seeks to consolidate the 
laws regarding l^ y  of water rates 
and betterment contribution in certain 
States, was prepared which is under 
examination by a Committee consisting 
of representatives of various organisa
tions presided over by Shri J* P»

. Naegamvala, Chairman, Bhakra Mana
gement Board before the draft Model 
Bill is commended to State Govern
ments for adoption. As far a# import
ed fertilizers are concerned, these ax* 
sold at uniform retail price* through 
out the country, fixed by the unto* 
Ministry of Agriculture & Irrigation 
The prices of indigenously produced 
fertilizers are fixed by the manufac
turers themselves. The Central Gov
ernment, however, prescribed » * » -  
mum retail prices in respect of 
major nitrogenous fertilizers 
Ammonium Sulphate and Cafctam 
Ammonium Nitrate, any sale tojag* 
which constitutes an offence under ttw 
Law. The State Governnwnto <***« 
fl* any price* of ? * **_*
ttawhw. do pwgowfl to y g J K .  
ertvmcat* to b m  a
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Common Seniority List of Education 
Officers/Principals

4653. SHRI RAJDEO SINGH: Will
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleas
ed* to state:

(a) whether Delhi Administration 
have prepared a common seniority list 
of Education Officers/Principals;

fb) whether there »s discontentment 
regarding the common seniority list; 
and

1 c) what was the old procedure in 
phece of common seniority list?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION, SOCIAL 
WELFARE AND IN THE DEPART
MENT OF CULTURE (SHRI D. P 
YADAV)- (a) Delhi Administration 
do's not maintain a combined ae- 
ni'’ritv list ol Education Officers and 
Principals

Does not <uise

({•> Previously also the Adiminstra- 
t*on used to maintain separately the 
seniority lists for Education Officers 
and the Principals

Representation by Education Officers/
Principals of Delhi Administration

4654 SHRI RAJDEO SINGH: Will 
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleas
ed to state:

(a) the number of representations/ 
appeals submitted by the Education 
Officers! Principals to the Delhi Ad
ministration and memorials to the 
Pteeldent of India regarding their 
prtovances against erroneous promo- 
iif*ns}jfixation of Seniority during the
u.*t three years;

<b) if ?0« how many of these have 
been finalised and how many are 
pending; and

(c) how much further time is likely 
to be taken to finalise the pending 
cases?

THE DEPUTY MINISTER IN TH* 
MINISTRY OF EDUCATION, SOCIAL 
WELFARE AND IN THE DEPART
MENT OF CULTURE (SHRI D. P. 
YADAV) (a) to (c) The Delhi Admi
nistration has so far received seven
teen representations and one memo
rial, addressed to the President of 
India. Of these, one Vias already been 
finalised and the remaining are under 
different stages of processing, effec
tive steps are being taken by Delhi 
Administration to dispose of the re
maining representations expeditiously.
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India's participation in the Regional • 
Conference of F. A. 0. at Tokyo 

4656. SHRI P. GANGADEB: 

SHRI PURUSHOTTAM 
KAKODKAR: 

SHRI RAGHUNANDAN LAL 
BHATIA: 

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
.!tate: 

(a) whether he attended the 
Reg'ional Conference of F.AO. at 
Tokyo on 23rd September. 1974; 

(b) if so, whether India had asked 
the rich nations to help fight hunger; 

(c) if so, views of the other countr
ies thereon; and 

(d) whether India had made any 
other suggestions and if so the salient 
features thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PABHUDAS 

PATEL) (a): Yes, Sir The then Mi
nister of Agriculture Shri C. Subra
maniam attended the egional Con
ference of F.A.O. at Tokyo from 23rd 
-to 27th September, 1974. 

(b) and (c): On the subject of 
World Food Conference, Minister of 
Agriculture had observed, " ... World 
Food Conference will have meaning 
and puropse only if the developed and 
oil rich nations can co;11mit substan
tial quantities of food, energy, agri
cultural growth". There was no di:;;
cussion as such on this subj'ect. 

(d). Some of the other important 
suggestions made by the Minister of 
Agriculture were as follows: 

(i) Highest priority should be ac
corded in our region to the develop
ment of techniques for the elimina
tion of factors causing serious un
dulations in production. 

(ii) The F.A.0.,Regional Organiza
tion should also, accord the highest 
priority to productivity improve-

ment in both field crop:;; and farm 
animals. 

(iii) We should ;ictili·c;;c: our.,elves 
to the improtant question of provio
ing the power and energy needed 
not only for irrigation but also• for 
the organisation of rural industries. 
Developing countries which are not 
endowed with fo:;;sil fuels, can 
achieve the fulffonent of their agri
cultural goals only through master
ing the principals of energy conser
vation and recycling. 

(iv) F.A.O. Regional Office may 
convene a special meeting soon to 
discuss the implicqtions of the i.m
pending pesticide crisis and to sti
mulate the development and adop
tion in the different ecological .re
gions of an integrated pest manage
ment system, involving and appro
priate admixture of agronomic, 
genetic, biological and chemical 
methods of control. 

(v) We must examine critically as 
to why the high-yielding rice varie
ti'es have not been able to make the 

· anticipated impact during the major 
monsoon sea:;;on What we need is 
concrete action programmes tailored 
to specific locationf; and situations. 
Social scientists, agricultural scien
tists and extension workers will 
have to Nork wgether in order 
to bring abou" a proper match bet
ween movements in �cience and in 
society. 

(vi) This region needs a major pro
gramme in inland and coastal aqua
culture. We need massive training 
programmes as well as arrangement:e 
for the breeding and distribution of 
fish fingerlings. Activities of this 
kind covering not only fishing, but 
also animal husbandry, farming and 
horticulture can for the organisa
tion of integrated rnpply of physical 
inputs and services to tlhe farming 
community. 

In addition to the above suggestion. 
Indian delegation made comments on 
several items fo the agenda including 
some of the technica1 subjects. 

'I 
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Promotion to Post oi Joint Director
in Directorate of Education, Delhi

4660. SHRI CHHATRAPATI 
AMBESH: Will the Minister of
EDUCATION, SOCIAL WELFARE 
CULTURE be pleased to refer to the 
reply given to Unstarred Question No 
2245 dated 12th August, 1974 regarding 
provision of appointment of Vice- 
Principal. Principal and Deputy Edu
cation Officers in Education Directo
rate, Delhi and state:

(a) whether there was no Scheduled 
Carte/Scheduled Tribe Assistant Direc
tor and Deputy Director in the senio

rity  lists 02 the above cadres in 1971- 
72;

(b) if so, how are Joint Director 
could be promoted by D.P.C. in  1971-

72 from the post of Deputy Director 
of Education; and . »

(c) if not, the community of this 
Deputy Director who could be pro- 
motees to Joint Director of Education 
in 1971-72?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION, SOCIAL 
WELFARE AND IN THE DEPART
MENT OF CULTURE (SHRI D. P. 
YADAV) (a) There were tow Sche
duled Castes Officers in the seniority 
list of Assistant Director of Education/ 
Education Officer and one Scheduled 
Castes Officer in the seniority list ol 
Deputy Director of Education in th« 
year 1971-72

(b) Since there was only one post ol 
Joint Director of Education (Budget 
& Planing) under the Directorate ol
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Education, the senior most Deputy 
Director of Education was promoted to 
this post on an ad-hoc basis in the 
year 1971-72. There was no question 
of reservation for Scheduled Castes/ 
Scheduled Tribes since only one post 
was to be filled at that time.

(c) In view of (b) above, the ques
tion does not arise.

Vanaspatt Ghee for Dadra and Nafar 
Havel!

4661. SHRI B. R. PATEL: Will the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether Vanaspati Ghee is not 
being provided to Dadra and Nagar 
Haveli; and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHEl ANNASA- 
HEB P. HINDE): (a) and (b). There 
is no centralised control on the distri
bution of vinaspati. It is open to the 
local trade, or to the Administration 
of the Union Territory, to obtain their 
requirements from neighbouring 
States.

Import Programme of Fertiliser

4662 SHRI MADHU LIMAYE: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) whether the Government have 
finalised their programme of fertilizer 
Import;

<b) the quantities Hkely to be im
ported of different types of fertilisers
from various countries; and

<c) the probable prices which the 
Government is likely to pay therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) to (c). The Government 
have finalised the programme of ferti
liser imports for Kharif 75 and Rabi 
75-76. The Government would like to 
have as much quantity as possible of 
high analysis and straight fertilisers 
to meet our import requirement. In 
view of the general inflationary and 
tight availability position of fertilisers 
in the international market, it is not 
possible at the present juncture, to 
estimate with any degree of accuracy, 
the type of fertilisers and the prices at 
which they would be available.

Women’s Committee ;
4663. SHRI MADHU LIMAYE:

SHRI NAWAL KISHORE 
SINHA: ' ^

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether the Women’s Commit
tee, set up under the Resolution of 
the Government has completed its 
work;

(b) what was the period laid down 
in the Government Resolution jNotifi-
cation for the Committee to complete 
its work; and

(c) when is the Committee likely 
to submit its report1*

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
ARVIND NETAM): (a) to (c). The 
Committee on the Status of Women in 
India was constituted on 22nd Septem
ber, 1971 stipulating a two-year term. 
Having regard to the vast and diverse 
■field of work involved, the Committee 
could not complete its report within 
two years. The Government agreed to 
extend the term of the Committee up- 
to 31st December, 1974, The Com
mittee is now in the process of finalis
ing its report and is expected to sub
mit it by the end of December, 1974*
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Production and Import of Wheat

4664. SHRI MADHU LIMAYE 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) whether it is a fact that accord
ing to the final estimates the produc
tion of wheat this year was 4 million 
tonnes lower than the highest figure 
reached;

i.
(b) whether the Kharif Crop has

suffered as a result of drought and 
floods; ,

(c) whether the Government’s stocks 
of foodgrains have been depleted in 
the last year;

(d) if so, whether a massive food 
import programme is contemplated; 
and

(e) the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P. SHINDE): (a) Yes, Sir. The produc
tion of wheat during 1073-74 was 22.07 
million tonnes compared to the ptak 
level of 26.41 million tonnes in 1971- 
72.

(b) The crops during the kharif 
season in 1974-75 have been adversely 
affected as a result of drought parti
cularly in Gujarat, Madhya Pradesh, 
Orissa and Rajasthan. Floods are 
reported to have caused some damage 
to crops in parts of Assam, Bihar and 
Kerala.

(c) Yes, Sir.
(d) and (e). Import requirements 

are kept under constant revision and 
purchases of foodgrains from abroad 
are made *° *be extend necessary and 
feasible. A quantity of about 47,66 lakh 
tonnes ot foodgrains b*s been purchas
ed from abroad during this year so 
far.
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(ii)  «wr (fwfar) tow 

sTrafarftr*  ftofr tfarf % 

fmrfa irftoTtff  w 

*F?rwt*ft *** faflfor  vt 

5r<rr%  t  *v̂fr̂?rr

frrti <r»re *1% $ F̂rvcrr 

T̂rnr *mr 11  Tnsfte wr 

ffwrfor) to?t jto arret fMr 
»r*r q:<u *rfn̂r %  *r «rf 
wm*r aftart W *TTT3rfa*r 
87 ?r  % *r«r  ta’faw 
srftornjff %  w,
*sr qfamsrr, w  wirarr *r?ft 

j€*t  fefiR  v<te mfc %■ 
»Wf??*s % fmr #q-̂r <WT%

# ufa sttj *?V f \

(<r) Tft?>i vrfirn (f«nrfffr) mTn 

snrr €\ »r£ ww warfare*?* »Tfv 
flrflnff % wfafT«», nrv *p* Trf *ft
W»i WTi* fa* fa *iTH faff OT TTift*T

to f-W e*t
v>«nrwr % far rift fasr 

«V3fe wr v<t?t *?r ŝ<t /m% 1

*rf fawft 3  wqfowff wk ftfransft
*wwf qr «wr

4666. ^ W WIWT :  *TT

fa*f«t iftt WWW n& ̂  T̂T% *>

$«rr «i3n fa.

(sp)  «rf  * TOJrft srrafrrc

*vif fftr xmit   ̂ v

$«r swt wr | *ftr *nft *ncw

*«&V cWT TOWNT «TT «fa  f5* 

fwrr«4Mr̂ F3rtf w*5 1973 

% tow vt«ct$* fawf*mg«rr; 

4flfT

(*)  1973 % t̂W *PJ3

trcffrcrts* fa?r*T%Trar stitafwr

ct*tt *$ fl9Fnî$srg«*TT

w | farc ^ farmr ̂  fsptrr 

*nrr ?

forafa ift? www «hmm $ tiw

ifcft («ft  *lft*TT) :  (sp)

5R>r (g) fcrafy sftrsrwmifaTCwafrr 

yrgFQ p̂̂nsr ’ErnTFJT ^ qr*r % £ 1

1973-74 SrfaEftar ̂  

f̂ rr  wtt# £a*T<raTTOr

<R *9 *Y TTT̂ft 1

11 • - .-*— -̂- - -- I
inrw iji msnsr pwR ^̂nnsRpw 

 ̂t w 5iwrmf <pt fwfw

4667. vftirmwf? wm : Wi

fwsTTf *wtji fwww whr #Ff̂r

 ̂mft €1 %rqr r̂i far

(̂)  ̂ ̂  % ir̂Tr *r “tsTtt̂ 

W   ?TffiPT

\m % tew n̂\ 2̂ ?n:̂;T sm 

f̂ r  Tîr arrr ̂  f̂r 

3TRTT |f *ftr

)̂ ^ tTT̂ WT # *rf̂ TW  ̂

TR̂ TT cT«n ̂  ̂TWT wm I ?

fswn «ita wbttw ff?mw ̂ifŵ «wr 

WFffil fWT if W inf>  (wt Wtftpf

%«m) :  (̂) (®)  n&
f?r?rnJi *ra *tot% qrarer <n 1

t “wst ntr: 1 qwi

-̂8772/74] I
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tfmttpn

4668. 7̂ 1 Tf? «mr : sprr
f fa  fawrf iraft ^

ftp :

( T )  Sl%P TT^T $T focTift SHT 
srfafcWT sfr,zf t » |

% w ru  3 ^ 1 V T T |  <fV «" »T-
w r| , *Vr

^ ) v i r  v r  « i *  * r? v rO  * rfa fam  
v s rs n rn  ^ ^ r n - s r r  f a ^ r c q r ^ f t  tfts rc r  
%r s V f t v V S  vm *xz**\ t  v * % v t $  
c rrfa  v t  -wsm
$> * rv  1

f f a  * f l r  ftTOTf *P n *W  3  TTHJ 
**1 («ft wwu<rrfg« «rto for*) : (t )
5|5%̂» Trsvi^zmiitt sag *  ^  1972 

% Vt*5 i*  VT9 V *  "*£* SIT<?fav f f q  
01 fttarafoft tit «rr?rr qv

f^em  ?t«jt * t t  T 9 t  |  i 
[ w m s  $  t ^ i t  * to t 1 * i« trr
qWo £to — 8773/74 ]l

*<$ 1 9 7 1 - 7 2  i f  VT *»>trPlfei»T 
# m  1 f  ?WT 1 *T 2 W
*t *fn % *lfav fa*Tift V*\ fa* in* W

s*nrfa ( * w ir r )  *ft fwrvj ^ 
*t u< I »

( a )  » ^ r * V  w t h ' t  v  qn rs rr 
* r r i« r fa v  « a v  supfsrrfa* *wft % *ft 
xrrm tit mtit t  ^  *  ti£  f v r o f  
a ft t n w v ? r r o f  v  f w » w  I  t Tr«gta  
f r fa  *TO>r t it  fa vT faw  <R w r w i  tit 
u f  f v a p f t t f t  Iw t  f f c t r a f a r  w i fw r
v ^ t  vTr s ta w r v t  if lr  f a r r t f v t  
infNw 1«T % s«»l faftSfT tit ««Tff 
TO fHrnq* »«mvT*rrt i

Techno-economic Report ol Central 
Food and Technological Research 
Institute for setting up of Fruit Pro* 

eeastng Unit in West Bengal

4669. SHRI R. N. BARMAN* Will
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether the Central Food and 
Technological Research Institute has 
prepared a techno-economic report for 
the setting up of a Fruit Processing 
unit in West Bengal;

(b) if so, the mam points of the 
report and the areas identified for the 
setting up of such unit;

•(c) what would be the Central as
sistance for this project; and

(d) when the project will be im
plemented?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P. SHINDE): (a) Yes, Sir.

(b) The main points of the report 
are that there is a scope for develop
ing processing industry in the State 
of West Bengal, areas identified be
ing:—

(a) Siliguri (North Bengal)*- 
Pineapple processing.

(b) 24 Parganas—Tomato proces
sing.

(c) Malda—Mango processing.

(c) and (d). The Central Food 
Technological Research Institute toss 
reported that the project report is 
under consideration of West Bengal 
Agro-Industries Coropration in urtfalch 
Government of India is a shareholder.
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Additional Wheat for Rajasthan and 
Gujarat

4870. SHRI PRIYA RANJAN 
DAS MUNSI: Will the Minister of 
AGRICULTURE AND IRRIGATION 
be pleased to state:

(a) whether additional quantum of 
wheat has been granted or yet to be 
delivered to Rajasthan and Gujarat 
than the past year’s quota; and

(b) if so, the reason thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P SHINDE): (a) and (b). The sup
ply of wheat to Gujarat and Rajas
than during October, 19721, to Decem
ber, 1973 and the supply and allot
ment of wheat to Gujarat and Rajas
than during October, 1974 to Decem
ber, 1974, is as under:

(In thousand tonnes)

Name of State
Supply 

during 
October, 
'71 to 
Deem.’ 

*73

Supply f 
allotment 

during 
Octohcr* 

74 to
December

‘74-
.. . <m.’

Gujarat . 84 o 1356

Rajasthan 54-o 43*9

In respect ol both the States the 
overall allotment/supply of foodgrains 
including coarse grains is, however, 
much higher during the last quarter 
of this year when compared to the 
corresponding period of last year. This 
has been dona to enable the State 
Governments to meet the situation 
arising out of the unsatisfactory kharif 
crops.

Import of Wheat from U.S.S.R.

4671. SHRI PRIYA RANJAN 
DAS MUNSI: Will the Minister of 
AGRICULTURE AND IRRIGATION 
be pleased to state:

(a) whether U.S.S.R. has agreed 
to give a loan of 50 million tonnes 
of wheat to India this year;

(b) it so, the main features of the 
agreement; and

(c) what would be the position ot 
returning the backlog of Twenty 
million tonnes of wheat of last year?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P SHINDE): (a) No, Sir.

(b) Does not arise.
(c) The agreement signed on the 

12th October, 1973 with U.S.S.R. for 
obtaining supplies of wheat on loan 
basis was for two million tonnes and 
not for twenty million tonnes. Under 
the agreement, the entire quantity is 
to be replaced in kind in the course 
of five years commencing two years 
after completion of deliveries. The 
entire quantity of two million tonnes 
of wheat was received by October, 
1974.

Central Directive to States for Increas
ing Irrigational Target Projects for 

Rabi Crops

4672. SHRI SARJOO PANDEY: 
SHRI M. KATHAMUTHU:

Will the Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to state:

(a) whether Government has sent 
any directive to the States to increase 
the rabi irrigation targets so as to 
achieve more foodgrains target in 
rabi season; and

(b) If so, the names of the States 
and nature of directive thereof?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) and <b). No, Sir. No 
such directive relating to achievement 
of more foodgrains taregt in the rabi 
season has been sent. However, the 
need for providing additional irriga
tion facilities and for expeditious and 
better utilisation of existing irrigation 
potential is being consistently empha
sised.

Posting of P.C.S, Officers as Education 
Officers

4673. SHRI NAWAL KISHORE 
SHARMA: Will the Minister of
EDUCATION, SOCIAL WELFARE 
AND CULTURE be pleased to state’

(a) whether as against the declar
ed policy and assurances of Govern
ment of India that the posts of 
specialists will not be given to 
generalists the Delhi Administration 
is considering to post P.C.S. Officers 
as Education Officers/A.D.E (Admi
nistration) in place of educationists 
who have been hitherto holding these 
posts under Directorate of Education 
since inception;

(b) if so, whether the appointment 
of PCS Officers will not create dis
appointment and resentment among 
300 principals in Delhi Administra
tion in case their chances of promo
tion are blocked by the appointment 
of these persons; and

(c) the steps being taken by the 
Government to protect the rights and 
claims of the Principals and with
hold the appointment of PCS Officers 
to those posts?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 

DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): (a) to (c). The
matter is being looked into and a 
Statement will be laid on the Table 
of the Sabha a* aoon as possible.

SohooUi running in Ten**
4674. SHRI NAWAL KISHORE 

SHARMA;
SHRI VARKEY GEORGE:
SHRI SUKHDEO PRASAD 

VERMA:
Will the Minister of EDUCATION, 

SOCIAL WELFARE AND CULTURI 
be pleased to state:

(a) the total number of middle 
high and higher secondary schools in 
Delhi which are running in tents;

(b) since when these schools are 
running in tents;

(c) how many of them are Gov
ernment and how, many are private 
but recognised; and

(d) the steps taken to ensure pro
tection to students from sun and 
cold?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D P. YADAV): (a) Forty seven
Government and Government aided 
schools under the Delhi Administra
tion are running in tents. One Mid
dle School, opened by the New Delhi 
Municipal Committee during the cur
rent session, has been housed tempo
rarily in tents.

(b) Since 1963 .

1965 .
1970 .

*97* . . 4
1972 . . .  4
1973 . . .  5
1974 . . .

Total
School

(c) Forty three are Government 
school*, four Government aided sp o 
ols and one N .D .M .C. acbooL
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<d) Three government buildings are 
under construction to replace pure
ly tented accommodation of three 
government schools.

For eight new government build- 
ings, lor which economy ban has 
been relaxed by the Government, the 
construction work will start soon. 
These will remove purely tented ac
commodation of eleven government 
schools on completion. Steps are 
being taken to procure sites for the 
remaining government tented schools 
and construction work of new govern
ment buildings will be taken up dur
ing 1975-76 after lifting of economy 
ban by the Government of India for 
all the new buildings. Government 
aided schools are being advised to 
construct pucca buildings in place of 
tented accommodation.

Execution and Expenditure on Minor 
Irrigation Schemes in State*

4675 SHRI JYOTIRMOY BOSU: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) State-wise and year-wise total 
amount spent on execution of minor 
irrigation schemes, during the last 
three years;

(b) State-wise total amount sanc
tioned and amount actually disbursed 
by the Centre on this account year- 
wise, during the last three years;

(c) State-wise actual spending of 
Central financial assistance, year- 
wise. during the last three years; and

(d) State-wise land in hectare 
benefited through execution of small 
irrigation schemes, year-wise, dur
ing the last three years?

THE DEPUTY MINISTER IN THE 
MINISTRY OP AGRICULTURE AND 
IRRIGATION (SHRI FRABHUDAS 
PATEL): (a) A statement giving *he 
staie*«iM *nd year-wise total -public 
sector eoeptsidftture incurred during

the period 1971-72, 1972-73 and 1973- 
74 (approved outlay) under minor 
irrigation programme is laid on the 
Table of the House. [Placed in 
Library. See No. LT-8774/74J.

(b) and (c). Central assistance for 
State Plan schemes is given in the 
form of block loans and grants for 
the Annual Plan as a whole and is 
not related to any specific head of 
development or scheme. A statement 
giving the allocation and disbursement 
or total Central assistance for 
the Annual Plan of States for the 
years 1971-72 to 1973-74 is laid on 
the Table of the House. [Placed in 
Library. See No. LT-8774/74]. In 
addition, Central financial assistance 
outside the State Plan was provided 
to various States during the years
1972-73 and 1973-74 State-wise posi
tion of Central assistance provided 
outside the State Plan is given at 
Annexure-III.

(d) The State-wise gross area esti
mated to have been benefited by mi
nor irrigation schemes at the end of
1973-74 1S given in Annexure-IV. The 
estimates of State-wise gross area 
benefited through minor irrigation 
sche-meg for the years 1971-72 and 
1972-73 are not available.

Central Fond utilised by States for 
Housing

4676. SHRI JYOTIRMOY BOSU: 
Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) State-wise total amount spent 
from Central fund by each agency 
under the administrative control of 
his Ministry for housing, either as 
loan or as subsidy for the period 
1970-71 to 1973-74;

(b) State-wise name or names of 
the agencies through which the 
schemes were executed; and

(c) St ate* wise. Union Territory-
J wise and categoiy-wise which means 

office building, residential building,
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roads, bridges and such other heads 
amount of money apent through 
C.P.W.D, for construction works for 
the period 1970-71 to 1973-74?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS
ING (SHRI MOHAN DHARIA):
(a) to (c). The information is being 
collected and will be laid on tlhe 
Table of the House.

Mid-day Meals for School Children

4677. SHRI JYOTIRMOY BOSU: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) State-wise and Union-Territory- 
wise allocation of funds made by the 
Centre for mid-day meals for school 
children, year-wise, from 1972-73 to
1974-75; and

<b) State-wise and year-wise num
ber and proportion of school children 
covered by the programme during the 
same periods?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV);. (a) In the years
1972-73 and 1973-74, the Central Gov
ernment did not allocate any funds 
to the State Governments for the 
Mid-day Meals Programme as the 
American Organisation CARE supplied 
the food commodities and the State 
Government^ met the administrative 
cost involved. However, during
1974-75, the Planning Commission 
have approved outlays totalling Rs. 
4.943 crores in the Annual Plans of 
the State Governments for the Mid
day Meals Programme under Mini
mum Needs Programme. A State- 
wise break up of this Bum is given 
in the Statement I laid on the Table 
of the House. [Placed m Library.
See No. LT-8775|74].

Ob) A Statement IX laid on the 
Table of the House, r Placed on 
Library. See No. LT-8775j74].

Unfilled Posts in IXT., Kanpur

4678. SHRI YAMUNA PRASAD ' 
MANDAL:

SHRI PRABODH CHANDRA:
Will the Minister of EDUCATION* 

SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether top posts in IIT. 
Kanpur remain unfilled Since long* 
and

(b) if so, the reasons therefor?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S NURUL HASAN): (a)
According to the information received 
from the I.I.T. Kanpur, the post of 
a Deputy Director remained vacant 
since 1970 and a post of Superintend
ing Engineer remained vacant since 
1971.

(b) With regard to the Deputy 
Director’s post, the IIT, Kanpur plac
ed the administrative units under the 
policy directions of a council of Deans 
consisting of (i) Dean of Faculty,
(ii) Dean of Research, Design and 
Development, (iii) Dean of student's 
Affairs, and (iv) Dean of Administ
ration and with this Council the 
Institute did not feel the need to 
fill up the post of a Deputy Direc
tor.

With the construction phase of tho 
Institute’s work over in 1971, the 1 
need for a Superintending Engineer 
purely for maintenance of buildings 
was not considered necessary and, 
therefore, as a measure of economy* 
the Superintending Engineer's post 
wa8 kept in abeyance.

Model Fire Protection In Kerala

4679. SHRI M. M. JOSEPH; Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether with the establishment 
of large scale extensive plantations of 
quick growing species to meet the
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requirement of pulp and cellulose 
industries in India, the development 
of an adequate system of fire protec
tion is absolutely necessary to safe
guard the investment on plantation 
forestry;

(b) whether the establishment of 
a modern fire protection service in
cluding telecommunication facilities 
and modern machinery for laying out 
roads for fire fighting purposes m 
each of the 4 territorial forest circles 
in Kerala h a’so a necessity;

(c) whether such an establishment 
would also be a model upon which 
nre protection scrvico in other States 
wmlfld be built up. ana

(d) whether financial and technical 
support from FA.O./SIDA is being 
solicited by the Government of -India 
in favour of Kerala State?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) to (c ) . Information is 
being collected frcrm the State Gov
ernment and will be laid on the table 
of the Sabha.

(d) On account Of limited amount 
of assistance proposed by SIDA, the 
recommendation of FAOjSIDA Fores
try Project Identification Mission for 
"The Establishment of Model Forest 
Fire Protection Service'* for Kerala, 
could not be processed: it would be 
taken up lang with other projects 
recommended by the FAO/SIDA 
Mission, when additional SIDA assis
tance becomes available.

Dtsenasion between Orissa and Andhra
Pradefeh about river Bansndhaiti 

(Korapnt)

4680. SHRI GIRIDHAR GOMAN- 
<30: Will the Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to state:

(a) whether the Government of 
Orissa and Andhra Pradesh recently

met for discussion relating t0 the river 
Bansadhara (Koraput);

(b) if so, the nature of discussions 
held and the reactions ol the States 
on the issue; and

<c) the reasons for reviewing the 
matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATK 
SINGH): (a) to (c>. A Technical
Committee consisting of Member 
(Floods) of Central Water and Power 
Commission and Chief Engineers in 
charge of Flood Control, Andhra Pra
desh and Orissa was constituted by 
the erstwhile Ministry of Irrigation 
and Power in October, 1972 to make 
a detailed study of the flood prob
lem in the Vamsadhara basin and 
drawn up a comprehensive plan of 
flood control measures. The second 
meeting of this Committee was held 
from 3rd to Sth October, 1974 in 
whidh the Chief Engineers of Andhra 
Pradesh and Orissa States participat
ed. As collection of data for the 
assessment of the problem and for
mulation of proposals was not com
plete and site inspection was not pos
sible due to tne area being inacces
sible when the meeting was held, 
the Committee could not finalise their 
observations and recommendations. 
The Committee indicated the further 
data to be made available by the 
States of Andhra Pradesh and Orissa 
and proposed to hold the next meet
ing at the end of December 1974 or 
early in January 1979 for finalising 
the recommendations.

.Professors appointed In various 
Departments of Universities

4681. SHRI ARJUN SETHI: Will
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be 
pleased to state:

(a) the number of Professors 
allowed to be appointed in a parti
cular Department of the Central Uni
versities;



(b) whether there has been varia
tion in this rule; and

(c) if so, the reasons therefor?

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE AND CUL
TURE (PROF. S. NARUL HASAN):
(a) to (c). The University Grants 
'Commission has not laid down any 
particular norms for the number of 
posts of Professors for different De
partments in the Central Universities. 
Such posts are sanctioned by the Com
mission depending upon tbe stage of 
development of a Department and the 
specialisation which it provides for 
at any given time, and the special 
schemes and quality programmes 
which it may be undertaking.

Per Capita Distribution and Avail
ability of Food

4682 SHRI VAYALAr  RAVI: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:

(a) whether the per capita distri
bution of food is not equal to the 
per capita availability m the country; 
and >*

(b) what steps are taken to ensure 
tjie equitable distribution of food?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
F. SHINDE): (a) and (b). Hie per 
capita availability of foodgrains varies 
from area to area depending on fhe 
production of foodgrains, movement 
and availability of other substitutable 
foodstuff etc In order to ensure equit
able distribution, foodgrains are pro
cured to the maximum extent pos
sible in the surplus States and the 
surplus Stocks are taken over in the 
Central pool and made available to 
the deficit States for distribution 
through fair price shops.

The quantum of issues through the 
public distribution system how
ever, determined by the State Gov
ernments taking into account local
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conditions and the variation in the 
per capita availability of foodgrains 
amongst the variouse regions within 
the State*.

Equitable Distribution of Foodgraiiis 
among States

Written Answers 184

4683. SHRI VAYALAR RAVI: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state;

(a) whether the Government are 
aware that food producing States are 
consuming more than deficit States; 
and

(b) if so, what steps are being 
taken for equitable distribution?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P. SHINDE): (a) and (b). Food
grains are produced in all the States. 
However the level of consumption in 
a State depends on a number of fac
tors sudh as production, availability 
of foodgrains in the market, other 
substitutable foodstuffs, their com
parative prices, levels of income, ex
tent of urbanisation etc. To ensure 
equitable distribution, foodgrains pro
cured on Central account, from th* 
surplus areas are allotted to the 
States, for distribution through fair 
price shops. The quantum of iwups 
through the public distribution sys
tem is, however, determined by the 
State Governments taking into ac
count local conditions and the varia
tion in the per capita availability of 
foodgrains amongst the various re
gions within the State.

Supply of Wheat and Rice to State*
1

4684. SHRI CHINTAMANI PANI- 
GRAHI: Will the Minister of AGRI
CULTURE AND IRRIGATION be 
pleased to state the quantity of wheat 
and rice supplied to various States, 
State-wise, in the months of June to 
November, 1074, month-wise?

DECEMBER 10, 1974
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THE MBHSTSS OF STATE IN THB 

MHJI8TBY OF AGRICULTURE AND 
rWUOATIOH (5HRZ ANNASAHEB 
7 . SHINDE): A  Statement is laid

f on the Table of the House. [Placed 
in Library. She No. LT-8776174].
Poor quality Wheat being Supplied to 

Ration Card Holders In Delhi
4885. SHRI M. S. PURTY: Will

the Minister of AGRICULTURE AND 
t IRRIGATION be (leased to state:

(a) whether Government have re
ceived recently a large number of 
complaints to the effect that wheat 
sold to ration card holders in Delhi 
through lair price shops is of poor 
quality and gives bad smell, and

(b) if so, the main points of the 
complaints and the steps taken by

v Government in this regard’
THE MINISTER OF STATE IN THE 

MINISTRY OP AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P. SHINDE); (a) and (b). Only
one anonymous complaint was receiv
ed in October, 1974 by the Delhi Ad
ministration regarding one fair price

* shop holder at Janakpun who was 
alleged to be selling inferior quality 
of wheat and some complaints were 
also received by the Food Corporation 
of India regarding issue of sub-stand- 
dard wheat from the fair price shops 
situated at North and South Avenues, 
New Delhi.

On investigation it was revealed 
that the cofnplaint received by Food 
Corporation of India was due to the 
issue of Mexican red variety of wheat 
which is not preferred by consumers 

4 in Delhi.
The Delhi Administration investiga

ted into the complaint and it was

Crop State

Bajra R*jasthi*o

Jowar Maharashtra

found that the wheat stocks with th* 
lair price dhops were of lair average 
quality.

While issuing stocks from the FCI 
depots grains of only acceptable qua
lity are issued. A jointly drawn and 
sealed sample is also handed over to 
the fair price shop owners for dis
play in order to enable the consumers 
to compare the stocks issued to them 
with that of the sample.

Cost of Production of Pulses, Millet, 
Peas ana Gram and steps to increase 

their production

4686 SHRI M S PURTY: Will
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state*

(a) the State-wi^e cost of produc
tion of pulses, millet, peas and gram 
per quintal according to various 
surveys conducted by Government;

(b) the steps taken by Government 
to encourage their production, and

(c) the results thereof and the 
future plan m this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) Under tfee Compre
hensive Scheme for studying the Cost 
of cultivation of Principal Crops *** 
the different States of the country, 
launched by this Ministry, State-level 
estimates of the cost of production 
have become available in respect o f 
Bajra for the year 1970-71 for Rajas
than and Jowar for tihe year 1971-72 
for Maharashtra. These estimates are 
given below:

Cc*tol Yield per C/st of
Year cultivr- »ret re pro've-

rion per (QpirtpliO »h j j> r 
hectare quirts Is

(RO (R*0
. 1970-71 310 6 46 36-82

1971.72 290 4 »  5* 7C
♦ *97*-7a 471 5*^ S7*03
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Notes 1. Cost of cultivation includes
(a) Cash and kind expen
ses such as those incurred 
on hired human labour, 
bullock and machine labour 
(both hired and owned), 
seed, fertilizer and manure, 
irrigation, pesticides, land 
revenue, cesses and taxes, 
and rent paid for leased-in 
land and (b) imputed val
ues of interest on fixed capi
tal rental value of owned 
land and cultivator’s 
family labour

2. Cost of production per quin
tal is obtained by dividing 
the cost of cultivation per 
hectare (net of the value 
of by-product) by the yield 
per hectares.

S. 1970-71 was a year of very 
good yield in Rajasthan ow
ing to excellent weather 
conditions.

The field data for the above States 
have been collected by the University 
of Udaipur, Udaipur, for the State 
of Rajasthan ana Mahatma Phule 
Krishi Vidyapeeth, Rahuri, for the 
State of Maharashtra. Similar data 
On the cost of production of Bajra, 
Jowar and Maize have been collected 
for a number of producing States. In 
some cases, the data are still being 
collected/compiled by the Implement
ing Agencies; in other cases, where 
the data have been received in the 
Ministry of Agriculture and Irrigation, 
they are either being analysed or 
are at the stage of scrutiny and com
pilation.

So far as pulses, peas and gram are 
concerned, representative data on 
their cost of production have not yet 
been collected under the scheme.

(b) and (c). The production of 
pulses is proposed to be increased by 
Increasing their productivity and area 
under these crops. To achieve these 
objectives a Centrally Sponsored

Scheme on development of pulses was 
launched from kharief 1972 and im
plemented during 1979-73 and 19T&-74 
Under the scheme financial assistant* 
was provided to the State Govern
ments foj* layout of demonstration^ 
nucleus and foundation seed multi
plication, adoption of plant protection 
measures, supply of seed to the far
mers, equipping microbiological labo
ratories for production of rhizobiurr 
culture. As & result of these efforts 
l.SO lakh hectares additional area was 
brought under pulses and package ol 
practices adopted on 9.SO lakh hec
tares during 1973-74. The Centrally 
Sponsored Scheme is being continued 
during the 5th plan. This is expect
ed to bring 15 lakhs ha. more area 
under pulses and package of practices 
adopted on 70 lakh ha. by the end 
of the 5th Plan.

Similarly, during the 5th Plan em
phasis is being laid to increase the 
coverage under the high yielding 
varieties of bajra, jowar and maize. 
It is proposed to cover on area of 8 5 
million hectares under these crops by 
the end of 5th Plan, as against a 
coverage of 4.7 million hectares in the 
base year (1973-74). A Centre Sec
tor Scheme Of tninikit programme of 
millets has been introduced from the 
current year (1974-75). A number of 
new varieties of Sorghum hybrids
ana new disease resistant varieties
have been evolved. These varieties 
have been introduced through the 
minikit programme during 1974-75.' 
This will facilitate the farmers to 
select good varieties and have the 
seed for cultivation on larger areas.

Reduction in Sugar Quota, supplied to
Ration Card Holders in Gujarat

4687. SHRI P. G. MAVALANKAR^ 
Will the Minister of AGRICULTURE 
ANd  IRRIGATION be pleased to state:

(a) whether the quota of sugar 
supplied to the ration-card holders in 
Gujarat was recently reduced by 
Government;
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fb) if so, the quota reduced; and

(c) whether Government propose 
to restore and if possible enhance the 
sugar quota per head in Gujarat, and 
if so, when and how? %

THE MINISTER OP STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P. SHINDE): (a) to (c). The Cen
tral Government allots monthly quo
tas of levy sugar to the States for 
distribution to domestic consumers 
through controlled channels and there 
has been no reduction in the allot
ments since July 1974. The scale 
and mode of distribution of levy 
sugar within the State is, however, 
left to be decided by the State Gov
ernment taking into account the local 
factors. 1

Central Assistance to Government 
Employees for construction of 

Residential Units in Gujarat

4688. SHRI P. G. MAVALANKAR: 
Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) whether Central Government 
as well as State Government em» 
ployees in Gujarat are finding it 
difficult to get Central financial as
sistance by way of loan for the pur
pose of construction of their residen
tial houses;

(b) if so, the reasons therefor; and
(c) whether Government propose 

to extend necessary financial assist* 
ance to the said employees, and if so, 
how. and when?

THE MINISTER OP STATE IN THE 
MINISTRY OP WORKs AND HOUS
ING (SHRI MOHAN DHARIA):
(a) to (c ) . A  ban On grant of house 
building advance to Central Govern
ment employees wa* Imposed in 
August, 197ft. Government have 
since decided to invite applications

for the grant of this advance from
certain specified categories of Central 
Government servants.

Strike by Students of IJ.T., Kanpur

4689. SHRI P. G. MAVALANKAR: 
SHRI S. R DAMANI:

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether about 2000 students of 
the Indian Institute of Technology at 
Kanpur were on an indefinite strike
recently;

(b) if so, the reasons thereof;
(c) whether the striking students 

had demanded the removal of the 
Director and the Chairman, and ^ so, 
the reasons therefor and whether such 
removal did take place; and

(d) the steps taken by Government 
to correct and improve the situation 
in the said academic campus?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF S NURUL HASAN): Fol
lowing the unfortunate death of a 
post-graduate student the students of 
HT Kanpur went on strike from 1st 
November to 9th November, 1974 as 
a protest against alleged mal-admi- 
nistration in the I I.T. Campus. They 
further alleged that mal-administra- 
tion was a result of continuous 
difference in opinion between *ke 
Chairman, Board of Governor* and 
the Director. The striking students 
demanded the resignation of both the 
Chairman and the Director. The 
Chairman has submitted the letter ef 
resignation while the Director has 
requested sanction of leave due and 
early release from the Institute with 
a clear expression that he would not 
wish to resume work at the Institute 
after the expiry of the leave, despite 
the fact of his having a contract to 
serve the Institute. The Government 
is considering appointment of an Act
ing Director and a new Chairman, 
Board of Governors, TXT, Kanpur,
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Effect of power fltoeddJnf on Rabi 
Crop la Haryana

4690. SHRI ISHAQUE SAMBHALI: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) whether total shedding of power 
is likely to affect the rabi production 
in Haryana; and

(b) if so, to what extent?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) No such proposal is 
under consideration.

(b) Does not arise.

Representation of Fertiliser Associa
tions on Fertilization Coordination 

Committee

4691. SHRI BANAMAU PATNAIK: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:

(a) whether the desirability of giv
ing representation to the Fertilizer 
Associations at the State level on 
Fertilizer Coordination Committee to 
enlighten the Government with the 
day to day problems of fertilizer trade 
in ttie private sector has been consi
dered; and

(b) if so, with what results?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATtL): <•) Mbit of the manufr*- 
turerf who supply fertilisers to the 
States, are already represented «a 
the Coordination/Standing Commit
tees set up by fee State Governments, 
These manufacturer* are, In t«wv 
members of the Far*Hs«r Associs- 
tions. The question of according a

direct representation to Fertilise^ As
sociations on these Coordination  ̂
Standing Committees has therefore 
not been considered by the Govern
ment of India.

(b) Does not arise.

Retatroduetfon of purchase tax In 
Fertiliser Trade

4602. SHRI BANAMALl PATNAIK: 
Will the Minister of AGRlCUUlURE 
AND IRRIGATION be pleased to state:

(a) whether the desirability of re
introducing the purchase tax in place 
of sales tax to encourage mote and 
more retail dealers to enter into the 
trade of fertilisers has been considered;

(b) if so, with what results; and

(c) the steps proposed to be taken 
In the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL) ? (a) to (c). Levy of tax on 
sales and purchase of goods (other 
than newspapers) is a State subject 
vide entry 54 in List 2 of the VII 
Schedule of the Constitution of India. 
It is therefore open to the State Gov
ernments to either impose purchase 
tax or sales tax on purchase and sale 
of fertilisers in their respective states. 
As such, the question of the-Central 
Government considering the desirabi
lity of introducing purchase tax does 
not arise.

Allotment of Government accommede- 
tion to son or daughter of a deceased1 

Government employe®

4m . SHRI BHARAT SINGH CHO- 
WHAN: Will the Minister <yf WORSES 
AND HOUSING be pleased to state:

(a) whether on compassionate 
unds» Government aceo*»*aodati*tt 
eupied by a deceased Govejr»«*Snt ***■“ 
ptoyec S  .Hotted to his son/daught*



f£3 Written A h w en  AGRAHAYANA 25, 1896 (SAKA) Wntten Answers 194

who happens to be employed in Gov
ernment service,

(b) whether the s&me accommoda
tion is allotted to the deceased em
ployee's son/daughter or an alter
native accommodation of the type 
which he/she may be entitled to; and

(c) whether theie are rases where 
the same accommodation has been 
allotted irrespective of the facl that 
the son/daughter happened to be at 
the time of the demise of hisA êr 
father, entitled to a lower type of 
accommodation and if so, the reasons 
therefor’

THE MINISTER OF STATE IN THE 
MINISTER OF WORKS AND HOUS
ING (SHRI MOHAN DHARIA) 
According to the existing policy, an 
ad hoc allotment is sanctioned to a 
M)n, daughtei, wife or husband, as the 
case may be, Tw fatner of a deceased 
Government seivant occupying general 
pool accommodation provided that the 
*aid relation is> a Government servant 
eligible for geneial pool accommoda
tion and was sharing accommodation 
withv the deceased officet for at least 
t>ix months before his death Tne 
bume residence, woich was occupied 
by the deceased officei is regularised 
in the name of the eligible relation 
if hemhe ir entitled to a trwdente o1 
that type or of n higer tjpe Wheje 
the deceased officer was occupy in ■» 
type I accommodation and the depen
dent relation ih entitled to tvpe II. 
type II accommodation hs allotted O 
the dependant In other câ es, the 
relation is allotted a residence of his/ 
her entitled typf\ if available at the 
time, or failing that, the next 
lower tyjfe, if acceptable to the allot
tee. In a few exceptional cases ol 
extreme hardship, the dependent re
lations of the deceased officers have 
been allowed to retain the accommo
dation occupied by sudh officers even 
thougjh the dependent relations were 
*ot entitled to that type of accommo
dation.
2971 US-2*.

Car ol Punjab Wakf Board Involved in 
accident

4694 SHRI JHARKHANDE RAI: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:

(a) whethei the car Of Punjab Wakf 
Board was involved m an accident in 
December, 1973 killing one man on the 
spot and injuring some persons travel
ling m Wakf Board car;

(b) if so, the names and addresses 
ol the persons killed and injured in
the car;

(c) wtiat was the official purpose 
of the being driven on that date; 
and

(d) whether any of the injured per
sons is or was co-accused with the 
Chairman of Punjab Wakf Board in 
any case under section 307 or some 
other section of IP C. pending at 
Ambala on that date?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AND WAKES 
(SHRI F H MOHS1N) (a) Yes, Sir.

(b) and (t) Accrding to the infor
mation received from the Secretary 
Punjab Wakf Bo^rd, tlu* Chairman of 
thf Punjab Wakf Board was going to 
Thaneser to inspect Dargah Jalaluddin 
there On the way the car collided 
with another cai coming from the op
posite direction. Shr* Piaie Lai* dri
ver, and Shri Mayat Ram an Assistant 
working m the Central Co-op. Bank 
Ltd, Karnal, both from the other car 
received injuries and the formar is 
reported to have died in hospital.
Shri Tayyab Hussain, the Chairman 
of the Punjab Wafcf Bonid, is also re
ported to have received minor injuries.

(d) The Government have no infor
mation The State Goverament have 
been addressed in that connection.
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Meeting ol Muslim Ulemas under 
Auspices of Central Wakf 

Council

4695. SHRI JHARKHANDE RAI. 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state

(a) whether a meeting of Muslim 
Ulemas was held under auspices of 
Central Wakf Council on 22nd July,
1972 to consider whether a Masjid 01 
a site of Masjid could be leased out 
and used for other purposes;

(b) if so, the broad outlines oi 
statement made by Deputy Minister 
for Wakfs and the Officer on Special 
Duty, Wakf before these Ulemas; and

(c) what was the decision given 
by the Ulemas’

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS AND 
WAKFS (SHRI F H MOSHIN) (aV 
NO, Sir.

(b) and (c). Do not arise

Reported malpractices by M/s Vishnu 
Sugar Mills Ltd., Gopalganj

469(5 SHRI RAMAVATAR 
SHASTRI.

SHRI K M MADHUKAR.
Will the Minister of AGRICULTURE 

AND IRRIGATION be pleased to 
state:

(a) whether the Secretary of Chim 
Mill Mazdoor Union, Harkhua, Gopal
ganj had drawn the attention of the 
then Union Agriculture Minister vide 
letters dated 17th August, 1974 and 
2nd September, 1974 against the mal
practices adopted by M/s. Vishnu 
Sugar Mills Ltd., Harkhua. Gopalganj 
(Bihar) in supply of sugar samples; 
and

<b) if so, whether Government have 
made any enquiry into the allegations 
and what are the findings?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB.P. 
SHINDE). (a) Yes, Si-.

(b) 5 sugar sample® were drawn in 
accordance with the prescribed pro
cedure by the Deputy Director (Sugar 
Technical) from the Directorate of 
Sugar and Vanaspati, wiio conducted 
the Inspection dui mg the first week of 
August 1974 and not by an Inspector.
A show cause notice has been issued to 
the factory on account of the overgrad
ing found in two of these cases. No 
malpractices have been adopted in the 
drawal of sugar fcumptes

Instructions to Bihar Government to
file a case against Vishnu Sugar 

Mills, Gopalg&nj under the 
Essential Commodities Act

4697 SHRI RAMAVATAR 
SHASTRI:

SHRI K M MADHUKAR.
Wil] the Minister of AGRICULTURE 

AND IRRIGATION be pleased to 
.state-

(a) whether Government had di
rected the State Government of Bihai 
for filing cases against the manage* 
ment of Vishnu Sugar Mills, Gopalganj 
(Bihai) under the Essential Commodi
ties Act for its lapses on 27th Septem
ber, 1972 and 11th July, 1973 in sup
plying sub-standard sugar; and

(b) if so, what is the position oi 
these cases’

THE MINISTER OF STATE IN THE ' 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P 
SHINDEr (a) Yes. Sir The State 
Government has been advised on 17*10
1973 to launch prosecution against th? 
management of M/a, Vishnu Suga* 
Mills Ltd., Gopalganj (Bihar) for their 
lapses in proper grading of sugar de
tected on 27-9-1972. In the second 
case, the reply to a Sh*>w Cause Notice 
is still awaited fn*m the factory and it 
is being oursued.
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(b) The State Government has been 
asked to intimate the latest position of 
the case, and a reply is awaited.

Sale of presg mud of V. S. Mills Ltd., 
Harkhua, Bihar

4698. SHRI RAMAVATAr 
SHASTRI;

SHRI K. M. MADHUKAR:
Will the Minister of AGRICULTURE 

AND IRRIGATION be pleased to 
state:

(a) whether the Government had 
received a copy of the letter dated 8th 
October 1974 addressed by Secretary, 
V.S. Mills Harkhua Employees Co
operative Credit Society Ltd., Gopal- 
ganj (Bihar) to the Manager V.S. 
Mills Ltd., Harkhua Gopalganj (Bihar) 
for tlhe sale settlement of "Press mud” 
a by-product of sugar factory with the 
Society; and

(b) if so, what action the Govern
ment have taken to get it settled?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRj ANNASAHEB P 
SHINDE) * ia): Yes, Sir

(b) The matter has been referred to 
fhe Government of Bihar

Cattle camps in Gujarat

4699. SHRI D P. JADEJA
SHRI ARVIND M. PATEL

Will the Minifter of AGRICULTURE 
fcND IRRIGATION be pleased to 
state:

(a) the number of cattle camps 
>pened in scarcity area in Gujarat 
State, District-wise;

<b) the financial help given to each 
:atnp;

(c) from where the fodder was ob- 
ained; and

(d) whether it was obtained by tihe 
Government agencies or by the private 
contractors?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) to (d). Tne informa
tion is being collected and will be 
placed on the Table of the Lok Sabha 
when received.

Procurement of paddy by rich farmers
below declared price in absence
Food Corporation of India Agents

4700. SHRI-D. P. JADEJA: Will the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether Government are aware 
Of the fact that a large number of 
jotedars and rich farmers are taking 
advantages of the distress rate of paddy 
by the poor farmers m the absence 
of Food Corporation of India agents;

(b) whether the poor farmers are 
selling paddy at less than the Gov- 
rrntnent’s declared price of Rs. 75 a 
quintal; and

ic) if so. what measures Govern
ment are taking m the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE): (a) to (c ) . Government
have seen such Press reports from 
West Bengal. The correct position is 
being ascertained from the State Gov
ernments.

Acquisition of India Office Library
4701. SHRI D. P. JADEJA:

SHRI VEKARIA:
Will the Minister Of EDUCATION, 

SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) the latest position in regard to 
the acquisition of India Office Library; 
and
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(b) when the work of the acquisition 
is likely to be completed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D .  P .  YADAV): (a) and (b). Various 
implications regaPding the is-sue of 
ownership of India Office Library 
have been under continuous examinac
tion by the Governments concerned 
since 1947. A draft arbitration Agree
'tnent was received from the Govern
ment of United Kingdom in 1968 and 
is still ve1·y much the r,ubject of dis
cussions. 

'\-Vorld Table Tennis Championship 

4702. SHRI INDRAJIT GUPTA: 
Will the Minister of EDUCATION 
SOCIAL WELFARE AND CULTURE 
be pleased to state: 

(a) the progress made so far with 
technical preparations for hosting the 
World Table Tennis Championships at 
Calcutta with particular reference to 
construction of the stadium, accom
modation for spectators, pricing of 
tickets, Press facilities, T .  V. and ra
dio coverage; and 

(b) .by which time the preparations 
are expected to be completed for ins
pection by the International Table 
Tennis Association authorities? 

THE DEPUTY MlNISTER I ·l THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE A ND IN THE 
DEPARTMENT OJ? CULTURE (SHRI 
ARVIND NE,TAM): (a) and (b). The 
Table Tennis F8deration of India 
which i·s organising the 33rd World 
Table Tennis Championships in Cal
cutta during February, 1975 has fur
nished the following information:-

(i) The const!·uction of the Indoor 
Stadium is progressin� according to 
schedule, and the premises would be 
ready in time for the Championships. 

(ii) The said Indoor Stadium has 
a seating accommodation for 12,000 

spectators; residential accommoda
tion far the visiting teams, officials 
and others has been reserved in 
various hotels in Calcutta. 

(iii) Season ticket of the value 
ranging· between Rs. ·10--540 (in
clusive of the Emertair.ment Tax) 
would be put on ,sale Tickets in 2 
classes namely, Rs .. 40 &nd Rs. 80 
have been reportedly reseTved ex
clusively for registered players and 

students who will be given 50 per 
cent concessio11, to be subsidi-sed by 
the Sta.te Government. 

(iv) Adequate Press facilitie11 and 
Radio coverage for the Indian Press 
and the visitiw; Press /Riadio/TV 
Corps have reportedly been made. 

(v) No specifk inspection of the 
arrangements for the said Champion
ships is required to be undertaken 
by the Inlern .. ,tiunal Table Tennis 
authorities. Hm,vevel', it has been 
stated by the Federation that some 
officials of the International Table 
Tennis Federation would be present 
in India in the 1st week of January, 
1975 and they would be taken to 
Calc:utta to ::lee the .:,rrangements 
made for the Championships. 

MISA for paddy market offenders in 
States 

4703. SHRI INDRAJIT GUPTA: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state: 

(a) how many States have declared 
to use MISA for paddy market offen
ders; and 

(b) how many traders have been _ 
arrested so far for increasing the mar
ket prices of paddy? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SEnI ANNASAHEB P. 
SHINDE): (a) and (b). 'E1e informa. 
tion is being collected and will be laid 
on the Table of the Sabha. 



20I Written Answers AGRAHAYANA 25, 1896 (SAKA) Written Answers 202 

News item witk the Capti0n Gh<>st 
owners buy DD.A. flats 

4704. SHRI VASANT SATRE: 

SHRI DHAMANKAR: 

Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether attention of the Gov
ernment has been drawn to the news 
report appearing in a local English 
daily dated 17fu November, 1974, 
under the caption "Ghost owners buy 
D.D .A .  Flats"; 

(b) if so, the reaction of the Gov
ernment in regard thereto; and 

(c) action taken in the matter? 

THE MINISTER OF S'fATE IN THE 
MINISTRY OF WORKS AND HOUS
ING (SHRI MOHAN DHARIA) (a) to 
(c): The news repcn refers to sale of 
flats on power o: attorHey by the al
lottees of D.D.A. flats en hire purchase 
basis. As no specific instance of such 
a sale ha·s been brought out in the :re
port, the question of reaction of Gov
ernment or of taking any action in 
the ma.tter does not arise. 

\J{ftl'Tfoct" '3ci�� it ��fffl <m?.l �"tt ::ffl 

cti1 � � Sf�Tcf 
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Ayro-service Centres during 1971—74

4768. SHRI K FRADHANI: Will
tiie Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) number of agro-service centres, 
out of 2500 centres proposed to be set 
up during Fifth Plan, are working in 
our country at present;

(b) which are those in Oriasa sn4 
other States; and

(c) number of the centres working 
properly?

THE DEPUTY MINISTER jN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL) (a); 532 agro-service centres 
have been set up in the country since 
April, 1974

(b): Only 7 centres have been set 
up in Oiissa. A statement showing 
Statc-wiae break up of garo-service 
centres in the country is appended.

fc). AM the agro-service centres set 
up are reported 1o be v/oiking satis
factorily. The centres started with 
custom hiring work in the initial stages 
and are how extending their activities 
to other peiMces and supplies.

Statement

SI Name of the Stale No. of Ag-
No ro service

centres set 
up—

I. Punjab T 8

2. VCest Bengal *8
1. 7’amil NaJu 2

4- Karnataka U

5 As«am

G Mahaia«thtra 66
i U.P . . . . 76
S Haryana 22

9- Bihar . . . . 59
10. Rajasthan 4*

It. Madhya Pradesh

12. Guiarat 17
13- Jammu & Kashmir .

14. Oriasa 7
*5- Kerala *

16. Andhra Pradehn . 24

T o ta l 53*
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Implementation of Sugarcane ^  for
1972-74 Season announced by T*nU 

Nadu Government

4700. SHRI M. R. LAKSHMI- 
NARAYANAN:

Will the Minister of AGRICULTURE 
AND IRRIGATION 
be pleased to state:

(a) whether the Tamil Nadu Gov
ernment announced the final price to 
be paid by the sugar factories for 
Sugarcane for the season 1973-74 after 
several Tripartite Meetings;

(,b) if so, the price for each factory 
in Tamil Nadu;

(c) whether all factories have im
plemented the price announced by the 
Tamil Nadu Government;

(d) whether any representation has 
been received by the Central Govern
ment from Sugarcane Growers Asso
ciation regarding failure of the factory 
to implement the price; and

(e) if so, what effective steps or 
punitive measures the Central Gov
ernment propose to take against the 
factories who have failed to implement 
the Tamil Nadu Government’s orders?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SH1NDE): (a) Yes. Sir.

(b) A statement showing the fair and 
final cane prices decided by the State 
Government of Tamil Nadu for being 
paid by each factory in the State 
during 1973-74 je ŝun is attached.

<c): Information in this regard 
sought from the Tamil Nadu Govt, is 
awaited. It will be laid on the Table 
of the House as soon the same is fur
nished by the State Govt.

(d): Yes, Sir, Representation has 
been received from Sugarcane Gro
wers' Association of South India Steel

and Sugars Ltd., Munehyampakkam, 
Villapuram Taluk.

(e) So long as sugar factories art- 
paying the minimum statutory cane 
price fixed by the Central Govern
ment, no pena.l action can be taken by 
the Central Government against any 
factory. However the State Govern
ment may be expected tc use their 
good offices to ensure payment of the 
higher cane prices decided by them.

Statement

Si. Name of Factory Price
No. Payable

for 1973- 
74 session

(Rupees per 
tonne)

C ooperatives

1. Ambur 137*00

2. Madurantakam 135-

3- Amravathi . .118

4- Salem ir 8 o o

5- Kallakurichi 11300

6. Narional 102’ 50

7- Dharmapuri 106.00

foitil Stack:

8. Nellikuppam roi-12

9- Cavery Sugar? 100*12

10. Deccan Sugars 100-00

11. South India Steel and 
Sugars 104*75

12. Aruna Sugars 102*37

u Sakthi Sugars 110-62

14, Madura Sugars . T0I * 12

15* Kothari Sugar* 107*00

16. Thiru Arroran Sugars , 100'00
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Failure of Sugar Factories ia Joint 
Sector in Tamil Nadu to pay fixed 

Price of Sugarcane

4710. SHRI M. R. LAKSHMINARA- 
YANAN:

Will the Minister of AGRICULTURE 
AND IRRIGATION 
be pleased to state;

(a) whethei many of the sugar fac
tories in the Joint Sector in Tamil 
Nadu have failed to pay the price for 
sugarcane fixed by the State Govern
ment after tripartite meetings held 
since the 1971-72 season:

(b) if so, which are thei»e factories 
who have failed to pay the price fixed, 
year-wise, since 1971-72,

(c) whether the State Government 
er the Central Government have the 
powers under the Essential Commo
dities Act or any other Statute to 
ensure payment of the price fixed; and

(d) if not, the steps that are being 
taken t0 direct such erring factories 
to pay the price fixed or punitive mea
sures that is proposed to be taken 
against them’

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P. SHNDE). (a) and (b). The rnfor* 
mation has been called for from the 
Government of Tamil Nadu and will 
be laid on the Table of the Sabha a* 
soon as it is received.

<c) and (d). Under the Sugarcano 
(Control) Order, 1966 issued under the 
Essential Commodities Act, the sugar 
factories ale required to pay the 
statutory minimum cane prive fixed by 
the Central Government. Failure to 
do so will constitute an offence under 
the Act, But no panel action can b* 
taken so long as a factory pay* the 
«tattttory minimum price. The State 
Governments, however, are expected 
to use their goods office*! to ensure 
payment of higher prices if any, fixed 
by them.

Competition of University Senate,
Executive Onndle and Academic 

Connells
4711. PROF. NARAIN CHAND

PARASHAR;
Will the Minister of EDUCATION. 

SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Government or 
the U G C have gone into the question 
of the composition of University 
Senates or Courts, Syndicates or Exe
cutive Councils, and Academic Coun
cils*

(b) if so, whether there is highly in
adequate representation given to the 
Lecturer  ̂ as against Readers and Pro
fessors in these bodies, In spite of the 
fact that the Lecturers constitute 
nearly 70 per cent of the teaching 
staff in Colleges and Universities; and

(c) if go, whether Government pro
pose to follow a moic democratic 
policy and allow the Lecturers more 
adequate representation in accordance 
with then numerical proposition in the 
teaching btafP

THE MNISTEH OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF S NURUL I1ASAN): <a) to 
<c). The Gajendiagadkar Committee 
in itj repoit on Governance of Umvei- 
Mtics ha» indicated certain broad 
principles regai ding composition of 
tlier»e bodies, including representation 
of leacheib-Lecturers, Readers and 
Piofwsor* These are being kept in 
view while amending the Acts of 
Central Universities. The recommen
dations of the Committee have also 
been brought to the notice of all the 
State Governments

Shortfall in Kharif Paddy Output In 
States

4712. SHRI H N. MUKERJEE:
Will the Minister of AGRICULTURE

AND IRRIGATION 
bo pleased to state:

(a) whether the latest assessment of 
shortfall in Kharif paddy output for 
this ytnr in Bihar is IS l*kb ton***}
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(b) whether a shortfall in the output 
of Khar if paddy is expected in other 
States also; and

(c) if *o, how Government propose 
to meet the demands of rice in rice 
eating States?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P. SHINDE): (a5 and (b). Firm 
estimates of area and output of r i c c  
for 1974-75 have not yet become due 
from the States, it is therefore difficult 
to indicate the shortfall, if any. in 
production in Bihar and other States.

(c) In accordance with the existing 
policy, the requirements of rice, for 
the public distribution system will be 
continued to be met from stocks pro
cured in control Government account.

Demands of Tribals

4713. SHRI C. K. CHANDRAPPAN:
Will the Minister of AGRICULTURE 

AND IRRIGATION 
be pleased to state:

(a) whether Tribals are Very much 
hard pressed for lands, jobs and food;

(b) if so, the steps Government have 
taken to meet their demands;

(c) whether Government are aware 
of the fact that in certain places Tri
bal® gheraoed Legislators demanding 
food; and

(d) if so, the steps taken in the 
matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P. SHINDE): (a) and (b). All possible 
step* are being taken to ameliorate 
the difficulties of the tribals witn 
regard to hands, jobs and food as they 
we comparatively economically wean.

Land,-—t?nder the land reforms pro- 
2971 I M

gramme, the Scheduled Caates and 
the Scheduled Tribes are given pre
ference in the distribution of surplus 
lands. The land assignment rules 
framed by the different States Gov
ernments also give preference to the 
landless agriculturists including Sche
duled Castes]Scheduled Tribes.

Jobs.—For giving facility to the 
Scheduled Tribe3 in securing jobs, 
certain relaxations of the general 
criteria of recruitment for them and 
a policy of reservation of certain per
centage of the vacancies are being fbr- 
lowed.

The tribals in general are dependent 
on agriultural activities. In regard to 
the tribal landless labour, efforts are 
being made to create employment 
opportunities in tribal areas through 
construction works like irrigation pro
jects, link and arterial roacb etc., by 
encouraging rural industries based on 
agro and minor forest produce; and by 
encouraging subsidiary occupation? 
like dairy, poultry, piggery, sheep'goat 
rearing etc.

Food.-—Distribution of food within 
the States is the responsibility of the 
respective State Governments. Instruc
tions have, however, been issued from 
time to time for augmenting and 
strengthening the public distribution 
system including opening of fair-price 
shops in rural and inaccessible areas. 
In rural and inaccessible areas where 
distribution of foodgrains through 
system including opening of fair-price 
quate, the State Governments have 
been affked to consider feasibility of 
distribution through weekly hatsj 
shandies.

(c) and (d). No such report haa 
come to the notice of the Union Gov* 
eminent from any State. However, a 
news item appeared recently in one 
of the dallies in Delhi to the effect that 
some tribals in Tripura gheraoed <some 
members of the State Assembly when 
they were proceeding to investigate a 
Project. The matter has been taken 
up with the S ^ e  Government.



211 Written Answers DECEMBER 10, 1974 Written Answers 2i2

Convention of certain Colleges Into 
Minority Institutions in Delhi

4714. SHRI N. K. SANGHI:
Will the Minister of EDUCATION, 

SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether efforts are being made 
by some colleges in Delhi to convert 
them into ‘Minority Institutions’ ;

(b) if so, the names of the institu
tions who have initiated such a move;

(c) what would be the position of 
the teaching staff of these colleges 
when turned into minority institutions 
vis-avis their present position, ana

(d) whether it is essential to have 
permission from the University of 
Delhi before the conversion takes place 
and if so, whether any such permis
sion has been given?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): (a) and 
<b). I* connection with the proposal 
of the University of Delhi to amend 
Statute 30 and Ordinance XVIII of the 
Statutes and Ordinances respectively 
of the University relating to the com
position of Governing Bodies of affi
liated colleges, and Selection Com
mittee for appointment of teaching 
staff etc., representations were made 
to the President of India by the Delhi 
Sikh Gurdwara Board in April. 1973 
The Board, which manages the S.G.T.B. 
Khaloa College and Mata Sundari 
College for Women, requested that the 
Colleges established and maintained 
by minority communities should be 
excluded from the purview of the pro
posed amendments, as these were 
ultra vires of articles 29 and 30(1) of 
tbe Constitution of India. The Princi
pal, St. Stephen's College had also 
represented to me in August, 1973 that 
the College, during its 92 years of .iff* 
had as a Christian institution, deve
loped a special character and tradition

of its own and the proposed amend
ments will radically alter its essential 
character and may even raise complex 
legal questions about the ownership’ 
of the College property; the proposed 
amendments could not therefore be 
acceptable to the College. I was also 
approached on behalf of the manage
ment of Jesus and Mary College who 
objected to the proposed amendments,

(c) and (d). The terms and condi
tions of service of teachers of colleges 
of Delhi University, as well as affilia
tion of Colleges, are governed bv the 
Act and Statutes of the University.

Sate of Imported Fertiliser at High 
Price

4715 SHRI N. K. SANGHI;
Will the Minister of AGRICULTURE 

AND IRRIGATION 
be pleased to state:

(a) whether the price of a particular 
variety of imported fertiliser is being 
sold to the Indian farmers at Rs. 95 to 
Rs. 105 a quintal while the same 
variety is made available to Nepalese 
farmers at a much lesser price;

(b> whether the Government have 
found out th'e cost of this variety of 
imported fertiliser and its price per 
quintal for sale to farmers in India and 
als0 the reasons for the price differ
ence; and

r
(c) action taken in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) to (c). Prices of alt 
imported fertilizers sold in India are 
fixed by the Union Ministry of Agri
culture and Irrigation. The sale prifp. 
of any fertilizer so fixed in unifor/^ 
for whole of the country. As there Is 
no mention in Question about the 
name of the particular fertiliser in 
respect of which information is soli
cited, it is not possible to verify the 
selling price or to compare it with the 
celling price of same variety iij N$p$V
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Pedigree Histories of Cattle imported 
from Foreign Countries

4716. SHRI B. K. DASCHOW- 
DHURY:

Will the Minister of AGRICULTURE 
AND IRRIGATION 
be pleased to state:

(a) whether exporters from foreign 
countries never supplied pedigree his- 
jfcories of imported cattle; and

(b) whether these cattle were found 
to be afficted by a serious genetic 
disease called “Bulldogism” and this 
has adversely affected the health and 
productivity of indigenous cattle?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
iRRIGATION (SHRI PRABHUDAS 
PATEL); (a) No, Sir. Exporters have 
supplied pedigree histories of imported 
cattle.

(b) No, Sir. The Government of 
India have received no reports of 
“Bulldogism”.
V

Effect of short supply of Seeds on 
Food Production

4717. SHRI B. K. DASCHOW- 
DHURY:

Will the Minister of AGRICULTURE 
AND IRRIGATION 
be pleased to state:*

(a) whether the National Seeds Cor * 
poration of India has totally failed to 
meeting the requirements of seeds of 
agriculturists;

(b) whether non-availability of 
seeds has been responsible for the fall 
in food production in the country; and

0 the reasonse for this setback in 
f production?

THE DEPUTY MINISTER IN THE
!, Ministry  of agriculture and

IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) Arrangements for pro
duction and distribution of improved 
seeds to the agriculturists is primarily

the responsibility of the State Go?* 
ernments. The National Seeds Cor
poration supplement the steps taken 
by the State Governments in this 
respect by supplying foundation seeds 
and certified seeds of varieties of All 
India importance. The Corporation 
has by and large met the oeed require
ments of the State Governments, as 
registered in time with them.

(b) The shortage of food production 
is attributable to a number of factors 
like adverse climate conditions and 
insufficient availability of inputs or 
lack of irrigation facilities etc.

(c) The seed production agencies 
have been expanding their seed pro- 
dution programmes for making large* 
quantities of <3eeds available.

Paddy supplied to Cooch Behar Co
operative Rice Mill, West Bengal fey 

Food Corporation of India
4718. SHRI B. K. DASCHOW- 

DHURY:
Will the Minister of AGRICULTURE 

AND IRRIGATION 
be pleased to state:

(a) whether the Food Corporation of 
India has demanded considerable amo
unt of money from the Cooch Behar 
Cooperative Rice Mill in West Bengal 
for breach of contract and not supply
ing required quantity of rice against 
the paddy supplied to the said coope
rative; and

(b) if so, the total quantity of paddy 
supplied to the Cooch Behar Coopera
tive Rice Mill in different years, year- 
wise and the total quantity of rice re
ceived from the aforesaid Cooperative 
Rice Mill in different years, year-wise, 
showing the net balance year-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P. SHINDE): (a) Yes. Sir.

(b) The required information ia 
being collected and will be laid on the 
Table of the Sabha.
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Salt against Cooch BUuur Cooperative 
Sice MUI, West Bengal by Food 

Corporation of India

4719. SHRI B. K. DASCHOW- 
DHURY:

Will the Minister of AGRICULTURE 
AND IRRIGATION 
fee pleased to state:

(a) whether the Food Corporation 
of India has recently instituted a 
Money Suit against the Cooch-Behar 
Cooperative Rice Mill in West Bengal 
and if so, the amount demanded and 
claimed for and at what stage the suit 
ia now pending;

(b) names of persons against whom 
the suit has been instituted; and

(c) what other steps the Food Cor
poration of India is considering to re
lease their dues from the aforesaid 
Rice Mill?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AUD 
IRRIGATION (SHRI ANNASAHEB 
P. SHINDE): (a )to (c). The Food 
Corporation, of India has instituted a 
suit against the Cooch Behar Co
operative Rice Mills Limited, Kalighat 
Road, Cooch Behar Town for a claim 
of Rs. 1,66,205.85 pertaining to 1969-70 
crop year and the case is pending 
before the Court. Efforts are however 
also being made by the F.C.I. to 
recover the dues out of the Court.

Expert Committee on Management of 
Zoos

4720. SHRI SUKHDEO PRASAD 
VERM A:

Will the Minister of AGRICULTURE 
AND IRRIGATION 
be pleased to state:

(a) whether Government have 
taken into consideration the recom
mendations made by the Expert Com
mittee on Management of Zooa for the 
development of zoo projects in the 
country; and

(b) if so, the necessary action Gov
ernment propose to take on those
recommendations?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAb 
PATEL): (a) and (b). The Expert 
Committee report on the management 
of Zoos was presented on 20-11-74, to 
the Executice Committee of the Indian 
Board for Wildlife. Government have 
yet examine and the decisions on it.

Delhi School Teachers’ Cooperative 
House Building Society

4721. SHRI SHASHI BHUSHAN:
Will the Minister of WORKS AND 

HOUSING
be pleased to state the specific 
steps taken or proposed to be 
taken to check that the persons 
who have filed affidavits with the 
Registrar of cooperative societies, Delhi 
as members of Delhi School Teachers 
Cooperative House Building Society 
actually do not own any residential 
plotjhouse in hisjher name or in the 
name of his | her spouse or any of his| 
her dependents in the Union Territory 
of Delhi?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS
ING (SHRI MOHAN DHARIA): After 
consideration of the findings of the 
Enquiry Officer, further action accord
ing to law will be taken.

Problem of Malnutrition
4722. SHRI SHASHI BHUSHAN:
Will the Minister of AGRICULTURE 

AND IRRIGATION 
be pleased to state:

(a) whether his attention has been 
drawn to the newsitem appearing in a 
local English daily dated 18th Nov
ember, 1974 under the heading ‘Expert 
sees no early anti to malnutrition*; 
and
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(b) the reaction ol Government 
thereto and the steps taken or pro
posed to be taken to improve the 
situation?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHE3 
P. SHINDE): (a) Yes, Sir.

(b) Government are aware of the 
problem of tood and nutrition in the 
country. Apart from stepping up of 
agricultural production alongwith ani
mal husbandry and fisheries as the 
basis of all effort in improving nutri
tion, Government have also initiated 
a combination of efforts comprising of 
conservation, nutrition education, forti
fication of foodstuffs, supplementary 
feeding and development of new foods? 
from raw materials like oil seeds.

Cost of Education and Employment 
prospects

4724. SHRI B V. NAIIv. Will the 
Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleased 
to state:

(a) what has been the rise in the 
cost of education in general;

(b) whether Government have 
thought of any scheme whereby a 
prospective student is admitted against 
a clear vacancy of a job in future; and

(c) whether Government are con
templating any other measures against 
the rigours of unemployment after 
completion of education?

THE MINISTER OF EDUCATION, 
SOCIAL WLEFARE AND CULTURE 
(PROF. S. NURUL HASAN): (a) The 
expenditure incurred by Central and 
State Governments and by the man
agements of educational institutions 
from all sources is estimated to have 
increased from Rs. 344 crores in I960- 
el to Rs. 1477 crores In 1973-74.

(b) Government have not proposed 
any scheme whereby a prospective 
student is admitted against a clear 
vacancy.

(c) It is hoped that as a result of 
the measures taken by. the Planning 
Commission and the Economic Minis
tries, the employment prospects after 
education would improve. The Minis
try of Education also propose to intro
duce the scheme of Vocationalisation 
of secondary education and relate 
higher and professional education 
increasingly to manpower require
ments.

Milk for Millions Project

4725. SHRI ANADI CHARAN DAS:
SHRI RAGHUNANDAN LAL 

BHATIA:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) whether G.B. Pant University 
of Agriculture and Technology propose 
to r?tart a Milk for Million Project in 
collaboration with the World Bank 
and the Union and State Governments;

(b) if so, whether the Project in
volves optimisation of milk produc
tion,

(c) whether the project also in
volves the Introduction of ‘Soyamilk* 
as a supplement to milk for the finst 
time; and

(d) if so, facts thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P. SHINDE); (a) Yes.

(b) Yes.

(c) Yes.
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(d) The project includes use ol 
ooya milk as a milk extender and aim3 
to help in developing a cheaper substi
tute for milk. The soya milk may be 
sold alone or after mixing with ordi
nary milk to the extent of 15 to 50 
per cent or even more. According to 
the University, the consumer will get 
nutritious soya milk at 113rd or l|4tL 
of the price of ordinary milk.

Emergency Agricultural Production 
. -Programme for 1972-73 in Orissa

4726. SHRI CHINTAMANI PANI- 
GRAHI: Will the Minister of AGRI
CULTURE AND IRRIGATION be 
pleased to state:

(a) whether in 1972-73 Rs. 8.6 crores 
were given as loans to Orissa Gov
ernment for increasing Rabi produc
tion under emergency programme; and 
bow this money was spent;

(b) the target for additional Rabi 
production for Orissa in 1972-73 fixed 
under this emergency programme;

(c) whether the additional target 
wag achieved and to what extent; and

(d) if not, why not?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): (a) Yes, Sir; a loan assist
ance of Rs. 8.6 crores comprising of 
Rs. 6.6 crores as medium-term loan 
for minor irrigation programmes and 
Rs. 2 crores as short-term loan lor 
agricultural inputs was given to the 
Government of Orissa under Emer
gency Agricultural Production Pro
gramme, 1972-73. The medium-term 
loan of Rs. 6.6 crores was utilised on 
execution of special minor irrigation 
schemes like lift irrigation, reservoirs,

renovaton of tanks etc. Out of the 
shortterm loan of Rs. Z crores the 
actual utilisation for purchase and dis
tribution of agricultural inputs for 
rabi production was Rs. 1 crore.

(b) Under the E.A.P.P., it was plan* 
ned to increase the rabi]summer pro
duction of foodgrains in Orissa by 5.35 
lakh tonnes.

(c) and (d). The actual increase ia 
production of foodgrains during the 
Rabi (Summer season, 1972-73 over the 
previous year was 1.53 lakh tonnes 
against the target of 5.35 lakh tonnes. 
Reason for achieving an increase which 
was less than w-hat was targetted, was 
mainly the fact that the works taken 
up and even completed could not give 
their full benefit to the crops grown 
during the same season.

Levy on Husking Mills in West Bengal

4727. SHRI INDRAJIT GUPTA: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state*

(a) whether the Union Food Minis
ter had discussed with the officials of 
West Bengal the question of imposing 
levy on the husking mills; and

(b) if so, the outcome thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE ANE 
IRRIGATION (SHRI ANNASAHEB 
P. SHINDE): (a) and (b). In order to 
make the procurement operations more 
effective the Government of Weal 
Bengal have with the concurrence of 
the Govt, of India, enacted the Rice 
Milling Industries (Regulation) (West 
Bengal Second Amendment) Act, 1974 
imposing levy on the husking mills. 
The provisions of the amended Act 
inter alia includes the condition that 
the owner of a new husking mill lot
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the grant of licence shall recover from 
every customer not less than 60 pci 
cent of the charges for milling paddy 
in kind and sha’l deliver to the State 
Government seven tonnes of rice in 
the case of a hunking mill which is 
fitted with a number 2 type of huller 
and in other case five tonnes of ricf 
at prices fixed by the State Govern- 
ment.

Extent and Duration of Floods and 
Damage caused in Bihar

4728. SHRI MADHU UMAYE:
SHRI RAMDEO SINGH:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) whether the Government have 
made a final estimate of the extent 
and duration of floods and the damage 
caused by them in Bihar, Assam and 
other States;

(b) whether it is a fact that be
cause of disturbance caused to the 
natural drainage of North India by 
unplanned and umntegrated schemes 
Of motor roads, Railway lines, canal 
systems, bridges, barrages, bunds and 
above all, the reckless deforestation, 
the severity of the floods in Bihar and 
other states is increasing every year; 
and

(c) if so the steps the Government 
propose to take to improve the drain
age of the Ganga basin and mitigate 
the havoc caused by the annual floods?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH): (a) Flood Reports giving 
detailed information of magnitude and 
duration of floods, damage caused, per
formance of the flood protection mea
sures and new works considered 
necessary as a result of experience of

each year’s floods, which are complied 
by the State Governments have not ao 
far been received for 1974 floods from 
the State Governments. However, the 
reports of damage caused by the floods 
of 1974 have been received from the 
States, according to which, the total 
loss due to floods in the country is 
about Rs. 559 crores. The losses in the 
worst affected States have been report, 
ed as follows: —

(Rs. in crores)
Assam 19.2
Bihar 381.8
Kerala 21.8
Uttar Pradesr. 105.3
West Bengal 26.8

(b) and (c). Flooding is caused by 
spilling of waters over the banks dup 
to insufficient capacity of the rivers 
within their banks to carry the high 
flood discharges brought down from 
upper catchments due to heavy rain
fall and also by accumulation of water 
resulting fiom heavy spells of rainfalls 
over areas which have poor drainage 
characteristics. There are several 
factors which contribute to accentua* 
tion of flooding In alluvial plains, 
the process of erosion and silting leads 
to meandering of the rivers and 
reduction of the earring capacity of the 
river channels. Flooding can get fur
ther aggravated by land-s’ides in hilly 
cathments, changes in river course, 
synchronising of flood flows in the 
main and tributary rivers, excessive 
rainfall over short periods, spells of 
continuous rainfalls, obstruction of 
natural drainage and change of sheet 
flow into concentrated flows by the 
developmental works, such as road?, 
canals, railways etc. The de-afforesta
tion and imnroppr 7and uses in the 
catchment of rivers lead to increase 
’"n sedimpnt Toad leading to rtiltinif o? 
rivers Analv îs of available data does 
not indicate that there has been an 
increasing trend in the magnitude of 
floods in Bihar and other States. How. 
ever, in monetary terms increase In
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flood damages is due to general rise in 
prices of damaged crops and property, 
increasing occupation of flood prone 
areas due to pressure o£ population 
etc.

For preparing a comprehensive plan 
of flood control in the Ganga basin and 
arranging its implementation in a co
ordinated manner though the agencies 
of the State Governments, Ganga 

s Flood Control Commission has been 
set up by the Central Government. In 
the preparation of the comprehensive 
plan, the Commission will make an 
assessment of the adequacy of the 
waterways provided for the road?, 
rail and canal system's and the effect of 
various developmental vorks on the 
flood problem. The Commission has 
prepared an outline plan estimated to 
cost Rs. 1043 crores and is now engag
ed in the preparation of detailel 
basinwise plans. Pending the prepa
ration of the comprehensive plan, the 
State Governments who are responsi
ble for the planning and implementa
tion of flood control measures are 
executing flood control and drainage 
works according to the availability of 
funds to mitigate the damage caused 
by floods and drainage congestion.

In the planning of the roads, rail
ways, canals, etc suitable arrange
ments are made tor prividing ade
quate waterways to reduce the drain
age congestion caused by the obstruc
tion of the natural drainage due to 
these structures. This is continuously 
reviewed and additional waterways 
are provided as necessary.

Time-bound programme for distribu
tion of Land

4729. SHRI BHOGENDRA JHA: 
Will the Minister of AGRICULTURE 
ANp IRRIGATION be pleased to lefer 
to the reply given to Unstarred Ques
tion No. 956 on 18th November, 1974

regarding distribution of surplus land 
and state.

(a) whether against the estimated
40,61,000 acres ol land above ceiling 
being available, only 17,520 acres have 
been distributed so far; and

(b) it so, what steps are being taken 
to expedite the acquisition and dis
tribution of the entire estimated sur
plus land within a specified time limit 
and under the supervision of statutory 
popular committees?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL), a) and (b) According to 
the latest information received from 
the State Governments, the total sur
plus area distributed so far on the 
implementation of the amended Ceil
ing Laws is 18,909 acres. In most of 
tne States which have made tentative 
o t  mates ol the extent of surp!us 
land likely t0 be available, various 
steps prescribed under the law a**e 
being taken for expeditiolisly imple
menting the ceiling laws with a view 
to distributing surplus land. All these 
laws and rules framed under them 
provide for returns of land being 
filed by the land owners, scrutiny of 
these returns, tho declaration of sur
plus land, the selection of land that 
can be held by the land-owner with
in the ceiling, the filing of objections 
against the decision of the appropri
ate authority, the disposal of objec
tions, appeal, revision, the prepara
tion of list of eligible categories of 
persons to whom surplus land should 
be distrubuted etc. Since opportunity 
is given to the affected parties to 
raise objections at various stages, it is 
difficult to ensure the implementa- 
t?on of these laws within a specified 
time-limit. Besides, references to the 
courts of law by affected parties have 
also held up or flowed down tile pace 
of implementation in a number of 
States. The law of Kerala provides 
for the association of village level ad
visory committees in the process of 
the implementation of the ceiling law
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12 fars

RE ADJOURNMENT MOTIONS 
(Query)

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): 1 have given an
adjournment motion on the basis of 
an article which has corac out in the 
Hindustan Tunes lhat the Union Law 
Ministry if now contemplating to 
circumvent and thereby order the 
Election Commission to go in for a 
polls without revising the voters’ lists, 
delimitation ol the constituencies, etc

Sn. Hus is u very serious matter 
on the tontexl of the asstuancc'* that 
have been pouring, starting from the 
Pnme Minister down to tlu Law 
Minister and everybody In that con
text, I am suit? you would have 
applied voui mmd to that article and 
X would like to have a statement Uom 
the Government what they intend 
doing. Sn, we ate not afraid to go 
to the polls at any point of time 
But the question is: in the context 
oi the assurances that have been 
pouring in duiing the last two months 
or so, to-day's article saying that the 
Union Law Ministry is contemplating 
to circumvent by adhering to certain 
provisions

MR SPEAKER: Order, oleascm
SHRI JYOTIRMOY BOSU: of

the Act of 1955 that elections can bt> 
held without revising the voter?’ lists 
and without delimitation is ominous 
I would like to have a clariflcution on 
that"point through your good offices 
(Interruptions).

SEVERAL HON MEMBERS ro.-.e

Shri sh y a m n a n d a n  m ish r a
(Bongusaiai): 1 have givon notice of
an adjornmpnt motion regarding the 
functioning of the AH India Radio. 
There* has been recently a step-up in 
its partisan propaganda and highly 
mutilated and distorted versions of 
the proceedings are baing broadcast

by the All India Radio.. . .  (Interrup
tions), The broadcasts give a clear 
impression that it is acting as the 
mouth-piece of the ruling party and 
if. acting at its behest so that the 
proceedings of the House might be 
given in an unmannered mutilated 
and distorted fashion It is a matter 
of pnvilege which the House must 
raise that its proceedings must not 
be allowed to bo dishonestly broad
cast to the country. Therefore, I 
would request you to give us permls- 
i ion to rai c this adjournment motion 

(lute j  r n p t w n s )

SHRI PRIYA RANJAN DAS
MUNSI (Calcutta— South): Our
complaint is also the s>ame and they
are dragging in the name of All 
India Radio fot no purpose and at 
eveiv time (Interruptions').

SHRI BHAGWAT JHA AZAD 
(Bhagalpur): The All India Radio
gives more time lor the Opposition 
than for the Government That is our 
complaint.

SHRI PRIYA RANJAN DAS
MUNSI When they go to attend a
meeting of 50 people in Vithal Bhai 
Patel House the All India Radio says 
it is a 2000 people gathering and if 
they address for an hour, it says they 
addressed for*two hours. Let us discuss 
that. We are ready to convince you 
about it by giving concrete instances. 
(Interruptions). You take the Photo 
Films Division. You find their faces 
prominently at the television, not our 
faces (Interruptions).

MR SPEAKER: Kindly sit down.

TROF. MADHU DANDAVATE 
(Rajapur): As both sides seem to
be agreed lhat there is a partisan 
attitude on the part of the All India 
Radio, though for different reasons, 
you please admit the adjournment 
motion (Interruptions).

SHRI SHYAMNANDAN MISHRA' 
The mam thing is that the nation has 
invested Rb. 300/- crores in the A}1

2971 LS— 8
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[Shri Shyamnandan Mishra]
India Radio. It is not the property 
of the ruling party. It is the property 
of the nation. If they say that we 
are taking more time than the ruling 
party.,. (Interruptions) then admit 
my adjournment motion and you will 
know the truth.

PROF MADHU DANDAVATE 
You may kindly listen to those who 
have given motions and then decide 
and give your ruling. I have given 
a very clear notiec of adjournment 
motion. I have said: “Failure of thf 
Government to curb the shamelessly 
open partisanship of the departmental 
All India Radio especially its un
favourable treatment of opposition 
speeches on privilege notices against 
the ministers particularly Shri L N 
Mishra in the Pondicherry Licence 
Case and the vude favourable publi
city to the Cong 1 css speeches on the 
privilege motion against Shti R N 
Goenka”. I would like even the 
privilege motion on Goenka to get 
publicity. I have no objection The 
other day the Deputy Speaker ad
monished the Education Minister foi 
not getting the President’s sanction 
in time regarding introduction on the 
Delhi Diamatics Bill bv Mr Madhu 
Limaye; and therefore he could not 
introduce the Bill. This is a very 
important ruling giveh by the Deputy 
Speaker. You also said that in the 
case of Maruti you will go into the 
matter regarding the question tabled 
by Mr. Madhu Limaye. These are 
important matters. This is not 
reported in the All India Radio This 
shows their partisan attitude

SHRI SHYAMNANDAN MISHRA- 
My motion says: “The recent step- 
up by mutilated, motivated and 
aggressively partisan broadcasts ofj 
the All India Radio resulting inter olio 
in distorted, unbalanced and unfaith
ful reporting of the proceedings of 
the House’'. 1 would like to convince 
the House how on numerous occasions 
the A11 India Radio has been taking 
a partisan attitude and distorting the 
proceedings of the House. (Interrup
tions) . Let them take up whatever

they want during the course of the 
discussion in the House There seems 
to be at least sufficient justification 
foi a discussion here in this House 
This is my submission.

(srrer) : w®ror 
h ssrrqr ŝrr̂ rrr g —

ir vr r<r  ?msi nft wrw ^rr^r
£ I ^
*rr nV  <£a?rr ^  § —

fat’ *r<r wrrw* ?rar
tssw 1 1 tRrfor, wwb *ivw r 
*r?r *Nr t  t o  stm ifossr 
Vfuft fffr iftr vfarr

q r  ^  1 * 1  f a  cfqi ^

^cRr i N p w f t  q era ft s t h  

**7T ^cT, £ ? Ttf fa* irr;

srrq f w * r  £ fa. m  *rarsr

?U»T s w  w  m m
«tt n’san̂ ir??: Tfm « —  

t  m* % H srw *pt

(Interruptions)

MR SPEAKER: It canuot form
the subject-matter of adjournment 
motion As regards your question 
lhat there has been no fair reporting.

SHRI SHYAMNANDAN MISHRA: 
My complaint is we are being mis-
1 ('presented everyday

WWW ’Rjfcro : VT VT ?QT |
Orf  fTRrTff
% sftV *r arrft % 1

If this is in the sliape of privilege 
and you think it has not been properly 
reported, you just point out I will 
call for the report of the Minister
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and will examine if it can be raised 
in the shape of privilege or other dis
cussion

As regards the other one about 
election. I will get the clarification. 
All of us are concerned about it. I 
will send your point to the Minister 
and ask for the report.

SHRI SHYAMNANDAN MISHRA: 
Sir. the problem is somewhat basic 
If the House feels its proceedings 
have been mis-reported and tho Gov
ernment is using it as a mouth-piece 
of ruling party should there be no 
remedy open to the House cxcept a 
pm  liege motion (Interivptwn*)

11.15 hrs.

QUESTION OF PRIVILEGE 
AGAINST SHRI L. N. MISHRA RE. 
IMPORT LICENCE CASE—rontd.

MR SPEAKER: Now, I have to
give my ruling regarding the ques
tion of privilege against Shri L. N 
Mishra. Sarvashri Atal Bihar Vaj
payee, Madhu Limaye, Jyotirmoj 
Bosu and Shyamnandan MLshia gave 
noticcs of question of privilege 
against Shri L. N. Mishra, Minister of 
Railways They also made their sub
missions in the House on the 4th, 5th, 
11th and 12th December, 1974, on the 
admissibility of their notices.

The facts are as follows: —
(i) On the 28th August, 1974, Shri 

L. N. Mishra made a statement in 
the House as follows:—

“I recollect having received a 
letter purporting to bear the signa
tures of a number of MPs when I 
was in charge of the former Minis
try of Foreign Trade. As far as I 
remember* I passed on the letter 
to the officer concerned in the nor
mal course of business. No order 
wAs passed by me, nor any licence 
was issued during the period I

remained in that Ministry. I 
strongly repudiate the allegation 
that I had anything to do with the 
obtaining of signatures on the 
application or grant of licence. I 
repeat, Sir, none of these licences 
were issued during my stewardship 
of the Ministry of Foreign Trade.”
(11) On the 9th September, 1974, 

when Shri Ata] Bihan Vajpayee said 
(original in Hindi) that Shri Tul- 

mohan Ram was having a school con
structed in his, village m the name of 
Pandit Ravmdra Nath Mishra, the 
fathei of Shn Lalit Narain Mishra, 
and that donations had been collected ' 
for that purpose, Shri L. N. Mishra, 
Minister of Railways, intervened to 
say

‘ Hum Ko gyat nahin hai”

*Fi sTr̂T ^  ~
The contention of the members is 

that by his above two statements 
Shri L. N Mishra has deliberately 
misled the House. In support of their 
contention, these members have 
referred to the following passages in 
the Charge Sheet filed in the Couit 
again vt Shri Tulmohan Ram, M.P., 
and others: —

(1) “On 23-11-1972 Shri Tul 
Mohan Ram after meeting Shri L. 
N Mishra tn his office told S/Shr* 
K V. Nair and S. M. Pillai that the 
Minister had asked the -CCI&E to 
examine the position and put up the 
case early”
(11) “On 5-2-1973 Shn K. N. R. 

Pillai sent an interim report to 
Shri N K. Singh saying that a 
detailed report of the Controller 
of Pondicherrv in this matter was 
awaited and that the Minister be 
apprised, if necessary. On 5-2-1973 
Shri L. N. Mishra took oath of of&ce 
of Minister of Railways. On the 
relevant file there is a noting by 
Shri N. K Singh, admitted to bfc 
dated 5-2-73, to the offect that 
'Minister desires that this case 
should bo finalised quickly, as it 
has been pending for a long time.
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{Mr Speaker]
According to his understanding, the 
Public Notices were not properly 
worded or have been incorrectly 
interpreted. MFT also feels that if 
an injustice lias' “been done to the 
appellant, remedial action should be 
taken and such reliefs as are possi
ble under the Import Control Re
gulation should be given to them.''
Shri Shyamnandan Mishra also 

referred to the following noting in 
a file of which there is no mention in 
the Charge Sheet: —

“Refer my minutes at page 11/N. 
This matter has been unduly 
delayed. I should like the points 
raised in my notes on page 12/N 
be examined with speed and file 
submitted to me by the 30th ’

He also referred to Shri N. K 
Singh’s note dated the 5th February,
1973.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): This was on 23-3-72. i 
pointed this out that day.

MR. SPEAKER: And argued that
on the principle of ministerial res
ponsibility, Shri L. N Mishra should 
be held responsible tor this Officer’s 
action.

As regards the alleged construction 
of a school in the village of Shri Tul 
Mohan Ram, MP., Shri Vajpayee 
referred to proceedings of a Com
mittee Where Shri Tul Mohan Ram 
had suggested that the school might 
be named filter the name of the 
father of Shri L. N. Mishra.

Shri L. N. Tftishra, Minister of Rail
ways, laid on the Table of the House 
a statement on the 9th December,
1974, explaining the position In his 
statement he stated inter alia a® 
follows:—

“My above statement of August 
28, 1974 is factually correct and is 
fully borne out *by the CBI charge- 
sheet

My hon’ble friends opposite have 
tried to make much of a note 
(referred to in the eharge-sheet) 
recorded by Shri N. K. Singh, OSD 
on the relevant file. The date of 
the note is admitted to be 5-2-1073, 
the date on which I ceased to be a 
Minister of Foreign Trade. Since 
this note Has been quoted to estab
lish that it is in conflict, with my 
statement before this House of 
August 28th 1974, I would like to 
submit that 'any such assumption 
is unwarranted and baseless. Even 
taking the note as it is, I would 
emphatically assert that by no 
stretch of imagination can it be con
strued as an order or directive from 
me sanctioning the licence. In fact, 
no order relating to Ih? i ŝue of 
these licences, as alreadv stated 
earlier, was issued until .seven 
months after this note.

I reiterate that my entire state
ment of 2SfTi Augu&t, 1974 is 
factually eorrecfn and in no way 
conflicts with the contents of the 
charge-sheet .

On 4th December, 1974 Shri Vaj
payee quoted from a document 
which he described as the proceed
ings of a meeting of the school 
Managing Committee held on 22nd 
Februai y, 1973. According to this 
document, at the meeting, Shri Tul 
Mohan Ram had suggested the 
naming of the school after the 
Railway Minister's late father, Shri 
Ravindra Nath Mishra. My father’s 
name is Pandit Ravi Nandan Mishra 
and not Pavindra Nath Mishra.

According to the document from 
which Shri Vajpayee has quoted. 
Shri Tulmohan Ram is reported to 
have said that he had talked to 
me about this subject. Sir, it is 
not for me to explain Shri Tul
mohan Ram’s statements. I repeat 
that I said on 9th September, 1974 
is factually correct. Shri Tulmohan 
Ham had at no stage discussed With 
me any proposal in this tegutf
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2 had recorded, I remember, a 
note almost three months earlier 
*.e.. in August and that note related 
to the examination of the matter 
in the Ministry of Law on certain 
legal points of discrimination etc. 
This was for contesting the case in 
a court of law, and not for helping 
anybody. This was three months 
oefore the memorandum in question 
was received or you can say memo
randum was born.’’

in his further statements on the 
12th December, 1974. Shri L. N. 
Mishra has stated inter alia:

(a) “My note of 23rd August, 
1972 as also the notings on 
pages 11 and 12, now popu
larly known as 11//N and 
12/N of the file to which Shn 
Vajpayee has referred, 1elate 
to my decision to contest the 
case in a Court of Law and 
obtaining opinion of the Minis
try of Law on legal aspects 
including disciimination My 
note of 23rd August, 1072 

called for speedy action only 
in diu*ction of contesting the 
case m a Court of Law and 
not for speedy icsue <*f the 
lieent es a<- alleged ”

On the 5th morning, I became 
Hail wav Minister Therefore, 
whatever happens after I left the 
Ministiv 1 cannot be held respon
sible ”

During the course of their speeches, 
Members have raised many Issues 
Some of them are %bviously for 
debate and decision by the House and 
do not call for a ruling by me.

However, one important issue raised 
by Shri Shyamnandan Mishra is 
whether a Minister is responsible to 
this Home for the actions of his 
officers. There is no doubt that 
Ministers are responsible to this House 
for all the actions of thefr officers, and 
from the statement of Shri L. N. 
lUBshr*, X find that he ha* not denied 
responsibility for the actions of his

officers during his tenure as Minister 
of Foreign Trade.

As regards the note by an officer of 
the Ministry of Foreign Trade on the 
5th February, 1973, Shri Mishra has 
stated that he became Railway Minis
ter that day and he cannot be held 
responsible for any notings done in 
the Ministry of Foreign Trade (re
named as Ministry of Commerce) on 
that day. Strictly speaking, the con
stitutional position is that any 
notings done after a Minister has 
reaped to be Minister of a Ministry 
will be the responsibility of the 
Minister who has assumed offire of 
thai Ministry on that day and not of 
the Minister who had left the Minis
try

With respect to the noting in 
August 1972 on a file, it is stated by 
*he Minister that it had nothing to 
do with the application signed by the 
Members of Parliament for ^rant of 
a licence, which was of course sub
mittal 111 November. 1972 So, this 
is not relevant to the questijn of 
privilege under consideration

The limited question for my con
sideration is whether the two state
ments made by the Minister in the 
House on August 28 and September

which are the basis of the questions 
of pnvilcge bv the Members, have 
been shown to be false and made 
deliberately to mislead the House in 
those tespects.

On the 28th August the Minister 
•stated that he acknowledged the 
receipt of the letter purported to beai 
signatures of a number of Members 
of Parliament. He also stated that 
He sent this letter in the normal 
course of business and that he did not 
oa*:s any order nor any licence was 
issued during the period he remained 
nn that Ministry. From the submis
sions made by the members and the 
Minister, itt is clear that the said 
statements made by the Minister are 
factually correct and none of them 
has been prove# false.
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[Mr Speaker!

So far as Shri Vajpayee’s allega
tion is concerned, the Minister has 
stated that he had no knowledge. 
Shri Vajpayee in his statement has 
quoted Shri Tulmohan Ram and 
minutes of a Committee. He has not 
shown anywhere that the statements 
made by Shri Tulmohan Ram in a 
Committee were with the knowledge 
of Shri L. N. Mishra. in a question 
of privilege the responsibility and the 
act of commission or omission must 
be direct. I do not think this is a 
case where Shri L. N. Mishra has 
misled the House.

I therefore do not give my consent 
to these notices of question of 
privilege

(Interruptions)
MR. SPEAKER: No points of

order now. No discussion on thi3. I 
am not heie to explain my ruling. 
I am not allowing anything. I have 
done it with a full conscience I have 
not called any member. Nothing 
said will go on record. There should 
be no discussion on this. I am so 
sorry.

MR. SPEAKER* There can be no 
discussion; no points of order on a 
ruling,

(Interruptions)
MR. SPEAKER Whatever was re

levant in the records I have seen 
Shri Indrajit Gupta— absent. Shri 
Ramavatar Shastri—absent.

(Interruptions'>

MR. SPEAKER' Whatever anv 
Member has raid and whatever has 
happened, it will not go on record 
I have not called any Member on this 
item I have gone to the next item 
Shri Darbara Singh.

(Ittferruptions)
MR. SPEAKER; I have given my 

ruling. You cannot compel me to 
give a ruling which suits you. it 
may be right; it may be wrong} it 
is accwt'mg to my conscience. No

Member is allowed except Mr. Dar
bara Singh. Only Sar.dar Darbara 
Singh is on his legs.

SHRI SHYAMNANDAN MISHRA: 
We walk out as a protest against your 
ruling. (Interruptions).

Shri Shyamnandan Mishra and 
some other hon. members then left 
the House.

MR. SPEAKER: Shri Darbara
Singh.

SHRT BHOGENDRA JHA (Jai- 
nagar)- Sir, I have sought your per
mission I have some very important 
documents

MR SPEAKER: You have alreadv
spoken I cannot give you a secon 1 
chance.

12.40 hrs.

QUESTIONS OF PRIVILEGE 
AGAINST SHRI R. N. GOENKA 

—contd.

*ft (jfrfsTOTTg*) :

VfSTT ’STTfTTTT f  T̂T «ft %
Nrsrre vrrer % 1 $  f>n?
VTtTT wjtt g

ZVFtJK % fatr Vft
1 1 *r̂ r ssr «ft 1

fs r fs r ^ o f ?pr * r * r

[vfwr »nn, sfoft % ¥t, sftt
^Trfarart €r  art w  gresr ¥ t ̂ Nr ̂  i

Jr*3fT &
t  qr?rr *r t̂, eft srt

|?TT f«p
3|r, «FT
m ,  far*; fawner wt «tt s m w  
spr f̂ rtrr, g
fa  ^r^t fawmrft ?t r̂ntft fc srft 
qFpfr fm yr<t ifr q yft t  *

£t*p *pfr |  w b N - spi’wr



OOP against AGRAHAYANA 25, 1806 (SAKA) Shn R. N. Qoenka 238

T$T T$ TTTR V^T I Wfarj f̂pfTT
s v  **m  i $ T^t sp^rr fv  t$  -ĥ tvt 
s v  ?rfr ^ rm -11 sprsrvrsr
^mzrw^fr v t ®ft fvtfr ffiT v t s ^ r  
TTT̂ cf Vt£ TST Vt gt rft T$ gV 
5ft armT t  sftT ^  *nrrr *ft fv  

 ̂ H ** *?t t  I T£ IfrT it*® ffTVft 
t  fv  ^ T t% t̂t*t fsnrr fv  sft f  ® «rnr 
$t TfT t  t$  ^r% st?vtt ifi*
^TVt 5^T5T ft  TfcT fcl t  *RST3T f  fv  
T f T$ TTsPC V*, sft TT3ff yt V *, *19 ’Tlfc
f̂ FT r«F«ft Vt 7fTT * Wtf*F ST

WHFT ifaft % fv  TW ̂ TOT vgt Tf?f 
STTOTT T>*T % r̂TTT VTTcTT |  ?rV  f«5*
^ tvt «r% wt̂ TT «r  v ^  vt f̂TfVr?r
VT?TT | fsK *T fa  W FT*W ?rr sTf*m
jft h v  j atffrfarn t ?  7?r v t zrt vtttt t , 
«ttt fvtft % f^  ^  1 ?*rfarq t s  w tt  
STfa r̂ vr?r % fa-nr *>'& vr spgRra v*- 

f  ?rrfv TTT̂ r t #  'tft ? t r  i ?*rv  
^  TS "SFgt̂  JflHT f  I %f^T f̂T iT*T*'
srtr t s  irrsrt ^  t t̂t t£V fv  mft *t*^ 
t  znr ifanm  *rr?T %ftr vt^ fc, w i? 

£ ?ft *ro r v t  Tf?r
f^ sn ft Vt |  I ^  66 % ^T% fSPTH? 
*t %*nr # 1  T tW  f?r^t I ,  Stfir n̂ r 

% w r t v  *pr— *̂r ^  wt ??3-  ̂
%  ‘¥*renr ?rnr qrsrTr t v  %

WWWfT IffftW : #  «ttt ^ ^ r r  ^
fv  66 % ^  Tf?r ffr ^ r  
^t ?T̂ t ^ 1

«ft v n m  : tstr w r  t v  
m ' f S  %TT-%5TT T^t I  I %Of»T 
qr̂ rrT v r ?rm «trit |  ^  ?h t
p r  | f v  ^ r  % v t 11
Tt T̂*f % TT*T T^1f% TfT % ?f¥fsr? % 
TW TT fTVRT l^T ^  ftRT TT?T % 

^  ? *?ft % fsrq
fv  fv*v> 4?rr % v t iip f mrq

fa r* ?rqr% ^srr^r «f^T ^ r f * n r  v T .  . .
(ilRTTT) OTT 5T* v t  TT5T
VT% t  I ?sTTTTt t  % m  ?TTcr % TT?T
V t ?fr ^>7* Tfr ’ITTT t ^T^TRTT ^FTrfY 
m -3̂ TT f̂ r̂ - iftfT T fv^I W  ? Tf? 
fTT m T  TTfT t  ?

«(t ^ 0  J?o 5T«fta (-if* NTT) : 
i f f  ?T> ^TTTT 1971 V finr |

«ft TTTRTfffi j 71 *  TffT  
?ft ^  o ft 66 TT ^TTT i f ’  . 
( s i t t t t t )  . i-sw  ? t  »r srr«T 
^ r * f 9 n T  trr^m  |  ^  ^  ^p t? tt f  1 w t t  

n  m * rv t  f w  v ^ r r  |  ?ft
vf^r 1

«ft ar̂ JT «T5 ( V i i i )  : T T f

% I v  T t i r r ^  t  *rr 5n ? ft?

* r t TTTRT : Tg T fT  %Trf\ 
f t*T T tt ’SFTcft 5TT t  I *TT 66  H 
srq-Tt T'r % ?rm <f m f T O ^ r  i
T T  ^5T  JRT fTT cft^T^t W  VT Mj 
v{t̂ ?Z q ^ t  VT rft V̂R CT7' ^
VST Tv fPRf ^  ?T3rrSR£ -3*r% f^PTT «
t ?  s s rv r ^  s f t r  ?r? T tf^ ^ r  t  « r>  

fBTtr jrc ^  g-TT̂ r r̂sir ^r^qrm 
^T ^TVTT t ,  ?T5T 3TT VR^T % ?T | 
?TVfTT I  T? fVTT S(J
WVrTT f t l  Ti? *TT
t o  tfte ir r̂nr ?, i «rs 
nr?=r <mr m  t | ? t  ?t®®t ? m r wsrtfv w  
b - 7  t ^ r  ^ n f T ^ r  r r q  fT  THT 

^TTOTrT S tif f T ^ t ( W R )
« rr  « rrr *n% % m v ^ t  s r r ^ r r t  *r xmnt  
€  c tr fv  £*T =ft»T rfr ^  f v  I t i t  t t  
«FT?ft %R7T ^ T  t  ’  TS vft»r T
%^TT t  . ( H W )  .
«m r^3% ffT5r*TT^r5 r% f« rc i v n ^ t  i*
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[«fr vng]

Or̂fr si si

are H«r fs aft f̂RT tt jsttKV ̂ e*r Tf 

to* % N«t Tft *fr F«r$r 2 ?*r¥t

*ft -STT̂ ff$ £1 ?M ttn *f T f*FT TO i
rTTT  ▼ w *t îrr r̂rs

ir *rrf?pr £ 1  ̂ 3? .7  ̂ jrgpr t?t 

*TT?ft f̂TTFft  *r V? T?m *
»̂tt, =fr 7*r s*r vm it m  T̂frr ? 

wrfa fit ̂ttK> wi ôra srer̂Fr ?itfr ?, 
n̂rm *t srsr̂pr 7  srr «mr

^̂*T% Or̂ t ̂ T̂FT ? I Tfi %5F

sfrr̂qr tc fsF j'?w sttt tfin 1̂ 3

f̂R-  T̂TTT tflTT <fcte*TT ̂ Tf̂T ? -uf-f

oTT’T %) q-rr *fa IV m*r t> t—** 1 r 
*TT*F*TT TTT?T % *nrTq T*T ?TTT *fr fT

f*PT% TT IV*TT g I

eft *f ST|?r n 3̂?TT PTT STFT %

^ spfJnT =3T73T | fa  fafa%*r

spŜt *T STTT  ̂ 4tW  I ^T  TfppV 

wr f̂twi . .  («twrr*r)

?3ft '̂ Ruftd ̂n% 3TCT ̂rrft t ̂   xrra 5ftcT 

wft sro* pr ̂   55THT 3*1% fa* gr?| 

ssrnra % $ ssft **■   ̂?rr  *?t

ST'Stft STcf  1 ĉftf%: rnp £*rr*  sfaar 

<rm *? TOt ?t cfr  ?ft s*? ̂ nfV f̂t 

3fST rn fa «rs fM  *?t  <TT <%*r 

ng> tft 3TIcft I *ft ̂ T q-T

g,̂?rr # q*r vjst srir#fV Jr w # 

g*r»Tt?n ?m w>r w  | ?t> snr 
?7̂ f̂ ̂fif% w»rr-̂ft¥r

tpr̂ *Pr % sftx   ̂  sFFrr̂

%  fT ̂ cft |, facT% TPTJ7T

5t»f«?rj«r??wftaSrti

# irf ̂ Kt ?r*ft ft#ft ̂ rffq,  ?ffrr 

| f% frrr T̂fwflr t̂t̂t 

f̂ 5T sp̂rst % «r̂r ?*r

HFR% f̂V ©FHftn ft tftX  ^
<TcTT  vSn̂RT f̂I f«P?fnT 'fiHT ap̂T  %

T̂?   ̂W %m\ %

OT *fTT̂ |l

«ft wfw ■w«r  (f f̂V-^rr)

war̂ r sft,  ̂   f̂t It ? r̂ f̂ I »

 ̂^  *nrn* % ?r?nr t ?rftr ̂

%  $  nfft  f% f̂ 7?ft w 7,

qrfŵ :̂ % sjsrfwrr̂ tt ̂1 TO n 

’Frren*  w cr̂ ̂ 3T5T % «r̂ Tt % 

WTfTT 7% ?At -JJT4 Xfĝr 3?i TTsrfgi- T̂ 

qf % I

?7OTiiT ̂ft, 37? f̂ ir ̂gsrn: (t—̂ r 

 ̂r yt ?rnn m; $--v&  f?HRT I— 

“ift  TTRn'T̂ Tfmn̂ r  % WZgt

%. . %r>  srter wj r̂mq 1

®f1r ff̂TT n n̂mr«r »ft«R€T % stf *r

t̂-RFST ft ?̂HriT ̂ f*Tt?W ^HT %  ̂  %

?**   ̂vh f*f5r fft "snr v̂t ̂ fa

Tn%   ̂ qrsr ̂rsrfTr*fT % fârra 

?r̂ RRt  % ̂'rt% '̂t 

r̂ fâr 3T̂r 11

*r? i sr  ̂^Treftw %

r̂vfm lr 3 0 ̂ j r̂: ̂r> ̂  0sftosrrfo 

ir ̂ wpr faq-T wr 1 ̂ Wnr-qrg- % 

r̂ITT ̂  % fa Z'H «ĥff 

W^TT % ZZ 5!TVT q-«T>g *ft

1.96 8 n w mrrt  % q*t wznri %

 ̂  if  “*i5iiT vtr” % *pt, fsrw ^ft 

*ptf Hm-fnvmr vt ffat «rr, *r̂rw ^pttt 

vt m m f&rr, fsr r̂ ff^TFr m x  

strttt % sw % M fâr *wr «rr»'

5R0T̂ ft, t ?̂5f wr̂T f??5r % 

ngt  SHnT  T̂̂ TT,  f̂an  =ffa

vm t̂ vft  *f mFMr f w  | 

w  % fa  * *rt* *nrr  w  %r*zx 

wr, wr  w ̂r tofik

^  tens  sm  fa?r *
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JTKT  fa r  «TT, 3T«r fa  5f *?$t ^ —  
r̂fsFf ^ r c  «r^  % wr* srf̂ r % 

&$wr vt, * r * v rc  % fa s te r *  ?ft«ff 
*RfteT ^Tf r  f a  i f f  3*,*% srewr 

fwT srr t^t 1 1  ^rfe sn ^ r  *ft *r 
^ R -  * t *  $  $7% Hr ^ —- v f  s ft
*jsfor 3»;r f e r r  | ^  *****
^  % 9T* rr  1 1 

TOttrngtot: ^^;arrcT5ra*iTtv--
5r^rr % jtrt irtr wt*t <rtr fr 
srettftaFT srt ? t— *r **rr 

<ri*rr i ^ f? m  <ntff r̂rr f t  m  ?r 
s tw r  | ,  *rfa?r sntaftarJT It ^  ^t ^ptt

V
« f V w f t r w r  ftf tre s cP T T ^ r  

g— tsra tr̂ r wsrem *t m. 

^  f r  ^  T* srr% ^ w  fa*M  s*r %
trsrr f azr r— % f ^  fa d « f t  ^ r  ?*r 
t — fa i?»t % fanra âr s m  f w  *ftr 
^ r  «rc ̂ sfr*r *ft? «r\T ft$ ^  fa 
«r$ »mcr t — ^  «pt w  *r<^ | ? 
v * r  I f  «f *  w * t  ur5 q rf t ^ f * r r

l* t ,  3RT fa  f*T % f*WTR i
% tfaRVH <tTOW I — m  <*>T 3TH#
$  i « rfa *r «rrc %*r * re r *  ?p 

Srgsrfer c r f  *r*T i t f to * > o * r§ o  
% %* « tt < r*n tft ?nr §*i t  ^ f a r  
% wm% tfV o s fto * t$ p  * t  * T i  ̂ c *
% & t ,w > fa 3 r ^ ? fa * l f% * * r  «rc
*rtff ?w «r«r5Rr 5f w? |,

8871 LS—10.

t , »r^> % ?s % imlr t  
faT wii ?w *rf^  | »f*% fawnn

r̂nsT’Sff ?ht fT£ *nrc % 
jp i ̂ f t * r v t f a  i t  w  
*r | ,  ^ r  f ^  f a r t f f  ^ n r  | ,  ?ft
sr* cHF eft ?rn: ^ ^  ^  

t^T qrT ^ TTWT?r?r T̂ 'KŴ T ̂ T*tT 
1 1  w jn^raT  ^  ^  v%r % %«rc f , 

tft sr̂ TT | , v n  

tth - 3FT5T t  . . 1f W W ‘ •

5T5tr«sr 3ft, r̂w *t̂ t t o  
«ft ?ft *ffi faffr r  ̂ V fr fa  %

tfi d^r »rreft ?n^r ^  *r

gq 2r i f̂V, # «rrte  irnpft* 
2r, *r̂ t ?r\^d «r, *ar ^qrr ^

fw^rr  ̂ ^

eft  ̂^rm ̂ t «r̂  fa iTfTTnft farmxt 
% fawrw *p*ft 'asr ?t, ?r»

f^Jr^r *x  f ^ r  «flT sw * vtr  ̂
^^fRt *fa*t *ffY TOTtf ^
A
I ................

«ft af̂ FWT ftfw ( W | r m )  : 

^ r w r ’€t5ctW’rr?ftfa?siT^^w^ I

«ft ?rf?nr w r  : ?r« f̂rf r̂r

% 3TT̂ t  ^  i  I

' f t w t a r r f e * : <r^arfn|tim r

^  «pt ?rm *r < t  fa *rr n*fr 
^nr ift tfpfan

<r«*wr^,f v*w?wr 
flfnr «rnr ^  %̂ rr «iT̂ fT f ,  tw W r fa  

i m  nnr ^ ^tpt w w
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[«ft *rf?r *m ] 

*?r*m s?r% % m  
eft 5*% *r£ vtf wrsr 1 1 vppt 
tot $, faravt ^  t  1 ^  sfr ^  w$ 
fftfv^ sm vrosft 

ai^wr ftw : sfeTT *mft % fafr 
$te*r sreraT* cR *ft vTf r>rpnr̂  
ffarr*— s?r srrct tp tt *\ x  *sptf s  mt 1

*ft sifirr ^jjsro :  ?ft ^asi'spm sft

vt «PFfV 'f̂ r̂ TrV |, t  fa?ra ^  
|— ^ r  5t ?r f*T̂ TT 3ft v t  srvrf sir^r ^t 

f  sftT qr ^rsfit 1 ^ n v t

v t  VT*fari|) v t  'Terr ^^ptt ?tt 

^Nt, %fv?r v if  crn^rv ?r̂ t  ̂1 
%Fv?r w rt ^?rvr j e ^  srm v t

^ f r t  ^ ? r r  |  fv  

TFr?r%%cftJr|qTiTT?reV| 1

*t 5*mr «t*r  fro (*tottw) :
tft v t vfanr 30^ 11 1

«ft 5rf5T «̂T«r : «TcTT ?Tft, ^ fv?FFr 
krt *r Ĉ3r | I

* yg gffrmqinv-ft %
fa R * r  qfT q-^r *n% ?fft: f a r  ^ r v t  

feTT I T p ft % ? ? iv t v t  «ft

MR. SPEAKER: Mr. Unmkrishnan 
spoke the other day for quite a length 
of time and I did not interrupt him 
even for once because all the time 
he was relevant. So, please do not 
get yoursell involved in this thing 
and that thing. You please explain 
the points at issue.

s r ft i n « ro  • snarer * f t ,  t  *r$ncnft
VT f a v  T ^ t V^TT ^Tf?TT f£— fspTVt

far? fvrr 1 Srfv̂ r $ ^nr vĵ r 
v̂ fTT ^Tg*rr fv r̂*fr̂ T tut vt 3ft %*r 
I, «r̂  rw  ^vt^t *r & z  % % tftrr
| I T^Tqr VfT TOT |fv 3T^t% 50 f5TR 

^  f^ r, ^vra% % cfr q-̂ r vTte>

^  VT TtSTvTT | I trsp *rft3T ^f^TT %
mt 5r>r r e  *m, ^ t  50 p m ; ^  

vt Trnr̂ rr % if ir  ^ p t  f̂t w ftw m  
?>rr t , r̂fv*r rft v^t^t vt 

sft£RT t  • I'Wt^sr TT*T «ftT ifT̂ PTVT 

v t arTT f̂r | t  HV?ft— VfT Tr5rT VTR 

v st  T̂’T'TT enft 1 % <ff ^t 

^TS?rr f  fv  m  ^T^ft? feRTT, 

^PTrT it ^  v t »rf | — % ?TTT vt

m V̂TT T̂̂ t f̂t ?T Vf*TT— # trf5? w  

*R̂ T % % ÎTT VT T O  vH- ^̂ TRT?r

I  ?tv— TT̂ ft r̂»rs t  1 ^ n f r ^  

m  % f̂ RTV 3ft ?rrw^t %

V$t ’Tf ^t^?TVt «ft ^ r 6 t

% ■wjt T̂TT, 'STsfT’T % §TW?ld VT%,

crrfv v ^ tt  v t  fv vtr fvrrm
?>ft | ,  iftr ?r>»r «ft sft farteft ^ r % 

?̂̂ vt tstt v t  ^  1 ,3ft ^rvt rm  r t
3ftf?RT I ,  ^  t f t  Tt?ft VT f f i TSRT VT
5av 1 f ™  I ?tft ^  t t  Or>fir
t*T snrtT «TS *T3ft Vt v|t fv «ft TftT»TVF 
% ̂ rTftrcr i*

13 hrs.

«ft nm WT5 : T̂T5T ?T3®r t̂*TT 

vm «flx ‘ % ^ t ? t "

wrarnct ^ ^  wr t o i
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i jw  : §?r*rtf?T tht *ft 

f t ?  w » r  t o t  ^

420  f t  tft *Tf tft SW «T5TT "̂̂ RT 

•srrf̂ TT I . (8?rapTR) jpftfsp

«rf spnfa *rr t  *rtT *rf fartaft =̂r % t  

^>ft % £sr f̂ r̂ rr r̂r TfT 1 1

MR SPEAKER What happened m 
Tul Mofian Ram's case will not be a 
precedent for futtfre

«ft WW4H fr o  : Tftf?T TT*T
vr V tf ^re?<rnn£ * ft  1 1 irf ftrc? 

5*Tfa2r fw T̂T *>>f iraRPTta

£*rr |  w W  fa r t t f t  ^  ^  * ft fa rtft 
?T?Fr s r t^  ^ ft *ftfan?r
mx t| %\ («rararsr)
§*r*ftf?r Tm ft?r£t %

3»tt: ?ft ^srssren: % ^ t r s t  1 1
WZrZTXji Tfa fa%*TT ? . («5TW«f)

^>¥ = r̂ T t̂ t  f  © srtrsr it *fY
WTcTT £ I ?PT sf>T sfo#  I

tft *F?tT tt  frrr f*r ?r>ft

f  I

w w w  «Tfhro : srfsr w
tft, f  ® ^  *rr«r m wmvfa *ftfaSt 1 

*rnr ^ s tc t % fsranr 1

WfeHfJW : t  f*T*STT t f t  sfft ĉTFTT
T̂fcTT g far f?T *ftf!T TT?T sfk  iffaROT aft

§?FTT * f t  ^>7?ft ^ r f f t r  I sp̂ T ^

sronrfa *n<nft tfft; wrfT fcft 1 

tft **? % sftfbr «pt% «tt % i 

sttt % TfT *rtf*r tnr spt %*r
«rr 1 <ft %*r ^ t t ^ t  ^ rrffJ r
*rr t

W«TW *Tftor : ̂  gft Wf WTT
I, *m qf^rT *tt£ $  % 1

(Interruptions)

MR SPEAKER I am not allow
ing any other gentleman He has not 
given notice

SHRI H N MUKERJEE (Cal
cutta—North-East) How can you lay 
down such a law’  I am not going 
to give you notice because in a pri
vilege matter I am entitled to make 
extraneous intervention

sft sffaW T warer aft
Tt m teT STTR ^ I

(Interruptions)

W«WT ir^ f« T  I t  i f t  P T  |  |
T T 5  <Tt?faTT*Prr I^ T f^ f f t ^ S T R T t  ?

SHRI JYOTIRMOY BOSU (Dia
mond Harbour) Is this the language 
you use’

SHRI K P UNNIKRISHNAN
(Badagara) Please, pull him up

s ft arartfojfa ar§ • ^  «ft wt^iT 1 

vsm ff H f t a * : 5 f t ^ r  eft 53TRcT 
?r^t ar>w»f 1

« ft gim rV < H  f»wr : TO TO 'T^ft-
Tfcr^rt #  ^ r r f t  ?ht t t
Sfarr q-f sfm ’w r# t  qrf*r?
V ta r 1 1 fa f te r  *rar %

ir  w r  |  ^ ft r r

5rf5r : m rtfo  f*r«T f̂t

^  tSt | t  ™  t 1

MR SPEAKER Why are you in
volving yourself with this Member or 
that Member’  Why don't you address 
th© Chair?



147 3#** against DECEMBER 16, 1074 Shri R. N. Goenka 248

«tt : n fati V&T
^Tferrffajnrtffartfta 
| : ( 1 ) $ * r r f t ( 2) OTTt, ( 3 )
*f*f ̂ fWT | I tft *1$ 5TS ^  SFT
*WTsr | nw fo r % sp̂ r fa
ifafatiX % Vt *ftZ fspTT I
"*4 W H rM fsrer^ w w  |  srrarf 

w r n r t f ^ $ r  t ,  »f m ^ t  % *mfr 

fc » “ sfs*re v f c  tot 1 1

tft w rcr % *nf ^t ^ R fm  f w t 

w h r  % ftrsw vt f w ,  *rrc<T 
% ifW ftftrcg sparsrrcf v t  

t , * K  tfsrc spt ^  | 1

ih  ĤTT ^facT *£<T ^t *§RTTTO | I
g s rw h p  t p t  % 'rm  ?ft f w  *r?t 1 1 t f f t :  
1 9  tot % *?-*? ' sm't %

$, ?TWTT % $ f% far 3TTST
thWNrif \ f a  f  ̂ >T «RT?^

*t tem p

f w r r  % *ran*rcff *r * pt t
if v tr  t o  i <tx to**t m  gfr 

farsrrcs tar ^  *T?ft %,
inrm ?r »ft ?TT5#ft

*  T* I FT% qW lK t 'TT *JfT 'FTT 
wwft |  wt n %  kw rttt *r, *r *nr

wret $ I t  T^TT T̂̂ tTT g fa  tf% 3RFT 
*fa«5T *pt « « m  I 1 * m  fatft *ft 

w&* m  42owx

K* ^  wzs ■*{$ %ftx ^nffV 
*w f | t  ?rt *r?t ?rt»r f t  to *  %  

w n m r t f t  v t  ru t v ff %• f<r*rr, *r̂  

&*m * p  |t ftffofr fttRrrc

fim

^^Rft afW T ŴFt T̂f̂ tT ijtt
m^#ft W  TO I

MR. SPEAKER: Mr. Vayaiar
Ravi.

SHRI VASANT SATHE; Sir, I rise 
on a point of order if you allow me..

MRf SPEAKER: No, no. I am
sorry.

SfcRl SAMAR CftTHA (Cental): 
Sir, I rise on a point of order.

SHRI VASANT SATHE: I do not 
want to make a speech. I Want to 
rise on a short point of order, with 
your permission.

MR. SPEAKER: What shall I do?
In this case it took us the whole 
day. It is again going beyond the 
lunch hour.

SHRI BHOGENDRA JHA; 1 shall 
be totally relevant in my point of 
order.

MR. SPEAKER: I sm not ccrtt*
cerned whether it is useful or not. 
You had your chance the other day.
I shall listen to the other hon. Mem
bers only for one minute.

SHRI SAMAR GUHA: My point
of order relates to the poiiits that 
you have permitted on this privilege 
motion against Shri Goenka on the 
basis of one specific news—the news 
thsat appeared in the Patriot—which 
related to a case instituted against 
him in a metropolitan court in Mad
ras. And many hon. Members have 
mentioned abouf many C.B.I. reports 
and he was described as a habitual 
offender. All kinds of words were 
used against him. I want your rul
ing on this. There are violent accu
sations made against tfce Member 
without any document against l?im. 
The Members mentioned (about Cer
tain informations relating to different 
ministries and those lUes have tiot 
been made public; nor haVfe the? 
been laid on the Table of the House. 
The hori. Menibers have made thefte 
accusations in Parliament about 
which there is no notice given and



249 Q °p against AGRAHAYANA 25,1896 (SAKA) Shri R. N. Goenka 250

no information was given in this 
House. I want to know whether, be
fore such observations are made, you 
in your wisdom, would ask all the 
Ministers concerned to lay all the 
relevant papers on the Table. Only 
after that, you will allow the Mem
bers to make such accusations. 
Otherwise, we are completely in 
dark. These are wild accusations 
made against the hon. Member.

MR. SPEAKER: Mr. Shamim, are
you also raising a point of order?

SHRI S. A. SHAMIM (Srinagar)- 
My point of order to the privilege 
motion is relevant. What you should 
decide is whether Mr. Goenka's con
duct as Member of Parliament can 
be discussed in respect of charges 
made against him. 1 can understand 
the hon. Members being cfihcerned 
about a Member’s misconduct. May 
be, about six months ago, there was 
a chafgeShect against Shri A. K Sen 
whose passport had been impounded. 
And not once this issue was raised. 
How can you hear them without a 
notice? When the case is in a court, 
can his conduct be discussed here’  
Mr. Goenka’s name should have 
found a third place in the list; Mr 
A. K. Sen's name should come first 
and Shri Tulmohan Ram’s name 
should come next and then Mr. 
Goenka’s name should come.

MR. SPEAKER: Do not make a
speech. What is your point of order’

SHRI S. A. SHAMIM: What I am 
submitting is this. Can yoll allow 
either Shri Mishra or Sashibhushari 
to refer to Mr. Goenka’s conduct not 
once but many times? This is' what 
all these Members are doing outside. 
I warn this House that if everybody's 
conduct is to be discussed in this 
House, then the Parliament is left 
with hardly five or six Members in<- 
cluding myself. Therefore, don’t 
throw the flood gate open as this 
may boomerang.

SHRI VACANT SATHE: S!f/ my
potot 6t Order, IT Mr; Jyotirmoy

Bosu allows me, is under Rule 222. 
When I am raising a point of order,
I must say under what Rule I am 
doing it.

PROF. MADHU DANDAVATE 
(Rajapur): How can it be under
Rule 222? That is for privilege.

SHRI VASANT SATHE: You
were pleased, in your wisdom, to 
allow us in this House to make sub
missions so as to enable you to come 
to a decision whether you should 
give your consent .. (Interruptions). 
Sir. if I understand it correctly, the 
speeches are {not beingt made here 
under Rule 225

MR SPEAKER: Kindly conclude
in a minute.

SHRI VASANT SATHE: Sir, if 1
understand you correctly, you, In 
your wisdom, have decided to take 
the learned views of the hon. Mem
bers to enable you to come to a deci
sion whether you should give your 
consent or not. If 1 understand you 
right, you are not allowing these 
submissions under Rule 225. There, 
fore. Sir. if this is what you are ask
ing, then, to enable you to come to a 
decision, in this case as to whether 
thpre is a prima facie case of mis- 
demeonour. of a conduct derogatory 
to the dignitv of a Member of Par
liament so that where a prima facie 
case exists against a Member, that 
he is not fit to be a Member of this 
fraternity—I think this is what you 
want to decide....

MR. SPEAKER: Please sit down. 
I understand everything.

SHRI VASANT SATHE: In your
wisdom, you gave the guidance the 
other dav in Tulmohan Ram’s matter. 
You said, Sir. that you will not give 
a direction to the Government, but, 
if the Home Minister is willing to 
keep the chargesheets on record, you 
will have no objection. This is what 
you have said. In justice, you must 
at least say that in this case also.
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You must remark in your kindness 
that the Government and the Home 
Minister may, if they want, place 
these chargesheets for our know
ledge. Will you say this such? This 
is my point of order. I want your 
ruling on this.

SHRI JYOTIRMOY BOSU: Sir,
we are concerned to hear things which 
are not good for this House it is 
very important that we try and put 
our finger on the right pie. There 
arp two things. We wanted state
ments from the concerned Ministries 
whether Mr Ramnath Goenka, as a 
Member of Parliament had allegedly 
put pressure to advance his owr per
sonal interest. Secondly, we are also 
anxious and we are interested that 
the CBI reports with regard to his 
cases be placed on the Table of the 
House. We have said if on Fridav 
time and again. Instead of beating 
about the bush and denlgrading this 
House, let us deal with the business 
firmly and methodically. We want 
these two documents and these in
formation; to be made available to 
the Members of the House so that we 
can certainly proceed against these 
Members who are doing things which 
are not proper for a Member of 
Parliament.

SHRI SYED AHMED AGA (Bara- 
mulla): Sir, during the last 4-5 
years, I have always obeyed you 
But, I have always been ignored. 1 
feel that I have always been ignored 
because 1 cannot shout. I am, there
fore, forced to shout. Since I have 
always been ignored, up till today, 1 
walkout of the House.
Shri Syed Ahmed Aga then left the 

House
MR. SPEAKER: We will take up

everything on this issue tomorrow.
AN HON. MEMBER: On a point

of order.
MR SPEAKER: No points ot

order now. We will resume it to
morrow,

SHRI VASANT SATHE: At least
express yourself.

MR. SPEAKER: Papers to be laid 
on the Table. Shri Pranab Kumar 
Mukherjee. '

sft TTsfaft (nrrfwrc) :
s te w  wrr % v $ r  I  f v  *rrr

if srrft i 
SrfvJ? srrc 7 v r

<#)f3r<T, -sft ?rr<T % M & f w  % f w r

& i 3*  eft % *rr* farsrr
| fv  sriO T<M t% *rt,^T *»ir v t f

p i v r f  v r w  m  m

«TtTFr *rwr 1 1  («n w w ) 
5*r SW fc, fTffa *
Srssn: % vt wtojt ^?r f*rr ?rff
I  t *fPT«PT SSfaTTfa % 3JT $  9
VT  ̂%, ^  *rtf«T ST3n t  I

PAPERS LAID ON THE TABLE

Report of Comptroller and A uditor* 
General of India for 1974 Union 
G overnment (C ommercial) Part I.

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHBI 
PRANAB KUMAR MUKHERJEE: I
beg to lay on the Table a copy of the 
Report (Hindi and English versions) 
of the Comptroller and Auditor 
General of India for the year 1974— 
Union Government (Commercial) 
part i—.Introduction, under article 
151 m  of the Constitution. [Placed 
in Library. See No. LT-8757/74].
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F ruit P roducts (A mendment) O iider, 
1974

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): On behalf of Shri Anna
saheb P. Shinde, I lay on the Table 
a copy of the Fruit Products (Amend
ment) Order, 1974 (Hindi and Eng
lish versions) published in Notifica
tion No. S".0. 3044 in Gazette of India 
dated the 16th November, 1974, under 
subsection (6) of section 3 of the 
Essential Commodities Act, 1955 
fPlaced in Library. See No. LI* 
8758/741

Certified A ccounts op Indian School 
of M ines, Dhanbad for 1970-71 a m > 

A udit R eport theriSon

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
ARVIND NETAM): On behalf of
Shn D. P. YADAV, I lay on the 
Table a copy of the Certilled Ac
counts of the Indian School of Mines 
Dhanbad, for the year 1970-71 along 
with the Audit Report thereon 
(Hindi version). [Placed in Library 
See No. LT-8750/74].

13 22 hrs.

BUSINESS OF THE HOUSE

MR. SPEAKER: There will be no
lunch recess this week.

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): Our submissions
about the business of the week were 
postponed under your orders on 
Friday till today.

MR. SPEAKER: You were already 
on your legs. You may speak.

SHRI JYOTIRMOY BOSU: The
list of business announced by Shri 
Raghuramaiah shows the big gap

between promise and performance, 
as usual. If you look at the list of 
/legislative business, published in 
Bulletin Part II, you will see legisla
tions which are vital and important, 
which really mean a change in the 
political outlook, religiously shunned 
and put into the wastepaper basket.
13.23 hrs.
I Mr. Deputy-S peaker in  the Chair]

Let us take, for example, item 
No. 12—-the Lokpal and Lokayukta 
Bill which was introduced on 11th 
August 1971. What about its con
sideration and passing? Where are 
our friends here talking about stop
page of corrupt practices? You do 
not even bring it for consideration 
and passing. It was introduced in 
1971 We are m 1974. This is be
cause you cannot survive without 
corrupt practices. That is Why you 
do not bring it up for consideration 
and passing.

Then you come to the Banking 
Services Commission Bill, to provide 
for the establishment of a Commis
sion for the selection of personnel to 
service in banking institutions. What 
happened to that? When did you 
nationalise the banks? Even today, 
after a lapse of six years, you do not 
bring that Bill.

MR DEPUTY-SPEAKER: What
are you talking about?

SHRI JYOTIRMOY BOSU: Part II 
Bulletin—what they promised in the 
beginning of the session and what 
they have done.

Then there is a vital Bill, the 
Working Journalists (Conditions of 
Service) Bill. We have decided that 
it should be passed without discus
sion. The Tobacco Board----

MR. DEPUTY-SPEAKER: What
are you talking about?

SHRI JYOTIRMOY BOSU: Bills
that were promised to be enacted.
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MR. DEPUTY-SPEAKER: That is
not before the House,

SHRI JYOTIRMOY BOSU: Of
course, yes; Business of the week.

MR. DEPUTY-SPEAKER: Let me
understand. Let us proceed in 
accordance with some order I am 
trying to find out what the order is. 
The Minister of Parliamentary Affairs 
presented the list of business for this 
week last Friday. The normal 
practice is that soon after he presents 
that, Members make submissions 
about items that should be included. 
Last Friday being an unusual Friday, 
not a good Friday, this could not be 
done. I find from the proceedings 
here the Speaker saying that some 
Members wanted to make submissions 
and he said: "For submissions regard
ing next week’s business I will keep 
the names pending; it will come up 
later on." When I came to the Chair 
on Friday afternoon, this question 
came up again and I had the im
pression that somebody told me that 
this would be taken up today. That 
is what I understood. We are very 
hard pressed for time and there is 
a lot of business. How can we go 
about in this matter? The Minister 
of Parliamentary Affairs is the key 
person. Does he want to say any
thing?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHURAM- 
AIAH): I should make one submis
sion. This is the last week and the 
working hours during this week have 
been taken into account by the 
Business Advisory Committee and 
they had agreed on certain Bills. 
Government had also agreed for 
certain discussions on Wednesday and 
Thursday. Today and tomorrow we 
have heavy work, already agreed 
upon. In that light I would appeal 
to the House to consider what we 
can do and whether we can do any
thing more. I do not see how time 
could bci found for anything more.

b o #  0

«?> ffrr f  (arivr) : irtf sn^fT 
| fa  stoffancsr *rm3r it q?*
%  a r s T R  O T f f l  { t c t f  iTcf} f t & z

$  1 I  fa  t o  fSrfaftv
ftwr srr *w?rr % i fcq; vra

MR. DEPUTY-SPEAKER: Tfea
Minister of Parliamentary Affairs has 
made an appeal. I can do things only 
with the consent of the Member; I 
cannot impose anything. As is our 
prectice Members who want to make 
submission) send jbn their names in 
advance. Those names are before 
me. Let us proceed systematically 
Otherwise everybody gets up.

SHRI MADHU LIMAYE: Why only 
those? Those who have given notice 
under 377 should also be allowed.

MR. DEPUTY-SPEAKER: I would 
only appeal: please keep in mind 
that we are short of time and make 
your submissions as briefly as possi
ble. Prof. Madhu Dandavate.

SHRI JYOTIRMOY BOSU: I was
on my legs. The Tobacco Board Bill 
has been pending for donkey’s years 
because the tobacco tycoons could not 
be touched as long as the Guntur 
kings are here. The Constitution 
Amendment Bill providing a legisla
tive assembly and a council of minis
ters for the Union Territory of 
Arunachal Pradesh where corruption 
is seething is there. The Monopolies 
and Restrictive Trade Practices 
(Amendment) Bill relating to the 
enterprises of big 'business houses is 
there. Then, the Bill for imposing 
ceiling on urban property. Then, the 
Cigarette Smoking Bilji—that I am 
told the cigarettewalas are not allow
ing you to bring. Then, the Brahma
putra Board Bill. Then the Kill on 
diffusion of ownership of newspapers. 
They talk so much about Mr. Goenka, 
hut I have not seen eV«n the delink
ing business which they are tft&ing.
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about. I have given a motion on 
Maruti for a detailed discussion with 
regard to land, cement, steel, share 
prices, dealers1" deposits, overdraft 
from the Central Bank to the tune 
of Rs. 7 crores and so on and so forth. 
No discussion has been allowed.

13 months have passed since I gave 
exhaustive original documents jwith 
regard to Shri D. P. Dhar. He 
wanted to go to France and stay there 
at the expense'Of a French company 
and have secret dealings and negotia
tions with regard to the purchase of 
a fertiliser project from them costing 
about Rs. 60 crores. That matter 
must be discussed. That matter has 
been suppressed and hushed up. The 
matter should be thrashed out before 
the session. There is corruption 
galore on the other side. I have 
given the original documents----

MR. DEPUTY-SPEAKER: Is only
your party here and nobody else in 
this House?

SHRI JYOTIRMOY BOSU: I am
just finishing. My only prayer is, if 
I have produced any fake document 
or done anything malicious, let the 
House proceed against me with regard 
to Shri D. P. Dhar’s case. But this 
matter must be taken up for discus
sion.

SHRI S. M. BANERJEE (Kanpur): 
-,I was told by the Minister of Parlia

mentary Affairs that if every opposi
tion party agrees to it, the Bill about 
working journalists will be passed 
without discussion. I have already 
jgjfven him a letter signed by all the 
opposition parties who have agreed 
that it should be passed without any 
discussion.

Secondly, I would request you to 
realise the gravity of the situation 
which has been created by the Gov
ernment’s awful silence or indifference 
regarding the payment of four instal
ments of DA to Central Government 
employees. There Is a lurking fear

in the minds of lakhs of Central Gov
ernment employees that once Parlia
ment is adjourned sine die, Govern
ment is not going to announce the 
decision and the Government will 
freeze the entire amount of DA in the 
compulsory deposit, which is the 
most hated Act passed by this House.
I do not want to threaten the minister, 
but a situation has come where our 
Group with the help of some other 
leftist groups have decided that we 
are going to disturb the proceedings 
of the House and we shall not allow 
any proceedings to be conducted after 
the 18th if the announcement is not 
made by then about the four instal
ments of DA that have fallen due. I 
am telling you in all sincerity. It is a 
legitimate demand. For the last 27 
years, this. Government has not been 
able to check the prices. We wanted 
cheap grain to be supplied to them, 
which has been denied. The Minister 
of Parliamentary Affairs should in
form the Finance Minister and the 
Prime Minister to make the announce
ment. It is the greatest injustice done 
to them. They do not want anything 
else but what the Government has 
already accepted. The Government 
has accepted the recommendations of 
the Pay Commission. Four instal
ments of D.A. are due. Still they have 
not been given to them.

Sir, I would request you to ask the 
Finance Minister to make a statement 
tomorrow or day after tomorrow. 
Otherwise, don’t force us to start a 
dharna in the House.

MR. DEPUTY-SPEAKER: I see Mr, 
H.K.L. Bhagat getting very impatient 
and also some other Members whose 
names are not there. This being the 
last week, I do not want to shut out 
anybody. Let me first go according 
to the list of names here. After that. 
I will call them.

SARDAR SWARAN SINGH SOKHI 
(Jamshedpur): Mr. Deputy-Speaker.
Sir. 1 want to raise a matter which is 
of a very serious nature and which is 
of the utmost national interest. As
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LSardar Swaran Smgh Sokhi].
reported in the Hindustan Times dated 
1st December, 1974, there was an an
nouncement made by the DKM that it 
would observe Ravanalila on December 
25 when the effigies of Sri Kama and 
his, associates would be burnt to coun- 
tei the Kamilla celebrations in Delhi 
Ihis is a very very serious matter, an 
historical matter I would request the 
Government through you, Sir. to make 
a statement sometime this week before 
the Session adjourns so that the 
contusion in the public mind is re
moved.

SHRI NOORUL HUDA fCachar): 
Sir, 1 would like to draw the atten
tion ot this House as also the atten
tion ol the Prime Minister herself to 
a serious matter. The Project Allow
ance which was being given to the 
employees oi the Rajasthan Atomic 
Energy Establishment, the Madras 
Atomic Power Project, the Heavy 
Water Project, Kota, the Reactor Re
search Centre, Madras and the Civil 
Engineering Group, the Department of 
Atomic Energy, Tamil Nadu, is being 
discontinued with effect from 1st 
November, 1974 as a result of which 
thousands, of these employees will sus
tain a loss of ranging from Rs. 40 to 
Rs. 100 per month.

The Atomic Department is under 
the direct supervision of the Prime 
Minister. I would like to draw the 
attention of the Department concern
ed, the Prime Minister and the Minis
try of Energy to this serious matter. 
The Project Allowance which was be
ing given to these employees for the 
last several years is being withdrawn 
and the employees are being deprived 
of the Proiect Allowance. I want a 
statement from the Prime Minister 
which is directly in-charge nf the 
Atomic Energy Department.

SHRIMATI PARVATHI KRTSHNAN 
(Coimbatore): Sir, already this morn
ing, the Question had come uo and. 
once again, the Minister had evaded 
the reply I gave him an opportunity

this morning by putting a Question to 
make a reply. Since he evaded the 
reply this morning, I am forced to raise 
the matter now and that is about acute 
tamine and drought conditions m 
Tamil Xadu. I want the Minister to 
make a statement as to what the Cen
tre is doing about it.

Only one week back, on the 9th, I 
was amazed to see, in answer to an 
Unstarred Question No 3656 tabled by 
me that the Tamil Nadu Government 
hart not even bothered to inform the 
Central Government thal drought con
ditions were theie But I am happy 
to see that in the Assembly, as re
ported by Hindu on 13th December, 
that the Chief Minister Mr. Karuna- 
nidhi

MR DEPUTY-SPEAKER We f’on’t 
refer to the proceedings of other 
Houses. Moreover, you are not rais
ing a discussion you are only making 
a pomt of submission

SHRIMATI PARVATHI KRISHNAN: 
In the morning, he had contradicted 
certain things when he was answer
ing a question 1 am reading from the 
newspaper, not liom the proceedings 
of any House. This is what has been 
reported in the Hindu of December 13,
1974.

“Mr. Karunanidhi said that due to 
a six-week delay m the onset of the _ 
south-west monsoon, the farming 
area depending on it had dwindled 
by over two lakh acres. The north
east monsoon also had failed so f̂ar. 
As a result, Ramanathapuram, Pu- 
dukkottai, Tirunelveli, Coimbatore, 
Madurai, Tiruchi and Salem dis
tricts had been affected extensively. 
The samba crop had been raised 
only on 27 lakh acres as against the 
normal extent of 37 lakh acres. . . ”

MR. DEPUTY-SPEAKER- What do 
you want to be done about it’

SHRIMATI PARVATHI KRISHNAN: 
We want a statement on this. People 
are eating poisonous roots and things
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like this in Tamil Nadu. In Falladam 
taluk, seeds of grass are being eaten. 
Children are dying as a result of 
eating poisonous roots----

SHRI SHYAMNANDAN MISHRA 
(Begusarai): And the Prime Minister 
"has just assured us m Lucknow yes
terday that the food situation is very 
satisfactory.

SHRIMATI PARVATHI KRISHNAN: 
I also read the newspaper. It is not 
•only Mr Shyamnandan Mishra who is 
reading newspapers. I have a few 
suggestions to make.

In Tamil Nadu there is not a single 
district which is unaffected by drought 
and famine and scarcity. Five crores 
of rupees have been requested from 
the Centre. I want the Minister to 
make a statement as to what they 
are doing about it, what they are doing 
to open relief centres m Tamil Nadu. 
Corruption cases are there, no doubt. 
Let us have a Citizens’ Committee. It 
will ensure that the money is spent 
exactly where it should go. Payment 
of dearness allowance to the Central 

Government employees also becomes 
very imnortant in these drought and 
scarcity conditions.

w m n  flro (irapnft): s t o w  
^  ffrenfffF Sr 

yrcw m  qy w w w  w rftmr gwr $ fas 
wn f  sfte’srr̂ nr

f  fv'iRTvn: srr s r o  ssr sftr tot

tTT5 *T<?W<C Win* VTIT9Q7 *TFT sprft 
% M  HfCT T| I  | T̂TT ̂  r̂̂ TT 

19753^TOrefoR7 
<TW>tW forft Wt TO I ^
$  % TOHT 6TO W  ?f)T
tnw far t o t  $t&r

5TTT «rr spra &r w  §
1 *mt «ft fa^rc, sr*n*r, 

* r f t e r c t o sfat

l-ncw T^t t , TO?t 1 1
t o  $  t o  ?it t o  *rt

<t?tt ^nrr-^1% srrforrcft srat ^r 
*r*f%r Ct *m
srrf ^ rmt s*r spff: % 3  t o
^  f; sttt *ft iriTOr
«wnr fir t^t 1 i  fpPT ^rrcr ^  ^  |  fa  

wrr Jr spf* TOf %
r̂f?r̂ r tot# t o  t o  fas ^ t o

=?r̂ % I  jrf? fn' STefT %
s m  5F7T %cfr # 37; qr7 1$

| far KTsrr 5»J #  ®F,'TO
?fiT ŝ r fw r  tTT

srTO vt ?m r  s*t 
W  TOsq- % I

$*TO 5T9n ^  t-Jrnsr ^  % 
rppflT Sjft W t  % 8FT̂ T R̂cTr
^|5T q^TFT | I -̂TnT n^, «T̂  eft STOW

I ff»rTOT|ftl5^mTf- 
#n  ^t o , *sl«hivtW>
?rrf? tott % to  ̂ it »rf t  * ^

| f% sTiprt^r t o

^sm ssr fw r
% 1 f?«r% r̂t ^
mmr. ?r ^

ararr 5 ^  to ^  w t w w  
t o  1

«ft *torc fiw  (sw^wra) 9

qT f̂t’cTT̂ T % ̂  3T?3T m i )  | -  
TO I Êf ^

^Tf w f *BT TOTO M r ®p* t f w  
| I fTTOTT tRff ^ ’sTsn; | I
^  TOqrsft % W ^pt mt*sx r-ff^r-
wfer vTfTcr % ^4; f̂r 3 ^ 3  
| ?frc ^  ^ ^
*rt ̂ tf̂ Tcf sft ^tf?r?r

............
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SHRI H. K. L. BHAGAT (East 
Delhi):  This is being used as Zero
Hour.  He is misusing the forum of 
this august House. It is the business 
of the UP Government.  The State 
Government has already contradicted 
the allegation,

TTT Vt *ft fv ̂rftTT rK

w f̂rf̂r %  m t ...
SHRI H. K. L. BHAGAT:  It does
not concern the Central Government.

***** ftW : «T$  n ft

%, 3f?V t  VT T?T f[ fV  % TT*

$ wrssr smr 1 ttv prfosiT sr?* 

vt 5̂  vt sfr fxm 35 vttot̂ 

% 3%fa*T ST5TVST % 5W qf«T | tftT 

vnsrm ̂ v vrte tot vt TtsT̂rr 

vtbt  t-̂rfv 375 srr*rd

t̂STFT cTTfv ̂ T 

STT fc WWRf ̂ 3Tt<J3TT OTft 1-^ %

an̂ if  ffr *nrar 1

$̂wfc#5n̂tfvvsr 
 ̂Viihr«n£f qft«ftt#§f  WTW

faff % ssft v#?2Tf vt srr̂srfet 
$ fv fsretir  ̂srrvrft $wswpc |
% TOT ̂  VT % WSPtS ̂3ft 1 

V̂ar 25VT>fWrT̂ 5T̂Pr%fefe% 
Sf  sr̂sr tr *r*ft fasfr % v̂ Rrrf % 

«r̂rvr%f?PTT|#T  ̂ strvrsraR 

 ̂ 3ft *t %*r?r fafTT $ awrw>Rff v* 
Tr̂-sft̂t ?n̂Tn v̂r vrvmfwl? 
V̂ TT̂ fftift ̂TTVTT vt STT’FiT f̂TX % 
TOlNfoR Vt TTS£ST̂t V|  TgH
*fWftT tftT ffPTf̂V «TRT | I VS 

TT #T<iT-r ̂5t rFV ?T  WHl ’■II f$$ I

SHRI SAMAR GUHA (Contai): Mr. 
Deputy Speaker. Sir, through you  I 
want to draw the attention  of the 
Minister of Parliamentary Affairs and

also the Minister of Law who Is for
tunately here to the statement that he 
made on the floor of the House that 
it would take a few months more upto 
July next for the completion of the 
delimitation of the constituencies and 
the revision of the voters’ lists..........

Mr Jyotirmoy Bosu, lei me have the 
attention of the Law Minister ...

MR. DEPUTY-SPEAKER- Mr. Jyotir
moy Bosu is trying to monopolise the 
Law Minister?

SHRI JYOTIRMOY BOSU- Getting 
professional advice, Sir.

SHRI SAMAR GUHA-  After that 
statement, a lot of information is com
ing  I use the word 'information* be* 
cause just recently, the Congress Presi
dent who is a Member of the other 
House also, made a statement in Cal
cutta which appeared in big headlines 
—‘Be prepared for a snap poll im
mediately.’----

SHRI H. K. L. BHAGAT: How can 
he quote the statement of the Con
gress President in this House’

SHRI SAMAR GUHA: He is a Mem
ber of the Upper House.

SHRI H.K.L. BHAGAT: Even then
you cannot discus* it here.

SHRI SAMAR GUHA; He belongs 
to the ruling Party.  He is a Member 
of the Upper House and he is Congress 
President. Certainly, it can be raised.

It has also come to my notice that 
the Chief Minister of West Bengal has 
directed all the District Magistrates to 
be prepared within a short notice to 
have any kind of election. Even to-day 
and almost every day this news is 
coming in some form or the other. 
Even to-day it has come in a two 
column banner headline.

I want that the hon. Minister con
cerned should make a statement very 
clearly___
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(  «ft w frm fm i; ? ! « «  q $ 9 tr |
fa ’sp?  ̂|prr; ffcssffr % 'fto 
O Tf*t*r$rw rc *ft ^gf fira<rT 1 1

SHRI H. K. L. BHAGAT: That is 
Mr. Janeshwar Misra’s worry.

SHRI JYOTIRMOY BOSU: Saht
Bath Hai.

SHRI SAMAR GUHA: I am not
worried about it and I am not raising 
that question.

I am not on the point whether they 
are really contemplating to have a snap 
poll. That is not my question. As 
these reports are coming so frequently, 
and almost everyday, in one form or 
ihe other and Ministers and Chiel 
Ministers of different States are giv
ing indirect indications on the holding 
of the snap poll, I want to know from 
the hon. Minister, and it is his obliga
tion also, that he should make it very 
■clear to this House, clarifying certain 
constitutional provisions. According to 
Article___

MR. DEPUTY-SPEAKER: No dis
cussion please. You have made the 
point.

SHRI SAMAR GUHA: I have not.

I do not want the element of sur
prise to go and whether they would 
have a snap poll or not, I am not on 
that point. I am not so dull, Sir.

MR. DEPUTY-SPEAKER: What do 
you want?

SHRI SAMAR GUHA: I am coming 
to that. My point is this. As per 
Article 82 of the Constitution there is 
this obligation, after each census the 
Election Commission should complete 
the revision or voters’ list and there 
Should be fresh delimitation of con
stituencies. I want to know from the 
Minister whether He will make a cate
gorical statement whether without 
aaMndiqg the -Gongtitutioa, on]? by

amendment of the law, or for that 
matter, by the ordinance, whether 
without fulfilling the obligation of 
Article 82, they can be empowered to 
hold election in case there is any dis
solution of the House The hon. Minis
ter owes it to the House and to the 
country to make a categorical state
ment in this regard.

Then there is one other point which 
we have raised several times about the 
statue of Mahatma Gandhi at the 
India Gate. Just a few days back a 
young man wanted to instal a statue of 
Mahatma Gandhi and the statue was 
broken. This matter has been hang
ing on for so many vears. Govern
ment should come out with a state
ment -whether they want to set up a 
statue of Mahatma Gandhi there or 
whether they want to have some other 
statue at the India Gate. This is my 
submission.

mm  (^rfr*rr):
wr«m, t  S7W7 m  mm zwft 

% qnfttfr irerr 
sfrrnRjfad ^rffcrrf

w  | spr Tpffiqr-

4<smk sfV 1 1  Srfiw
Sfsfrft f w  t o

257  tttro «ffar© wn jjwpt wtft 
% f*m  m  i vtrft

fktff f%*rr srrar

tT T  ^ P s f h T O 1 £  I ?TPT f t

i ft vm: fk%n %

*PT 1%nST T$T 1 1  <*rfar ^
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[sft f*r«r "*nj*n;” ] 

lVfrFTT 5pT < ^ t  < i r t  s n w  tw * ra >  wx 
«tpt *  s m  cw r *r>ff ^ft * t ft  * t  ^Er 

f t  *r% 1

SHR  ̂ H. K. L. BHAGAT: The
Delhi Rent Control Bill is pending 
consideration of the Housing Minis
try for a long time and as a result ot 
wrong interpretation of the existing 
law by the court there are thousands 
of cases of heirs and successors of 
diseased tenants whose eases are 
pending in the courts. A large num
ber of them have been evicted. 
Sometime back the Minister for 
Housing made a statement that 
he would bring this in the House in 
-this session. I request the Housing 
Minister through you to bring this Bill 
in this session as this matter causes 
lot of agitation in the minds of the 
people of Delhi.

Then there is one other matter 
which I wish to submit. On the 13th 
night of this month a highway robbery 
took place resulting in the murder of 
Municipal Corporation Doctor in village 
Bijwasan. There are number of cases 
of robbery on the bordering areas of 
UP, Haryana etc. and some special 
efforts are necessary in this regard. I 
request through you the Home Minis
ter to kindly let us know what has 
happened in these cases and to let u$ 
know what is being done in cases of 
this kind. This is my respectful sub
mission. Thank you, Sir

vpsm ftg rfl yrafoft (*rrf*rar) s 
wrrsm m r % a t  *
'UTKn’T ^fiJ5TT t  f ¥
w ^ v W v F T ^ w fir g r ^ T r  f^rrr

3RTT ?  ftrar ̂  *m r Trto* fcfarcr
srratf 1

«nRT #  ar?r % %
ift* y f e T airor % W r?r 

% *frnr ^7% «n$r vnrfgpff %
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% f?TTHT TOT *TT, xplft ^  TTTO ffiff

fsnrr tot i *r*fr *«fnrc
^ F iqT ^ rT | |  1 s n fe r
5T!vCn‘ ^ 3ft 'R^SIn qr
^  vt % forr fa
f^rPn"«W TOf *r fsrcTfT TK fcPTT 3JW t 
*nft ?hp ferr tot i

r̂rsqrer qq&tt 3-nr w t  % w
% *rrt % <?r = r̂f

f*Rr% rwrti’ tJrft % srfr *tft
f?nrr, *ft wrhirr fen
tot 1 Srfrn ^ W  w r  1 1

^ tot to  i n̂ t <rt %?£tor 
T ^ itw f t t  w r  tin  q> sft® 

TOfor % tpt yrfr r̂
f̂ RWT̂ SFTn, ^  *t T̂RT f  3ft
?̂r 3  ’nivkTnJri % %ftcrr »j;^r *rk

1 % srrt Jf ^ r r
^rr =3rrf̂ f i

SHRI KRISHNA CHANDRA HALr 
DER (Au^gram): Mr. Deputy Speaker, 
Sir, more than 45 people have died 
due to cold wave in Bihar at Katihar, 
Hazanbagh and Mokamah. Government 
has not taken any steps to give relief 
to the affected people. Unless Gov
ernment provides free blankets, food 
and charcoal many more deaths may 
take place in those areas. Therefore, 
Sir, through you I will appeal to the 
Minister to supply free food and 
blankets to the poor people of Bihar 
and Northern India.

Secondly, I also made a representa
tion last Friday to amend the Delhi
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Rent Control Act so that thousands ol 
cases pending in the court for eviction 
may be settled.

m  fsrf^T) :
infJTan< % j fw d "

Sf <j«5 <n: wsn wft «fir t
The Government plan to dodge pay
ment of dearness allowance.

Jr *m «rr far a w itw  
*fh: «n: v m  §*rr | W  ■%

50  srftrw *r%*nf v m  qStar wx
SRT «l?t *rf «ft I %fsFT ST3- eft T̂T

itttt qft srrar ^  <gt $, 
mf m vt *ftft ft Tgt |  1 sr*ft 

»rrfTsfrtr ^rsff # fa  % srft if 
tfwnft fom ?r̂ t §wt ?ft is  ?rrtter *r 
sftaflf&i f*r 5ft»r ssrr̂  sp̂ r i #far?r $ 
is  % ftft wnx

% » *rot srcsr sft % *fh; 
nrflfHX. % vrutsrtr if f«nr sfHf 
wt fspxrr *nrr vr ssraT i 
^ r % 3 5 * R ^ ^ | w « r t f s f r ^  
$Wt 1

MR. DEPUTY-SPEAKER: Why re
peat it?

«ft *nj fcro* : n frite 5Tff
*PTT5Tji $ *M t 7$r g far
t  is  wrttar cw aftsff *!frrf %
*tot #eitt ?rft j  i wrsr
VNW ITT̂ r *3" flST apt <TRT «PTf% %

 ̂$ 1 §fa*r fnmrrr *?r qrt 
* *m  m m  * n $ r ( ..................

MR. jDEPUTY-SPEAKER : This you 
cian speak when the Bill comes up.

«ft H* famfr ^ra-
vrw^t wnr *nft

w  t t W  1

Mfil DEPUTY-SPEAKER: Not now.

•ft »T5  fan* s tnfr j w  «n% «rn?rr 
t  ^  jj fa  at%
*TR*fta v n v w r fa w r  «pt *r*Tar t o - 
f t  trnwrr ^  srrir ^  ?r 1 fr
Ŵ fT f t  ^TT T̂fcTT j  1

14.00 hrs.

SHRI SOMNATH CHATTERJEE 
(Burdwan). Will you kindly listen to 
what is happening in the House? "Sir 
I am referring to tho cases of the rail
way employees who have been victim
ised during the last railway strike. 
Their cases have been kept pending 
for months and months. In spite of 
repeated assurances that have been 
given that it would be expedited, still 
cases of the employees are pending and 
transfers of victimised employees are 
taking place. There is still break in 
service. Still there are many different 
types of harassments that are caused 
to them. Apart from review of the 
cases ot the dismissed railway em
ployees which have been pending for 
a long time, I may tell you that we 
have won in two high courts—Calcutta 
and Gujarat—-where the dismissal
orders of the employees have been set 
aside by these two high courts. Even 
then Government is not considering 
this matter sympathetically.

So far as railway employees are 
concerned, a statement should be made 
before we adiourn so that the people 
know what is the position with regard 
to them.

SHRI VASANT SATHE <Akola)‘ 
Sir, you will recall that last week 1 
had asked for a specific statement in 
this House. I have given notice*— 
other Members also have given notice 
—under 193 to discuss a very serious 
situation arising in m y part of Maha
rashtra about the cotton purchase. Sir, 
I have come from my region only last 
night. I may tell you that there is 
virtual panic and Government is not 
even giving the minimum credit to
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tStai VUtfMft SatheJ
the Maharashtra Government, which 
is going in for purchasing the cotton 
tinder the monopoly purchase yhwinf 
from the Cultivators. The Reserve 
Bank has refused to give any credit. 
The results of all this are that there 
is a collapse on price. A cartload of 
cotton has come to the market but 
nobody is prepared to buy it. The 
private trade is holding the cultiva
tors to ransom. The cultivators are 
panicky. I have brought this to the 
notice of the Government. The Finance 
Minister must be willing to give at 
least Rs. 100 crores. There is already 
a drain of Rs. 1,000 crores in cotton 
textile. Of this Rs. 100 crores, Rs. 50 
crores will go to Maharashtra and the 
other Rs. 50 crores to the Cotton Cor
poration of India. In Punjab, Gujarat 
and other parts of the country, the 
cotton growers are coming forward but 
there is none to buy this,. This year 
th6re is going to be a catastrophe on 
cotton. I warn the Government about 
this. Immediate steps should be taken 
in this regard. This is what I want 
to say. I want a statement from the 
Pittance Minister.

SHRI P. G. MAVALANKAR 
<Ahmedabad). Sir, with your permis
sion I would like the Minister of Par
liamentary Affairs to let us know as 
to what happened to my request that 
1 had made in the last couple of weeks 
with regard to various public matters 
on which I wanted statements from 
the respective Ministers.

He only conveyed that to the Minis
ters. As regards Gujarat, I do not 
want to take the time because the 
matter is coming tomorrow and I 
shall take that up tomorrow. Maha
rashtra is also as strong as Gujarat. 
In regard to Gujarat, 1 want to make 
•one reference. As many as 3,506 Offi
cers of seven subsidiaries of State Bank 
of India are on agitation—peaceful 
kgit&tioh—from the 10th of December. 
Tke managements are £efus¥hg ko t&ke 
co^ni'sSnce of this bfecau*fe this is to 
neaceful agitation. 3,500 officers have

several years. But, the management 
is keeping completely silent because 
they think that they are very lew in 
number and because their agitation is 
peaceful and they are democratic in 
their demands. They want integration 
of Grade II and I Officers, revision 51 
Dearness Allowance formula and link
ing of dearness allowance to cost of 
living index as applicable to Award 
Staff, fixation of working hours, ade
quate differential between clerical emo
luments and supervising staff emolu
ments including protection of special 
allowance, absorption of Technical Offi
cers (Agriculture) in the normal cadre 
transfer policy, promotion policy, cash 
department procedures and standardis
ation of working hours and parity 
treatment with State Bank of India 
counter-part. Sir, the Chairman, Shri 
Tarlwar (also Chairman of State Bank) 
and Managing Director, Shri Majumdar, 
who is under transfer and the new 
Managing Director, Shri Nawathe who 
is taking charge shortly are refusing 
to take cognisance of this and the 
managements are refusing to start
negotiations with the officers and they 
are all feeling aggrieved. That is why 
I am referring to all these matters.

*nsr % fKfhfprar fowsr 
W v f  $  n w t  % «PT7«r siStar s*npff 

fWr % w * t t  f  i v m

I
vrN rf % \ sfor
^rt wt ifh: mr m  m k

f  1 faffa W  * *  m
^ to

% far* for*  # r r  <rsr
t  1 $ 

v?srr j  fsp ^  awtNrt *Nr 
anr ^  t  ^  w iw

«faff THRT <»j*Tf *9$?' I
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f l t , l  w f f  it w v r t  o t  
t  ftrcr vr $ *?r fa 'faprr ?Mr
r̂T m̂ fcT I ir ’f^T *PTr | :

“Fotir companies officially declar
ed by the Government of India as 
belonging to the Birla Group, hold 
one lakh shares In Sanjay Gandhi's 
Maruti Ltd. according to the latest 
information available with the Regis, 
trar of Companies.”

5&*3FST ^  nfr grjfcRf 
% #i=n?hT

^  I W^TTC %
î ftihtnT snrr̂  ^  | ?fr?; w  | %
ffssrfercr iffi Ttgrsa % t^ T  faan
«TT «flT «TT fo fk^rr F̂n*pft %

i r r e f r t 1 1  **rifOTTtfa? 
^r% w  t  i «n  ̂ *r greNrwr 

Star ^  ^
■ t̂jrqv sm ^tewr %
*frr q f  *r%?r sr?tt | i

*fc*r W5T $  yrcfrr sn^r sft
% R , Stfspt aptrrcT 3$]% % Sf*?T %*RT 
*fcT afftSTC w w >w  fawrtff STTT

nmw arr * f r  t  i sp re  f w  
'C m  farSRf P̂t ^

1 1  fa? v m  M  ?r 
srrrt v ft  til $m

fam ^  ^  ap< fn- i *r$ ^rpm 
*rf^ rt ?  $  ^  t  1 <&* xvrx  

^ S fr  tfBptJ *r ffc  fanrr | I 
fa# *** f%*rfcr t  «r *rt |  i
■ it* ■'■*'■ : '—--- "M ife— ■ <Vt.ftmh.'.i.i „J% ĝ ,«  ^T$TTf T*F WWnvcM *RST n$TS*T ST 
^  $r w w  fcrr% qflr ^rr
..%» * ~ '"’■** a*- .-v*■!̂.>— •■■■■>ft.1;i-.c-..' j><

apt fn T  M m  *T S T M  *RRPNf wt

*74
SHRI S. V. NAIK ;Kan*ra): Hon. 

Deputy-Speaker, Sir.. . .

•ft WCTT fa^Fft
**fr *3*i r̂asspcft Tfr | i ssrmrr 
ŵ rra* q^mr >̂t «n t

MR. DEPUTY-SPEAKER: We defi
nitely missed you.

SHRI B. V. NAIK: Very kind of you, 
Sir. I have just returned yesterday 
from my constituency and in my con
stituency, the entire case of a parti
cular company regarding the acquisi
tion of the lands belonging to about
10,000 poor cultivators is pending the 
decision of the hon. Minister of Law, 
Shri H. R. Gokhale, who is fortunately 
sitting here. There have been a large 
number of prosecutions, which in
cludes the local MP also as the accused. 
Prosecutions, numbering about 500 
have been launched. This is not tbe 
State prosecution ,but___

MR. DEPUTY-SPEAKER: What you 
want to be done?

SHRI B. V. NAIK: Since the bon. 
Minister has been kind enough to 
promise me a decision on the entire 
question of issue of licence to this 
Arm, Messrs. Ballarpur Straw Board 
and Paper Mills Limited for the caus
tic soda plant, about which I have 
had the displeasure of repeatedly stat
ing for the last three and a half years, 
Sir, with no result, with an absolutely 
dead State Government of Karnataka.

MR. DEPUTY-SPEAKER; What you 
want to be done?

SHRI B. V. NAIK: I would request 
the hon. Minister of Law to the effect 
that the prosecutions and the official 
har&ib&fe&t bt fKfe pbOr cultivators 
tft&t fl lOhftg tm In m  district may 
stop forthwith.
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AIAH): Sir, Shri Vajpayee raised the 
question whether the current Session 
of the House will be extended. I 
mentioned about this m the Business 
Advisory Committee I would like to 
mention here that there is no inten
tion to extend it. The Business Ad
visory Committee agreed that certain 
Bills will be taken up today and 
passed and tomorrow, certain other 
Bills will be taken up and passed. I 
have since received a request from 
most of the Opposition leaders with 
which I am inclined to agree that we 
take up also in addition to that, the 
Bill relating to the non-working 
journalists I shall include that in 
the list. There is also a small Bill, 
passed by Rajya Sabha, which is of 
an urgent nature, Punjab Chandi
garh Municipal Amendment Bill I 
will include this also in the list. Re
garding the various motions for dis
cussion, the entire time at the dis
posal of this House was considered 
by the Business Advisory Committee 
and priorities were given to certain 
discussions. About this matter, which 
has been raised by Shri Vajpayee. I 
do agree that this is an important 
matter. But, let us find out how to 
fit this into the programme. I like to 
give time. Let us sit together and 
try to fit it into the programme. I 
am not standing in the way. Regard
ing the Tobacco Bill, about which my 
hon. friend Mr. Jyotirmoy Bosu is 
very particular, let me tell him that 
nobody is more concerned than my
self, because 90 per cent of Indian 
Virginia tobacco is grown in my 
constituency. I am more anxious 
than him to see that this is passed. I 
do not know whether time will be 
available.

SHRI JYOTIRMOY BOSU: It is 
crocodile tears you are shedding 
rather than real tears.

SHRI K. RAGHU RAMAIAH: It is 
real tears. You have crocodile eyes.

SHRI P. G. MAVALANKAR: What 
about statements by various Minis
ters on important matters?
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SHRI JYOTIRMOY BOSU: What
about diffusion of ownership of 
newspapers and delinking? You were 
talking so much about that subject 
on Friday What about the Property 
Ceiling Bill’

SHRI K RAGHU RAMAIAH* There 
are many more things which Gov
ernment is more anxious than any 
member to take up for consideration. 
But the question is how to find the 
time.

About the matters raised by Shri 
Mavalankar, I would submit the 
scope of these submissions is that I 
should convey to the Ministers the
intense anxiety of the member;___
(Interruptions).

SHRI JYOTIRMOY BOSU: There
are ways of ridiculing us and Shri 
Raghu Ramaiah is a pastmaster iti 
them

SHRI K. RAGHU RAMAIAH: I 
can only convey this to them, and I 
am always doing it.

SHRI S. M BANERJEE: I will take 
only half a minute.

There are two important thing* 
which were urged by members. One 
is a statement by the Railway Minis
ter regarding reinstatement of the 
railway employees. The second war 
about the dearness allowance due to 
Government employees. There must 
be a statement made on this. Other
wise, I can assure you this: we wDl 
see that the election' law which we 
are going to pass after the Second 
reading is not passed. Let him ask 
the Finance Minister to make a staift- 
tnent.
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MR DEPUTY-SPEAKER: Under
stand my difficulty. I have to run 
the House according to certain rules 
and procedure.

SHRI S. M BANERJEE: Let him 
ask the Finance Minister to make a 
statement Twentyeight lakhs of 
government employees are cheated.

MR DEPUTY-SPEAKER: He has 
responded as far as he could I can
not go further Let us get along with 
the business.

SHRI S M BANERJEE' It should 
be conveyed to the Finance Minister. 
He should make a statement to
morrow Otherwise. I can assure 
you—all my friends here will support 
me—we are going to stall the other 
Bill

MR DEPUTY-SPEAKER: I under
stand item 5 has not been disposed 
of

SHRI THA KIRUTTINAN (Siva- 
ganja) • On behalf of Shri Murthy, 
may I lay it

MR DEPUTY-SPEAKER: Are you
member of the Committee?

SHRI THA KIRUTTINAN: Yes.

RAILWAY CONVENTION 
COMMITTEE 
Sixth  R eport

SHRI THA KIRUTTINAN (Siva- 
ganja)- I present the Sixth Report 
of the Railway Convention Com
mittee, 1973, on “Rate of Dividend 
for 1975-70 and other Ancillary 
Matters*'.

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): We should observe 
the funeral of the Railways.

MR, DEPUTY-SPEAKER- Order, 
order.,

14.13 hn.

STATUTORY RESOLUTION RE.
DISAPPROVAL OF REPRESENTA
TION OF THE PEOPLE (AMEND
MENT) ORDINANCE AND REPRE
SENTATION OF THE PEO
PLE (AMENDMENT) BILL-contd.

MR DEPUTY-SPEAKER: We take 
up further consideration of the fol
lowing Resolution moved by Shri 
Shyamnandan Mishra on the 12th
December, 1974, namely—

“This House disapproves of the 
Representation of the People (Am
endment) Ordinance 1974 (Ordi
nance No. 13 of 1974) promulgated 
by the President on the 19th Octo
ber, 1974 ”

and the following motion moved by 
Shri H. R. Gokhale on the 12th De
cember, 1974, namely:

“That the Bill further to amend 
the Representation of the People 
Act, 1951, be taken into considera
tion”.

Before we resume discussion, I 
think I should acquaint members 
with the lay of the land because last 
time there was some amount of con
fusion___

SHRI ATAL BIHARI VAJPAYEE. 
(Gwalior): Lay of the land or law of 
the land?

MR. DEPUTY-SPEAKER- Lay of 
the land.

There was some confusion last 
time When some points were raised, 
even the Law Minister thought that 
perhaps those points were to obstruct 
the motion for consideration. It was 
not so. That was why I allowed l>im 
to move the motion for consideration 
He did so and he made a speech. 
Then because there were a few 
minutes before 6 J*.m . before we ad- 
' joumed, I also tilled on the flrst
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speaker from the Opposition, Shri 
Jyotirrtioy Bofcu, to speak. 1 had alBO 
said that with regard to the points 
of ofder raised by Mr. Mishra and 
other Members regarding the scope 
•of the discussion, whether Members 
catn make reference to the different 
election petitions pending before 
different courts, that was the point 
of order, I had said that I would 
reserve my ruling. Now before Mr. 
Jyotirmoy Bosu continues his speech 
I think that we must settle this 
matter. I would not have permitted 
Mr. Jyotirmoy Bosu to begin his 
speech last time were it not for the 
fact that we had only two or three 
minutes to adjourn at 6 O’clock; I did 
some calculation and I decided In my 
mihd that frithin those few minutes, 
long-winded and stout lunged as he 
is, weighty as he is, he would not 
reach feven the banks of the Rubicon, 
not to speak of crossing it. And there
fore, I allowed him and at 6 O’clock 
we adjourned.

I know what is worrying Mr, Sathe. 
I know that this is, a very slippery 
and trecherous ground and I have to 
proceed very carefully. I should first 
dispose 0* one particular item so that 
there may not be any misunderstand
ing. Last Thursday Shri Salve of 
the Ruling party drew my attention 
to a precedent in this House. He read 
out from page 901 of the book, Prac
tice arid Procedure of Parliament and 
on the strength of that precedent he 
wanted me to rule that reference to 
the cases before the court should 
not be permitted. I said then that 
I would have to study this particular 

•case. If there had been a precedent 
like that, of course it would make 
my job much easier.

I think I should acquaint the House 
With what that precedent was. It 
delated to a particular Bill which the 
ndtiie Minister at that time—I tfrinir 
ft wfcs the late bovind Ball*bh Pant 

memory-—brought before 
The ftou^ lfr^

1955. The Bill related to Entry 34, 
List 11, State list and it sought to 
prohibit promotion and conduct of 
prize competitions which exceeded 
certain level; I think they mentioned 
a level of Rs. 1,000. The Bill was 
brought before the House under arti
cle 252 of the Constitution after a 
number of States, namely, Bombay at 
that time, Andhra, Patiala and East 
Punjab States Union had passed re
solutions delegating their powers of 
law making to Parliament. The Bill 
il passed would be made applicable 
to the States m Part C and Union 
Territories; and other States in Part 
A and B as might pass resolutions to 
adopt the Act. After the Home Mi
nister had moved the motion for con
sideration of the Bill, an hon Mem
ber Dr. Krishnaswami raised a point 
of order. He said, certain laws relat
ing to the subject were already pass
ed by the Slate Legislature of Bom
bay but those laws were challenged 
in the Bombay High Court and the 
Bombay High Court struck them 
down. The Bombay Government, 
went to the Supreme Court on appeal 
and so the case was pending before 
the Supreme Court On the strength 
of the fact that the case was pending 
before the Supreme Court, Dr. 
Krishnaswami sought to say that this 
was sub judice and discussion on the 
Bill should not be proceeded with 
and the Bill could be considered only 
after the Supreme Court had given . 
its judgment. The Speaker ruledC 
out the point of order and allowed 
the discussion to proceed on the 
ground that the House had the power 
to make laws, whatever might be the 
case. But, he also appealed to the 
members not to refer to the facts. He 
said:

“They will not refer to the facts, 
not of a law, but of the particular 
casfe under appeal.”

Hon. members will see that that 
Bill and this Bill are not on all lours.

Prlte Competitions Bill was 
brought to this House in resppse to 
certain social needs at that tty*. No
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reference was made in that Bill, 
whether in the Bill itself or in the 
statement of objects and reasons, to 

'  ,any case pending before the Supreme 
Court. But in this particular Bill 
before the House, the very genesis, 

rthe very basis of the Bill itself, as 
the Minister himself had said so many 
times both in this House and outside, 
is the 180 cases or so pending adju
dication before the various courtB in 
the country. I had said even last 
time, although I did not have the 
time to study, that this was a very 
unusual situation and I expressed my 
difficulty in these words:

“I must say that this is the most 
difficult situation in which I have 
ever found myself.”

I have been presiding officer now for 
4 years oi more. We had faced many 
difficult situations, but I had never 
faced a more ticklish situation than 
this. My good friend. Shri Indr a jit 
Gupta—unfortunately he is not here 
—who we all know is a brilliant 
parliamentarian also said that we 
were standing on extremely slippery 
and treacherous ground. He caution
ed me by saying, “Be very cautious". 
I replied, “I am very cautious; I 
know.” Then he said, “Don’t rush 
in” . I replied, “I don’t rush in. X am 
not a fool to rush in where angles 
fear to tread.*’

„ Regarding the different points of 
brder that were raised, I sought the 
assistance of the Law Minister. He 
did intervene once or twice and on 
Thursday last, he said:

r * *1 have said that reference to
facts to the merits of a particular 
case, ia undesirable, because it is 
definitely prejudicing the trial 
which is going on.

"If you say that so many case* 
are pending without reference to 
the name of the party, without 
reference to what is the dispute 
pending, what are the allegations 
and counter*allegations in that 
particular case, that is entirely a
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different matter.. .  .1 would submit 
that this has feeen unprecedented:
it has never been allowed. I hopje. 
you will accept that.”

That is what he said.
Before I proceed further in 1he 

matter, I would feel very much more 
comfortable and it would help me 
and the House—I wish I could accept 
the submission of the Law Minister 
straightway—if even at this stage he 
could point out to me a precedent in 
the past when a similar Bill of this 
nature making the cases pending be
fore the courts the very basis, the 
very genesis, the raison detre, of the 
Bill had come before the House. If 
he can point me out this and point 
out that a certain ruling had been 
given by the Chair saying that it 
could not be done, I think, it would 
help me very much.

I do not want to proceed further 
in a hurry. Of course, I thought 
a'bout it the whole day yesterday. I 
struggled with it. My duty is to 
maintain the balance and to give the 
House an opportunity of a full and 
frank discussion After that, the 
House can do anything it likes. I have 
not been able to make up my mind, 
although I have some idea, and a rul. 
ing has to be given—otherwise, we 
cannot proceed further; I shall give 
a ruling, but even at this stage, if 
he can help me by pointing out to a 
precedent of a similar Bill of this 
kind in which a certain ruling of the 
Chair had been given, it would help 
me.

SOME HON. MEMBERS rose—

SHRI VASANT SATHE (Akola) 
Sir, would you allow us to make a 
submission before the Minister says 
something?

MR. DEPtJTY-SPEAKER • Yes.

SHRI JAGANNATH RAO (Chatra- 
pur): Sir, you want a similar prece
dent so that you could give a ruling" 
on those lines.
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May I refer to you the case of the 

■Essential Services Ordinance which 
w a s  passed on December 11, 1968? A 
point of order was raised by Shri 
S. M. Banerjee saying that it could 
not be discussed as the Ordinance 
was pending adjudication before 
many courts. The Deputy-Speaker 
-■ruled:

“According to the precedent in 
this House, the Speaker has held 
the discussion of a Bill the subject- 
matter of which is sub judice by 
virtue of an appeal pending in the 
Supreme Court as in order provid
ed the Members refrain from re
ferring to the facts of a particular 
case in appeal as, thereby, the de
bate in the House would not pre
judice the hearing of the appeal by 
the Supreme Court."

‘ Therefore, the Members are not 
allowed to refer to the facts of each 
case pending before the High Court 
or the Supreme Court. They can 
mention the names. The legislative 
power of Parliament cannot be sub

ject to the principle of sub judice. 
Otherwise, Parliament will be help
less. We have got the powers to 
make laws. It is a sovereign body.
Are we to be precluded simply be
cause some case is pending in a court 
*and the Parliament cannot legislate?

Here, in this particular case, the 
Government wants to remove the 
confusion that has been created by 
the Supreme Court which Is con
trary to the decision of the very 
-court delivered earlier___

MR. DEPUTY-SPEAKER: It would 
help me if you give me the basis of 
the Essential Services Ordinance, 
whether any particular case was the 
basis for the Bill itself. That is the 
crucial question.

SHRI JAGANNATH RAO: I take
an extreme case. Supposing there 

*was no precedent, are you going to

decide that Parliament has no powfer 
to legislate simply because some case 
is pending 'before a court?

MR. DEPUTY-SPEAKER: You
were not here on the last day. We 
are not discussing about the power 
of this House to legislate. It can 
legislate. But that is not the point ..

SHRI JAGANNATH RAO: You say 
that the principle of stib judicv will 
come in the way___

MR DEPUTY-SPEAKER: I never 
said that. You did not understand 
me then.

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): Sir, you have said 
on page 12118 of the debate:

“But if anybody, at this stage,
makes a reference I cannot stop
him.”

MR. DEPUTY-SPEAKER: That was 
before my ruling. I said it in this 
context: at that time it was submitt
ed to me ‘Let us go on with the dis
cussion; you can reserve your rul
ing’. Then I said: ‘Before I give my 
ruling, at that stage, I cannot step 
anybody’. But now we have not 
reached that stage, I have yet to give 
a ruling.

SHRI VASANT SATHE (Akola): I , 
entirely agree with you, Mr. Deputy- 
Speaker, that we are facing a very 
ticklish situation and your problem 
has become more difficult because 
there is no direct precedent. If there 
was a direct precedent on all fours, 
as you said, the problem would not 
have arisen and you had only to 
follow the precedent. I have tried 
to do some research and I have not 
been able—I do not know whether 
the Law Minister has found any— 
to find out a direct case on all fours.

Now, Sir, the principle of sub 
judice is well understood. And it is 
no one’s case or contention that tills 
House or the parliament is estopped
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■because certain matters or cases are 
pending in a court of law. This is 
•a rule of self-restraint. This is a rule 
of prudence because we do not want 
to prejudice the cases m courts crea
ted by this very sovereign body. We 
•do not want to refer to those matters 
lest it should preiudice them That is 
why, in the book by Kaul and Shak- 
dher it has been mentioned on page 
$01:

“The rule of sub judice cannot 
stand in the way of legislation It 
the tul-e of sub judice were to be 
made applicable to legislation, it 
would not only make Legislatuies 
subordinate to the courts in that 
matter but would make enactments 
impossible because numerous cases 
conernmg a large number of statu
tes await at all times adjudication 
in one couit or the other’'

On this, I do not think, there is any 
dispute. The difficulty has arisen not 
because of the rule of sub judice but 
because it was contended, as you right
ly pointed out, that this Bill in terms 
is trying to cure a defect that has 
arisen out of the recent judgment in 
Kanwarlal Gupta vs. Chawla. Because 
of the recent judgment given, a cer
tain contingency has arisen because of 
an interpretation given in that decision 
on section 77 read with section 123 of 
the Representation of People Act. The 
interpretation that has fallen from the 
learned judges of the Supreme Court 
has created a difficulty; that interpre
tation was that the ‘authorised ex
penditure’ would mean contrary to 
the earlier rulings, ‘deemed to be 
authorised*...

MR. DEPUTY-SPEAKER: Implied
ly.

SHRI VASANT SATHE: Yes, im
pliedly authorised.

Therefore, this Bill is being brought 
to make clear what was till then the 
decision as understood of the Supreme 
Court' and High Courts as was de
cided in the last case of Rajagopala 
Rao vs. N. G. Ranga which quoted

earlier decisions from Meghrai Pato- 
dta vs. R. K. Birla and others, I am
giving the background so that we may 
understand the import of what we are 
trying to prevent This is what the 
Supieme Court had to say:

“This Court as well as the High 
Courts have taken the view that the 
expenses incurred by a political 
party to advance the prospects of 
their candidates put by it without 
moic* do not lall withm Section 77”

Now, the Supreme Court said and 
underlined the words “without more”. 
They said the words ‘without more” 
are important They have interpreted 
the woids “without more” as to mean 
‘not as authorised knowingly or ex
pressly but even by implication’ Now, 
this is the extent to which the Supreme 
Court has gone and this is what has 
created a problem

Now, what is it that is sought to 
be done? The effort of this Bill is 
that where a reference has been made 
to the pending cases—reference to the 
pending cases is only qua this parti
cular aspect—that means wheie ‘any
thing more* can be interpreted as to 
mean implied authorisation. Only 
that much. Therefore, in the pending 
cases which are 180 or so. whatever 
it may be, there may or may not be 
facts which would show an expenditure 
by a political party and whether such 
an expenditure would be deemed to he 
authorised impliedly or not, would be 
a matter which, when each case comes 
up for consideration, is for the Judges 
to consider and determine. But if 
this judgment stands, then every 
such expenditure incurred by a poli
tical party would be deemed impliedly 
Incurred by the candidate.

Ram Dayal vs Brij Lai & Others 
where the contention was that the 
expenditure incurred by the Maharaja 
of Gwalior should be deemed to be 
impliedly an expenditure incurred by 
Brij Lai but the Supreme Court said, 
*No’ and did not accept the principle 
of implied consent. But today if it is 
accepted, then, even that case could
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be struck down. That is the possibi
lity. All these candidates pending 
cases of various political parties stand 
to be affected if it is established that 
even friends, or groups of friends or 
supporters had spent for them for 
pamphlets, propaganda, arranging 
meetings or anything even though 
they had spent that money on 
the understanding of the law 
as it stood till the decision 
in Kanwar Lai Gupta’s case. 
In that understanding, if a party has 
spent some money or some groups of 
friends have spent some money and if 
it is to be impliedly included, then 
a large number of cases, for no fault 
of theirs, but only because they un
derstood the law as it stood till then, 
would be declared void. This is e 
simple problem. I am sure Mr. 
Gokale will appreciate my point. I 
am quoting the law; I am only saying 
the law as laid down by the Supreme 
facts of the case And even if we 
agree to the principle of sub-judice 
which I do agree, is not to apply and 
the legislation could go on, we could 
not make any reference because that 
is not essential. That is my basic 
point. Simply say, this is the 
law on that, you need not go on 
arguing any further. One should not 
refer to facts of each case because 
once you start doing that there will 
b© no end to it. What would be 
argued by the other side? They 
would say, yes. such and such expen
ses must be deemed to be authorised 
and then they will start giving ins
tances and so on. That is all that 
they can say. They can quote X or 
Y or Z They want only to streng
then their reasoning that this Bill 
should not be passed and that the 
Supreme Court ruling would hold the 
field. This is what they want to say. 
For that one need not have to refet 
to facts of the pending cases. And as 
I see it, the demarcating line would 
be this There cannot be blanket 
shutting out. It cannot be said that 
nobody can refer to any name of a 
case or any such thing. That would 
ndt be correct. The dividing line

should be the rule of self-restraint. 
Do not say anything on the merits of 
facts which have been controverted. 
What you said in your affidavit could 
have been controverted by the other 
side. It is for the court to decide. 
You need not advance your arguments- 
all over here. You may in your 
wisdom rule that while Members may 
without prejudice to sub-judice law 
refer to cases in general, they should 
not refer to facts averred which are 
for decision. And the moment they 
come to that, this Book itself says 
what the presiding officer should do.

Sir, the presiding officer has a dutyr 
at the point where finds that someone 
is referring to facts which are likely 
to prejudice, he can stop. I hope that 
the hon. Members here can exercise 
that much restraint unless they want 
to utilise this Bill, as they have done 
in the recent past, to do mud-slinging 
and go on saying things hoping that 
that will go on record. I do not think 
that that is their intention. Therefore, 
they will exercise the restraint and 
if the ruling comes laying down this 
guideline. I believe, it would serve 
the purpose.

MR. DEPUTY-SPEAKER; I had 
sought the Law Minister’s assistance 
only on one particular point, that is, 
to help me in pointing to a precedent 
of a Bill of a similar nature where 
the cases ©ending before the courts 
are the verv basis of the formulation 
of that Bill and the presiding officer 
decided that even when a * Bill is of 
that nature no reference could be 
made to those cases before the court.

SHRI SOMNATH CHATTERJEE 
(BurdwanV. The point that we are 
considering here and also trying to 
assist on is as to what will be the 
scope of discussion of this Bill, and 
whether in the course of discussion of 
the Bill we can refer to any particular 
pending case or not? We ought to 
remember that we cannot discuss a 
legislation as an abstraction. A legis
lation cannot be in abstract form. It 
has to meet certain social needs or 
important changes which are sought 
to be brought about in the political
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or social fabric of the country. So far 
as the. present Bill is concerned, it is 
an admitted case that it is for the 
purpose of providing a protective 
umbrella to certain pending cases. 
That is the main objective of this 
Bill. The object of the Bill is not 
only to have a law for the future 
guidance of the people but to seek a 
protection to pending cases which arc 
about 180 or so.

This Bill has been brought to re
place an Ordinance.

This Ordinance that is sought to 
be replaced now was brought in when 
Parliament was not sitting. What im
mediate urgency was there? Clearly 
the urgency could not be for the 
futuie applications. The urgency was 
to give protection to the respondents 
to the pending petitions. Whether it 
was necessary or not or urgent or not, 
the only consideration is giving pro
tection to the pending petitions and 
not the future law of this land.

If the intention of this Government 
was to provide certain changes in an 
electoral law as such, we have also 
other pending bills such as the Re
presentation of the People (Amend
ment) Bill. The hon. Minister could 
have brought in an amendment to 
this Bill if he wanted it only for 
future guidance. The protection is 
sought to be given to such and such 
petitions pending in the court. This 
umbrella is going to be given to those 
petitions so that the decision of the 
Supreme Court may not have any 
effect or it may nullify the Supreme 
Court’s decision in relation to that 
particular case. Shall we not discuss 
here the particulars of the cases that 
are pending? Whether the cases re
quire protection or not, can we not 
look into it? Can we not look into 
the question because of the rule sub 
judice? We may not make comments 
only on the facts of the case. And 
mere narration of the facts of the 
case is jio  comment on the issues in
volved. f
2971 L.S.—12

MR. DEPUTY-SPEAKER: I say
I am terribly afraid of the tomes that 
are being brought to the House.

SHRI SOMNATH CHATTERJEE: 
The principle of sub judice is very 
clear. You should not try to pre
judge the issue. There should be no 
comments on the merits of pending 
cases so that the adjudicating autho
rity is not influenced by it. But, if 
I say that certain cases do not require 
protection, then this law is not neces
sary. Wc must also know what are 
the facts of the pending cases. If wc 
pass judgments in pending cases, then 
you can pull us up. But you cannot 
do that, so far we do not try to give 
our own opinion as to the rightness 
or wrongness of the contention made 
in the election petitions or the con
tentions made by the respondents in 
the election petition. We are not dis
cussing the law as such in abstract. 
On reading the statement of objects 
and reasons, I find that this Bill is 
brought forward with reference to 
the candidates against whom election 
petitions are pending. It says:

“In view of the effect which such 
interpretation might have particu
larly with reference to the candi
dates against whom election peti
tions are pending, it became urgent
ly necessary to clarify the intention 
underlying the provisions---- "
When we come to the objectives of 

the Bill, when we discuss the merits 
of the Bill as also refer to the pending 
cases. Otherwise, it will be only a 
mockery of the Parliamentary Proce
dure.

SHRI S. M. BANERJEE (Kanpur): 
Sir, I want one minut'e only..

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
H. R. GOKHALE): I think the hon
Member spoke the other day.

SHRI S. M. BANERJEE: I spoke 
in regard to the case of Shri Chagla.
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MR, DEPUTY-SPEAKER: Kindly
listen to me. Were you here when I 
began...?

SHRI S. M. BANERJEE: I was 
here.

MR. DEPUTY-SPEAKER: You
were noft here. I allowed certain 
things before I proceeded to give my 
ruling. I had sought the assistance 
of the Law Minister in one particular 
respect to point out aprecedent of a 
BiU of a similar nature in the past, 
where the presiding officer ruled that 
reference could not be made to cases 
pending. This is the limited thing. It 
is after that that I shall proceed.

SHRI S. M. BANERJEE: That is
what I wanted to say.

SHRI MADHU LIMAYE: (Banka): 
You have not answered Shri N. K. P. 
Salve’s question.

MR DEPUTY-SPEAKER: I have
already answered that. You were not 
here. I have already dealt with that. 
I had already answered. This is the 
difficulty with the Members. They 
do not follow trom the beg’xmlng.

SHRI S. M. BANERJEE: There is
no lunch hour for every one of us. 
Kindly hear me a minute. Mr. Jagan- 
nath Rao...

MR. DEPUTY-SPEAKER: Don*t
refer to Mr. Jagannath Rao. I have 
ruled it out that the Bill to which 
he has referred has no similarity with 
this one.

SHRI S. M. BANERJEE: I am 
happy. Secondly, the hon. Minister 
has said that we should not make any 
reference t'o the pending cases in the 
various courts. There is another case 
pending, not only pending, but, Mr. 
A. N. Chawla himself has filed a revi
sion petition.

MR. DEPUTY-SPEAKER: That is
a different matter.

SHRI S. M. BANERJEE: My party 
colleague has been given a copy of 
that. He is bound to speak on that.

MR. DEPUTY-SPEAKER: This has 
nothing to do with this particular 
question. Let us hear the Law Minis
ter.

SHRI S. M. BANERJEE: This is
arising out of A. N. Chawla’s case.

SHRI H. R. GOKHALE: Mr.
Deputy-Speaker Sir, the question is 
what should be...

SHRI MADHU LIMAYE: Sir, may 
I make a submission.. .?

MR. DEPUTY-SPEAKER: After the 
Law Minister speaks, then again, if 
you speak, there is no end to it. I 
have asked a very specific and limited 
question. Let us do one thing. If 
you want, you make your submission 
now. After the Law Minister makes 
his submission on this limited point, 
then allow me to proceed. We should 
not have further discussion. I will 
give my ruling. I am seeking his 
help at this stage.

SHRI VASANT SATHE: By way of 
abundant caution, you may hear Mr. 
Madhu Limaye also.

MK. DEPUTY-SPEAKER: That is
what I say If you say that you will 
speak after him, there is no end to 
it. You rather speak now. Mr. 
Madhu Limaye, if you want to speak, 
you rather make your brief submis
sion now.

SHRI MADHU LIMAYE: What is
the specific question addressed to the 
Law Minister?

MR. DEPUTY-SPEAKER: Let me
again repeat the specific question. Are 
you hearing, Mr. Madhu Limaye? 
The specific question to him is, to 
point out to me a precedent where a 
similar Bill ot this nature, where cases 
pending before the court constitute 

the genesis and the basis of the Bill,



293 Res' and RePre" AGRAHAYANA 25, 1896 (SAKA) People (Arndt.) 294
sentaUon ofthe  * Bill

had come before this House where the 
presiding officer had ruled that refer
ence could not be made to those 
cases. This is the limited question. I 
had asked him because I want to be 
satisfied on that.

SHRI MADHU LIMAYE: I have
a right to reply to him.

MR. DEPUTY-SPEAKER: It is not
the right to reply. You are not going 
to reply.

SHRI MADHU LIMAYE: I am
going to help you.

MR. DEPUTY-SPEAKER: I am
laying down this. If you want to 
make submissions—I have allowed 
other Members to make it—you can 
make it. Why are you all getting 
excited? After the Law Minister 
makes his submission, I will proceed.
3 won’t hear anybody else.

*P5f
srr^r | far im vrfj*  *r?ft £  sp?

sfft ^ »r , eft srrq- ^ pst 
?>u t

15 hrs. • ' ,
MR. DEPUTY-SPEAKER: No.

sft ftrofc : sftr | i t  q^r 
gj i ?rrT qr%rr*r<r€r £ fe r , 

i 5«r t^rsra, tor 3 so, i wpt

MR. DEPUTY-SPEAKER: It is
|bot that we do not have a copy of 
May’s Parliamentary Practice here. 
But we have the most modern edition. 
You are referring to the 15th edition. 
Xf yovj refer to the most up-to-date 
edition and the page number, it would 
not take time.

SHRI MADHU LIMAYE: This is
the 15th edition, page 380.

SHRI H. R. GOKHALE: Alter that, 
there are two.

SHRI MADHU LIMAYE: The
principle is the same. You prove that 
subsequently the Speaker has chang
ed his ruling. This should stand un
less you have got information that this 
ruling has been modified subsequently. 
This is about ‘matters pending judi
cial decisions’.

“A matter whilst under adjudica
tion by a court of law should not be 
brought before the House on a mo
tion or otherwise. This rule does 
not apply to Bills'*.

m  *nflr ^  f  i
t  =5n?rcTT «tt fa; t  fisrwcT %
fafass tor i *  f  ®
xTf̂ TT «TT I SrflFT ^^TTsfr
*r $ tor  ̂ i
5ft crw fa?crrsr |  i fnT^rer w  

UTS % fo T'^zqjrz
wrfafatfl % s tr Mi s ftfw w  
qT%rr5fc s n t , ^  n (q ^
rr^mz) f̂ FT W  

tor t o r  «rr i $ ^r =t:r 
<r? ^  gn i^ rr i

^  'TSnf fTi  Vi* V* far
«rr % srft t ,  *rtr
sNfa gsfw t o  t  q f^ r *fr « ^ rto
fare tft arar ’̂csrw sfr  ̂ *rf fa** tor 
to r , sfft fa?r $ n , f  tC 
spfe ®pt *Fftr*r w  ^
■wr t , w  ^  wgTOra

% w  g i ^  *r f*n?r<Tr-
^cIT | I *T*TT 'iTCTW ^WT;
T̂fnrrr eft $ swrrfwra Mt ?>( $rr 

qrf ^  i

f%<ft ? rf ^  ^  srr̂  it ^fr
«it i Mt w

^ r« r §tt' ^ r fc
m & s  % ssrtfasr n ff t o r
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srre ftsr t®rrf^ 1
^T-ftiTr stpt vnfdw f̂ 105 crc 
srrsn^fi ^facr3r<T**rsf%t e r  * f t srror f t  w *n rr  1 * r t

*f>t$ 1951 ^1% STOT I  ?

sft f w  (^ re m ) :
% 1950  *TT I

« ft «rsr f^m^r eft *rn?;fto ? r ^ r  
m sr*r f t  ?> rr 1 ^  cfr * t f t  ^  t  1 
xrRpfcT *p?*xt m ^  i f t e  «r 1

t f t  n f t  ^ t *rr ft? sr*rc
■TT r̂ %

n fft ftw T  s r i im ,  eft m s  %
sn> *r tft ff̂ t qrm, ?fk wr
f t* * ft W T ?  %[\r ^  % cT̂ EfT tfT ^ F fT
^ ‘t?r ? if t  f t t r r  ?

*?W *T ’TTeff % <T>T ft'T-TTCT STHT
r̂fiwn-, q-rfemHTt grfftwt % srf* *r 

fa ^ r i^ t  I ,  %ftr?r ft>?ft q ;d sp r srcrercT *r 
^ sf?r*r %?=r ̂ r  t^t I, ^ r 

% ^  t  mfamSteTt ’pffttft *rt, v\K
^ttt sft, *fr ?nfep*r
105 % s h tt s ir  u r e  
^*r qr??n- =*t?‘<t | t

?t ?p^r «rr ft? ^

msrm, ft srK ^  ft?fa,
*̂1K F5T |  I «rt tfFRTnTT =^ff Wf 

I ,  $  cTT f ®  I  I S rfts i
«ft w  ^  ^  * i# * f ft? ^  fi^ ff %

srrr it ?t5frr ftow |, ?rfa if ?r^f^T 
r̂ Jpft ff̂ t |, sfft r̂r̂ t?TOr 

*r $*r *t?r?*T srroi ^pflrer w  arftr-ffrc: fo r r
W  | ; ?ft ^  f=R  qpr ^ > frf jpT ^T

«r?rn?rer i f  ^  ^  sr?* 5̂ r  m fe m  % 
t o ' i  % srft *r i m  1 1

^nft sftsTT 
%im 5ft̂ ft3R I, ?rk ^  «rro 

sfî sn: % ^  nfrrf^?r ii8|s 
^ r  | f^ “ s sr^ s fe srr fw q r

?f 180 7f^T t̂9F3T % iTsft cHSJff spt
?»ft, 3rfr?r sft t — ^Hre: s  ft  

?rra f?  f e ,  v̂t ^ c r  
^ r  ftr f̂t ^T^^Ti?H5r r̂s?: 
ffrfasrrfasp ?tFst^t % 1 ^ t
s ft 7ft^% ?ftT >!Tt spt *rc

nft I  I TR ^7 ^t ^T
ftr? ft wt vt # f ^ :  m ? rr ftg r  t o  ssrfar^R 
?r£t |  1 w f t r  « ft ^<marcT ^gt«rsr 
wffer«PPT rr xm  ¥^T % ftrcr Xf̂ T f s  
fq; | ,  w  ^  ’jn  fsr^w |  ft: ar?
«ft ?rtg% ?rlr «ft T frm r  ^t emit- 
?rr|t r̂t sr?T «tt Ĥ t =5frw i

Tjsfrfr sffii % tT̂7 ir^H: If 
^  ?t ?tr^ T̂Tit cTIHT ?Tf far? |—

srrr  ̂ ^  ^  ^ r  «rr ft? f ^  ^t 
^ n?vftart f< ?rnj ft

srsr^: r̂<r; ft  ^sftir t̂«f I ,  cfr is o  
T̂2F?R % STTdlT qr, ?HT ^T
t̂rt 3fft sr^R ^ Km q-T, ^  eft ^rm 

rfl^P f ^ r  STITT #■, ¥̂T f7 *a"3n
% ftrq *r>r 1 so ^€mrai % ?n ^ ^  
qft ^ r f  ap̂ *r, ?frT ^  ?nftcr ^ r  ft? 
*ns srrcr ftgi^ar t, *fhc wew ^ 
^r »rt^r f m  s^rftgr^
w ft^?r n ^  ̂ -srm^r ^ * t
^  fm  «ft *r$ *̂r*T 11
MR. DEPUTY-SPEAKER: At this

stage do not go into those things; w© 
are now dealing with the point of 
order.

«ft fiwit : Jpr f̂ *T̂ t W  ^T 
% 5fftT Wtt % ^  t . ft?^ ^
ff^t, ^  5TRT $  *£t cTTspcT % ^  ^TT 
W(^T f ,  *fK VS ftn? *t f  *€
??f «ri«fqf ^  ^nfro Ir #  si^r «f?t 
f® r r^  v t  % ^  €  1
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tfflT* TW ijtaW (ftarwt
*TR) : TK faff* f , *
% r % 1 1 TTFf'far *r %
'3sft *ft<a% w f srrf*: ^  |  ?

*ft w  : w% %
IWp |, $■ «ft tfV * 5  f #

SHRI SHYAMNANDAN MISHRA- 
It is admitted by everybody that the 
rule of sub-judice does not apply to 
any legislation What does it mean,
I ihould like to understand from the 
Chan. The ruin ot sub-judice does 
not apply to any legislation m the 
House Any legislation which is be
ing discussed in the House—in my 
humble opinion that means that there 
could be uninhibited discussion on that 
piece ol legislation This mle is un
trammeled W any q'ulilicaiion. Has 
anybody pioduced any qualification 
to this rule thit Ibe rule of sub- 
judice would not apply to any legis
lation'' It is without any leseivation. 
So I should submit that this has to 
be applied m this case also

You were pleased to say that the 
•case that has been cited in this con
nection was not identical, on all fours 
with the matter before us just now.
(IntenrupUons) jHere is a definite 
attempt by the Government to in
fluence the judgements in the court. 
That is the express objective of this 
measure. What is the objective of 

jfcthis measure?—That the cases which 
■are pending before the court should 
not be affected adversely. That means 
that the Government is making an 
attempt to influence the judgements 
in the court Who is doing it? The 
leap does not fit us. It is the Gov
ernment which by bringing up this 
measure is trying to influence the 
Judgments in the courts. It may be 
a good act or bad act on the part of 
the Government; J am not going into 
the merits. But the desired effect of 
this act is that the Judgments in the 
court should not be adverse, against

the election petitions pending in the 
court on this very subject. If that is 
clear that the object is to influence 
the judgments in the couits, the duty 
of the House is to see that the proce
edings m the court are not affected 
by anything you do, if we go by their 
own argument and then wc will have 
to cite our own f.icts to t.how that 
probaly it was not required and there- 
loio. Government is not u order m 
bunging up a measuie of this kind. 
You will kindly recall that when the 
Minister fust spoke to the press, he 
mentioned about these 180 cases The 
cxplanatoiy memorandum refers to 
the same The statement ot objects 
and reasons says that particularly 
bcoause of these cases pending m the 
coux*ts that this measure is being 
hi ought I underlined this on the 
piewous day when vie were discus- 
>ing it that this was the particular 
obiect mentioned in the statement of 
objects and reasons.

After all that storm that raged m 
the House when the Law Minister in
troduced that Bill m the House, at 
that time, his whole speech was full 
of references to the cases pending be- 
C010 the courts The entire speech of 
the Law Minister was based on those 
pending cases. That being so, I think 
this House has a clear duty to go into 
the facts of those rases which are 
pending before the courts and which, 
ns you have been pleased to pomt out, 
iorm the very basis of this measure. 
We cannot lust lvfram from mak’ng 
references to the facts that are there.

SOME HON MEMBERS ROSE—

MR. DEPUTY-SPEAKER: I haw
a very difficult task even m running 
the business On the one hand, there 
is pressure from the Minister of Par
liamentary Affairs that we must hurry 
because there is a time-limit that we 
have fixed Moreover, the Business 
Advisory Committee has made certain 
recommendations, which the House 
has adopted. On the other hand, the 
pressure on me is to ensure that this 
House has the right of a reasonable
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debate, that we do not do anything 
hurriedly in an irresponsible manner. 
I have to resist pressures from both 
the sides. The Law Minister in this 
case is the spokesman of the Govern
ment, of the ruling party. You all 
belong to that party. The members 
of the opposition have their submis
sions to make. It would save the 
time if you voluntarily forgo the right 
to make your submissions and leave 
the matter to the Law Minister.

SHRI S. M. BANERJEE- Sir, what 
I am going to mmress upon you is 
that in this particular case, there are 
two points. Firstly, what is the 
genesis ol the case? It arose out of 
the judgment delivered by the Sup
reme Court in the case of Shri Kan
warlal Gupta vs. Shri A. N. Chawla. 
Mr. A N. Chawla was a sitting Mem- 
bei of the House. When the judgment 
was given, the Government in their 
wisdom came out immediately with 
an Ordinance protecting the cases of 
those against whom election petitions 
are pending. If you will kindly read 
the Statement of Objects and Rea
sons . . .

MR. DEPUTY SPEAKER: We have 
read it many times.

SHRI S. M. BANERJEE: You have 
read it and you are also convinced 
that the object of this Bill is quite 
clear. What is the object of the Bill? 
The object of the Bill is to protect 
those 180 and odd cases pending be
fore the various courts in the form 
of election petitions.

Now, there are two aspects of the 
case. Firstly, if we are allowed to 
discuss these cases, if you kindly 
allow us to refer to those cases, then 
We will be doing injustice to those 
against whom election petitions are 
pending and we will be expressing 
our opinion in this House which 
would be the opinion of the legislators. 
That might go against the interest of 
those against whom election petitions 
are pending. Secondly, if you do not 
allow us to refer to those oases, what 
should we discuss then?

MR. DEPUTY-SPEAKER: That ia
exactly my difficulty.

SHRI S. M. BANERJEE: Yo
difficulty is the difficulty of us all.

My hon. friend, Shr£ Sathe, was 
saying, let us discuss the general as
pect of the Bill. If we are to discuss 
it only in abstract terms, let them 
withdraw the Bill and bring a motion 
under rule 184 or 193. We can dis
cuss it. In that case, it will not' be 
a Bill. It will be a motion. I have 
no objection. But if you are interes
ted in passing the Bill----

MR. DEPUTY-SPEAKER: Let us
not have too many motions

SHRI S. M. BANERJEE: Sir, I
want that you should take a deci
sion ----

MR. DEPUTY-SPEAKER: I will
take a decision You allow me to 
take a decision.

SHRI S. M BANERJEE: My sub
mission is that if you allow us to 
refer to those cases, that will prejudice 
the cases of those against whom elec
tion petitions are pending m various 
courts. If you do not allow us to 
refer to those cases, what are we to 
discuss then? I feel, this Bill should 
be withdrawn. Let us then have a 
motion and discuss it.

SHRI B. V. NAIK rose—
MR. DEPUTY-SPEAKER: Mr.

Naik, I had made an appeal.. ..

SHRI B. V. NAIK (Kanara): I
think, even the hon. Minister will 
yield for a minute to me.

What I am saying is, if you kindly 
bear with me that in this Statement 
of Objects and Reasons, without in
volving myself in legal hair-splitting;, 
since 1 am not a lawyer but a com- 
moner, the case that has been cited 
is that of Mr. Kanwarlal Gupta us. 
Mr. A. N. Chawla....
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MR. DEPUTY-SPEAKER: Please
do not go into all that. You were 
not here last Thursday. You are 
beginning the whole thing right from 
the start.

SHRI B. V. NAIK: You bear with
me for a minute. The subject-matter 
of 180 cases has not been referred to 
at all in the Statement of Objects and 
Reasons. The case under reference 
is post judice, not sub judice.

MR. DEPUTY-SPEAKER: You
have not read the Bill; you have not 
followed the discussion.

A little while ago, I welcomed you 
after a long time you were seen in 
the House. I think, I will have to 
revise my opinion if you go on in 
this manner.

Shri H. N. Mukerjee.

SHRI H N MUKERJEE (Calcutta— 
North-East): Mr. Deputy-Speak
er, Sir, I would be very short. I think, 
the basic point is in regard to the 
position of the Legislature and oi 
the judiciary, and we should not do 
anything which would prejudicially 
affect the balance which ought to be 
there. As far as we are concerned, 
the rule of sub-judice does not apply 
in so far as our power to legislate 
is concerned. And there may be good 
reasons or bad reasons for Govern
ment and Parliament to collaborate in 
order ’to bring forward legislations 
which would affect the counrty in a 
particular way and it does not matter 
what is pending in courts or not. It is, 
therefore, the point of Government 
and Parliament making up their mind 
about what legislation is desirable 
But if Government approaches Par
liament with change in legislation 
necessitated on account of a certain 
trend in so far as judicial pronounce
ments are concerned, a trend which 
was of one sort once upon a time 
and appears to be of a different sort 
at the present moment, then, surely, 
it is necessary for Parliament to 
know exactly what these, in many 
cases, are about. If reference con
tinued to be made by Government—

I am told so; I was not here; I apo
logize I was not here a bit earlier—, 
if Government continues to rely upon 
the nature of certain cases pending 
before one court or the other and if 
that is the reason why legislation of 
another sort is supposed to be desir
able—and Government went so far 
as having an Ordinance promulgated 
when Parliament was about to begin 
its Session—then, the Parliament 
must satisfy itself. Therefore, I feel 
that, since we have, as against the 
judiciary, the sovereign right of not 
having to bother about the sub-judice 
rule when we legislate by means of 
a Bill, we shculd also, at the same time 
pay a compliment to the judiciary 
and to the citizens of our country 
who have gone to the courts for re
lief and we should know what exactly 
is happening which requires this 
change. Therefore, I feel, quite apart 
from the subject-mater of this legis
lation, if Government has relied upon 
the pendency of a large number of 
selection cases, they must 'keep the 
Parliament informed in regard to the 
contents of those eases, the kind of 
problems that cropped up 111 those 
cases and the kind of solutions to those 
problems which this country, through 
the Parliament, should evolve.

SHRI SHYAMNANDAN MISHRA 
Only this much I wish to remind this 
hon. House that we are discussing not 
only this Bill but also the Ordinance 
Both the discussions are taking place 
together. I have made a submission to 
you earlier, Sir, that, while one can
not urge that the Bill is dishonest, 
one can urge, so far as the Ordinance 
is concerned, that it is dishonest and 
mala fide. /

THE MINISTER OF LAW, JUS
TICE AND COMPANY AFFAIRS 
(SHRI H. R. GOKHALE): Mr. Depu
ty-Speaker, I would like, in a short 
time, to deal with the points raised by 
the hon. members today. The question 
3s what is the scope or what should 
be the scope of the present discussion. 
To me it appears to be plain that the 
scope of the discussion is discussion 
on the Bill which is before the 
House.. . .
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SHRI SHYAMNANDAN MISHRA: 
Not on the Ordinance?

SHRI H. R. GOKHALE: I did not
interrupt you. I expect you to alloxv 
me also to carry on without interrup
tions.

We are considering the motion for 
consideration of the Bill and his 
motion for disapproval of the Ordin
ance----

SIIRI SHYAMNANDAN MISHRA: 
Both are together.

SHRI H. R. GOKHALE: I know 
what are going together. You need not 
remind me of that.

The Ordinance and the Bill, in terms, 
are the same. So far as the legislative 
provisions are concerned, the Ordin
ance and the Bill are, in terms, the 
same excepting for the fact that one 
is a Bill converting the Ordinance into 
law and the other one is an Ordinance. 
But, in terms, between the provisions 
of the Bill and the provisions of the 
Ordinance, there is no difference. 
Therefore, the scope of the discussion 
is the scope that will apply to the 
discussion of the Bill or, let us say, 
the Ordinance also.

Now I would submit, with respect, 
that the Bill or the Ordinance will 
not show this—a reading of the pro
visions of the Bill or of the Ordi
nance; I will come to the Statement 
of Objects and Reasons later because 
a reference has been made to that 
also—; the Bill, in terms, seeks to 
rectify the position which arose on 
account of a judgment of the Sup
reme Court, although, jn terms, no re
ference is made to that case in the 
Bill or the Ordinance. Naturally it 
could not be made. It only seeks to 
correct the legal position, it seeks to 
amend section 77 of the Representa
tion of the People Act, because what 
was thought that the section really 
ought to mean one thing but the in
terpretation of the Supreme Court 
says that it means another. There have 
been innumerable instances in which,

Sir, a law has been undertaken to 
set right decision of the Supreme 
Court in order to make the intentions 
of the Parliament clear. There is no 
difficulty about that. Therefore, there 
is no question that the Parliament has 
the power to make a law because it 
thought that a certain law or legal 
decisions taken by the court in a parti
cular case were quite different and not 
the correct decisions and that they re
quired rectification by a prope* legis
lation. Therefore, I think and I sub
mit with respect that it is not correct 
to sav that the legislation is in respect 
of any particular pending case. In fact, 
the case in which this proposition was 
laid down has been excluded from the 
operation of 'the ordinance and also 
from the operation of the Bill because 
the provisions will show that it does 
not apply to decisions which have be
come final in the High Courts or and 
in the Supreme Court----

SHRI JYOTIRMOY BOSU: Why this 
urgent ordinance?

SHRI H. R. GOKHALE: Let me deal 
with it. I have not forgotten the Ob
jects and Reasons reference also. To 
that I will come step by step. I will 
deal with all the points.

SHRI ATAL BIHARI VAJPAYEE: 
Why this discrimination? Why not al
low Shri Amar Nath Chawla to sit 
in the House?

SHRI H. R. GOKHALE: When this 
question has been raised before the 
courts as to why this discrimination 
of excluding a particular-case, the 
courts have laid down, and I have got 
one judgment here right now where 
they have said,—that there is no dis
crimination at all if Parliament were 
not to touch that very case in which 
a particular proposition of law has 
been given, and the reasons given by 
the Bombay High Court are that when 
litigants go to the court.. . .

SHRI SHYAMNANDAN MISHRA: 
We will study that
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SHRI H. R. GOKHALE. You may 
study or may not study. But a point 
has been raised and I am answering
that___(Interruptions) It has been
said that when a client soes to the 
court and gets a favourable judgment, 
he spends a lot of money, time and 
energy for obtaining a particular 
judgment and, therefore, it is not right 
to deDrive him and in this case, Mr. 
Gupla. ol the benefit of that favour
able judgment. That has been the 
view taken by courts and, therefore, 
there is no discrimination m this. This 
question was considered and decided 
by the courts.

Now, apart trom tho question, be
cause I was taken a little aside beca
use of the interruptions, the submis
sion which I wish to make is that 
when you think oi precedents, it is 
well-known that >ou do not think of 
facts for precedents I am making this 
respectful submission What we think 
of is the ratio even m respect of the 
legal propositions which have been fol
lowed from time to time in diflerent 
cases in the past It is unfortunate that 
you have already said something 
about the ruling which was cited be
fore you But 1 would respectfully 
submit that the ratio, tho basic prin
ciple underlying that decision holds 
even to-dav m respect of any other 
case where legislation is undertaken 
for the purposes of rectifying a legal 
position taken in a decision by a 
court. This question we will have to 
decide not on whether A or B or C 
Or D or E or P or such other facts 
which obtain in the earlier cases ob
tain in this case. Even in the earlier 
case there was a matter Feeding in the 
court and it was argued that without 
reference to the facts of the case, we 
cannot proceed with the consideration 
of the Bill- The Speaker, with respect 
rightly pointed out that you cannot 
prevent consideration of the Bill and 
you can do that but without reference 
to the facts of that case because the 
facts of that case have nothing to do 
with the consideration of the Bill. To
day, a reference to Mr. Chawla’s case 
will come on only in respect of the 
question of law because that is the

position which is sought to be recti
fied. M\ hon. friend, Mr. Mishia 
may not agree with me. That is a de
ferent matter. On his side he has al
ready made his submissions why the 
position of law taken in the Supreme 
Court is correct. That is a different 
matter With regard to that, I will 
deal with it later on when I deal with 
the merits Therefore, we look to the 
precedents, not for the facts the pre- 
’ ious cases We look to the precedents, 
a ratio, some basic principles, some 
first principles which have been the 
guiding printip'es of our deliberations 
here and m the matter of rule of sub- 
ludice. when you apply it outside 
the IJouse also I would request jou 
to consider this

Again, I submit with great humility 
and respect that here, what is the ba
sic principle9 If you discuss le
gislation, you discuss the merits of the 
legislation bv all means. You can slv 
that this legislation is not justified. 
You mav as well sav that this is mo
tivated, that the Government has 
ulterior ends and purposes for bring
ing this legislation It is vour right 
to say all these things in opposing 
this legislation and it is my right to 
defend and privilege to defend the 
Government which I will do. There
fore. that no case exactly on the 
point and a case of similar facts weie 
not available is not necessary. Tho 
basic principle, the first principle is 
that when you discuss anything in 
this house and if you discuss any le
gislation, you can discuss the merits 
and demerits of the legislation. 
On first principle you will not
allow anything to happen which
will prejudice the fair conduct of a 
trial in a civil court, may be in a 
criminal court or as in England where 
they have referred to even Courts 
Martial and such other forums before 
whom judicial adjudication takes 
place, there are references in May’s 
Parliamentary Practice. References 
were made just now saying, this 
principle applies to Motions, this 
principle applies to questions e&c. I 
can briefly refer to this. This is from 
page 228 and the heading is. sub-
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judice matters. This is from para 11. 
This is the 18th Edition. It says:

“By a Resolution of the House 
matters awaiting or under adjudi
cation in a criminal court or a court 
martial and matters set down for 
trial brought before civil court may 
not be referred to in any debate or 
question.”

Now, what is 'the principle under
lying this? It is not the case of A. N. 
Chawla. The judgment is there al
ready before everybody. It is no lon
ger open for discussion and I am not 
going to discuss the facts of Chawla’s 
case. The Supreme Court is tho 
final arbitor and on facts the Supre
me Court has decided that thing. Bui. 
now can we refer to other cases and 
say that in that particular case a 
certain allegation xs made etc.? Thai 
is the question; and we can certain
ly refer to in general terms, m re
gard to pendency of the case, where 
a question as regards excess expen
diture arises, where similar question 
of law arises or is pending conside
ration. If ore were to go further and 
say that we will discuss the merits 
of those cases, that would be, I very 
respectfully submit, an irregular 

thing and by this you would be only 
setting down a precedent for the tu- 
ture which would be undesirable. 
This is my submission.

As regards the other point raised, it 
is a well-known and well-recognised 
principle of all interpretations that 
you for understanding the meaning of 
a legislation, we do not wimply look 
at its Objects and Reasons. That is 
a well-known principle that you can
not look at them unless there is any 
doubt or some such thing in under
standing tho provision itself. It is only 
for the purpose of clarification of that 
thing that you can refer to the State
ment of Objects and Reasons. But 
that statement itself cannot igovern 
the interpretation of a section which 
is otherwise dear. That is to say, the 
interpretation of the section will be

on the section itself and on nothing 
else. But apart from this, what does 
the Statement of Objects and Reasons 
state here? One thing is this. What 
is the position in law which this Bill 
seeks to remedy? The position in law 
is stated in the Statement of Objects 
and Reasonp. Certain provision (na
mely, Section 77) has been under
stood in a particular way in previous 
decisions of the courts and by all 
concerned who are connected with 
elections. And it is therefore now 
thought necessary to clarify the in
tention so that the doubt created by 
the Supreme Court might be met by 
clear-cut and unequivocal legislation. 
That is the sum and substance of 
the objects of this legislation. Then 
it proceeds to say the second thing. 
What we proposed is this. Because, 
if the intention of Parliament is this—
I am assuming that Parliament will 
eventually pass this Bill,—that such 
an intention of the legislation should 
be clarified by amendment in the Bill, 
it is a'so mentioned that in order that 
that intention should be clarified, this 
Bill must be passed. The purpose is 
two-fold. First of all, to lay down the 
law, what Parliament thinks is the ' 
law for the present and for future 
and the second purpose is, if that is 
going to be law, giving the benefit of 
that to all those cases where the same 
question of law arises. It has no re- ' 
ference to any facts of any pending 
cases. I would again repeat that it 
will be very unfortunate if a prece
dent of this type is taken. Thank 
you.

SHRI H. K. L. BHAGAT (East 
Delhi): Sir, I may be allowed just «■ 
half-a-minute. I want to read from 
the debate of 26th September, 1955.
Or you may refer to page No. 15253 of 
debate date 26th September, 1955 on 
Prize Competitions Bill. What 
the Law Minister just now stated 
about the Objects and Reasons is pre
cisely mentioned in the observations 
made by the then bon. Speaker where
as he has clearly said ihat Intentions 
are to be seen from the enactment it
self. There he has even gone to the
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extent of saying, in my mind, it is 
irrelevant- Along with this you may 
also read pages 15251, 15251 and 
15252. If yOu read these pages you 
will find what the Law Minister has 
said is absolutely correct and borne 
out.

SHRI MADHU LIMAYE (Banka): I 
have got Eighteenth edition ol May’s 
Parliamentary Practice. I quote:

“A matter, awaiting or under ad
judication by a court of law, should 
not be brought before the House by 
a motion or otherwise. This rule 
npplies to motions for leave to bring 
m bills, but not to other proceed- 
dings on bills.”
AN HON. MEMBER. What about the 

foot-note!

«ftc 57 55T «Tvn7 f; I

cfi vfr if
sfsir, qrsoTl i
MR. DEPUTY-SPEAKER: Please

read it again.

SHRI MADHU LIMAYE: I quote:
“A matter, awaiting or under ad

judication by a court of law, should 
not be brought before the House by 
a motion or otherwise. This rule ap
plies to motions for leave to bring in 
bills, but not to other proceedings on 
bills.”

pilfer rfr *rr»r

vfr wa r f  r ^  1 1  sre w m ?
? r . * r ^ f i ? r  

_____

fRRST TO® : tR  STTT 3RTT|t
sfrar flfr ?

«ft : m X  ^
wrcrarnf t*ft#ar*T*Pg*rri t
^rt ^  t o  | fa && « r
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Bill

fiR  f^T UTMHi' ^  r̂arf t  ?
owi^wnr ^  % vf&c
q W fefire r  tot ?ft t  ^

m f̂ r«rr «rr
r̂rarr *n u 

*rcr stfter I

ircw wrn *̂ff :
JTInT TOT | I

9ft W l fm b : 3TRT gOT ?T> *RT
i*rr i

«rssr fagrtf : $  *r<s
*fm m ^t 1

*r«5 fow* : *T ff 5W  3TF# i  
fi *TF3r vr | *r *rr
5TIn% | I

t?Wo ffTTo 3 H3T STT
3T7t^ t  I

*sft H* fa** : $  srTTflT I t  
tfteraT *? 1 wrr aft |  * 5  
?rm t *t tor to tt  g 1

r̂srr̂ T *rr?r 3ft | : ° °  page 8828>
Vol. XII-XIII, Part II dated 16-5-1951 
this is what he said:

“It is clear that the original clause, 
as interpreted by tbe superior courts 
in this country, has put this Govern
ment or put any government into a 
very difficult position. The House 
knows—and it is mentioned in the 
Statement of objects and Reasons— 
that one of the high courts held that 
even murder or the like offences can 
be preached. Now it is an extraordi
nary state of affairs when that can 
be done. It may, and 1 am quite 
sure, it would be in the long run, as 
in other countries, that judicial in
terpretation would gradually bring 

things more in line with—which I 
would beg to say is—-the spirit of tbe < 
Constitution.”
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sfir frvrRf tT̂ r %
? i i  %\i *r fw o t fta  *r i pi
*r -s&m f*wnr *t«tt s t t  f o w  % 
3Ht'*rofg$i stirrer
*7$T T̂?cTT $ I
SHRI VASANT SATHE: He was

referring to the case law which was 
sought to be remedied. So, what does 
it matter? He is referring to the facts 
of the case.

*ft *1*  fappft : f j i  TO tT̂
*rr i ^rr «rr ?

SHRI H. R. GOKHALE: We have
had discussions on Thursday and to
day* Now we will abide by your 
ruling.

wrer f^rfy : n %sr*T
^  r̂̂ cTT f  | W
I  fa fprrnr n|Y f^qr srr

I  I :̂r 5T4 I  FT®qr I
^  &at I  %  W R  TT5fr sfw ft ffcrr
»rhft Trcr % sfto *r*r s;r

................ *rrcr *nsfr n* i
MR. DEPUTY-SPEAKER: Why bring 

in other cases?
SHRI MADHU LIMAYE: Why

bring in the murder case? When the 
matter was pending before the Sup
reme Court, if Shri Nehru could do 
it, we can also do it.

MR. DEPUTY-SPEAKER: We are
referring to the discussion on princi
ples without going into any other case 
or any special thing.

WWT f̂ TTTt : 3Tf *FfT
arr | f% toss  ^
*Nrcrr § i r̂f?Ff ^

*IT tJ T R ^  %  W R  v f t  srqv^ spr 
■^pprwr^rrt i tr* <rNr«?

’fp fW  ^  i f 1 n f  | ______
MR. DEPUTY-SPEAKER: That

point was made by Mr. Mishra.

nissr : wr
^Tfife m  $*rrerr *r#f forr m  

swr |  ? ^̂ Tcr Sfr sft forr
mr | sft *rar f  sfr 
*r*rra- fsrcr sfoGr** ^rfr tfFsr 

STT tftfeft I, W 3̂j?T W?7?rr 
w  »bt spTrrr *rnr r̂nTiTr ? 
g r i t  ^  ?rnr ? m r  fa *rrc  m  «pr^r i

, MR. DEPUTY-SPEAKER: That sub
mission has already been made. Now 
you will kindly cooperate with me. 
Let us not forget how this discussion 
started again. I had proceeded with 
the ormulaiions of certain thoughts 
in my mind. Before I proceeded.....

SHRI MADHU LIMAYE: Are you
also giving private ruling?

MR. DEPUTY-SPEAKER: No pri
vate. No question of private. I have 
nothing private, nothing to hide, my 
life is an open book. Now, at a cer
tain stage, while I was formulating my 
approach to the whole question, and 
then expressing my difficulties, i 
sought the Law Minister’s assistance 
on one specific issue, to give me a 
precedent when a Bill of this nature 
had ever been brought before this 
House. That is all. Now. it is abvious 
from his intervention that be had not 
been able to oblige me on this perti- 
cular question. I have not got any
thing to catch hold of I cannot catch 
hold of anything.

SHRI MADHU LIMAYE- I have 
given you something to catch hold of.

ME. DEPUTY-SPEAKER: I will have 
to hire somebody to carry all those 
things.

SHRI MADHU LIMAYE: I have not 
quoted from every book.

MR. DEPUTY-SPEAKER: On the
other hand, he pointed out certain,
what h® Calls, well-establisbed princi
ples. I am not a Lawyer, Again, 1 
express this ignorance.
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SHRI S. A. SHAMIM (Srinagar): 
That makes you more objective. 

MR. DEPUTY-SPEAKER: May be. 
He mentioned the expression, first 
principles and he also mentioned the 
ratio of rulings. I think that is what 
he meant. From what I understand 
from him, the first principle is that we 
do not refer to cases, to facts or merits 
_qf cases1 as he would lik� to say, that 
are pending a\;l,jlldication, That was 
what he wanted fo enunciate as the 
first principle here. Also, by ratio of 
ruling he meant that in the past, many 
rulings have been give'l proh1Liiting a 
reference of this natu1·e. I think that 
is what he wanted t'o submit. Now, .... 

SHRI S. M. BA.:N'ERJEE: All the 
cases. or some caserJ: .... 

MR. DEPUTY-SPEAKER: Ratio ot 
ruling is over-whelming in that. In 
all that has happened in the past .... 

SHRI S. M. BANERJEE: Ratio 
means 10 per cent or 20 per cent? 

MR. DEPUTY-SPEAKER: I will 
agree with him that in this respect, 
the ruling were overwhelmingly that 
we cannot refer. Commg to the ques
tion of, first principle, I must say that 
it is a question of interpretation. Now, 
we are discussing thi;; Bill and the 
judgement of the Supreme Court. is 

'- the cause for this Bi.IL In the rast, 
,. the Supreme Court had given a judge

ment in a certain manner. This time, 
in its wisdom, it had given ::l judge
ment in another manner. It is a 
question of interpretation. As far as 
the rules of this House are concern
ed .... 

SHRI SHYAMNANDAN MISHRA: 
Supreme Court does not say that. 
Supreme Court says that the judge
ment is in keeping with the past. Even 
the Chair will have to say whcit the 
Supreme Court has said. Chair will 
not say what the Law Minister says. 

SHRI H. R. GOKHALE: I am onlY 
saying that you are entitled to say 
that. 

MR. DEPUTY-SPEAKER: What Mr. 
Mishra has said has gone on record. 
I am just saying, we must be verY · 
ve;:y accurate in what we say. 

But as far as our rules of procedure 
are concerned, it is also a question 
of interpretation by us here. Now, 
what should be the first principle in . 
this particular case, this particulai:..
Bill? That is the mai!1 thing. 

SHRI MADHU LIMA YE: Eighteenth 
edition. That conclusively settles the 
question posed by you. There is no 
room for debate. 

MR. DEPUTY-SPEAKER: Order 
please. 

As far as our rules are concerned. 
I think they have many times, every
where mentioned this. I will just 
mention some: 41, (2) (xvii)-(xxii), 58, 
59, 173(5), 175, 186(viii). 188. 210(viiiJ 
and (xii) and 352(i). These are those 
rules of 0urs which have again and 
again said that reference should not 
be made by question, motion or any
thing to cases pending before, er 
awaiting, adjudication. Our rules have 
said that so many times. But also our· 
rules say that wherever anything is 
not specifically provided by these rules, 
then the Chair, the Speaker, will 
regulate. obviously anticipating that 
there might arise »ituations ... . 

SHRI S. M. BANERJEE: Speaker 
includes Deputy-Speaker. 

MR. DEPUTY-SPEAKE.!R: When 1 · 
sit here, I am the Speaker. 

Now obviously this provision is in 
our rules to take care of certain un
foreseen situations and circumstances, 
when these rules do not quite provide 
the answer. As 1 stated at the 
beginning, this is a very unusual case, 
a very unusual situation, a very ua- · 
usual Bill. Therefore. I have to decide 
in this particular case where not a 
precedent could be cited in a special 
way. I agree with the Law Minister 
that I should not set <!. precedent by 
this. This is only for this particular
case. 
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SHRI JYOTIRMOY BOSU: Let him 
sit up now.

SHRI SHYAMNANDAN MISHRA- 
He is very happy.

SHRI B. V. NAIK: Can you stop 
your successors from taking the pre
cedent from you?

MR. DEPUTY-SPEAKER: I hope u
Bill like this will rever come before 
this House (Applause). Do not mis
understand me. You are taking it in 
a wrong way in the sense that Gov
ernment has brought a wrong Bill and 
therefore, when I say this, it is a kind 
of censure on them. I do not say 
that (Applause). I am only saying 
that this Bill is creating for me ana 
for the Chair very great difficulties. J 
would not like to lace this kind oi 
difficulties again, in future. Ihat is 
the limited sense of what I said. 
Please do not misunderstand me.

In this particular cose, what should 
be the first principle?

SHRI S. M. BANERJEE: Why don t 
you convene a meeting?

MR. DEPUTY-SPEAKER 1 have 
made up my mind here. N*>w here, 
both the Law Minister and Shri 
Madhu Limaye have haloed me I y 
pointing out certain decinons or 
certain rulings or guidance given m 
this book, May’s Parliamentary Prac
tice, which we are folio wine;.

SHRI S. M. BANERJEE. I cannot 
keep the book beciuse i do not bring 
it.

MR. DEPUTY-SPEAKER. Does not 
matter.

Now the Law Minister has read out 
Irom p. 328 of this book, the latest 
êdition, the 18th edition.

I will read that again—
“Matters sub judice—By a Resolu

tion of the House (House of Com
mon.*) matters awaiting or under

adjudication in a criminal court or 
a court martial, and matters set 
down for trial or otherwise brought 
before a civil court may not be 
referred to in any debate or ques
tion. If the subject matter of the 
question is found to be, or becomes, 
sub judice after notice of the ques* 
tion has been given, the Member is 
asked to withdraw it. or the Spea
ker may direct it to be removed 
from the notice paper or refuse to 
allow it to be asked if it is on the 
Order paper”.
Obviously this relates to question.

Mr. Madhu Lim*»ye drew my dtten- 
tion to another provision m this book 
which is on page 362—

“Matters pending judicial deci
sions.—A matter, awaiting or under 
adjudication by a court of law, 
should not be brought before the 
House by a motion or otherwise. 
This rule applies to motions *°r 
leave to bring in bills, but not to 
other proceedings on bills.

This is within “Debate”.
That this provision m May's I arlia- 

menlary Practice has met the Situa
tion m this particular instance up to 
this stage is clear

We have proceeded with the consi
deration of Bill. There is no ques-tion 
about that. The question is whether 
matters pending judicial decision can 
be brought in at a later stage after 
the motion to consider the Bill has 
been moved—that is the point 1 
think this provision of May is very 
clear. That it should not be brought, 
does not apply to this. At least that 
is the interpretation.

SHRI MADHU LIMAYE- You have 
made it absolutely clear.

MR." DEPUTY-SPEAKER: Not so
clear. It is clear up to this and be
cause it suits your purpose, you want 
me to stop here. I think there is 
another first principle in this House 
and I request you hon. Members also
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to think about It The first principle, 
if you ask me, is> laid down in our 
Constitution, Article 105, freeoom ol 
speech and freedom ol expression. To 
me I should say this is the first nrin 
ciple. I think our rules also follow 
thi8 principle. II you read the rules 
there is a provision lor closure, that 
whenever a debate has become too 
protracted somebody can move a 
motion that the question be now put. 
In that rule it says clearly that the 
Speaker has to decide whether he 
should accept this motion or not, 
having regard to the fact whether it 
infringes the right ol reasonable de
bate.

SHRI MADHU LIMAYE. That is 
enough.
16 hrs.

MR. DEPUTY-SPEAKER- It is not 
enough, 1 will proceed and m proceed
ing I should first like to share with 
the Members my approach to this 
question, my approach to the House, 
to all questions th it are beiore the 
House I have always viewed that
we are all co-partners in tins House. 
The Speaker cannot rur this House 
alone. I cannot run the House just
with the Government. I cannot iun
the House iust with the opposition 
We are all co-partners. We nave a 
common interest and we have to get 
along. Matters as tar as possible
should not be decided by a mere majo
rity or by just directives from the 
Chair in the shape of obiter dicta or 
pontification. That is not for the 
Chair to do. As lor as possible by 
consensus we must try to pioceed 
^hat is what parliamentary demn- 
/ffacy is. Of course, we have diffe
rent duties to do. The Government 
has the duty to bring forward policies 
and decisions and t0 defend them and 
the opposition have their duty to pick 
holes in the Government and say this 
and that and I have the duty to hold 
the balance and make decisions some
times pleasant, sometimes un-pieasant.

I will first deal with some peripheral 
questions which were raised even on 
the last occasion. I think this morn

ing there was an uproar in the House 
and many members were saying, this* 
point was not answered or that point 
was not answered. I do not want to 
fall into the same trap. J will first 
turn my attention to Mr Madhu 
limaye. He raised two questions— 
Can an Act be amended by just 
adding an explanation? Should an 
Amendment to an Act be just of a 
negative nature and seek to nullify 
the effect of the original Act? lie 
pointed out rule 344 :n which it is 
said that an amendment should not 
be of just a negative natuie. If an 
amendment is just of a negattve 
nature, it is not admitted That is 
what he submitted. Now. an amend
ing Bill can take any form Here this 
Bill savs very cleaily th_.t bccause 
the meaning of this particular piovi- 
sion—section 77 of the Representation 
of the People Act—is not very clear, 
because we have not brought it very 
clearly, we ha\e run Into this ciffl- 
culty arising from the Supreme Court 
judgment and therefore, we want to 
make the meaning of this particular 
provision very clear and w'e do it in 
the form of an explanation There
fore, on that score that the amend
ment is sought to be m?d<? by an ex
planation—I. do not think that objec
tion can be maintained and I do not 
accept it About the amendment being 
negative, this w'ou.d apply to motions 
and amendments to clauses, undex the 
rules. For instance, the Law Minis
ter has moved the motun that the Bill 
be taken into consideration If there 
is an amendment saying that the Bill 
should not be taken into considera
tion, that is merely a negative- amend
ment and it would not bo acceptable.

Mr. Mavalankar raised another 
ticklish issue, which Mr. Banerjee has 
now repeated. He said that there is 
no bar to discuss the case of Mr. A.
N. Chawla because that has been men
tioned again and again. He said that 
Mr. A. N. Chawla had filed a review 
petition before the Supreme Court* 
On that day, I sought an authoritative 
information febm the Law Minister 
about it. He said, yes, he had filed a 
review petition before the Supreme
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Court but he did not know whether 
tSbat petition had been admitted or 
not. I take it that the petition has 
not yet been admitted and, therefore, 
to that extent,.it is not sub judice.

SHRI SOMNATH CHATTER.l EE. 
The review petition has been filed.

MR. DEPUTY-SPEAKER But not 
admitted.

I was sa.ying that the Law Minister 
had said that it had been filed tut he 
had no information whether it had 
been admitted or not. Therefore, as 
long as it has not been admitted by 
the Supreme Couit, the Supremo 
Court is not o* it. To that
extent, it is not sub judice.

Then. Mr. H. K. L. Bhagat and Mr. 
Stephen made the point labl time that 
it was wrong to construe that this 
Bill was only to give protection 1o 
those 180 cases pending before various 
courts. They said that this law will 
be of a permanent nature to fake care 
of a future situation, and, therefore, 
we can discuss this law on its merit1 
without reference to nil 'hose cfsos 
I think, Mr. Bhagat had m tdo it verv 
clearly that any reference to the>o 
pending cases was onlv incidental 
This was the word he u.-cd.

Now. I am afraid, this contention 
of Mr Bhagat and Mr. Stpphen was 
not supported by the Law Minister in 
his speech on that very day. I quote 
from what the Law Minister himself 
said on that day:

“A Bill to amend comprehensively 
the Representation of the People 
Act. 1950 and 3951 has already 
been introduced in Parliament and 
is pending in the Lok Sabha. There 
will be enough opportunity for the 
Members to make suggestions in the 
tight of decision of the Supreme 
Court during the. consideration of 
the Bill in the House.’*
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Therefore, that Bill is coming. From 
what the Law Minister had said here? 
it is apparent, very clear, that this 
Bill is purely of a temporary charac
ter. This is what 1 understand ....

THE MINISTER OF LAW, JUSTICE. 
AND COMPANY AFFAIRS (SHRI H- 
R. GOKHALE): What I said was that 
the Bill to amend the Representation 
of the People Act, 1950 and 1951 is 
coming and has been introduced in 
the House. Therefore, at that time, 
it will not preclude Parliament from 
changing this Bill also if it wants so. 
As soon as this Bill is t>?>ssed, it be
comes law and becomes part ol tho 
Representation of the People Act.

MR. DEPUTY-SPEAKER: Now, that 
comprehensive Bill is coming and, 
therefore, I feel that this Bill is to 
meet a particular contingency. As 
the Law Minister himself has sa.d m 
his speech many times, in the reasons 
for the Ordinance, in the Statement 
of Objects and Reasons, and also out
side in the press, on the television and 
oven in his speech on Thursday, that 
contingency is the 180 cases or so 
pending before various courts. Now, 
let me come to the core of the ques
tion These are all peripheral ques
tions----

AN HON. MEMBER: Hard core.

MR. DEPUTY-SPEAKER This is 
the core. Nothing more. This is the 
core. While coming to the core 1 
think, my first duty is to delineate the 
ground, I must delineate the si ound. 
And I must also identify the bound
aries. If I make mistakes about these 
boundaries, members can correct me- 
It I leave out only landmark, please 
remind me about it because I want to 
go along with you, I do not want to 
say something out of my own mind,

Now, these are the boundaries of 
the ground. We do not, normally* 
discuss the facts and merits of a 
case before a court of law in this 
House on the healthy principle that 
there should be no interference with 
the functioning of our courts. This
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[Mr. Deputy-Speaker]
is one. We do not discuss the con
duct of the Supreme Court or of a 
High Court or of judges thereof—the 
general boundaries—except upon a 
motion for presenting an address to 
the President. It is very clear. On 
the other hand, a case pending be
fore a court of law does not stand in 
the way of legislation by this, House, 
and Mr. Madhu Limaye has just read 
out that sub judice does not applv to 
Bills. It does not, many times. What
ever be the case, we can make our 
law and after we have made the law. 
the court will interpret the law as 
We have made. There is freedom oi 
speech here and the right of reason
able debate These are the bounda
ries

The balance between ♦hese different 
provisions of our Constitution ard of 
the Rules of Procedure of this House 
has been a long-standing question be
fore the Legislatures of the country, 
including our House, and constitutes 
the essence of Parliamentary demo
cracy.

In their report of September, 19b8. 
the Committee of the Presiding Offi
cers—it did a very useful duty .

SHRI MADHU LIMAYE Dul you 
attend that meeting?

MR DEPUTY-SPEAKER. Always; 
until the one held in my home-State 
•r home-town; until that time when 
it looked as if the Speakers* Confe
rence was a forum for running down 
one presiding officer or the ether. 
Until that time, they did a very useful 
duty.

In their report of September, 3968, 
the Committee of the Presiding Offi
cers had this to say on this question— 
they went into this question:

“The Committee feel that, while 
applying the restrictions regarding 
the rule of sub-judice, care should 
be taken to see that the primary 
tight of freedom of speech is not 
impaired to the prejudice of the 
Legislature. Every attempt should 

2071 L.S.—13

be made to strike a balance i» this 
regard.”

Coming to this Bill, the main question 
that has been asked is: should any dis
cussion take place on the conduct of 
the Supreme Court and should refe
rences be made to the 180 cases or so 
pending before the different fourth 
This is the question.

SOME IION. MEMBERS Yes, ves.
MR. DEPUTY-SPEAKER: Theoreti

cally, the answer is simple, but. with 
reference to this particular Bill before 
the House, it is difficult to give a 
straight forward answer

Whilp participating m the discussion 
last Thursday, Shu Salve said that tne 
purpose of the Bill was to supersede 
the Supreme Court judgment That 
was on record what Mr. Salve said.

I do not wish now to repeat what 
has been quoted at some length last 
Thursday from the Statement explain
ing the circumstances which necessita
ted the promulgation of the ordinance. 
We read it last time, and from the 
Statement of Objects and Reasons ap
pended to the Bill, these were referred 
to to-day also. But the Law Minister 
himself has elaborated on all those 
things and on the Bill’s raison detre 
while moving for tts consideration 
when he said:

“However, the Supreme Court m 
the recent case of Kanwar Lai Gupta 
vs. Amamath Chawla and, others, 
civil appeal 1549 of 72. has by its 
observation imported an element of 
doubt into a hitherto well-accepted 
and well-understood principle under
lying Section 77 of the 1951 Act.*’

I would like the hon. Member* to 
record and register this in their minds.

“ ...that the Supreme Court has 
imported an element of doubt into 
hitherto well-accepted and well- 
understood principle underlying Sec
tion 77 of the 1951 Act”

"This judgment...
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I am continuing:

“ ...b y  giving a wide meaning to 
the expression ‘incurred or autho- 
ried’ has created a serious problem, 
particularly, with reference to the 
candidates...

Here the candidates—

“ ...against whom election peti
tions have been filed and are still 
pending decision. For no fault of 
theirs, their election might set 
aside...

SHR'I MADHU LIMAYE: That has
to be seen. That is a controversial sub
ject.

MR. DEPUTY-SPEAKER. I am quot
ing:

. .Their election might he set 
aside because they had participated 
in the election having regard to the 
then prevalent position in law which 
had also received judicial approval.”

SHRI MADHU LIMAYE: Question.

SHRI SHYAMNANDAN MISHRA- 
What a great solicitude!

MR. DEPUTY-SPEAKER:

. .To meet this situation created 
for the candidates, it ha$ become ne
cessary to make clear the intention 
underlying Sec. 77 of the Represen
tation of Peoples Act 1951, namely, 
that in computing the maximum 
amount under Sec. 77 any expenditure 
incurred or authorised by any other 
person or body of persons or politi
cal parties would not be taken into 
account. The President promulgated 
the Representation of People 
(Amendment) Ordinance 1974 to 
avoid a situation wherein it would 
have been necessary to follow the 
wider interpretation given by the 
“Supreme Court in pending election 
petitions..

So, it is avoid that contingency.
“In the circumstances, I am sure, 

all sections of the House will appre
ciate that the President, in promul
gating tae Ordinance on the 19th 
October, 1974 and the Government, 
in bringing the Bill for replacing that 
Ordinance only wanted to ensure 
that candidates who have contested 
elections and whose petitions a*e 
pending in various High Courts and 
the Supreme Court on the under
standing of the provisions of the law 
as hitherto interpreted by the 
Court should not be made te 
suffer undue hardship consequent 
upon a sudden departure in the 
judicial interpretation of the pro
vision.”

This speech of the Law Minister creat
ed for me more difficulties...

180 €r
arnr srr |  w&n fc 1

SHRI SHYAMNANDAN MISHRA: 
In any by-election there may be a case; 
but that would not be covered accord
ing to the Law Minister; this is strictly 
confined to these cases only!

MR. DEPUTY-SPEAKER: I read
his speech and his statement the whole 
day yesterday; I went on revolving this 
question in my mind.

SHRI MADHU LIMAYE: It is sett
led now; no ruling is called for.

MR. DEPUTY-SPEAKER: This has 
created more difficulties. I would like 
the Law Minister and the House to 
help me in resolving my difficulty here. 
I want to put this question to all of 
you to give me an answer. In these 
observations of the Law Minister, the 
expressions ‘import an clement of 
doubt in the hitherto well-accepted 
and well-understood principles’ and 
‘sudden departure*—the word ‘sudden* 
—would be very significant,—“sudden 
departure in the judicial interpreta
tion of the provision of law and of 
courts ” whether by these observb-
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tions we have not entered into a 
dicussion of the conduct of the Sup
reme Court. Well, I put this ques
tion. Whether we have not entered 
into a discussion.

SHRI JAGANNATH RAO (Chatra- 
pur): In the Constitution Amendment 
Bill we have discussed about Judges; 
I think we referred to that in the 
Golaknath case.

MR. DEPUTY-SPEAKER: I have
not said anything. I have only posed 
a question.

Now 1 come to the corpus of the 
provision of the Bill.

PROF. MADHU DANDAVATE: 
(Raiapur) From ‘core’ you are going 
to the ‘nurleus’.

: vw  *rrer, fn<fa 
;2r 1 ‘jw ’ f̂ti tnvf̂ r

t  fa  ?

vroror *rr$ 1

The Law Minister and some hon. 
Members have made this point that 
the Statement of Objects and Reasons 
is not part of the Bill, and therefore we 
need not discuss about that. I now 
come to the corpus of the BUT. The 
Member Shn Salve, said that the pro
vision of the Bill itself is to supersede 
the Supreme Court judgment. Now. 
what does the Bill say? I quote.

“Notwithstanding any judgment, 
order or decision of any court to the 
contrary, any expenditure incurred or 
authorised in connection with the 
election of a candidate by a political 
party or by any other association or 
body of persons or by any individual 
(other than the candidate or his elec
tion agent) shall not be deemed to 
be and shall not ever be deemed to 
have been, expenditure in connec
tion with the election incurred or 
authorised by the candidate or by his 
election agent for the purposes of 
this sub-section.”

Therefore, the provisions of the Bill 
itself refer to this particular judgment. 
The Supreme Court in its judgment had 
formulated a principle on which it bas
ed its conclusion. I quote:

‘'When the political party sponsor
ing a candidate incurs expenditure 
m connection with his election, as dis
tinguished from expenditure on gene
ral party propaganda, and the can
didate knowingly takes advantages »f 
it or participates in the programme 
or activity or fails to disavow the 
expenditure or consents to it or ac
quiesces in it, it would be reasonable 
to infer, save in special circumstan
ces that he implied authorised the 
political party to incur such expen
diture and he cannot escape the rig. 
our of the ceiling by saying that he 
has not incurred the expenditure But 
his political party has done so. A 
party candidate does not stand apart 
from his political party and if the 
political party does not want the can
didate to incur the disqualification, 
it must exercise control over the ex
penditure which may be incurred by 
it directly to promote the pool pros
pects of the candidate. The same 
proposition must also hold good in 
case of the expenditure incurred by 
friends and supporters directly in 
connection with thf* election of the 
candidate. This is in fact what the 
law in England has achieved. There 
every person on pain of criminal pe
nalty is required to obtain authority 
from the candidate before incurring 
any political expenditure on his be
half.”

The Law Minister obviously strongly 
disagreed with this formulation of the 
Supreme Court and he wants the House 
to agree with him. It is quite legiti
mate for him to do so but would it not 
be fair to this House for him to be 
more forthcoming in giving grounds 
for his disagreement with the Supreme 
Court before the House can discuss the 
matter? For example, is it true that 
in (England whose form of democracy 
we are following even a party has t* 
obtain authority from the candidate 
concerned in respect of expenditure in
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Ms constituency. A mere and bald 
abatement that the Supreme Court has 
suddenly departed from a well-accepted 
judicial interpretation leaves us gaping.

The intention of the Law Minister 
if also amply clear. He wants, in his 
own words, “to ensure that candidates 
who had contested elections and whose 
petitions might be pending in the va
rious High Courts and the Supreme 
Court should not be made to suffer any 
undue hardship consequent upon a sud
den departure in the judicial interpre
tation of the provisions.”

This is the clause. It has been sub
mitted that reference to these petitions 
in the House would prejudice the 
trials in the sense that it may influ
ence the outcome of one or the other.

SHRI SHYAMNANDAN MISHRA: 
That is my submission.

MR. DEPUTY-SPEAKER: I shall
repeat

It has been submitted that reference 
to these petitions m the House would 
prejudice the trials in the sense that 
it may influence the outcome of one 
or the other. Is not the Bill itself 
which is before us meant to influence 
the judgment in a particular way? 
This is the question.

The Supreme Court had given a cer
tain judgment, it had laid down the 
law and now it has been told that that 
was a wrong interpretation and the 
interpretation should be in a particular 
way. This is what we are trying to 
do. It is granted that the House has the 
power to do so. We have the power to 
do So. But in passing this Bill, are 
we not collectively going to lay down 
a particular direction to the Supreme 
Court?

We can do that. We have that 
power. We can do that. But, should 
not the House have fuller information 
on the matter in order to facilitate a 
fuller and more perspective discussion

•o that we may have the feeling that
we have done the best that we can 
and we are now oeing railroaded irto 
a particular decision. The Law Minis
ter himself realised the importance o£ 
this when he raid last Thursday at 
another stage. I quote him:

"The question is that there are 
pending cases. The rases are not 
only, quite only, one but, as I said, 
they are more than one. There are 
quite a numher of cases which I will 
substantiate when I am replying io 
the debate.”

This is one positive statement made 
by the Law Minister but I feel that it 
will be more helpful and fruitful if 
such substantiation is made at the beg
inning so that the House can fully dis
cuss it and come to a decision rather 
than at the end when fresh questions 
will come up and the whole thing be
gins all over again.

Shri Indrajit Gupta has demanded 
that “somebody has to satisfy us. Simp
ly this bald statement made in the 
statement of objects and reasons will 
no suffice.. ..But this should have 
come first of all.” Shri Mavalankar 
made a similar demand and jyanted a 
synopsis of the cases to be made 
available. Shri S. N. Mishra stated 
that the facts as alleged by different 
parties to the petitions in affidavits 
and submissions are public knowledge 
and that copies of them can be 
obtained by application and by paytag 
certain fees.

Therefore, as I said, this is a very 
unusual Bill and this is a very unusual 
situation in which we find ourselves. 
The quandary was highlighted last 
Thursday by Shri Salve when at one 
stage he got up and told me:

“I may submit that you may rule 
that they may refer to it"

But we don’t have to rush. Even «l 
this stage, if the Law Minister has 
anything to say to help me out of the 
difficulties which I have tried 1c
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delineate, I shall welcome his help 
If he has nothing more to say, the 
best thing 1 can do is to rule 
that it is difficult for me in 
the circumstances to prevent Mem- 
uers from making reference to these 
cases. In doing so, however, I would 
earnestly request them not to cross the 
limits and upset the delicate balance 
between Parliament and judiciary 
Whatever submissions they might make 
m this regard should be within the li
mited purpose of whether a measure 
of this kind is called for, whether it 
is justified and whether we should go 
in for it They should not try to pro
nounce on the merits of the various 
allegations and submissions. Nothing 
on merits. They should not even try 
to say that these are facts because the 
facts are to be determined by the 
courts. We are not to determine the 
facta It is the courts ..

AN HON MEMBER- What about 
the affidavit’

MR. DEPUTY-SPEAKER Affidavit 
ig your submission

SHRI MADHU LIMAYE What 
about admitted facts, admitted by the 
respondents?

MR. DEPUTY-SPEAKER. When 
they are out from the courts. But, it 
is the courts that determine the facts 
and not we. They should not even try 
to say that these are the facts because 
the facts are to be deermined by the 
courts and not by us and the merits of 
each petition are to be determined by 
them, by the courts and not by us. We 
should not pronounce on that. Of 
course, after we pass this Bill, and it 
has become an Act courts will have 
to Interpret the facts as they find in 
the light of this A d

PROF. MADHU DAND AV ATI:
After listening to you, it has become 
very clear why the Speaker and the 
Deputy Speaker axe called the Speaker 
and the Deputy-Speaker.

apm  SHYAMNANDAK MISHRA: 
I toant -to make 1 small submission 
Aftfaough on 12th Decamber, 1974, the

statutory resolution was moved, in ‘To
day in Parliament’, there was no men
tion of the fact that a statuory resolu- 
ion was moved. This is a very serious 
thing. When the statutory resolution 
has been moved, the organ of the Gov
ernment did not think fit to refer to 
this in ‘Today in Parliament'.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): No, Sir, I must at the very
outset say a word in appreciation of 
the useful judgment that the S uprem e 
Court Judge Mr. Bhagvati has deliver
ed. Now, to counter-act that, this un
democratic Government had brought 
this amendment and the object of the 
amendment is to supersede and m ake 
ineffective the recent Supreme Court 
judgment m which the Court held that 
expenditure incurred by political par
ties. You know fully about that.
16.39 hrs.

[S h r i V a sa n t  Saties in the Chair]

It is a very interesting case. Mr. 
Chairman, Sir, this is the judgment I 
am reading. In the application filed 
by Shrimati Indira Gandhi, m the case 
against Mr. Raj Narain—I mean, Mr. 
Raj Narain is the petitioner—it has 
been stated that:

“This has been made an occasion 
by the leaders of opposion parties and 
opposition press and papers to freely 
comment on the pending election pe
tition against respondent No. 1. They 
are widely prejudicing the public by 
distorted, incorrect and imaginary 
facts in their statements”.

This is when the Ordinance was 
brought out—

" that the applicant is attaching 
a true copy of an article appearing 1m 
Panchajanya. lh tflSt it is stated 
that it is obvious that even on the 
law as laid down by the Supreme 
Court in Kanwarlal’s caqe, the res
pondent is not at all affected, that 
whatever advantage  ̂ thf p^rtij^ Jp 
election petitions may jp t ou| 0$ jbp 
Ordinattaa fe«mtiSga$K» fM *
dent, Shrixnati Indira Nehm Gm tfi,
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[Shri Jyotirmoy Bosu.]
respondent No. 1, does not get any 
advantage out of it as her case is ir
refutable even on the law as laid 
down by the hon. Supreme Court in 
Kanwarlal Gupta’s case".

This is the copy I obtained from the 
Allahabad High Court.

Then the Order was:
“The relief asked for is not at all 

understandable”—Mrs. Indira
Gandhi’s petition and the High 
Court's judgment—

“If the respondent No. 1 believes 
that anything 8 -̂id about the Ordi
nance can have a bearing on the 
issues involved in the caee and can 
amount to contempt, it is for her 
to decide whether she should or 
should not say that and obviously 
the court cannot allow any party 
to do an act which is wrongful. 
Application rejected”.

On the one hand, they promulgate an 
an ordinance; on the other, they go to 
the court to shut out our mouths, 
that the Opposition should not be al
lowed to criticise this atrocious, dra
conian piece of ordinance and law, 
and the court has very rightly rejected 
the petition, to my mind, with the con
tempt it deserves.

Then what did they say in the ordi
nance?. I do not want to go into de
tails because it has been discussed at 
length.

“There was every likelyhood of 
such wide interpretation being fol
lowed in other election petitions"—

will come to the election petitions; 
have got a copy—

“which were pending and on 
which 13ie issue related to the ques
tion of incurring or authorising of 
expenditure at an election. .In that 
event, candidates who had fought 
elections on the basis of the provi
sions af the law in this behalf, as

they were well-understood and ac
cording to the provided decisions of 
the courts, would have been expos
ed to the risk of their election being 
set aside..-----

We have said time and again as to 
whose election is really in danger, 
whose election is causing concern in 
the minds of many of my friends—

“which situation would undoub
tedly have been unfair to such can
didates. . . . ”

I do not want to go into details of 
the Representation of the People Act..

MR. CHAIRMAN: His time is up.
The Business Advisory Committee had 
allotted six hours. Your parly has 
six minutes. You had already started 
last time. Even excluding that today 
you have taken six minutes.

SHRI JAGANNATIIRAO JOSJ1I 
(Shajapur): The debate will go on /or 
six hours. How can it be only six 
minutes for him? Then we will get 
three minutes only. We are entitled 
to 18.

MR. CHAIRMAN- The breakup has 
already been given here; it is not pre
pared by me.

SHRI JYOTIRMOY BOSU: That is
not correct. I am entitled to at least 
24 minutes. You can calculate on the 
basis of six hours and 26 members.

MR. CHAIRMAN: For the Jan
Sangh it is 8 minutes. For the CPI 
it is 6 minutes and for the CPI(M) it 
is 11 minutes.

SHRI JYOTIRMOY BOSU: The
judgment clearly states:

“Can the Limit on expenditure be 
evaded by a candidate by not spend
ing money on his own but leaving 
it to the political party or his friends 

•and supporters to spend an amount 
far in excess of the limit?”
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That is the question. The object of 
the provision of limiting the expendi
ture is twofold.

Then it says:
“Douglas points out in his book 

called Ethics in Government at page 
72, ‘If one party ever attains over
whelming superiority in money, 
newspaper support and (government) 
patronage, it will be almost impos
sible, barring an economic collapse, 
for it ever to be defeated. This pro
duces anti-democratic effects in that 
a political party or individual back
ed by the affluent and wealthy 
would be able to secure a greater 
representation than a political party 
or individual who is without any 
links with affluence or wealth.”

Since the time is short I would much 
rather leave it to somebodyelse to deal 
with the subject. Of course there is 
the question of tours conducted and 
the money spent. I know of one tour 
for visiting Orissa during the last elec
tion. That tour of some V.I.P. belong
ing to the ruling parly had cost 16 
lakhs. Here is a paper cutting which 
says The Bihar Ex-Chief Minister de
tails P.M’s poll tour expenses; it is 
given here as Rs. 35 lakhs.

Now I should like you Mr. Chair
man to give me your undivided atten
tion because I am going to lay this 
paper on the Table of the House. This 
is an extract from the blue book, in 
which it is stated....

SHRI JAGANNATH RAO: It is not 
relevant.

SHRI JYOTIRMOY BOSU: I have 
already written.

MR. CHAIRMAN: You have written 
to me. Under the rules if you want 
to lay anything on the Table you will 
have to give it to me and it will be 
for the Speaker to decide whether it 
should admitted or not. In the mean
time do net quote it.

SHRI JYOTIRMOY BOSU: This is 
something new. I can read out

iwwra : *t<t

qrnre-*rrc> *rr^ t  i wrr yrg s r f  
sr-r̂

Jrvft 3fr %, m ^  %irsz 
*r*f w r | ?

SHRI JYOTIRMOY BOSU: I am
entitled to quote from the papers. 1 
request you to accept it for laying 
on the Table. You can decide whether 
it should be accepted or not. But it 
should be accepted because there are 
two specific rules.

MR. CHAIRMAN: What are the
rules? You must assist me. Direction 
117 sa y j>  that a private Member may 
lay a paper on the Table of the House 
when he is authorised to do so by 
the Speaker. Direction 118 says: if
a  private Member desires to lay a 
paper or document on the table of the 
House he shall submit a copy thereof 
to the Speaker in advance so as to 
enable him to decide whether permis
sion should be given to lay the paper 
•r document on the Table.

SHRI JYOTIRMOY BOSU: I shall 
read this out.

SHRI SAT PAL KAPUR: You can- 
met read that.

MR. CHAIRMAN: What is the rule?

SHRI JYOTIRMOY BOSU: Rule 368.

MR. CHAIRMAN: That rule says if 
a Minister quotes in the House of des
patch or other state paper which has 
not been presented to the House be
shall lay the relevant paper................
This rule relates to the Minister. Which 
rule are you quoting? Rule 369 says,

“A paper or document to be laid
•n the Table shall be duly autfeenti- 

etc,
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The actual laying of the paper on 

the Table is governed by the Direc
tions.

SHRI JYOTIRMOY BOSU Rule is 
supreme. All right, Sir; I would not 
lay it on the Table

MR. CHAIRMAN. Therefore, don’t 
quote from it.

SHRI JYOTIRMOY BOSU Sir, you 
are a lawyer Taking1 the Speaker 
into confidence and showing it to him 
etc. is only for laying on the Table, 
but I c*an quote from it and incorpor
ate it in my speech.

MR CHAIRMAN. 1 will not allow it.

SHRI SOMNATH CHA TTERJEE 
On a point of order, Sir Rule 352 
prescribes the ru*es which are to be 
observed while speaking. These are 
the only restrictions. Subje t to that, 
article 105 ol the Constitution applies 
I can quote from any journal or any 
document I want Only if I want to 
makt it a publu document by laying 
it on the Table that I have to get the 
prior sanction of the Speaker Please 
don’t make a mockery of the rules. A 
member cun quote from any docu
ment that he possesses Subiect to 
Rule 3"i and article 105 mv right to 
speak in Parliament is supreme. I 
cannot be dictated as to what docu
ment I shall read here and what docu
ment I shall not

MR CHAIRMAN. I shall hear hon 
members on this point of order

SHRI JAGANNATH RAO This 
matter about the Blue Book is pend
ing decision in the Supreme Court. The 
petitioner having lost in the Allahabad 
High Court has gone to the Supreme 
Court Secondly, this matter is not 
relevant at all and not germane to the 
BUI before us. On these two grounds, 
he should be debarred from reading 
from it

SHRI JYOTIRMOY BOSU: Sir, 
firstly, under article 105 of the Con
stitution, 1 am entitled to speak and 
quote any document that I may choose
t c r «

SHRI SAT PAL KAPUR: No; he is 
wrong.

SHRI JYOTIRMOY BOSU: Secondly, 
Mr. Jagftnnath Rao has given a wrong 
picture of the story. This is already 
before the court of law. The court of 
law is wanting the whole Blue Book.
I am only reading out from an extract 
—a change that has been brought in 
during the present regime as com
pared to what it was in existence. This 
is not a matter which is sub iudice 
Therefore, I should be allowed to quote 
it because this is very relevant here

MR CHAIRMAN- The first thing 
that I would like to know is: Is this 
a public document that you want to 
quote?

SHRI JYOTIRMOY BOSU It is a 
Government publication.

MR CHAIRMAN- Every Govern
ment publication is not a public docu
ment Is it available to any citizen 
on payment ol fee*

SHRI JYOTIRMOY BOSU: It does 
not concern the security of the State

MR. CHAIRMAN. This is not a 
public document. It is a privileged 
document. Unless the court asks for 
it, gets it and makes it public, till then, 
it will not be treated as a public docu
ment. Therefore, if it is a privileged 
document and yet you want to quote 
it and produce it, Ihe right thing for 
you is to take the Speaker into con
fidence under Direction 117. Otherwise, 
it will be a very unhealthy thing.

Why I say this? Mr Chatterjee was 
pointing out that this will curtail the 
fundamental right of speech. Por ex
ample, tomorrow, suppose any privil
eged document, sav, a secret document 
of Army—I am only giving an analogy
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—or some secret document on Defence 
comes in your hand and, while speak
ing here, without taking any permis
sion oI the Speaker, you quote it. The 
analogy is the same. You say, “I have 
got the fundamental right of speech.
I will quote it; I will produce it.” Now, 
if you quote it, before you take the 
consent of the Speaker to produce it, 
it goes on record and it becomes the 
public property. It will be quoted in 
the newspapers also. You understand 
the implication of it. That is why 
there is the healthy practice here that 
you must take the Speaker into con
fidence. If he allows it, I have no 
objection. You give an advance copy 
of that to the Speaker. Till then, this 
cannot be produced and it cannot be 
quoted. Nothing quoted from it will 
go on record. I have given my ruling. 
(Interruptions), 1 heard yyou patiently 

and fully. I have given my ruling.

SHRI SOMNATH CHATTERJEE: 
The scope has been enlarged by your 
ruling. Is it your ruling that every 
document read in the House must be 
presented to the Speaker first?

MJ( CHAIRMAN: if it is already a 
publK document, it is not necessary to 
do so. That is why I asked: Is this 
a public document’  The newspaper is 
a public thing, Why do you give the 
analogy of a newspaper. I ask: Is
this a public document? Is it avail
able to every citizen? Then, why do 
you say that it is a public document? 
It is not a public document. It is a 
privileged document. It cannot be 
produced. I have given my ruling... 
(Interruptions).

17.W lurs.
SHRI KRISHNA CHANDRA HAL- 

DSR (Ausgram): Last Thursday, Mr. 
Jyotirmoy Bosu quoted from the C&I 
report and Mr. Speaker was in the 
Chair.

MR- CHAIRMAN: 1 am absolutely 
not concerned with that. I win go by 
the rules. I have heard you all* Under

the rules-—this is my ruling—you can
not produce that document unless the 
Speaker gives his consent. If the 
Speaker has given his consent, then I 
cannot help. (Interruptions).

SHRI JYOTIRMOY BOSU: Where is 
the rule? Show me the rule.

MR. CHAIRMAN: 1 will show you 
the rule.

SHRI SAMAR MUKHERJE* 
(Howrah): That is in relation to lay
ing only. You cannot prevent him from 
quoting. How can you prevent him 
from quoting?

MR. CHAIRMAN: After all, what is 
the idea of quoting? Let us try to 
understand. Mr. Samar Mukherjee, I 
am willing to listen to you. Do you 
want to make a submission?

SHRI SAMAR MUKHERJEE. Yes.

MR. CHAIRMAN: I am willing te 
listen to you. But, ultimately, you 
must allow me to decide the matter. I 
will decide as I think fit under the 
rules.

SHRI SAMAR MUKHERJEE: Mr
Jyotirmoy Bosu wanted to lay on the 
Table the papers from which he also 
wanted to quote. But the relevant rule 
you have referred to is about laying 
on the Table—where the consent of 
the Speaker is necessary.

SHRI JYOTIRMOY BOSU: You
said, ‘Handover to me’. I am prepared 
to hand it over to you.

SHRI SAMAR MUKHERJEE: He
said that he was not laying it on the 
Table just now; he was only quoting 
from that As regards quoting from 
it, you have not referred to any rule. 
Simply because some friends there ob
jected. you immediately stood up and 
said that you were not going to allow 
him to quote. This is not a ruling 
according to rules. So many things 
we have quoted in order to place our
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point of view; we want to substantiate 
how our points of view are justified 
and for that purpose, we are always 
entitled to quote from the relevant 
documents. If this is prevented, it 
means that you are preventing free 
expression of opinion here, free dis
cussion here This amounts to gag
ging the voice of the Opposition. We 
cannot allow this to take place. Be
cause this thing is unpalatable to some 
friends there, you cannot gag us in 
this way. You must allow this to be 
quoted if it is relevant You can only 
make your comments whether it is 
relevant or not. Beyond that, you 
cannot gag him from quoting
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SHRI S. M. BANERJEE (Kanpur): I 
wag sitting in the back seat when Shri 
Jyotirmoy Bosu wanted to quote 

' something frdhi a paper. X do not 
know whether it is a newspaper report 
•r any paper. He was not allowed to 
quote that. May I invite your kind 
attention that under the Rules, whether 
it be the Directions of the Speaker or 
the Rules of the House, a Member can 
quote and when he quotes, other Mem
bers can demand laying the document 
•n the Table of the House. But, in 
this particular case, without knowing 
what ho is quoting and without know
ing what he is reading, how can any 
Member object t® it?

When the hon. Deputy Speaker was 
giving a ruling, I pointed out the 
danger of it When this entire Bill 
catne up for discussion, I had pointed 
•ut the danger of it because this will 
involve disclosure of many things which 
we do not want and which we do not 
want the Members to do. I would re- 
^u£st for your kind indulgence and 
invite your kind attention that if 
something objectionable was said or 
something derogatory was said by the 
hon. Member, that portion you can 
possibly expunge it and you can say 
that it is expunged.. .

SHRI JYOTIRMOY BOSU Under 
the rules.

SHRI S. M. BANERJEE' But when 
it ib not derogatory or unparliamentary 
it cannot be expunged. Then, when an 
hon. Member wants, authenticity, he 
can authenticate the document. In th»g 
case, I fear they will be falling into 

&heir own trap. If they want authenti
city, will Mr. Jyotirmoy Bosu authen
ticate it and will they accept it? Any 
Member in this House, when he quotes 
from a particular document, he knows 
what he is disclosing and he may be 
asked to establish it and if somebody 
challenges, let us assume that all 
members of thiB House are as responsi
ble as Shri Jagannatha Rao or any 
bodyelse, he will establish it. The 
ruling party members and the ruling

party should not be so much touchy 
about the whole thing. 1 do not know 
why they are so much touchy. Out 
of 180 election petitions 70 are of the 
ruling party and the leftists are only 
three or four just as Jan Sangh, Cong. 
(O) and other parties. 1 have got the 
break-up. When you sit in the Chair, 
you are the custodian of the powers 
and privileges of the House. I re
quest you to use your discretion. I 
will accept your ruling unreservedly, 
if it is according to the rules. I have 
been a Member of the Rules Commit
tee and I know that these rules were 
framed by our elders who were in this 
House and they really wanted that 
these rules should be flexible. You are 
the custodian of the liberties of the 
House. t appeal to your sense of im
partiality to consider these points and 
give your decision in the matter. 
Thank you

SHRI B. R. SHUKLA (Bahraich)* I 
would like to refer to the observations 
made in Practice and Procedure in 
Parliament by Kaul and Shakdher at 
page 829

“Normally a Member is not ex
pected to spring a surprise on the 
Speaker, the House and the Govern
ment by quoting from a document 
which is not public. In fairness to 
all, and in accordance with the 
Parliamentary conventions, he iff 
expected to inform the Speaker and 
the Government in advapce so that 
they are in a position fo deal with 
the matter on the floor of the House 
when it is raised. If this require
ment is not complied with, the 
Speaker may stop the Member from 
quoting such a document, and ask 
him to make available to the Chair 
a copy before he can be allowed to 
proceed with any quotation there* 
from.

While the Government cannot be 
compelled to admit or deny the cor
rectness of any alleged copy of a 
document which la certified as 
secret or confidential it to necessary 
Jar the Member who quotes from
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such a document to certify that he 
has verified from His personal know
ledge that the document is a true 
copy of the original.'*

You will see the rationale of not al
lowing a Member to quote from a docu
ment for which prior consent of the 
Speaker has not been obtained. The 
Government should know these and 
they should be enabled to give effec
tive reply. The other members should 
be enabled to give effective rebuttal 
to the charges levelled therein There
fore an advance copy must be sent 
to Speaker. But m this case this 
has not been done at all if he is 
allowed to quote that will create a 
wrong impression, as if he is quoting 
from some source which is authentic 
“ d “  “ • Therefore my submi«ion 
is this. He cannot therefore spring a 
surprise on the House. Therefore he 
cannot be allowed to quote from that 

s ,™ ’  “ my nspectlui 

SHRI S M BANERJEE I would 
r , W ' ™ ,nd ,he Hou*  that Shrl K Barooah. the then Mmister lor 
Petroleum and Chemicals, brought a
S t a f Wh'" hf br0U*M

SHRI SAMAR GUHA (Contai): Sir, 
now it has become almost a practice 
Jo very frequently quote either from 
May s Parliamentary Practice or from 
Mr. Shakdher's book. I think they are 
only by way of clarification and we 
should be guided by the book on rules 
•nd procedures. The objection that 
has been raised is untenable even from 
what we know from this House. There 
is no necessity of going back or to 
citing any example or precedent. Just 
two to three days back Member after 
Member in course 0f the privilege 
motion against Mr. Goenka were quot
ing from certain secret and even CBI 
reports and the Speaker did not o^  

to. that. Reports of several 
trie* were quoted and the words were 

within quotes. There was

single occasion when the Speaker tb- 
jected as to whether the report is 
authenticated or not or the report 
should have been placed or that it lias 
not come in the Press. Therefore, if 
you take the convention and precedent 
this House permitted quoting and cit
ing reports after reports almost ver
batim in the form of quotations

I want to give you one classical 
example When Mr H. V. Kamath was 
the Member of the House he brought 
a CBI report on the basis of which Mr 
Malviya was sacked and has now again 
been rehabilitated. A challenge was 
made to Mr Kamath whether it was 
a real CBI report or not and the 
Speaker who was in the Chair accepted 
the authentication of the report. It 
was neither placed on the Table of the 
House nor published. He simply quot
ed. If any Member quotes any docu
ment and on the basis of that if any 
allegation or anything derogatory to 
the hon Member or ritrht or privilege 
of the Member of the House is affected 
then the Memtier is allowed to move 
privilege motion

I should sav that if he makes 
genuine remarks out of his own 
imagination, this blue book again pro
vides for the rules under which that 
Member can be brought before the 
House and if he makes a wrong state
ment then he may be taken to task, 
Therefore I want to make my submis
sion that there cannot be restric
tion or any obstruction i" emoting 
from anv document or w  ̂ *ever it 
mav be Rut if those document* were 
found wrong later or if anvbodv finds 
it wrong vou can take legitimate action 
against him according to the Rules 
of Procedure of this House Otherwise 
von cannot object to the ouot*»tion 
being feed from anv document what- 
so-ever bv anv Member of this House.

SHRI SEZHIYAN (Kumbakonam): 
As 1 understand ftp portion, Ifcri 
Bosu wanted to quote from a docu
ment which has not hem allowed on
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mm
the ground that he has not given the 
document beforehand to the Speaker

I think the hon. Member quoted fiom 
the book on which I am also relying. 
If you go through it very carefully, it 
states:

“A member can ordinarily quote 
fiom a document that is treated bv 
Government as secret or confiden 
tial, and which the Government have 
not disclosed in public interest”

Afterwards it say?*
"Normally, a member is not px 

pected to spring a surprise on the 
Speaker, the House and the Govern
ment by quoting from a document 
which is not public. In fairness to 
all and in accordance with the p ir 
liamontary conventions, he is ex 
pected to inform the Speaker *«n 1 
the Government in advance so that 
they are in a position to deal with 
the matter on the floor of the House 
when it is raised. If this require
ment is not complied with, th? 
Speaker may stop the member from 
quoting such a document and ask 
him to make available to the Chair 
a ropy before he can be allowed 
to proceed with any quotation there
from".

Here he has already informed the 
Speaker. I further quote;

“While the Government cannot be 
aompelled to admit or deny the cor
rectness of any alleged copy of a 
document which is classified as 
secret or confidential, It is necesary 
for the member who quotes from 
such a document to certify that he 
has verified from his personal know
ledge that the document is a true 
copy of the original with the Gov
ernment and will do so on his own 
responsibility, and the Speaker ac
cordingly would permit him to pro
ceed. In case the members not pre
pared to give a certificate in these 
terms and insists on quoting from 
m-h a document, the Speaker msr

find out from the Government be
fore the Chair will be final in deter
mining whether that document is 
genuine or not. Where the Govern*
ment decline to admit or deny the 
correctness of the alleged copy, the 
Speaker allows the member to pro
ceed and it is for the Government 
to give such answer as they deem 
fit."

In case the Member is not prepared 
to give such a document, then it is the 
discretion of the Speaker whether or 
not to accept that as a genuine docu
ment to be laid on the Table of the 
House. I have quoted from Page 821). 
But, under Art 121 of the Constitu
tion. I quote:

“No discussion shall take place in 
Parliament with respect to the con
duct of any Judge of the Supreme 
Court or of a High Court in the 
discharge of his duties except upon 
a motion for presenting an address 
to the President praying for the 
removal of the judge as hereinafter 
provided”.

Therefore, Art. 121 of the Constitu
tion is the only provision restricting 
the scope of a discussion. Nowhere else 
under the Constitution, there is a bar. 
The Rules of Procedure make it clear. 
That is, if a Member begins quoting 
from a document, in all fairness to the 
House and to the Speaker, the Hon 
Member should inform the Speaker 
about it that he is going to quote from 
that document. If he does not inform 
the Speaker earlier, then the Speaker 
has got the right to ask him not to 
proceed with quoting from that docu
ment because he has not given the in
formation to him earlier. The second 
thing is that if he refuses to certify 
the document, there is a course of 
action that the Speaker mar take. He 
may or may not allow him to lav It 
on the Table of the House. If the hon 
Member has certified that document, 
whether it is genuine or not. it is for 
the Government to deny or accept. 
Here, it has been stated very dearly. 
Even if the Member is not prepare#
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to certify the document, it cannot be 
.rejected. This is what is stated here:

“In case the member is not pre
pared to give a certificate in thesp 
terms and insists on quoting from 
such a document, the Speaker may 
find out from the Government about 
the authenticity of that  document 
and the facts placed by the Govern
ment before the Chair will be final 
in determining whether that docu
ment is genuine or not. Where the 
Government decline to  admit  or 
deny the correctness of the alleged 
copy, the Speaker allows the Member 
to proceed and it is for the Gov
ernment to give such answer as they 
deem fit.'*

Therefore, even if the Government is 
not prepared to accept or deny, it, ever 
then, even if the Member does not give 
a certificate, the Chair cannot prvent 
the Member from quoting or placing 
it  It is for the Government to giv® 
such answer as they deem fit. In this 
case, 1 understand the hon. Member 
has informed the Chair. Therefore, he 
is within his right as a Member of 
this House to quote from a document 
and give his certificate.  Then, once 
the certificate is there, it is for the 
Government to deny it or accept it.
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, ŝrsrr *prr t, ^  f̂r vk  tfifv?,

«rpf)^rT V̂fflTT, irtr f̂t ^
'T̂ TT *5T(̂ , B?T % f̂ ltr ^  f̂t ycV

®a: «f«rw? 1 ?rrr r̂rr f<frr fr  
t  ft? ^  ^  % ^ r
^  ^rrfW  | i f  ^ trmffor «ft 
«m «r fTf> flf?rr |, ?rf%?r *ftr $• 
ftr f̂arsnsrFr

«it, tflr v r w r  % wsr 
t ,  apr jprrrntwr «nrr

«rr 1 vrr ?t mft^r
^ r r  srf̂ - 1  ft: srf^r «rrr

^  *ptt t  ?

«f|- wrtfinw *g  . 3T<r 1 1

«ft *nj ^  irft tw  n  
^ f ^ p r ^ r t e : % ?^rr srmr
| 1 tt̂ t T fw r r  ^  | f%
fpr sftI srpfr tpt sfjt r̂r
t, ?rV ^ F t  ¥rrr^r ^r tfr err^
r̂ q-f ?r?iprfi3fy ^  ,J#  t , ^f^n- qi^f

?fT̂  % ^rr^^rr^r %
r̂ 1 1 f w  ^  ?rrs 

vrri? us v% | , ^ ^rfn^r ^  yrfT
■35W srr ^ qTflrs: srre ^rsV 
’P' t r -  ?r *ni 1 ^  ?ft*r
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SHRI JAGANNATH RAO: I sub
mitted earlier that this matter about 
the production of the Blue book is 
pending a decision in the Supreme 
Court.

SHRI MADHU UMAYE: No.

SHRI JAGANNATH RAO: Secondly, 
Government is claiming privilege. 
Thirdly, it is not relevant lor the pur
pose of this discussion.

SHRI MADHU LIMAYE: Jyotirmoy 
Bosu is not claiming privilege.

SHRI JAGANNATH RAO: Govern
ment is claiming privilege.



SHRI MADHU LIMAYE: Let it. He 
it quoting.

SHRI JAGANNATH RAO: If Gov
ernment is claiming privilege in res
pect of a document from which ex
tracts are quoted, the member could 
not have got it by legitimate means, 
but by illegitimate means. This is un
becoming on the part of an hon. mem
ber. We are talking of misdemeanour 
of members Is it misdemeanour or is 
it decent behavioui?

SHRI H. K L BHAGAT (East 
Delhi): I do not know whether what 
he wants to quote is part of the Blue 
book or not. But the question is not 
that simple as Shrt Madhu Limaye has 
tried to make out It is not a question 
of placing this so-called document on 
the Table. The parallels which he has 
mentioned are not parallels indeed. 
This is a matter itself the subject of 
judicial determination. From whatever 
we have read in the press. Govern
ment is claiming privilege about this 
documents in the High Court. The 
matter has gone even to the Supreme 
Court. Whether this document should 
be made public or not is a matter 
pending before the Supreme Court it
self. How by placing this govern
ment document on Table or quoting 
from it would be making this so- 
called document—I do not know whe
ther it is the real document—public 
and commenting on It. I would fur
ther submit this. If you kindly peruse 
the ruling given by the hon. Deputy- 
Speaker today, he has also made it 
clear. Some friends opposite had ask
ed ‘Suppose we quote from some ad
mitted. document___’. He said, 'No,
no*. He asked them to read the rules. 
Things become facts only when 
courts determine on them. This is a 
matter which is pending before the 
High Court on which a judicial deci
sion has to be given'. It is a privilege- 
ed document. We cannot comment on 
that. Can Parliament make it public? 
This obviously will create a very diffi- 
oult situation and we should be able 
to meet the situation according to our 
rules. The Deputy-Speaker has given
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a ruling that they can refer to tne eam 
but not to the facts which have not 
been established by the courts as such 
Here it is not a question of even the 
court accepting it or admitting it. That 
has not arisen. The case is in a very 
preliminary stage. To permit him to 
place the document on the Table of 
the House would be making this Issue 
open for discussion in this House on 
which a judicial decision on a fact is 
pending. Therefore he is not entitled 
to do it under the rules and also in 
terms of the ruling given by the Depu
ty Speaker.

SHRI H. R. GOKHALE: Shri Shyam 
Babu and some other hon. Members 
were not here when you gave the 
ruling. You want to hear some per
sons now. Shyam Babu is here. After 
Shyam Babu you can give your rulirig.

MR. CHAIRMAN: I know I had 
given the ruling. But senior Members 
like Shri Mukherjee wanted to make 
some submissions and by way of ac
commodating them I shall listen. I 
am open to correction if they can 
satisfy me.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): My submission is that
there are only two conditions and no 
more which restricate a Member in 
this matter. One condition is that the 
Member will not spring a surprise. He 
should submit to the Speaker the in
formation that he is going to quote 
from the document. And the other 
condition is that the act of the Mem
ber should not be inconsistent with 
national interest or security of the 
country; except these two there are 
no other condition*.

MR. CHAIRMAN: la he not to ftWe 
a copy?

SHRI SHYAMNANDAN MISHRi 
No.

MR. CHAIRMAN: Is it your content-1 
tion that all that he is required to d® 
is only to say: there is some secret 
document with him from which I m

16, 1074 the People iAmdt.) 35a
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going to quote. The Speaker may not 
have a copy of that?

SHRI SHYAMNANDAN MISHRA:
4 I am going to submit to you how it is. 

Government can quote from any docu
ment and we can swallow it. Do not 
we? The Speaker also swallows it.
The Speaker does not require the lull 
document t0 be placed before him.

MR. CHAIRMAN: I do not agree.

SHRI SHYAMNANDAN MISHRA:
The assumption behind this is. it is 
bound to be in any case, that one has 
to go by the truth and nothing else.
If the hon Members think that he has 
to place the things in the interest of 
truth he will do it Even the Chair 
cannot prevent him.

MR CHAIRMAN: Should he not
take the Chair into confidence? He has 
not given me a copy.

SHRI SHYAMNANDAN MISHRA: 
Only in not springing a surprise.

SHRI JYOTIRMOY BOSU- I have 
given notice to the Speaker. The other 
day I had profusely quoted from a 
CBI report which I had In my posses
sion When I wanted to lay it on the 
Table of the House hon. Speaker said- 
you cannot lay it on the Table of the 
House because you have not given me 
notice. I am sending for the debate 
and will convince you what I am say
ing is correct The Speaker had no 
objection for my reading from the 
document He said that I cannot lay 

jfit on the Table of the House because 
I had not given his notice. Only No
tice ia necessary.

SHRI SHYAMNANDAN MISHRA: 
,,He has to give only information to the 

Speaker so that no surprise is sprung 
not only on the Speaker but on the 
House and on the Government. It says, 
“Normally a member is not expected 
tb spring a surprise on the Speaker, 
the House and the Government.’ If

springing surprise relates to the Spea
ker, to the House and to the Govern
ment. the document will not be made 
available to the Speaker, to the House 
and to the Government. In all these 
cases, the same rule will prevail that 
he will give information to the Speak
er and through the Speaker to the 
House and to the Government and not 
spring a surprise. That is the real in
tention. This is for not only the 
Speaker but for the House and for the 
Government as well. The second con
dition is, it should not be inconsistent 
with the security of the country or 
national interest. The hon. member is 
not compelled even to give a certi
ficate. If he does not give a certificate, 
the Speaker cannot prevent him from 
quoting from the document. The Spea
ker allows him to quote but the Gov
ernment will have the right to reply 
to it and say whether what the hon. 
member has quoted is a correct thing 
or not. These are the only two condi
tions The condition regarding na
tional security does not apply and one 
condition he has already fulfilled. May 
I lemind you, only a few days ago, 
when I quoted from a file of the Gov
ernment in respect of the privilege 
motion against the hon Minister of 
Railways, Shri L. N Mishra. I was 
allowed to quote and it is on the re
cord. I have quoted the minutes re
corded *by the Minister on the 23rd 
August, 1972. When I was asked by 
the hon member, Shri Limaye. where- 
from I was quoting, I said, I am quot
ing from the relevant file of the Gov
ernment An hon member asked, 
where are those files? I said, those 
files had been submitted to the CBI. 
I was not compelled to quote the 
entire file or to produce it. So, it is 
the right of the hon. Member to 
quote, subject only to those two con
ditions which I have mentioned

SHRI BHOGENDRA JHA (Jai- 
nagar): In' the last two months, inside 
this House and outside, there have 
been voices againsrt the very existence 
of parliamentary democracy and per
haps that hits also made '(he treasury

i m  OSAKA) People (Afndt.) 354
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fSfcri Bhogendra Jha] 
benches very panicky. They have be
come so panicky that even things 
which should be ©art of normal demo
cratic discussion and debate are sought 
to be prevented. Otherwise, the very 
utility of the system of all of us being 
here will disappear. We are discuss
ing a matter regarding which scores 
of cases are pending in courts. The 
Deputy-Speaker has categorically stat
ed that members should keep restraint 
and try to be on the other side of the 
dividing line so that it should not in
fluence the judgment one way or the 
other in any of the pending cases The 
point is. what is being discussed is 
not such a secret document for the 
safety and security of the Prime 
Minister There is nothing so much 
sacrosanct or secret about it. The Trea
sury Benches have nothing to hide 
from the House or from the public A 
certain expenditure haB to be met by 
the party concerned for whose cam
paign the Prime Minister goes on Tour

I would request you, as you have 
been very reasonable to say that you 
have given your opinion but you are 
still with an open mind, to revise your 
ruling This will in no way jeopardise 
any particular case unless any Mem
ber refers to any particular case pend
ing before the court If it is discussed 
in an abstract manner, there is no 
harm in it Let the public know it.

In such a situation, I would again 
request you to revise your ruling. The 
Treasury Benches should cooperate so 
that the people outside should have 
more confidence in the discussion in
side the House and the forces and ele
ments which are casting aspersion and 
doubt on the very futility of parlia
mentary democracy should also be 
compelled to do re-thinking or to 
change their views or they should be 
compelled to change their views.

In conclusion, my submission is that 
it will be good if you revise your 
ruling and you allow Shri Jyotirmoy 
Bow to quote from the document 
which w!1l fai no way influence any

the People (Amdt.) 356
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particular case pending before the 
court.

•ft ww w  (qfonsn) : m i-  
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MR. CHAIRMAN: Now, Shri Jyotir
moy Bosu had sent a letter on 12th 
Decemebrr, 1974 saying:

“During the debate on the Repre
sentation of the People (Amend
ment) Bill, 1 would like to lay an 
authenticated extract on Govern
ment expenditure, P.M.'s tour.”

This is the letter which he has written 
My difficulty is this. I have heard all 
the hon. Members. I will again refer 
to this portion which was cited to me 
by Shri Sezhiyan and others—page 829 
of the book by Kaul and Shakdher*

“Normally, a member is not ex
pected to spring a surorise on the 
Speaker, the House and the Govern
ment by quoting from a document 
which is not public. In fairness to 
all and m accordance with the 
parliamentary conventions, he is 
expected to inform the Speaker and 
the Government m advance &o that 
they are in a position to deal with 
the matter on the floor ot the House 
when it is raised. If this require
ment is not complied with, the 
Speaker may stop the member from 
quoting such a document and ask 
him to make available to the Chair 
a copy hefure he ran bo allowed to 
protoert with any quotation there
from."

My obieotion was not to his riRht of 
■quoting. My onl\ objection has been 
that I do not have the opportunity or 
advantage of knowing what the docu
ment is...

SHRI JYOTIRMOY BOSU- 1 will 
give it to you right now.

MR CHAIRMAN- It is not fair. 
The right thing would be that a docu
ment, unless it is a public document— 
let us distinguish this, unless it is a 
public document, no question arises. .

SHRI JYOTIRMOY BOSU: On a
point of order.

MR. CHAIRMAN: While I am giving 
the ruling, there cannot be any point 
of order.

SHRI SHYAMNANDAN MISHiRA: 
If the first requirement, that is, giv
ing information to the Chair, is not 
fulfilled....

MR. CHAIRMAN; I am trying to 
interpret. AH that I understand in the 
spirit of all these ruling and rules is 
this. I have read out direction 118.
Ii you read all these together, you will 
see the spirit of it.

Direction 117 says;
“A private member may lay a 

paper on the Table of the House 
when he is authorised to do so by 
the Speaker.’’

Direction 118 says:
4 If a private member desires to 

ljy a paper or document on the 
Table of the House, he shall supply 
a copy thereof to the Speaker in 
advance so as t0 enable him to 
decide whether permission should 
be given to lav the paper or docu
ment on the Table ”

Here, the permission that has been 
bought is-

“I would like to lay an authenti
cated extract ”
So, when ‘laying’ is to be done and 

not ‘quoting’, then this rule says that 
an advance copy has to bo given. So* 
we are on the point of this request 
I have to give a ruling on this re
quest. This request is for ‘laying. I 
am giving my ruling on that. If you 
want only to quote and not to lay, 
that would be a different matter. That 
is not what you have been saying. All 
the time you have been arguing that 
you want to lay it. The next moment 
you will say, ‘I have how quoted, I 
want to lay this’.

This. I will not allow. Therefore, if 
you want to quote, you can do so, but, 
whatever worth the document may 
be, we will not take cognizance of it.

SHRI JYOTIRMOY BOSU: Right,
Sir.
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MR. CHAIRMAN: But it cfannot be 
laid.

SHRI JYOTIRMOY BOSU: This is
an extract from the Blue Book—Rules 
and Instructions for the protection of 
the Prime Minister while on lour or 
on travel. The provisions that were 
there before 19th November 1969 dur
ing the regimes when her father was 
the Prime Minister as also when Lai 
Bahadur Shastri was Prime Minister, 
were considered adequate and fair. 
What did they read;

“It has been noticed that the 
rostrum arrangement is not properly 
made because the hosts sometimes 
are unable to bear the cost. As the 

Prime Minister’s safety is the con* 
cem of the State, all arrangements 
for putting up the strum and the 
barriers at the meeting place will 
be undertaken by the State what

ever may b e ___”

The amended paragraph issued on 19th 
November, 1969 says:

“71.6 It has been noticed that the 
rostrum arrangements are not al
ways properly 'made because the 
hosts are sometimes unable to bear 
the cost. As the security of the 
Prime Minister is the concern of the 
State, all arrangements for putting 
up the rostrum, bearriers, etc. at the 
meeting place including that of the 
election meetings...

which was not there earlier.
“ ...w ill have to be made by the 

State Governments.”

Now, prior to 19th November, 1969, 
for those two brilliant Prime Minis
ters, Bandit Jawaharlal Nehru who 
had the eminence of the whole world, 
and Shri Lai Bahadur Shastri, it was 
considered enough for their security, 
but from 19th November 1909, this 
new one line paragraph has made all 
the difference to others who will be 
opposing her and all her party candi
dates in the elections.

Theh it sbyg:

“The expenditure on all these 
items made in the first instance la 
to be borne by the State Govern
ment and then recovered from the 
political party concerned. In regard 
to the rostrum only 25 per cent of 
the cost of the rostrum or Rs. 2500/- 
whichever is less ...

SOME HON. MEMBER: Woh iroh.

SHRI JYOTHRMOY BOSU: This is- 
the Garibi Hatao.

This I do not know what you would 
call. A fraud on the exchequer. I 
have never seen such a big fraud on. 
the exchequer. What was thought to 
be good and fair by the two succes
sive Prime Ministers till 1969 from 
1947 for 22 years was undone by her 
in one stroke of her pen in order to 
deiiaud the exchequer.

Now, I am reverting to what I was 
saying. The election petition of Raj 
Narain vs. Smt. Indira Gandhi, etc. I 
would make no comments These have 
been mentioned in the petitions. 1 will 
neither say ‘Yes’ or *No\ ‘good’ or 
‘bad’. Nothing at all. What does it 
say? It says:

“Shri Yash Pal Kapoor, the Elec
tion Agent to Shrimati Indira Nehru 
Gandhi..

(Interruptions.)

SHRI JAGANATH RAO; How is it 
relevant?

SOME HON. MEMBERS: He haft
said that he will make no comments.

SHRI JYOTHRMOY BOSU: “ ..of
fered to pay a sum of Rs. 50,000/- to 
respondent No. 2, Swami Achutanand 
-as a gift with the object of directly 
inducing him to be a candidate at the 
said election, and the payment of 
Rs. 50,000 was made by Shri Yashpal 
Kapoor to Shri Achutanand on 3tfth 
January, 1971 to the town of Rao- 
Bareilly. A corrupt practice of bribery
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under Section 123(1)(A) was thus com
mitted by Shri Yashpal Kapoor, the 
Election Agent.’ '

«FV srftr w ôr sjpSTqf

w r f i r  tfr, *flr mm w  
*r$r ip#

«ft *t*#  $ i
SHRI SHYAMNANDAN MISHRA: 

Who knows? He may be a different 
person

SHRI JYOTIRMOY BOSU- “ . A 
the said election liquor was also dis
tributed freely---- ”

MR. CHAIRMAN. What are you 
quoting?

SHRI JYOTIRMOY BOSU I am 
quoting from the election petition of 
Shri Raj Narain against Shrimati 
Indira Gandhi, a case which is So much 
withm the 180 cases.

MR. CHAHRMAN You are quoting 
from the petition >

SHRI JYOTIRMOY BOSU- It is 
said that at the said election liquor 
was distributed freely amone the 
voters by a number of agents.

SOME HON. MEMBER- It is most 
unfortunate.

(Interruptions)

MR. CHAIIRMAN • What is the 
purpose of this quotation’  What are 
you driving at:

SHRI JYOTIRMOY BOSU: Expendi
ture incurred, corrupt practices. It is 
one of the 180 cases.

MR. CHAIRMAN: These are the 
allegations. That you are referring to. 
The Deputy Speaker had categorically 
stated that you shall not aver to the 
facts which are yet to be decided on. 
He has categorically stated that you

shall not mention facts. Until the 
court gives a decision, these are mere 
allocations. Are they admitted facts7

SHRI JYOTIRMOY BOSU' I am not 
saying that these are facts I am only 
reading the petition

18 hrs
MR. CHAIRMAN- The are only 

allegations and not facts. All these 
allegations which are read out will not 
form part of the record <Interrup
tions) I have given a ruling. Please 
sit down.

SHRI JYOTIRMOY BOSU: *

MR CHAIRMAN- Nothing that he 
quotes without my permission will go 
On record.

SHRI JYOTIRMOY BOSU How can 
you shut me like that?

MR. CHAIRMAN I will be within 
the limits of the Deputy Speaker’s 
ruling because it was a very fair iul- 
ing.

SHRI J AG ANNATHR AO JOSHI- 
All sorts of allegations were made 
against Mr Goenka and Jayapraka^n 
Narayan and you never stopped them 
and all that went on record

MR CHAIRMAN. You need not 
talk about irrelevant matters On this 
very point I am within the Deputy 
Speaker’s ruling We have oil heard 
it. That is what I understand Under 
his ruling and he has said it very 
clearl", that he facts on which a de
cision i& to be given, if they are mere 
allegations, they cannot be quoted. 
How ican I allow you to quote’  I can
not do that (Interruptions)

Otherwise, if you read it the whole 
petition, will the ruling have any 
meaning? Then .. .  (Interruptions). 
Then, what is the meaning of the 
Deputy Speaker’s ruling? If the entiws

•Not recorded.
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[Mr. Chairman} 
petition is t© be read out in every one 
of the 180 cases, we will never finish. 
Is that the idea and the understanding 
of the Deputy Speaker’s ruling? That 
is not toy understanding of the Deputy 
Speaker s ruling?

SHRI SHYAMNANDAN MISHRA: 
May I seek your guidance?

SHRI PRIYA RANJAN DAS MUNSI 
(Calcutta-South): No argument after 
your ruling.

SHRI SHYAMNANDAN MISHRA.
Is it your pleasure to say that if the 
complainant is the CBI, then all this, 
facts mentioned in the complaint

MR CHAIRMAN- No, no I am not 
going beyond the Deputy Speaker’s 
ruling. I will neither comment on 
nor improve upon the Deputy Spea
ker's ruling

SHKI SHYAMNANDAN MISHRA: 
Please read out the ruling.

SHRI JYOTIRMOY BOSU. If you 
kindly read it the ruling—I have very 
carefully listened to It and I got it 
recorded m my head—it is that I shall 
not be entitled to pass any comments 
on what is stated m the peition (In
terruptions) I beg of you to listen. I 
say it on my own responsibility. What 
is the remedy. Sir, when you are 
proved wrong tomorrow?

MR. CHAIRMAN: As I understand 
the Deputy Speakre’s ruling, I will not 
allow you say something which will 
prejudice the case. If the Speaker or 
the Deputy Speaker allows you to
morrow you vote the whole thing* The 
court may hold that all these allega
tion* are false. Now, should I allow 
you to say something as if vou are 
reproducing an allegation on which 
the House is expected to form its 
mind? I cannot allow. How ran I be 

feftftrigrfetfeftt.

I do not have here th$ copy of the 
Deputy Speaker’s ruling. We will solve 
it this way. At present, you do not 
quote. You say on other points and 
tomorrow when the Speaker or Deputy 
Speaker..

THE MINISTER OF WO|RKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAM- 
AIAH) ■ This has to be passed today. 
That is a decision of the House

(Interruptions)

SHRI H. R. GOKHALE; You are 
seized of the matter. You said some
thing on the basis of recollection. That 
is my recollection also

(Interruptions)

But what I am submitting is, it is 
not necessary for you to postpone this, 
You can decide this matter.

SHRI BHOGENDRA JHA: Mr. De
puty Speaker gave a ruling on this 
poirt. If you read that sentence every
thing will be clear .

MR CHAIRMAN- I do not have that 
with me

SHRI SHYAMNANDAN MISHRA: 
We have already gone beyond six now. 
What is your pleasure Are we to go 
on till midnight’  What is this?

*3 3|*IT ? 

q* nnrfta m m  : apm I

apfcWt fa*  :*S«r

ME. CHAIRMAN: Ow!«r, ortor.
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SHRI K. RAGHU RAMAIAH; The 
Business Advisory Committee decided 
end the House fees also endorsed this 
decision. If necessary, by sitting late, 
this shall be finished today. There are 
other matters which have to he passed 
tomorrow, there are specific Demands 
for Grants and other matters We 
have other work -on the next day. This 
has to be passed today and this has to 
go to Rajya Sabha. This is my sub
mission.

SHRI SHYAMNANDAN MISHRA: 
If it is one hour or one-and-a-half 
hours more one can understand. You 
have allotted 6 hours for this. Now 
itself it is 6 already. Are we to go 
upto 12 O’clock’  Is it humanly pos
sible" If it is 8 O’clock we are pre
pared to sit. It is very undesirable 
to except us to sit upto 12 O’clock.

SHRI K. iRAGHU RAMAIAH- I 
make a sportig offer that no one on 
our sxde will speak except the Minister. 
To that extent we will cooperate Let 
u«? pass the Bill. I request all sections 
to cooperate please.

fa*?: irntf 1
apfjfa % % wsrrarr

wm | 1

SHRI P. G. MAVALANKAR: Sir,
may I make my submission? As far 
as I understand, it was the decision of 
the Business Advisory Committee 
which was endorsed by this House that 
this particular measure would be 
passed to-day by sitting late which 
means it may be by 10 ‘O’ clock or 
midnight or 2 A.M. We cannot help 
It. That is my understanding. By 
sitting late, may be by midnight or 2 
A.M., we have to pass this Bill because 
tomorrow the other business comes up 
Por the whole of last week we had 
Certain time hound discussions. We 
must now end it. Another thing is 
that the other issue may come day 
altar tomorrow.

Be I would suggest that we are 
dtifcybound, legally and morally, to

complete the discussion today. That 
is Number One. Secondly, the Min
ister o£ Parliamentary Affairs has now
come with a sporting offer. (Interrup
tions.)

SHRI SHYAMNANDAN MISHRA: 
It was a reasonable assumption of 
being late.

SHRI P. G. MAVALANKAR; You 
may differ from me; I can also differ 
from, you That is why we are here. 
He may not like it; I am not bound 
to please him; I am bound to please 
my conscience. We are legally and 
morally bound to conclude this.

1

SHRI SHYAMNANDAN MISHRA: 
Please do not rush up.

SHRI P. G. MAVALANKAR: The 
point is this. On this particular 
measure the Members on the Oppo
sition Benches have to speak. The 
Minister for Parliamentary Affairs 
has already made a sporting offer 
that none from the Congress Benches 
will speak. That means the hon. 
Members from the Congress Benches 
would be adequately covered by the 
Law Minister himself. Therefore, let 
the Chair now go in the order of the 
speakers from the Opposition. From 
others there will be no speech.

Lastly, about quoting by JMr. Bosu, 
recollection. I am not depending on 
I suggest that you may depend on the 
recollection. He may not depend on 
recollection. I would request you 
to kindly go through the ruling your
self and verify it. Till then, Shri 
Bosu may continue with his speech 
without referring to the document.

After they complete their submis
sions, if you give your ruling, we 
have to accept your ruling as final.

MR. CHAIRMAN: I am reading
that ruling.

I SHRI SAMAR GUHA; I am not 
challenging your ruling. Would yofe 
’kindly give me a minut*t



MR. CHAIRMAN: I heard you last 
time. You do not remember that. 
You will please sit down. I am now 
reading out the Speaker’s ruling.

SHRI SAMAR GUHA: Just a minute 
please.

MR. CHAIRMAN: You d0 not co
operate at all.

'  SHRI SAMAR GUHA: Mr. Bosu
was reading a quotation from a cer
tain document that has been produc
ed before the court. 1 want to draw 
your attention that these documents 
which have been persued by the 
courts are available there to anyone. 
They are available to the newspapers 
also. He simply quotes from there 
without making comments. How can 
you say that he cannot? If he wants 
to make any comments, I can un
derstand that. He is simply quoting 
from the document without making 
any comments. I think that is per
missible, to quote from that docu
ments without any comments what- 
so ever.

MR. CHAIRMAN: This is what
the Deputy-Speaker had said:

“Therefore, as I said, this is a 
very unusual Bill and this is a very 
unusual situation in which we find 
ourselves...At this stage, if the 
Law Minister has anything to say 
to help us out of the difficulties 
which I have tried to delineate, I 
shall welcome his help, but if he 
has nothing more to say, the best 
I can do is to rule that it is diffi
cult, in the circumstances to pre
vent the Members from making re
ference to these cases. In doing 
*o. however, I would earnestly re
quest them not to cross the limits 
m d upset the delicate balance bet
ween Parliament and judiciary.”

This is important. You must not do 
anything here which is pending ad
judication there on which they have 
to decide and reproduce it to cast an

$fyf K**' #nd Reprfsen- DECEMBER
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aspersion. The Deputy-Speaker, had 
further said:

“Whatever submissions they 
might make in this regard should 
be within the limited purpose of 
whether a measure of this kind is 
called for, whether it is justified 
and whether we should go in for 
it. They should not try to prono
unce on the merits of the various 
allegations and submissions. They 
should not even try to Bay that 
these are facts because the facts are 
to be determined by the courts and 
not by us and the merits of each 
petition are to be determined by 
them."
This is the quotation. Mr. Bosu. 

Now, you quoted from the petition. 
What was the objective of your 
quoting? You said that this is the 
allegation as if it is a fact which you 
are trying to establish here. Now, 
this is the only purpose that can be 
served by this. Otherwise, you will 
read out the whole petition. You can 
read out the entire petition, within 
inverted commas that this is the peti
tion and you read it out. That be
comes irrelevant completely. My 
understanding of this ruling is this. 
Allegations should sot be reproduced 
for the purpose of your statement of 
facts.

SHRI JYOTIRMOY BOSU: I want 
to cooperate with you. Let me make it 
clear What I am reading out are from 
the petition, allegations. They may or 
may not be facts I am not making 
any comments on the same. I am not 
saymg whether there is merit or no 
merit. That is left to the court. I 
am only quoting from the election 
petition, what has been alleged in 
that, for the purpose of this Bill only. 
Sir, it has been stated:

“Hiring charges of vehicles Rs. 
1,28,700/- The cost of petrol and 
diesel used—Rs. 43,230/- Payment* 
made to the drivers—Rs. 9,900/* 
Repairing and servicing charges— 
Rs. 5,000/- Payments made to the 
workers engaged lor the purpqm <xT
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e^ctfcra propaganda amounting to 
Rs. 6*eWK».

“Expenses ol the election of res
pondent No. l ’s poling camps—
Rs. 10,000/-

Expenses of the election of ros
trums for the public meetings (from 
certain date to certain date)— 
Rs. 1,32,000/-

Expenses of loud speaker etc Rs. 
7.200/-

Expenses on respondent No. l’s 
transport—Rs. 1,68,000/ - ”

I would like to be corrected, if I am 
wrong I am only saying that it has 
been claimed, it T"aitt right, that the 
totrl expenses come to Rs 15,86,030/-

“Agent, State Bank, Rae Bareli, 
along with the registers of pay
ments made to Shri Yashpal Kapur 
from 1st January 1971 to 30th June 
1971 and on the basis of coded 
messages received from New Delhi 
and full details of the accounts 
from which and the persons on 
whose instructions these payments 
were made as also the full details 
of all the payments made to him on 
the basis thereof'

"Agent, State Bank, Rae Bareli 
along with the complete account or 
full extract thereof...

MR. CHAIRMAN: This is from
what’

SHRI JYOTIRMOY BOSU: Some— 
allegations.

“ ..including register of payment 
for the cheques...*'
All these total up to Rs. 3,95,000, 

according to this. I do not know 
whethef it is correct or not, whether 
it is a fact or not . (Interruptions)

g BHAaWAT JBA AZAP: 
A»ly lie can <*tu*e? I would like to 
know whether i* true or noi

MR CHAIRMAN: He said 1 do
not know’.

SHRI JYOTIRMOY BOSU: 
not know.

I do

Now there is a question of facts.
In the petition, there is a list of 
allegations Allegation is:

“Shrimati Indira Gandhi pro
cured jeeps (32) on hire and in
curred expenditure on them”.

To that, the reply is:
“Para 17(a) (b): Out of the

jeeps, none was procured by Mrs. 
Gandhi or her election agent 17(b). 
Out of these, 32 jeeps (number of 
22 jeeps admitted)...”—

1 do not know whether it is 22 or 2; 
it is not clear—

‘were procured by the District 
Congress Committee of Rae Bare
illy for 3 parliamentary consti
tuencies”.

Then it is said here:
“Mrs. Gandhi did not specify 

any amount of expenditure. How
ever a modest amount of Rs. 6,000 
per jeep for the election period is 
hereby assessed on account of hire 
and petrol expenditure...”

This also comes to a big total of 
money.

There are so many other things. I 
do not want to go into them. These 
things will speak for themselves. The 
court will sit in judgment. Let the 
country know what the allegations 
against the Prime Minister are and 
why the ejection petition has re
mained pending from 1971 to 1974.

Then we have an institution called 
the Election Commission. Its con
duct has been scandalous and dis
graceful. It has been so criticised
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throughout by all the opposition par
ties that it does not justify its exis
tence. It has been httfctod by servile, 
superannuated, job-seekers. .

MR. CHAIRMAN:  How is it rele
vant here?

SHRI JYOTIRMOY  BOSU:  It is
an election matter.

MR. CHAIRMAN:  This is against
the Election Commission.

Is it relevant under this?

SHRI  JYOTIRMOY  BOSU*  Of 
course.

MR.  CHAIRMAN:  How?  It  is
irrelevant.

SHRI JYOTIRMOY BOSU:  I will
show you.

MR. CHAIRMAN:  This is under
the Representation of the People Act. 
It is not about the Election Commis
sion  Why are you side-tracking?

SHRI  JYOTIRMOY BOSU:  The
minimum time for a bye-election is 
1 month 13 days, maximum time 11 
months 17 days. For the Legislative 
Assembly,  minimum time  is  one 
month... (Interruptions);  maximum 
time 3 years 1 month and 22days. 
But if it is for the ruling party, one 
by-election can be held on 1 month
12 days.

MR. CHAIRMAN:  You are not on
the Bill.

SHRI JYOTIRMOY BOSU:  I am.

I aim drawing your kind attention 
to what  the Joint  Committee  on 
amendments to election law, of which 
you were an able member, has said. 
They said:

“It is too great a burden for a 
single person to  exercise  super
vision, direction  and control over

elect§<6fts teffectlViMy.  As a *e*ult,
he is likely to be exptaed and Vul
nerable to charges of arbitrariness 
and  partiality.  The  Committee 
therefore recommend that the Ejec
tion Commission should be a muiti- 
member body as envisaged in art. 
324(2) of the Constitution”.

Now it  had a Congress  Chairman. 
Most of the members were Con
gressmen  But what has happened? 
They do not want to touch it.  But 
they are doing this in order to pro
tect their Prime Minister, by bring
ing  m a draconian  law in :i most 
shameless manner.

I want to conclude. I want to say 
that my party has said  that there 
should be restrictions  not only  on 
the expenses incurred by the candi
date and his party  but ilso on the 
number of posters  issued, vehicles' 
used and other propaganda material 
distributed, etc.

MR CHAIRMAN:  I have  called
Mr. Jagannath Rao.

SHRI  JYOTIRMOY  BOSU:  We
have said that the All  India Radio 
and television should for the dura
tion of the  election  campaign  be 
under the supervision of an all par
ties committee.

In the issue of People’s Democracy 
dated 1st December,, we have listed 
a six point formula and I would urge 
the House to consider that to pre
vent rigging and distortion of peo
ple’s will.

SHRI JAGANNATH RAO:  We do
not want to speak.

MR.  CHAIRMAN:  From 4.30 to
6.30 Shri Jyotirmoy Bosu alone has 
spoken... (Interruptions).

SHRI JYOTIRMOY BOSU: In this 
debate I took  somewhat  less time 
because physically i, am fc Httle wto-t  -— JP JU.- ■ .L » ■ -  tL *
oowru *. (itttfftvpflow) *
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SHRI BHOGBNDRA JHA (Jaina- 
gar): This Bill has been introduced 
tg replace the ordinance which was 
£jrOiftulg&ted after the Session of the 
Lok Sabha was prorogued. The ne
cessity for this arose alter the Sup
reme Court gave a certain interpreta
tion to the expenses incurred in the 
case of Shri Amar Nath Chawla. Some 
new interpretation has been given to 
the expenditure that can be incurred 
by a candidate or a party, accounts to 
be maintained, etc.

I should like the House to take into 
consideration the relevant part of the 
judgement; on page 14 it says:

“When the political party spon
soring a candidate incure expendi
ture in connection with his election 
as distinguished from expenditure 
on general party propagandat and 
the candidate knowingily takes ad
vantage of it or participates in the 
programme or activity or fails to 
disavow the expenditure or consents 
to it or acquiesces in it, it would 
be reasonable to infer, save in spe
cial circumstances, that he implied
ly authorised the political party t'o 
incur such expenditure and he can
not escape the rigour of the ceiling 
by saying that the political party 
has done so, A party candidate 
does not stand apart from his poli
tical party and if the political party 
does not want the candidate to in
cur the disqualification, it must' 
exercise control over the expendi
ture which may be incurred by it 
directly to promote the poll pros
pects of the candidate. The same 
proposition must also hold good in 
ease of expenditure incurred by 

' friends and supporters directly in 
connection with the election of the 
oandid&te. This is the only rea
sonable interpretation of the pro
vision which would carry out its 
object and intendment and suppress 
the mischief and ad vance the rer 

*' - eiectldcbi .vipro-
cess and ridding it of the permicknu 

and baneful influence of big money.”

On page 15 it says:

“But we do not think so. In the 
first place, a political party is free 
to incur any expenditure it likes on. 
its general party propaganda though, 
of course, in this area also some li
mitative ceiling is eminently desir
able coupled with filing of return 
of expenses and an independent 
machinery to investigate and take 
action.”

We all know the contradictions and 
stresses through which our parlia
mentary democracy is passing through. 
The contradiction is, we have a sys
tem of adult franchise where every 
adult has got one vote, and the right 
to get elected or to elect, irrespective 
of status, wealth, caste, religion, etc. 
On the other side, there is the huge 
amassing of wealth, mostly unearned, 
looted, exploited wealth, concentrated 
in a few hands. These few people 
who are hated by the society are in
fluencing the elections, influencing the 
Government, the ministers and the 
Members of Parliament, as we have 
seen. So, big money is having its 
influence on our system. Under this 
contradiction, the stage has been rea
ched now when our democratic inter
est and democratic advancement must 
be strong enough to curb the power 
of big money and big business. I am 
raising this point because those who 
have huge money, struggled or de
falcated money, and who have been 
influencing the Government, the ad
ministration and the political parties,, 
feel strong enough now to openly 
challenge the very system of parlia
mentary democracy. A few years ago 
we were reading in the papers About 
the sanctity of the parliamentary de
mocratic system. Whenever we on 
this side—the communists arid other 
democrats-—wanted some improvement 
in the system, we were told that we 
were following the pattern of the 
Mother of Parliaments—the British 
Parliament—and there should .W-lao''- 
Change. Now the mono|i«jly 
directly attacking the parliamenlbary > 
system and dit®ctly helping the forces
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who through violence and other me
thods are attacking the very system 
of parliamentary democracy. When 
people who are big-moneyed like Mr. 
Naval Tata or Mr. K. K. Biria find 
that even their security deposit is 
forfeited, they think, “To hell with this 
•democracy and election system. After 
.spending millions of rupees, one gets 
his security deposit forfeited." So, the 
attack is now being made on the sys
tem itself. Slogans like party less 
democracy are openly supported by 
"the press owned by monopoly houses. 
In such a situation, there is greater 
need to curb the power of big money 
and enhance the democratic content in 
the Constitution and in our electoral 
law. Many of us feel it is an unequal 
election campaign. Almust 80 to 90 
per cent of the people are on one 
side, but minus money, when the final 
count comes, if you secure a majority, 
it is a fortunate thing. Even then, on 
one side you see 10 or 15 thousand 
persons marching on their legs from 
village to village. On the other side, 
there are hundreds of jeeps and cars 
Booths are captured by usurious land
lords in the rural areas. In such a 
situation, the country expects that 
there should be some change in our 
election methods and election law, 
like proportionate representation, 
curbing the power of money etc. Shri 
Uma Shankar Dikshit, when he was 
Home Minister made a statement 
which was publicised In the press that 
Government should meet the expenses 
of the candidates. And that there 
should be a ceiling on that.

We had thought that that was a 
serious proposal. But, I think, that 
could not materialise.

Now, through the present BiU, what 
is being attempted to be done is to 
gwe full freedom to big business, full 
freedom to black money and full free
dom to corrupt men openly. They will 
openly come to capture the whole 
electoral system on 'he ba*»is of money 
power. I am very much apprehensive 
of that. If we adopt this Bill as it is,

then they will come openly to do what ' 
they have been doing stealthily and 
surreptitiously. Uptill now, they have 
been telling a lie and they have been 
filing wrong returns. Now, they will 
not be required to tell a lie. Then can 
be required to tell a lie. They can 
come openly now and say that their 
friends, individuals, associations, cha
mbers of commerce, have spent mil
lions of rupees for their elections 
There is no need of hiding it. If w 
adopt this Bill as it is, this is what 
will happen. This is a very serious 
indication. I do not know if the 
whole Cabinet or the ruling party has 
seriously thought over it.

This is the provision of the Bill:
“Notwithstanding any judgment, 

order or decision of any court to the 
contrary, any expenditure incurred 
or authorised in connection with the 
election of a candidate by a politi
cal party or by any other association 
or body of persons or by any indi
vidual (other than the candidate or 
his election agent) shall not be 
deemed to be, and shall not ever be 
deemed to have been, expenditure 
in connection with the election in
curred or authorised or authorised 
by the candidate or by his election 
agent' . ”

So, if anybody, any individual or any 
association spends millions of rupees 
for me, that will not be taken to be 
incurred for my election.

This is strange. When there is a 
direct attack on the parliamentary 
democracy from one side, there is an
other counter attack on the parlia
mentary democracy from the Treasury 
Benches, the ruling party. The result 
will be the same. I think, the money 
bags, the smugglers, the black mar
keteers, the people with black money 
will have a free play. They will be
come honourable men. They will not 
do it stealthily as they have been do
ing in the past. They will openly do 
it now. So, there is a very serious 
danger to our parliamentary demo
cracy. I am giving IJdt .
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SHRI B. V, NjAIIf: Do you believe 
that the electorate can be bought?

SHRI BHOGENDRA JHA: Had it 
been so. 1 would not have been here.

MR. CHAIRMAN: Neither the elec- 
torate nor the elected, nobody is being 
Jxmghf.

SHRl BHOGENDRA JHA: 1 am
* talking of the electorate.

* We have dealt with one case. Now, 
we are dealing with another case. 1 
*do not have the courage to say that 
In such a situation, what is being pro
vided in this Bill will give a death
blow to at least the apparent curb 
on money power which our election 
law has provided uptill now. This 
•House should take into account the 
serious implications of this as to what 
will happen oncc this freedom is given

,We should not think that those who 
are in the Tieasury Benches today 
will remain there for ever Therefore, 
they should not fail to understand the 
seriousness of the situation, that the 
money bags are very powerful not 
only on their own but also in league 
with foreign imperialist powers, they

* are influencing and are attempting to 
influence our national political situa

tion which may affect our democratic 
system The ruling Party is playing 
with fire by providing for this thing 
Millionaires will come openly for this 
and that candidate publicly and none 
»can say that they are being stealthily 
In such a situation, what I am afraid 
is, they are more than Americanising 
our election system. So, Sir, I have 
driven notice of an amendment. In the 
condition when the Supreme Court has 
feiven a hew interpretation, I under-

d and appreciate the difficulty that 
e should not be any curb on a 

political party. Its Central organ or 
the State organ gives names or lists 
of candidates and asks people to vote 
for them. Naturally it will be very 
'dffilcult for a candidate or for any 
election authority to find out the ex
act sphere of the particular candidate 
or a particular constituency, what his 
etection expanses win be 6n the par
ticular issue of a newsnaner or hand

bill and so on. Both with regard 
to individuals or associations or groups 
dt persons, the position is different 
I submit, the Treasury Benches should 
think over it. They are in a great 
hurry to pass the Bill today. I think, 
the Business Advisory Committee is 
also committed to it. At least, they 
should delete the following words, 
namely, “or by any other association 
or body of persons or by any indivi
dual (other than the candidate or his 
election agent)”. This portion must 
not remain., Otherwise, our demo
cracy, which has been advancing very 
slowlv. but nonetheless advancing, will 
be given a very powerful blow from 
the Treasury Benches, at the time 
when it is receiving and facing a blow 
from outside from certain forces m 
the name of partyless democracy or 
dissolution of Assembly. . . .

PROF MADHU DANDAVATE* 
Spare Mr Jayaprakash Narayan here

SHRI BHOGENDRA JHA: I have 
not named him. I think, you also 
belong to a party. When the partyless 
thing comes, as long as you do not 
dissolve your party, you will be with 
me ..

AN HON. MEMBER: Classless class

SHRI BHOGENDRA JHA: We all 
know what happens when a classless 
society is there .. (Interruptions)

MR. CHAIRMAN: Please conclude

SHRI BHOGENDRA JHA: As I
was saying, the Bill, m its present 
form, is not only harmful for one side 
or the other—it may serve some pur
pose, some particular election this way 
or that way—but it will be disastrous 
for our electoral system and very 
harmful for the healthy process of 
democratic life. In such a condition, 
I urge on the House to accept my 
amendment which seeks to delete that 
aspect—that particular portion which
I have mentioned. It will at least -put 
some fcarb on the power of money 
bags, smuggled money, hoarders* 
money and so on.
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Ofcerwise Sir, the House should 

muster comrade, if this amendment is 
not accepted, to reject this Bill That 
is my submission, Sir
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< H * t  ? * * * * * *  * * *  f fw r

3WT fv m  $ «i*itf5fj

^ T r^ fw e ^ V ^  - 
% i t  *  * K  « n » w r  w  

w f t % v r * f c i s ¥ t $ s  Srawwri* 
M Y  ?T W t  ** if s *  *  5^1 ^  
W^V^V^WWW% i|^*r*WTt 

u f ^  | fa  ^  ^
ffff£5Er
^  spfr ^ T T  q8T ? ^TT^r it gf%  

^TOfrrT||a>^^fesrr*<sfT ^ r- 
c# w ?h tt^ t|  srs> r?r^ m  
srrn =pt apr^RT ̂ t  | 1 s'ttr^

<fEFT “sif^T | I 5fft f»V 
^rrw §>TT T̂f̂ t* I sjrf’RT
»̂> ^r?rr sfcrf r̂fa m  ?rf9^rt 

| ^ 3 p r«K V T O % ^ > T ^ :,
n ^ iT | « t ^ r % W a  5*^srwnfor 
^ftra^rsp *m %  \ w f o  ^rwr
8FT €TTT cf̂  |W ^ ft ? m

apu cfir *T$ fa  facTSTT 
^t, ^>P f^SlH ŴTOT %

?rfa^T
era aft *rt «ft fa  *<r r̂ gprsifcrfafg 
*^t wt « * ,  m a w  srf^r
q^r% tram ^ 1 1
sr* ’ren fa w flw ro  ^  ?t

?ft tft ?t ?mfer t ^ r  «i| 

gnr vj^rq^ fa€r ?r fa l̂r ^ <nw-* 
W  \ « t ^ «  ^

5? ̂  v fcm  WT7I 
^  f^RHT ,snf$i m  1 T̂r fa  %m 
% sfjt fau m  1 <3wr ^ ifaafw r 
fTNrn ŷ t o  ^ r  ^t, ^wrawr^ 
iwwr f t  m  ^ r ^ ^ f n n r V ;  
u fa  5?rrft < fa  f»wiwr l i i  ^  t o  4Nit

« i  m m  ) R « t o 4 % « i  * * t%% w i
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[ #  w w r *  w a f ^ ]
iw fo $*r $ t tfi <rr 

w f t  'arrf^ in *|f ♦ w r
f  ? w* %*n? 

«n*r * r ^ * W ^ * r f w w  m b m i  t  
^ m n r  5 %  * r a f  <nc ^ w r t  | f

*Rt TfaTffT (,
f a r  * t $  irsrer s K V $  t o t  * t  « * t

« ? * *  « r r f 9 T * ^ * r a  f a s t e n ?  t r o n -  

fsw vftz % f  fa f^rni *  
fTSRTC < n : $ %  ^ T a r e n T f w S r ^ B t a r  
*rr% i ^  ftrrrr
| *  fa s*r R̂TsnrnfV w w n ftn w r r  
=srr  ̂1 1  ^ f̂ rCw ^  wrm 
«rfir iw tasr farfanR qtff *Y 
ctt^ ft ^  srsr apr  ̂ i
fjf??3 ^t^srtrI q $ fa a ra
^ r % faita *r sttctt $ ^r 
f c p f a f t  f  i * f e  « r m  f t  g t  v ^ r
%  ^  ^  a t  h w  I f i r i
5*rfat» inrr ^j^rr % %  iflr
5* * r e n :  * ^ t  t ^ t t  « * w  a * V w
swfam ^  srfag; mim
3l«Rf5TRT f t  $t*TT I 6*4 TT TR^PST
|  ap5\«*r i * f lr c  *gm *r  a w  * § s t  
Sfari | tft tft w r fsremtam |, 
^ * r  * i H  * r e r s r  «pi v f t  j f p r r ,
«*r * t stout v r  *  snrarr w  afa^a 
v i  i v r  % 3ft *pt w w  fc gt ^  i 
f i i %  s t a r t  ifr a * r  » V  * T s f t * r ? r ^  

sfr «r$t JfflfeT ssruntt *ft 
3*r *ft g*5ro?r sr* «$i at »rtt 
* t «np itfwrr « ^ q  ?

swfrwr ft *r$ ^  z^r ft?

i f c m m  fW w r% % f^ cr«ira f** f 
fm  wwr i

frvimr ’f t s n w fo T j  ^

^ ^ t i t v s r  vm
*w**r : ***$m: «PtW qrwqfa I 
|tra»r fi^r % zr̂  ^  t  »

^  <m yft
%?r>«rnT q-scrr ̂  i srfasrH
?ft, «rf«RTTT f?rm i *r> w r
^  ?r*TTn w ftRTT ^ W 7  sflft I  fi»
q^: r «rT*Rr t o  f r  w * r  % ^  eft
7,000 'So V# VPPft

cfr ?rr?r wrsr ^ rt i v t  
^rfk-1 v f^ frr, STOcTT ̂ TT^ t  ?TT ’3^f^ 
sfrc «p?r A'5 fe^r^rr T^r| ?

fafa $̂Tr ^ fV is o  t̂*fr ^  
^rsT^Tf <rfs*T |  i ^rfr f̂ *
fiRpff ^ 1*^* «rf^r | i ar̂ f *Tf |
f :̂ %* 5fr | ? fR* =t̂ t r̂r

| 3T̂ T̂ ?r ?ftr vfsr^rr sjtt 
$J m ^ T  ^n  ^Vviff apr n $
sinr sc^ ; suffer ^  % «r?#
fspent «=RFcr 7̂7% ®i*T ?T^'T fJT%, ^
s*wpti ?*r T̂pfr r̂f̂ r̂ | f̂r fv  f̂^srnr 
^ fnf^r 1 1  ^  srtT qnflKrfc ^  
srfrniT ^  *r*rfnrer srr% :̂r f^rT  
smrr ?ft ^  jt  s t  f̂ ^rdr, i 
fcrsr.n % -aft fs rfw ?H  |
f̂fesr ?T H«fR* ^ t 55TFT % T̂HT ^f^T |  t 
ĥ* ^TfsRisr M ^q^* tcfe w f^i 

^ 55TH ^ ^ e ^ ® P > t^ T fJ rr|, ^ a ff^  
WTW ffPT ^T sptf W *T  |  eft ?̂T ^

s^tarcTOT^rtfigc » ^ ^ r r  ^r*rar 
|  f t :  5ft v trw  ^ ft v r  W  
arfsr 3T| wrprrar  ̂ % f%«rr

eft ^ tvt ^ tptct ? w  «rr t
is o  ^fr*ft *rft sricr «r t̂ t  <

18 hows.
w rr ^«r ^ w tverrftrv arfarr ^<«ir 
t| «ftr i?Er i twrtfiw? f i t  t  
fvsrH srva: t o  *wr w r a r  
^ r  afe ^  5#  n a i  (  ^  ido  
*fo# #  Vfl# % ' <rc$
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swm |i 
^rvK%^rr#«rpsrrW^R? 

t i w  ?to| tf*rcrirnT*it*FTT& % 
w ?$rfc 1 ffrrtftsrtf 

TO ftarcsnftth war 3 3 ^  
0ty^T3rfr ift fagr % w ft ^ t |  ft* 

at qsr? TSta %*rr, »r$% *p*t 
% m wtft *r *  %ttx *& at 
3 r * r # ^  \ f**f?r«lt
?r fr, tfrftpr <ft «r? =3Tff<t 1 *na?rc 
mrj rsrrt * 5  £tft *rrf^i
*$ araf * t f  ®trorr n|t £sm 1 1 
$*rn: wwst *i?tsrar «ft «r«*rit % f^rra 

3pT arcTwr | ft? * r t k  m  ft?3*T 
r̂af $>tr 1 m$ tT̂ ? fasfor W5T 

*7r%*rra spit t t  srcrm |  ft* # srwnrt 
anrHrT aNt |^?T *r>TT T̂ 

($31* ^rc%^ifl# ^TCfT|f^ 78 cfpr
St fsH sftgnn^ spft | sfftsflflpf 

'net 35,000

1 1 mrr f^rra sr*rr r̂awT
& ft' ?fto? vr w tf OTt̂ rr 3*?rte 
6,6 *m 13 T̂TT *rfe HK%TT W*
*̂t ar̂ n I f w f  ?WOT % ftp? 

serrarr | ft? 8 5p*te 28
4 fSTTT 5̂T? STTTOt *$sf WZT «rt*TT I 
^  ^  % $5f fosfT **T
STÎ TfT nnT^ asrr *re *mx% vtt*  w s  1 
sit# %o €t® TTTf ?t fr̂ TSFft
$  «T$ TO fotTfft «ft I <W VW
*r$ wm*r »nrr *r ft* *.tvpc ^  t o  far 

1 1
*stot tot t fa r o  m t  *frt wn 

< r m t i  SrftFtwnr 

<ppsrc^trc w ^ v t t f
mi,, wit......  ••• - _  ' ' ' '

•the orifiotl speech m s delivered in

m x m i m  ir t *
%^r 1 1  w w  m  

<mr «w r f
%ftx ^ n :

s r * 5 ta T t * r r * r $ T W  

oft w $  ^ ctt |  ^  q r  h*t s w $  |  

tftx wtt ^t| ?ft 55Ht *Ft »ft ttrnr f e r  
T T ^ r VTiT *  ftfq; SrfBRT ^  I

ap?r $> * ftr  w r  t  ?r 

$  v & ft « n w t  *rrf$<s \

«rnr «fV^ w w  % srr«f?fT ^ rm  f  

^rt 4 f^ erT  t w t f r s f t r  

v n  ^ k t  szrpf t  1 T rsp ftfa w r ?r 

w  w  «rteTT % «rrr *rifr, 
fV-̂ TT »> «HTT *TTT̂  «W% ^

5f t « r r ^ ? r  1 r a r -

<r?r ¥t f ^ p r  wft 5f»rr̂  t o  unr 
v ^ T f c t i  ^ i R i r e n r j f v ^ r ^ ^

«tt f̂t ^nr ^  tR TO ^ ^
f?r^n: f w s t  ^rrPw 3r #  eft wrrflrr

i t o n  *w? w 7 f trd «

^ rfl ^ f’TT »

♦SHRI E R KRISHNAN (.Salem): 
Mr Charirman, Sir, on the Statutory 
Resolution moved by my hon triend 
Shri S N Mishra and others disapprov
ing the Ordinance promulgated toy the 
President and also on the Represen
tation of the People (Amendment Bill 
I rise to say a few words on behalf of 
my partv, the Dravida ftlunnetra 
kazhagam

On 19-10-1974 the President pro
mulgated the Ordinance stating that 
the expenditure incurred by a poetical 
party on xtg candidates wiU n°t fo**n 
part o ftbe election expenses of the 
candidates on which there is a ceiling. 
In order to give statutory shape to tfai* 
Ordinance, this Bill has been introdu
ced by the Government.

Tamil,
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The Supreme Court in its judgment 
unseated tine ruling party Member, 
Shri Cfcewla on the ground that the 
money spent by the Congress Party 
on him formed part of the election 
expense* of the candidate, which ex
ceeded the ceiling. The Central Gov
ernment argue that this Ordinance is 
necessary in order to give protection 
to 180 election petitions pending before 
the Courts of our country. Within 
two days of the Supreme Court’s judg
ment, this presidential ordinance was 
promulgated. I would Hfce to know 
whether this amending BUI has been 
introduced just to spite the Supreme 
Court for having unseated a ruling 
party member or whether this has be- 
coftie an imperative necessity for giving 
statutory protection to the Prime 
Minister against whom an election 
petition is pending in a Court. I also 
wonder at the sudden solicitude of the 
ruling Congress Party for the Opposi
tion Parties, when the Law Minister 
says that this Bill will give protection 
to Opposition Party Members also 
against whom election petitions are 
pending before the Courts. Is it not a 
surprise that the ruling Congress Party 
has extended its support to the Opposi
tion Parties at the cost of the Supreme 
Court?
19.13 hJB.

[Shri Jaganath Kao Joshi in the Chair]
Here, I would like to refer to the 

behaviour of the Central Government 
at the time when the Supreme Court 
gave its judgment against the Aboli
tion of Privy Purses Act and against 
the Nationalisation of Banks Act. The 
Central Government superseded three 
senior judges of the Supreme Court and 
appointed a junior judge as the Chief 
Justice, who was in the good books of 
the Government The three senior 
judges later on resigned in protest. 
But now, the favoured Chief Justice 
has given this Judgment against the 
ruling Congress Party. 1 have no 
hesitation in saying that the Govern
ment have Insulted the Supreme Court 
by promulgating the Ordinance and
m i

introducing this Amendment bill. Not 
only the Supreme Court but also all 
other Courts in the country have been 
insulted by the Government.

The Prime Minister as also the Law 
Minister have been repeatedly saying 
that there is need for reforming the 
election law. The Chief Election Com
missioner, in his Report after every 
General Election, has been emphasis, 
ing the need for reforming the Elec
tion Law, particularly in regard to 
election expenses. I would like to 
quote from page 181 of the Report of 
the Chief Election Commissioner, 
which the Chief Election Commission
er, which he presented after the Fifth 
General Election:

“The Joint has not accepted the 
proposals of the Election Commis
sion about the filing of return of 
election expenses by the political 
parties. I should once again strong
ly urge that the recomendations of 
the Election Commission should be 
accepted in toto, if some improve
ment in the position relating to the 
incurring of expenditure at elections 
is to be expected and achieved.”

This recommendation has not been 
accepted by the Ruling Congress Party. 
There is no meaning, in this situation! 
in decrying the Opposition Parties. 
Unless this recommendation is incorpo
rated in the Election Law, we can
not expect free and fair elections in 
our country.
From 1952 to 1071, during the past 
five General Elections 293 petitions 
against Lek Sabha Elections end 1880 
petitions against Legislative Assembly. 
Elections have been filed in the courts. 
Most of these petitions are against the 
Congress Party candidates on the 
ground of excessive expenditure in the 
elections. Sir, a sum of Rs. 35,000 has 
been fixed for Lok Sabha election. At 
the present rate of inflation* and the 
declining value of rupee, th$ amount 
of Rs. 35,000 should be statutorily 
enhanced to a suitable sum. *Then 
only unfair means can be avoided in 
the elections. I would l®e to know 
what steps the Government propose to
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[Shri E. B. Krishnan] 
take in this direction. Similarly, the 
ruling Congress Party should become 
the beacon light for all other political 
parties in the country by submitting its 
annual statement of revenue and ex
penditure in the form of duly audited 
Balance-shcet to the Chief Election 
Commissioner.

Sir, there is widespread belief among 
the people of the country that the 
delimitation of constituencies before 
the General Election is being done in 
such a way that the ruling Congress 
Party is enabled to get majority in the 
constituencies. The Law Minister 
should And out legislative means for 
removing this impression among the 
people of the country. None in the 
country can refute that the ruling 
Congress Party unhesitatingly uses the 
official machinery for election purposes. 
The illuminating illustration in this 
respect can be the All India Radio. 
Another exampTe is the laying of in
numerable foundation-stones of big 
porjects by the Prime Minister in the 
Uttar Pradesh just before the recent 
Elections. Six months before the 
Elections in U.P., Shri Kamalapathi 
Tripathi was removed from the politi
cal scene of U.P. and Shri Bahaguna 
from here was installed as the Chief 
Minister of U.P. in order to ensure 
success for the Congress Party in the 
polls. As an election sop, Shri 
Bhahaguna confirmed all the Govern
ment servants who were not confirm
ed for the past 20 years. Even the 
Government servant with one year of 
service was confirmed. Are a& these 
things not meant for the success of the 
Congress Party in the elections?

Sir, the last public function of late 
Shrimati Sucheta Kripala was giving 
evidence before a Committee under the 
chairmanship of Shri Tharkande on 
24th November 1974—a week before 
her death—in the India International 
Centre. This is what she said before 
this Committee:

“When I was the Chief Minister of
U.P., there was a conflict between

the Congerss High Command and 
myself. The main reason for this 
conflict was because I refused to 
collect money for the Election Fund 
of the Congress, as dictated by the 
High Command. The High Com
mand was greatly displeased with me. 
Though in the 1967 Elections 1 
wanted to stand for the UP. Assemb
ly, the High Command said no and 
asked me to stand for the Lok Sabha. 
They wanted to drive me away from 
U.P. political arena. There was also 
another conflict. The High Com
mand wanted me to use the official 
machinery during the Elections and 
I stoutly refused to do so. Conse
quently, the Congress Party got 
defeated in the U.P. In other States, 
the Congress Party had resounding 
victory because it could use the 
official machinery for elections.”

Sir, none in this House can suspect the 
patriotism of late Shrimati Sucheta 
Kripalam. She was the leading 
woman-patriot of the country, who 
sacrificed her entire life for the good 
of the nation—this is what our Presi
dent, Shri Fakhruddin Ali Ahmad, has 
said about her.

I have referred to this because there 
is urgent need for comprehensively 
amending the Election Law to root out 
all corrupt means during the Elections. 
As if to substantiate the contention of 
Shrimati Sucheta Krtpalani, the Central 
Government have recently lifted the 
ban on the donations of Companies to 
the political parties. Can anyone in 
this House deny that this has been 
done in the interest and welfare of the 
ruling Congress Party?

Before I conclude, I would say that 
the Government have shown unseemly 
haste in promulgating this Ordinance. 
While there is urgent need for com
prehensively amending the Election 
Law, the Central Government have 
come forward with this half-hearted 
measure. As is being stated hy the 
Prime Minister as also the Law Mini
ster both inside and outside this House, 
the Election Law should be amended



in such a way that free and fair 
•elections become possible of achieve* 
jnent.

In coinclusion, I demand that the 
election expenses of the candidates 
should be borne by the Government 
Then only it will become possible to 
avert the violent display of differences 

-of opinion among the political parties. 
This will also pave the way for free 
and fair elections, eradicating once and 
tor all the corrupt practices and unfair 
means in the elections. Ihis will also 
-elirrilhate the habit rl filing election 
petitions. Secondly, within 24 hours 
after the announcement of the dates ot 
General Election by the Chief Election 
Commissioner, the Ministry at the 
Centre and the Ministries at the States 
should resign. This will avoid for ever 
the allegation of the use of official 
machinery for election purposes The 
people will also be free from the pre
ssures and pulls of the governmental 
machinery m exercising their franchise. 
This arrangement should form part of 
the Election Law. In the end, I would 
urge upon the Government of India to 
find out ways and means for expedi
tious disposal of election petitions, 
which are now pending before the 
Courts for four years and more. The 
election petitions must be disposed ot 
within six months. Adequate legisla
tive and executive steps should be 
taken by the Government in this 
.matter.

: fa*  i 
srrfar £  f% fw r  tBrarr̂ TRr 

v r  fo ?  art ift firerc « t*rt #

■ 1 * 8

^rfnmr) : frcrrer̂
€r  *rq[ « R f w* | fa  qrr ̂ nr| 

'&!? m f, «fhc
i

fcw (w w t v r ) :
*if m ,  y k  i m  m  ^  $ fa
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qzh $r vnfa <n£f msTTTOl' %
«rt w  | 1  TtjrnrnT % 5 *

trsp <srr$ spr f m  fa
%n\X\ rTTeT VT ®FT$ anwn,

f̂rff ffT̂ T r̂t t, tftr

f re»w *TTcT 1 1

*rsr ^ fasrr «rr
fa srtvst «n€f % at|?r n ^rrf^r |
srhr wWt vV tpt $ error
VTT*TT ^  t  | TT

wt*ff % vr ^ n r 1 1  
finrrtf vr to r - to r  |  i * srt*r 

wrft 5trt f*r wfft
srrcT ^  yrnn# i ^rfa* farar
5tt̂  ^  shrerr vr f̂ nrr fa spt ^
afiwnr, IT qrr
vr <trtrt vr fiwr 1 1  cfprr-
srnft % tr% 'PC «n% vr
1 1  w r#  w n r
^  *tt »

wj?r fW  fr opRfg- ?fh: srctfer vr 
fsrarre ?̂r qft rropftfw «rr

vr «rr
rTCSi EFTcTy 4T I ^  ̂ c f  ftpSTT«
^  grrsr ̂  ̂  ^ r^r
«rr i

srlo tRTTo (^ rynr) t 
F̂Jcfw ^ ®r^wc ?rraf i

«ft wteir f«m s «R5rar % «rrr
«rw i

WRTT «T ftRT|f5qR?r f*T?Rft «fr fV WTT 
% 5i%fHftr «  ft t, iftx
*nrc # f^w & «ft?T fff v f 
m  w  % *n^r | fa  w
f?rf ifWt, TWWPRT vftz qf?r V t
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W  irtw t fa * ]

wrvft* w  *ckj*&r «rr*r,<?ft w*r cmpfr, 
^  fw rr mm  $ ,  «rmr *rr 

’tfvSt * m  jft, VT JW«W(T f̂T fft, 
q v tr f& w ftv im  t f v i f

^spfcrr 1 1  m  q *  f t  
w w  t  fa  frrê r 27 im  % 
fTORrm  % 5R?r?r ’t t  «pmsr graft- ^  
w | i  i9 4 7 ^ q ^ a w ir ^ f^ f / «f^V 
*ffc t̂cft q$JT m. ^ T  qT f ^ ?t% 

*ft snrsft ^  sr  % irct *r?r gt srtf
*  ^ r ,  *f* gt ^ ? tr  % far

i M W  27 9TW%^trnr
Bpffrar

% «fTR»r ^crt wsrr t o  ferr | fa  srrsr 
•rnr i r w f t  trs fa rn ff $  to t* t  ^  m r

% sfrr 5TTOTT 27 tfTO «  ?(W 5
*sr*r ?r i% x|  i w & m  ipst ift  *r$ ^ ? r r  
r$r fa  $*r ^ r̂ar % srttarf ir v tf srcftspr 
ufor %fa* ^  ^  qrrqr i

^naTH ^  fswr afrnr ^ *55r v* w ,
WWtVf rVRHFR % fjqsft ^fftf ^  SfNf
% ^nr *p> bjtt farr i q̂ P-sr̂  r f l*  
•rntftnff % ts f  qfr mfa w  fa f *  *ft

^ s f o r r r a r % $ i r r * t f * r *  
w f t f a r  afft *ft*flfrr % Ki^r qnc % « r  

^  ^  ^  ^ ^  ^  TrwH'fir qrt ^Prt
ftm TOft t, *T| f̂ TJT
fiwnf sfr i %f%5T *rsr u # f  $r srror 

ffawfr qft cTt̂  spTsfV, %fa*T TT̂ mfff %r
«iwr^?r%5pi%^T%^jpt«ifrf^rr t 
^  *** * * *  ^  ^  W  «rar 
I  ^  W vCtv m vA  vr irar
owaw ^  ffcsrr ?r *rwrr $  «rt i m  

^  f  *rre <f s  % *■<* <tt *rr *rt% £  
«fte %% wrfr tita  i m  fr i f t t  w im

f t t i t  m  *  t in  *lt, n ft  f W k
*ncnr

qT, *W X $te VT, ^ftwf VKVXlftt 
3f!T * * >  % ^prr* % *rt % *ft 
fff̂ rr *nr*r % ?rr«ft % ^ rf 
irnrqft' s r e H ^ ^ ^ f ? r r ? f h :^  
^ ^  snr? t c  ipnsTHf m  
^  w ,  srro ̂  % ?r»nn*pr
% W  «TT¥ ^  5T»f I OTfT^t 1̂
^ ^ <ft ^  r̂pr «h aprrari% vr

*rm «tt i % gr>r 
«rnr qw If fPHf'ji «wr, sî t % spr?
% ^  ^rnr «rc %mm «rr, ?rt ^ r t t  5 
f% ^  q-apRiR wrr w c  3̂?r % ^ i r t
‘T T ^ r r l i ^ ^ ^ r f ^ ^ w f w r t
?r> ^  ^  I  srsrr writ | ? r ^  ?r, 
WT fŴSRT I  I 60 r̂ *ft 3WR «Tc«!T W  
?n^ «RT ST6TT5T
TO* ĉTT JT̂ W r̂ 3?m pf ^

fr<TT * r  £?ft ?ft ^  *rrr $rr
^ rc  sr̂ ?r m » r ^  ^  q*ncf m *rffo&rx 
3ft 'Snrarr 1 Sflr %* w zvtf %ttx f ®  
fftrr 1 *i$ sr f̂hrr «rr flrsr-rr qrr «ftd 
% f̂ ry <rfK jEwr<V*fty <tt t̂ fe^gr 

fw% TtflRr- 
^  ^  <yfrqr v  ŝw % f  ?rrtr ^ f  
w  «rr ^  «rr ?fV ^ ^ w t W  fv  
Î hî  % ,̂ Rsn t̂ w  wfnr r̂r ynxvtr 
^TTfwr|i ^ ^ * r?rw «t^ * rn w tv »
^^ar f r% c f t v f ? r f s p ^  ^ ^ n cr 
SW | eft ?r>ff % ^wrr 1  ̂«?f vnwnrr 

wr̂ rr t  i fW  tR f sfoft vt, wr»r 
apwr «Ft spfcr smrr (  t o  % m  <r,

qft ^ r  m  vrt^rirr 1 «m ^  t o  fqrr 
^ r  iwr *w ̂  

vr fasr wrarr&r %*t ( fflr qrrwmr ?ft
?rarr 1 1 ?rrf ^ ff wrey

w « # « n w  *pnp5%^rn?rqrt % m tfa  
^  tR %  q t  ?r W  t |T  t  t
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w  f r i v  <f* $*? n̂ppH% *  fo  *n<T sftart 
swr wpTrf€m[WfWT 

\ % «r$t ?rcf ftw rf fa  m fa r
f̂ rofjT % % f>sper%

'^far sr* ftpr tffrft % f^RTR 
grforyrq w  ^  f , ^  *rrcrar f ,  

sfor fa s  ^  % as?r ^  $  âr 
*n*r?r % f?rcfa §3  ^

f^far ^wrfwr r̂mr^nr ^  T&n ?rY ^r 
V T W W  WTcTT 1 tft w*tt fa«rs 

*mrr? *  nrPT*TS*ft

%*frrtfYti ^an%%?r^%iT%iw t  
*n^sftfa<r isosfta «n^- 

%xnwt jtV t It m  w  * r  
v n  w r *rr^r? *n<r ^  fa  «rnr ?n*r

str°rnl9r % jt? *nr ^  ̂ rnr jrctt i  *toc 
* 5  Stott siiflr, gsrta * t  f^ «r  «rr, 
fW v  *?r f̂ raf*r «rr 14  sraft tfY srar *ra wr 

1 *  *Y \*r *r*rrg arr cfT *nr?r 
**tt qrre sr«r ?r*r *r̂  wpt 
*rff wtfaq; ^  stpt *r*, s s  % *Y 

wrcr *rw ^  *rc »r<r 
irr ^r *t jit *  *r*rr ?r> «rrr

*wr *$»r ? w*rr tpt msr ^
^  f% ^ ?r> ^  sfte t o  

«rrq £ i*a>^w>^i*rr*nsrir
9>T «&9P5TT w\ «r«S TjypfW
<TT, ««E *irt«F*fY *T? ^  «TT tfk

W * W $ ta T * rt ftq  « r r « CfB 
^  % fa  $<t$* *rFPr«r, stfY^ 

tst>t w? «r, *, *n^r $,
^  ^  m  p̂ftv sir m
w r w v ^ t  1 ^  *3  gsrV ifti i fa  
m  wt 1 «wfY * m  n x 'o f c @  wrte* 
3*n*tip&r % w r ,
^sr % w  Ir warwft f ^ f w

AL jtttJnL .... — ^̂SkkW n tr p f^ ^ T T if^ ir v T W T

wrV?: < i m m ^  t  srar 
V  ̂ RrrfW ̂  ̂ ilTIFXT V  if RTXS<H
VT’TT̂  t «r? WTT V i SHTfd WM ^ fllW C f 
% gsfttr wr M ^r trr, «r?̂ r «mr> 

qfffsr^ ^  cft̂ r wsNr^Rfhsr
^ WT »r<r q* arfaF STN % ^TrBwr
srm^fM m*tVW<T «rT, ^5f VT Iw T
«tt 1 «m  ^ ^ar % «n?r «fY ^msrr f5p iT5 
W«r»r?3Tft w i w r v t s r T O - q r

w r - % f̂ rcr ?cfYT srsan^r ®t (Y
^  % f̂ TT |

?fY % * is o  %%̂ r t  $  fafrsnj t r
«PT g fa  %aR  tnp !T^?r qpY f̂ fiFFcT %

«rrr ^  fir̂ r r̂rq 1 1 fsr̂ r *rcr
*rsrf> «T9i n(Y f[ t on* «ir 5T>ft % * s r f ¥
f ^  sw cR> irrr w  «^T ?pt 
«n% I  erY ?rrw  *PFT «rr!%

«rq?rr *r % fVnj gw
6 ^ f ^ r ? ^ F ^ * f  1 1 8 0 TO?3r 

i8 o ^ ^ ft5 r^ Y  r c ^ r
vn&m r sr«r\«i ^  ^ r ¥Y f̂ Btarer 
%f?rq ^r¥V 6 « r
?rt afsir ^«rr *f̂ *r ^ r ^  s r s t  m  1 
^sr f  rare *reft5ft%5T3:% argngn ^ ip i  
f  1 WTW?r?ft r̂lf % ^  ffnw v t srarf
^5TfifW%^r 12F5TPC 692VWP 9779T I

% v'Y ar̂ r ? n w  ?r^nr |  9
STCNTW ̂  ^  T^WFr rr^z q ,< R *
t& s m  ^r^«fN ^t^f^:r *in#Y m  ^ r  

Tĝ rt ^?r fa*rr »prr 11  fa<r w  *wr |w r 
sr? ^ ^  ^?Tr ^ ?TT |  i 
TWdfw w f w v r  v tw rtr *f»T * iw  
«w f f̂ WT t « 12 f^nc vr wi?r 
«n#Y^ % f^ rrt î r ?wfr ^ q rr^ rg -  
f *  WWW w it  zft n w*nft if t f  XT *tf *ft

ww m x  m te*  * m rm  «pr 4>mt 
irH w rrw r ^
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5Tgt sfsv  ^  4  ¥  % fotrft
vr stor ^nr ?ft m*nr ^>rr fa  sffaat 
sfsrr  *mft % vrafcnr *r sft 
$rfa^  *ns ĥp Ir * ?  ^  r̂ra- li 3;<tt ?1 
?rf x̂ frsTr fz ix : % vmsr vf&T 
?fr *  ir’T v t tst wvstr g 1 zr? 
trfaifar *tt | *££ wv 
v r H ffta tfT * rr i? fr£ ro
u f^ ? rw ^ 3 ;iTTVT| 1 stflfsrts5̂  
tffcr * r r f^  a^n-? n ?  srsrnr sft %

=|W if 3*R?1V fflfl f̂T % T O  T
<n£t % m m  £  355f t  «rtT*wram*$T 
?t sft <f If *T f̂ TTT |  3[f TT̂ T ?m  If <hTK 

*rt TTf̂ r srnft |  t . . .  (« w n r )  • • • 
w f 1#  fa*t *wr, 3*r v t ^ rr fm r, 
sr©' ^  *Pr ^ r  1 1 zr? sft ^  «rc^
I  1 1 2 r^n: ^  f ^ r  |, tfk  
rrfr c ^ r  * t  srrar w i t  ?t *w?t | ,  e o  

wrar * f t ^  *ft» ft % » t r  I t  ^  ^ r f  
| «rYr *a# m  5^ t **frr *nr 
* t w f ? f t  %*r g * rt «rr, m  ^  cfr f®  t f t  

1 ^  s rV f v t
st^ft % W  ftftfa* x't^j | fa  
f ^ r  t t  w r  *ffe> ̂ f t  ^nr’ iT e ft ^  e ft q 
?r>r sranr § t *»t s r ft ^ r |  ftra m  
^srfarr ?̂r v t t>pt 1 1 sffcrf % ^  

w V t v t  «rrc 3t p  T taT t  fa  fa t f t  v i  
« m  5f>r f ^ »  *t!t v tfa tT ’ i r  « rtT  ?t r  ?r 
«ft V3T |  F w ?  5T?T ?jt *  ^ r  t q-' TOR  
w t i t  5r aft nfte^Prar $

q̂ cTT | 1

“That an Ordinance was promul
gated by the President of India on 
such and such date, being Ordi
nance No . . . .  of 1974 in respect of 
election expenses incurred by politi
cal parties, in respect of their candi
dates in election----

s ift *  $  ■w «ff srenf 1
*  $TT v r ?rr  q? VT ^ r t  ^ t  5 :

“That” this Ordinance restores the 
law as interpreted by the Supreme 
Court before its judgment in’ the 
case of Kanwarlal Gupta vs. Amar- 
nath Chawla;
That this has been made an occa

sion by the leaders of Opposition par
ties and Opposition newspapers to 
freely comment on the pending elec
tion petition against the Respondent 
No. 1.

mm fa  : 37?  stfrfcm sg
3ft ^ «TclT fsrar «TT I fnftfjVR ?R sftffrq I

«ft IT fiw  : % * % v i f t  
srrftn Jf ^  I  :

‘“That all the evidence of the 
petitioner, Shri Raj Narain is practi
cally over and is before the court;
That it is obvious that even on the 

law as laid down by the Supreme 
Court m Kanwarlal Gupta case the 
Respondent No. 1 is ftot at all affect
ed.’'

*ft *?j f* m ' : *m *tto 
?ni^  11 ŝft qf v r  ^  ŝr *r 
«rW t f̂^Tr «rr̂ t ? w  ^ t  | fa
towt qTccrr %?i if "̂t gsftfr vr 

| ^  vt «tt v t f
hut ^  n . . .  (****& )____

k  T̂5T ^  V f ’ ft  | fa  3f3T
vt vts % £  *pt$ Ĥrar̂ r ̂ t
| r̂r̂ w ^ r t
VT T|| srftt w* vt « *TT ? STT$
<mr 1 1  ^  ^  vsr «rr 
*psr ^trt ?frttiT ? «Rff ?tp^r
VT ^  f  ? f̂?3rrraft 5Tt ^  vt srror f t
» ifH  i

«ft fti«r j fsr «rc
sft s t w t  fa*rr f  ?r ^  It $—

It is, therefore, prayed, that «M- 
pondents may be permitted to eontiel



the distorted facts being propagated 
by Opposition leaders and opposi
tion press by issuing public state
ments.*

«r far sr^rnr aft 

«TRT *FT ÎTPT TST$taTf*P 
$r£ ^  «ft m  ^  % *x  « n w  i 
Srfipr % i n r e r  *ft

fan  w  <tti> % t —

‘ The relief asked for is not at all 
understandable to me If the Res
pondent No 1 believes that anything 
said about the Ordinance can have a 
bearing on the issues involved in the 
case and can amount to contempt, 
it is for her to decide whether she 
should or should not say that Ob
viously the court cannot allow any 
party to do an act which is wrong
ful The application is rejected ”

tit y afttaw i
^  tit ^tftrcr tit *ft i Vf 

% arr* $r
*?r % sfta  s f t r  ^  i  i % % 5t -  

*pt fo r  *r fR- wtort tit 
tit t itfm  tit *ft i m x  *rrfsfa

* f?t*T t̂cTT %  3>F tit 3ft trt̂ fV-
topr vt f*r î r̂rar t,
t$sf*re *rc an* ir sp̂ f? %

tTT «rnr ĵ ft
^  # ? n r  *  % r r  | ,  %f*R-

$■ *$r «sftv irrar *frsranpr 
tfjfr aft #3^ tit f& m  11
t f a r  OTfsr «rr srrf*  

W rr^sft 'jft t  f̂ » w
tsspT

WlfT *f ^  H& f̂ WTcT t  %  ^

aft f*ar fa  firr t , fa s «n: #

397 ft®** K#pro« AGBAHAYANA
smtation of the

1880 (SAKA) People (Arndt,) 398
a m

v p  t ,  f f a  m  *ft * n »n fa
Srt ftFrrcT ^n*r *nrfa*FF <nc
t i t fm * * rgt*pfan 
*rt ffp*rcr # ■  I 1
an$ titi *r *F& % fa** ^  srftnft, 
«rr% aR?tw £  ^rftfr r ^ fm t  i

f*T *T*TU% f  ^  eft ^pff^T
«rprm  % fsmT^ ^  f m
5TWT f ĝWTST ®lfv *̂ WWrf5l*PT *PT 
SmTTTT T̂TTcfV | «fk  TOJ ̂  ̂
v t f  faer f^TTW f a  ^ rr  t  tft w
p̂fjtT W  WTWT5R f̂t" t
T̂T % f^RT^ ST̂ TTT f t  'Ifr t  I 5TTf

^ t  ^>ft m  w r  1 1

^rfvr^ h ^  w r - ^ r
^3T |TT I, ^ TTsr̂ r % mzrft
1 1 ^  arfcr sricf «fir-*n*r 
fjf f̂t tt?p sirfjRr % vfartt ^  

t, ^ w t  
1 srarr*r

Tr t̂ f̂t ^  % f?r  ̂ far
armĵ r ^  ^trt r̂nrr »

ir ^  ^  fa*rr | fv

*n?rr ^ * tt sn'T ^t ^rt
Sfft I gaffw W4I14ITVRT ^ r̂PT̂ ft m 
qfTara> ^  % n ^ r  % *r f*nrr, 
ÊT *TC 5PT T̂ T ®TT ^  t t W f  *(\X

vV r̂pfir t  *\x
« iw «p ? t| | % f f a w « r f T ? i ^ r » 
stot fm z  ffT O 11  wt

wr w  w  T ,w  1

f t  ?ft ?r? q fT ^r >PT w
^  trr

15 feT ^ f f  *pt  ’•jjnw % faw r $

as.
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f*»5f}

w fa ft v i  *  ffww 1 1  *  
*4\w  q̂ rr t i l ,

t o  3* w r t  ?ft i^ I t  *n *r
*m r%  « r w t  ‘sttcptt *rr f a #  
w ilw  *pt >r t  f iw  tmpuT I 
iw r w  *p f̂% viftvr t^p smnft 
m  * $ ,  tftoHm m rrw m # t  m  
H r  w  < H m iW 3 : fW t *flwr 
v t  *f̂ f nm

*wff %  famw* $r n ft im ft m -  

' Srfat ir f  v w c ^ r r  v fc f t  1*r 
*#r ^  | fo  fa*m  $f i

w f w r  ?m w w  % aft wpareqT 
^ t-^T ¥ T  ^fWWT^%^TfF»ft *ft 
% Sr *mr$ m m  \ ^ r t fv
*Fft v p tfr  v t  $, few ftsft

w #  vr^sr «n€f **ft 5w(V vfsr
%clT $, qft JflTft SfTcft %

S*r«fr W f t f *  tpr $  s^r m  fpRft $, 
***% V* *  *a*fr f^wwr *i$r | i t o

f  ^»TT -Wf^r ^  ftT O W
% for  ^ tt *  v r f t  f^ ,
«rw *P?% f 't fwshrcp t o  tftftnj,

3ft 3r * r f ^  ftp t  snfT s r c f ^ T  
v t  $r *for, ^ r  *f> v w  ^  fe ? r  gjw , 
f W im rvrA|tri 

fararot *rrr % *n*fr *nff % 
f ’l^RT firaT ffHgratfjp tft’r -^ R  ar#*  
*w r qft iraff i ft  ifr  s t a r  httt v *  *^r 

w ffw r  » w m r  ¥V «fr*t tft
HIWWw f , vRJ % faflftf tVT UfTT <FqH 

5̂pft nw % n M  I

SHRI SAMAR OUHA . (Contai): II 
this Bill it enacted int© law, X tefr the 
Law Minister will be remembered, ip 
fUtupe gs the author ol the script of 
the iwati Song of the insiitutUm of

399 Re*, aud ftfpn*sen-
tattim of

parUamentaxy democracy in our coun* 
try. I do not know wtother sueli a 
nakedly dishonest and treacherous Bill 
was ever brought before this august 
House. To what extent a totalitarian 
mentality the ruling Partly is develop
ing! The Parliamentary Affairs Minis
ter has immediately made, I use the 
word, an ugly exhibition of that

The ruling Party, so much confident 
about the brute majority that regard
less of the merits of the issue, without 
having any consequences, without hav
ing any consideration whatsoever about 
the logic, the argument, the principles 
that may be put forward against this 
Bill by the Opposition Parties and 
opposition Members, this Government, 
this ruling Party has developed such 
a fascist mentality—I use the word 
‘fascist* mentality—that they do not 
consider it desirable in any way to 
enter into a dialogue, to enter into a 
controversy, to enter into an exchange 
of logic and to enter into an exchange 
of argument but that they, with their 
numercial superiority can rule over 
all kinds of arguments, logic or wis
dom. This is the naked exhibition of 
the totalitarian mentality, as 1 have 
already said, while initiating my 
speech. I again repeat what I have 
said. My apprehension is this. This 
BiU, if enacted, perhaps again I use 
the word, the Law Minister who claims 
himself to be socialist, what to speak 
of bringing in socialism, is almost going 
to issue the death warrant on parlia
mentary democracy in our country in 
favour of an oligarchy a chosen few. 
will be chosen from the community of 
all kinds of vested interests. I repeat, 
Sir, again that this is the worst dis
honest and treacherous Bill ever 
brought before this House. It is dis
honest hi its concept, it is dishonest 
in its contemplating the procedure of 
its implementation. It is dishonest in 
its ultimate objective. The Minister 
criticised the judgment of the SuPJWae 
Court. He did not have the humility in 
him because he charged tfee Jadfte of 
the Surname Gow* and lie k*|, fete 
la not a Judgment \% is * new law * *  
an teat. I have never heard 61 sufih
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a tiling. When n Judgment is mad* by 
«ny ewttt of law, can one belonging to 
the legislative wing of the country and 
being a Law Minister, denigrate or 
even use derogatory or bantering re
marks by catting tbe judgment a new 
law? What is the function of these 
wings in a democracy? The legisla

tive body enacts the laws, the execu
tive implements the laws and judiciary 
interprets them, and finds out whether 
the executive has correctly applied the 
law. The Minister want* to usurp the 
function of both the judiciary as well 
•as legislative competence, when he 
said, this is a new law. Those are 
hantering remarks. If he had any de
mocratic sense, any honour for the 
judiciary, any appreciation for judicial 
wisdom, he would have said, we are 
thankful to the Supreme Court that at 
least they have found lapses in the 
condiflcation of this section 77. They 
have pointed out in their judgment as 
follows.

I quote:
The pernicious influence of big 

money would then play a deci
sive role in controlling the 
democratic process in the 
country.

Hew seriously they have gone into the 
matter! They have gone to the extent 
of saying that if a freeplay of money 
power is allowed, that will destroy 
the basis of democracy itself. This
is the danger when Indian democracy 
Hi to be controlled by money power. 
Then the judgment said:

'If a candidate werjs to be subject to 
the limitation of the ceiling, but the 
political party sponsoring’ him or his 
friends and supporters were to be 
free to spend as much as they like in 
cofttaaad&m with his «3ectkm, the object 
t»f imposing a ceiling would be com
pletely frustrated and the beueftdent 
provision enacted in tbe interest of 
lawlto M* MftvfrmiP of the demo- 
m H » * * * * *  wwH  I*  whelly

What strong words have they used,— 
whole democratic process would be 
wholly emasculated! And again tbe 
judgment said:

“The mischief sought to be remedi
ed and the evil sought to be sup* 
pressed would enter the political 
arena with redoubled force and viti- 
ate the political life of the country”.
Then they said, and mark the 

words—
“The great democratic ideal of 

social, economic and political justice 
and equality of status and opportu
nity enshrined in the preamble of 
our Constitution would remain 
merely a distant dream eluding our 
grasp.”
They have expressed their opinion 

very clearly. So, I am really astoni 
shed at the way the Law Minister 
spoke saying that they are setting ut> 
a new law. I am not at all using n 
bombastic word when I say that ho 
has sung the swan song of the institu
tion of democracy in India. The sup
reme court judges had expressed thei 
concern, their anxiety m these mat
ters. They said, if such things are 
allowed, the basis of democracy will 
be undone. So the judiciary has been 
very much concerned with this Bill.

I could understand if the words ‘not
withstanding any judgment, order or 
decision of any court to the contrary* 
had been omitted in Section 2, Expla
nation 1 as well as in sub-section (a). 
What they have done is not only a 
frown to the judiciary, but an affirent 
to it. It is a challenge and no such 
remark has been made in any of our 
enactments so far. You may say any
thing and decide things by your brute 
majority. But you cannot avoid the 
common man coming to the conclu
sion that you have brought this Bill 
only to save your Prime Minister. 
This is an irresistible conclusion. You 
want to save her from the possible 
verdict otf the courts of law. Now, may 1 
tell you what is the disceim&sitiea in 
the law hens? The law ia mean* for 
everybody* Thai ***» to be 
applied. Th# benefit of law. wmI he
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equal tor everybody. But what has 
happened? You are making this law. 
But you are saying that Mr. Chawla 
will not get any benflt of that. I do 
not know why one set of people should 
be discriminated against those who 
get the benefit of the same law. If 
some persons commit the same wrong 
or the same offence, they will be com
ing under the same law.

Then again I said that this is a dis
crimination m the law. This is politi
cal hypocrisy. You are codifying 
this into law. You are not courageous 
enough to say that either for Parlia
ment or Assembly, we do away with 
the expenditure. Why don’t you take 
courage to say that you are trying 
to ban donations by the companies? 
You are doing away with this. Why 
don’t you have the courage to say so? 
What kind of hypocrisy it is? You say 
that only Rs. 35,000 will be spent by 
the Lok Sabha candidate and about 
Rs. 10,000 by an Assembly candidate. 
At the same time you are saying that 
if it is spent by the party or if it is 
spe»t -by any organisation it will not 
be include m the expenditure of the 
candidate. For this you have not 
even brought in a clause. There is no 
conscianee of the country. That is the 
reason why I have said that this politi
cal hypocrisy is codified into a law 
which has never happened in any of 
the laws passed by Parliament. What 
are the qualifications of a Member? If 
he indulges in violence or if he indul
ges in communal propaganda or any
thing else, I believe he can spend any 
amount; he can spend lakhs and lakhs 
of rupees. He can indulge in commu
nal propaganda; communal riots 
or anything or he can do anything. 
When it comes to the election t>f 
a candidate the law gives him a long 
haft die of freedom. He can Indulge 
in casteism, communalism, violence or 
rigging or do any kind of political or 
criminal offence. You will not touch 
him because it is not done by him 
but it is done by somebody else. He

may be concerned or many not be con
cerned with his conscience. It can be- 
said that he can commit all these offen
ces and he will be free from this. Do 
not take shelter under the codification 
of political hypocrisy. This ceiling law 
either for the Lok Sabha candidate or 
for the Assembly candidate is not prac
tical and it cannot be implemented. 
Therefore, it is better to say that this 
ceiling law cannot be utilised by con
trolling the election expenditure. This 
I can understand.

MR. CHAIRMAN: Mr. Guha, please 
conclude. You have taken much time.

SHRI SAMAR GUHA: I am finish
ing. This is the apprehension of all 
the Members. It it honesty? Will the 
hon. Minister kindly tell us clearly and 
categorically whether he is going to 
have a snap poll or not?, I do not 
know. Art. 82 of the Constitution 
envisages revision of voters’ lists as 
also the revision 0r delimitation of the 
constituencies. This can be obviated 
only bv and Act of Parliament or by 
an Ordinance and then only the Elec
tion Commission can issue a notifi
cation for the snap poll. About this 
T went your categorical explanation.

Lastly I want to conclude by saying 
that this Bill, as I have said, it not 
only to bury the future but it will also 
open the floodsrate bv controlling the 
so called democracy of our country by 
the money bag, by radio, and by the 
process of rigging with the help of hard 
hoodlums and also by manipulating ad
ministrative power. Sir, as I started,
I conclude by saving that this Bill is 
not only dishonest, but is is treacher
ous because this Bill when it will un
fold in its applicability will just pave 
the path of replacing our people’s de
mocracy by the oligarchy of a vested 
interest and that is the fear, that it 
the apprehension impregnated in 
Bill.

SHRI P. &  MAVALAWCAR (Aha*- 
dabad): Mr. Chaiwnan, sir, I must mar 
at the outset that I very emphatically
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endorse my esteemed friend, Sbri 
Shyamnandan ' Mishra’s observations 
when he moved his statutory resolu
tion on this very vital subject and 1 
agree with him that this has been a 
very dishonest and a very treacherous 
Bill. Shri Samar Guha has said the 
same thing. I am sorry that on this 
particular Bill, only Members from 
this side of the House are participating 
in the debate and that many good 
fripnds from the Congress bcnches 
have, due to the Parliamentary Affairs 
Minister's intervention and offer, de
nied themselves the privilege of par
ticipating and replying to the various 
points.

PROF. MADHU DANDAVATE: It is 
a privilege issue.

SHRI P. G. MAVALANKA^: I Wish 
there was more time at the disposal of 
all of us so that Congress Members 
could have also effectively intervened 
at the end of each Member from this 
side and there would have been a more 
balanced debate. AH the same, I hope 
that the Minister of Law, Justice and 
Company Affairs will in his reply refer 
to the various points which are being 
referred to in the discussion, especially 
from the Members on this side.

Now, Sir, let "ne say at the outset 
again that I would have thought that 
the progressive Government, as they 
often call themselves to be, would have 
welcomed the historic judgement of the 
Supreme Court in the Chawla Vs. Kan- 
war Lai Gupta’s case. I say this be
cause the Supreme Court which bes 
given this judgement has viewed all 
pros and cons very carefully. Indeed 
rather than being ignored, the earliex 
judgements have been considered, re
ferred to and discussed by the Bhaga- 
vaii judgement. It is true, Sir, that a 
view has been taken which has not 
btoen taken before... But it is not 
contrary to what was already decided. 
The Bhagavati judgement represents 
if I may put it that way, a progressive 
view consistent with the socialistic 
pattern of society which we are tryin* 
to evolve and it carries out the object

of imposing a ceiling on election ex
penses. Sir, it strikes at the money 
power in elections. So. this is a pro
gressive judgement, a refreshing and 
welcome exposition of the law, and an 
admirable attempt at spelling out the 
law where it was perhaps silent. It 
is really, therefore, what we expect 
from the judiciary of a democratic Re
public that the judiciary will, in their 
judgements, reflect the several whole
some sentiments of the people. There
fore, Sir, I should have thought that 
for these reasons, Government a&d 
particularly the Law Minister deeply 
immersed as he is in legal and judicial 
traditions would have welcome this 
historic judgement. But, on purely 
and solely political grounds and m 
fact, on personal and party grounds, 
my charge is that the Law Mimstei 
and his Government have come for
ward with an Ordinance followed by 
a Bill to make nonsense of what we 
call purity of elections and free and 
fair elections. Sir. the Law Minister 
says that this is not wtth regard to this 
or that individual case. It is not for 
me to refer to this or that case I am 
not interested in accusing this or that 
individual. Some peoole have already 
referred to the case pending before 
the High Court where the Prime Minis
ter is involved. I do not want to go 
into that aspect. The Law Minister 
says that this is not merely one indi
vidual case or this or that party, but 
that 18O petitions are pending before 
the various High Courts and the Su
preme Court and the petitions involve 
various MPs, MLAs of various parties, 
and therefore, this Bill has come.
20.00 hrs.

I would request him to tell us how 
many petitions pending before the High 
Courts and the Supreme Court speci* 
flcally deal with the question of ex
cess expenditure, authorised or molied. 
If the Report on the Fifth General 
Election is perused, it says in 1962—
I am talking of the Lok Sabha and not
of the Assemblies----- there were 39
election petitions, in 1957 there were 
50 petitions, in 1962, there were 46, 
in 1967 there were 51 and la
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there we*e 58 petitions. How many ol 
the election petitions in the past and 
among the pending election petitions 
deal specifically or in a major way 
with the matter ol excess ol «xpendi- 

'ture by a candidate in a particular 
•election?

Therefore, it boils down to this that 
under a general umbrella of 182 elec
tion petitions, Government are eager 
to save the skin of this or that indivi
dual This is my charge and this is 
the difficulty, to which the Minister 
will, I hope, if he is honest, try to give 
us « square answer.

As regards the Chawla case, the 
Deputy Speaker has ruled that he has 
gone to the Supreme Court. But the 
Law Minister has told us that his re
view petition has not yet been admit' 
ted by the Supreme Court. I would 
ask whether it is on the basis of the 
original Act, the Act of 1951, or on
the basis of this Bill----- whicri I am
sorry to say will in a short time be
come law because there is a tremend
ous majority for Government in this 
House------the Supreme Court will re
ject'or admit his review petition. That 
$l*o is a moot question.

The Lpw Minister has brought this 
Bill after the Ordinance. I agree with 
Shri Shyamnandan Mishra in asking 
where was the urgency for the ordi
nance. It has been done in vulgar
has to because tho? wanted to save
some of the high-ups m the establish
ment. Therefore, I charge that this 
Bill is clearly designed to destroy the 
effect of the historic Bhagavati judge
ment.

The Minister has appended to the 
Bill vaxfous objects and reasons. H 
Z had more time; I would dealt in de
tail with these. I know that ultimately 
those object* and reasons do net form 
part of fee Ac* iteeif. But after all,
tfcey ace a kind of preface, rationale
hy wtte* the Minister wants to ten 
the House, and) through the Hmwe, the 
<s«Mrtry as to why *rts in* been hr*

ught. But the last two paragraphs 
are, if X may say so. both incorrect 
and misleading. Section 77 of the 1951 
Act is quite specific. It dees not say 
that the expenditure incurred by a 
political party on behalf of a party 
candidate is all ruled out. After all* 
a political party has a right to can
vass its view, to propagate its ideology 
and make it known to the general 
public. But when a particular party 
spends money for a particular candi
date in a particular constituency with 
the knowledge of that particular can* 
didate, that expense is specifically and 
only for him or her, whoever that may 
be. Then the Bhagavati judgment 
says... .

SHRI H K L. BHAGAT: May I 
seek a clarification?

May I know if he has understood the 
judgment means this that if Shri Jaya- 
prakash Narayan goes to his constitu
ency at the time of the election, addre
sses a meeting and he has participated 
in that meeting, the exoense will be 
accounted to him? 1 am sure he has 
not understood it.

SHRI P. G. MAVALANKAR I have 
understood it to the best of my know
ledge. I am talking of political parties, 
not independents. I am an Indepen
dent ana stood as such. But if Shri 
Bhagat wants my answer, it is simple: 
if Shri Jayaprakash Narayan were to 
address the meeting which was orga
nised either by him or by me with 
my concurrence and I attend and par
ticipate in it then surely that expen
diture is part of my election expendi
ture also. I cannot go beyond that 
In he cannot understand this, I can
not help.

The main question Is: can party’s or 
some on© else’s expenditure for a par
ticular cand|da% in an faction be 
considered to be valid? The Bhagvqti 
judgment says that it cannot be con
sidered that way. The court’s judg
ment Is not new.

rn«in «Bd »oot oration I, QM.Oan Urf jwrfy'# or apate on* itaf, un-
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This Government, instead of wel

coming this judgment, are doing 
something which really marks through 
this Bill a great advancement towards 
everything that is dishonest, unfair 
and unjust in elections, which really 
speaking are to be free and fair, I 
ask the members of the ruling party, 
after this Bill is passed, will the peo
ple of India have any faith in the le
gitimacy of the members elected as 
a result of the law which is about to 
be pased by this House? This Bill is 
nothing but a charter of corruption in 
election practices in this country. It 
is a black Bill and it deserves to be 
-condemned by all those who love 
democracy and morality.

« ft « r^ fm *  ( s rm )  :
*rsffTO, w  treutar fsrsrw «&■
Sr sfftt ftn rn r
f%T3gTcf1f % 3TTT * f t  ift t
w en  «rr i ^rf^r wit wm\*
|  Op f a w  STFT ^  T̂PTT-
tffor frojfacr % m v *pj«t ^
« fk  3*  % s f t f t f t  « ft %mx w n r  s rn p  
^  3 ft V TW  f*R T  ifH  fa?T ftiS ld Y  *FT 
f a w r  f w ,  enraff

TOT TV fTCPT VTe cTR 3nT*5
v w e n f f v t « f t < r © q i r o  
m  ^  fro ;fa ? r »rtft
fa? * *  s r ifR  3 ft i f t  fo r
%  % irr% m t f
"s fh : « ft sr» rf tk * f f e w r

v p f t  «pr snrrcr ffo n r i *pfrr 
w«t f r  wtnt qft tftac ^ t: w  t o

*ftT fTOT TOT fv tffatnFf *PT 3rt 
^ rm fo p p  ssh r |  3 ft s ^ f w r c r r i s t  
> w  % *%  traff yr y fnaffa

^3fts^t ftc v?r tot 
"iW aft q<c& Jf #  T$f £ I «ttr 
^ rpTv^r$fvv^ fhr,m ^ f  fv  *nwrc

% jt%  $ ,  Srfor to *  #  «rc

W $  » l*r%*rw«i¥
g* %  âr̂ ar «t Op 3f^ 
fa  sft «pr q m fa r  s*hr v w

% srfsr s r w  ^  * 
%fa*T % snprnc

’ĵ it qiiH w  for wnr 
^ r t  f w  «ft spf ^ r̂%
% q ?Rr *T#t tot ^  | ? #
?rRn^r 3rrft rfrz %

| f3Rr % gsftir *pt 3ft 
snrfcRft̂ r frnfa I, 3ft ?ff^rr?r % qpft

m  t| I  1

5ST5*ra TT̂ kiT, ^  'STFT CTTHT foRT 
9 TTttfT fitT % 3TTrTT

^ r r  i  j t\sp ^ k « r iT  n m  14  |  

f ^ i f  v^ t 1 1 fa? snft ^
vn y r % hutjtctt t̂?Cr 1 

Vr f^arar ^rnr
f^asraf ^r an«T <tT tt « « t

f*MT 3TRTT |  1 fa faq ss  %
* tk t o  3 9 1 1 ^ trt
t  fa. r t f s *  s m *  «T(t ^ t
fTOSI'n ?pr fw *l, foft$ay¥PT
V x  cTC  ̂ ^ w r ^ rr f^  fa? V t  W  ?\>if 

% f w  if  ^  foa'tJT *f f£t *rr
M m  ?p^V?t ^t s ift  39 q r t

5p$f TOT f  fa» ^ f 5?* -3ctTT̂ T %
r̂rei5ft apT <t #  ^TT

^«faaTfT¥>?rrRTf3iv\f«2|i uwsnir

M * r  ^  f ^ r  1 1 vi f ^ r r

q f  ^ r t  ^i^tt | 1

"Now, if a candidate were to be 
subject to the limitation of the ceil
ing, but the political parties spon
soring him or his friends and sup
porters were to be free to spend as 
much as they like In accordance 
with his election, the object of im
posing the ceiling would be com
pletely frustrated and the beneftci- 
ent provision enacted in the inter*

16, 1974 the People (Amdt.) 4x2
Bill
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candidate’s election be considered 
valid? Tbe Bhag^Mti Judgment has 
said that it could not be considered 
that way. This judgment, let us note, 
has not in a way said anything new. 
Zt does not make any new law. It 
says that all expenses which are in
curred by a party with the consent of 
a candidate for bis particular benefit 
and advantage cannot be taken as ex
penses incurred by that party. It has 
not held as a matter of law that the 
expenses incurred by a political party 
or other persons are included within 
the expression ‘incurred or authorised’ 
by a candidate. I have no time to 
read extensively from the Bhagwati 
judgement. It has taken a common- 
sense point of view. The oourt has 
not decided any question of law. It 
was in conformity with the morality, 
as you yourself, Mr. Chairman, said 
rightly earlier on in the debate. 1 
therefore, ask- what was the necessity 
to clarify the intention underlying 
section 77? The Bill now makes an 
absolute provision that any party, any 
other body of persons can spend any 
amount for a particular candidate, is 
this honest? The Government even 
after spending sD much with the evil 
of black money power is mot able to 
face the electorate honestly, squarely 

and therefore they cannot afford fight
ing elections honestly. Therefore they 
have taken this blanket power. You 
are talking about smaller parties. What 
about the still smaller individuals who 
have every right to stand as a candi
date to the Lok Sabha or the Assem
bly. This Bill of the Law Minister 
opens the flood gates for a torrent of 
maney power to overwhelm the elec
tive process. It gives licence to money
ed candidates who will be running 
amuck in spending in elections. The 
role of money power has been Con
demned by all of us, by the ruling 
party itself. Are they honest? I ask 
them in all fairness they go on spend
ing any amount; yet it will be consi
dered democratic, fair, free and just 
elections. I am quoting one para from 
the judgement of Justice Bhagwati:

“ It is elementary that each and 
every citizen has an inalienable right

to full iM  effective participation in 
the political process of the legisla
tures and this requies that each citi
zen should have equally effective 
voice in the election of the members 
of the legislatures. That is the basic 
requirement of the Constitution. This 
equal effective voice—equal opportu
nity of participation in the electoral 
process—would be denied if affluence 
and wealth are to tilt the scales in 
favour of one political party or in
dividual as against another. The 
democratic process can function effi
ciently and effectively tor the bene
fit of the common good and reach 
out the benefits of self-government 
to the common man only if it brings 
about a participatory democracy in 
which every man, whosoever lowly 
or humbly he may be, should be 
able to participate on a footing of 
equality with others.”

I shall conclude by quoting one more 
extract from the same historic judge
ment:

“if there is continuous community 
involvement in political administr** 
tion punctuated by activited phases 
of well-discussed choice of candidates 
by popular participation in the pro
cess of nomination much of unneces
sary expenditure which is incurred 
today could be avoided. Consider
able distances may not have to le  
travelled by candidates and support
ers noFlaidften skeletons in political 
cupboards factually uncovered, pro
pagandist marijuana skilfully admi
nistered, temptations of office strate
gically held out nor violent demon
strations disruptively attempted. 
The dawn-to-dawn multiple speeches 
and monster rallies, the flood of pos- ' 
tera and leaflets and the organising 
of transport and other arrangements 
for large numbers would become
otiose. Urge campaign funds would
not able to influence the decision ©£ 
electors If the selection and ejection 
of candidates become people's deci
sion by discussion and not a Hop
sons choice offered jby political fraxV*
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est of purity and genuineness of 
democratic processes would be 
wholly emasculated ...  The great 
deal of social, economic and politi
cal justice and equality of status 
and opportunity enshrined in the 
'Preamble of our Constitution would 
remain merely a distant dream, 
•eluding our grasp. The legislators 
could never have intended that 
what the individual candidate can
not do, the political parties spon
soring him or his friends and sup
porters should be free to do. That 
is why the legislators wisely inter
dicted not only the incurring but 
also the authorising of excessive 
expenditure by a candidate___”

ffirrarf *rrr fsrrsrr f w  ^  
wrxrtff if srtff ^ wt ^  if 
ffcraT *r*r | wt ffpjfa srrr w  

1 1

*TT?rft % srr* $  »ft3ft r̂r̂ sr *ft 
xm  itt K v r ^ ih r i f t
sft* $>ft f ,  srr?^

f  f̂cTF I %%5T frsarr WTK % 
v x t sft Wjrfr ^  %  

^  **rf?r*fta’ ara f ,  q-pft *ft srt%- 
* f t ? ^  
%  **f*r *> ^  ?n{r ^  1 
*« rr H*iR % arr* $  Stft ^  THT I,

i s * r  w f % ,  m | < r t « n p r  
fwvr«®n: vm niV te 

W fo s  %^rvr«T
* fra r fw $  vf?rr ^r^crrfj fa
i*S7 % aff %r*r $ <rr€F

?ft y®»rf «r«rc $

r *  sar STHcTT g | *  tr^ ^ T
f t t e r  $  «rk ^nrfr o
»rr£f % $  1

•ft qto (arsrw) :

«r> tft tft
srre % srsw ^  f^rr tft
fasrmr # 1

?fr fjsorr ftrcrr ^ t  ^ tfk
WS 3ft f w  fa&rar ?THT # srcft % 
wk sr^firTTO q;^?rftprFr?r^ f w  
w  «rr 1
^FcT^o

sfWr^sftar *t *ift $ 1 sftatft 
^fcrrr imft p̂r̂ r ^  ?iwr«frr
«rT «ftr sft % r̂r
apr ^  «rr %  %rsr tit m^n. vt 
TOrrer r̂?vrr Trf̂ tT 1 u ^ f  ^  
^?f^sor^r sk sR r fw f  srmnrt 
% ftp* ^ fw ^ t^ T R ^ ft ?rnrT ^

r̂<rrq-l% >sft w*rr % 

sr^jrt^ f^ rc f  %
®Tf̂ 5T t w n %  *$<*,

3r«r^j fâ T 1 1 grt 
% I — ?rr2TSfr ̂ t t s t  ?ft vrr 3rr^ ̂  -  
^  % %«r cft̂ r ar̂ rf r̂r arbiter |—  
^  i w  <i*rc % f%wr | irk

1 1 %meft «ft ift 
t— t  sftararsiftfTtT^^r^i^frtT 
% ar̂ r |— ^r cn^ ^ qt̂ - 3T3T ft  

1 3RT VT̂ ?r ifcft aft arar^ 
% f ^ r  qft «ftr «rT̂ rr s*n«r ?  t 
s*rrrfir ^ ft^ , ^  v^rr v s m  
^rr ts^tt wlffV ^ mfktftw arar 
t —  *fr fw m jw R  —

“T0 give all candidates a lair 
chance, an operationally fairer
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perhaps even radical plan to fin
ance our elections, particularly the 
campaigning process, may have to 
be devised. Money power casts a 
sinister shadow on our elections 
and the political pay-off of undue 
expenditure in the various consti
tuencies is too alluring for parties 
to resist temptation. Moreover, there 
is a built-in inquity in the scheme 
because an independent candidate 
who exceeds the ceiling prescribed 
under the law legally commits a cor
rupt practice.”

arta —

“His rival set up by political par
ties with considerable potential for 
fund raising and using, may lay out 
a hundred times more in each con
stituency on their candidates and 
yet hope to escape the penalty un
der section 77. The convenient—not 
necessarily correct—plea would be 
that the candidate spent for his 
election but the party for its cam
paign. This likely evasion of the 
law by using big money through 
political parties is a source of pol
lution of the Indian political’•pro
cess."

“To channel funds into the cam
paign for specific candidates get
ting around the requirements of 
the law by establishing party com
mittees is all too familiar in this 
and some other countries. In this 
context, it may be apt to draw at
tention to a recent ruling of Wp 
court in Kanwarlal Gupta vs. Amar 
Nath Ohawla on election expenses. 
It may be proper to infuse into tbe 
election law the cleansing spirit 
which was emphasized way back in 
1920 by the {Select Committee on 
the Indian Election Offence and £n- 
quiries Act (XXXIV of 1020).

f t

TiF *(T penCSreWT £, W*m %
fsR ra «ft ’f te p p r  f f t o F T

f m  \

STHwftf fTT^ t —

"Courts come m only when spe
cific coses are filed and cannot ar
rest this cultural contamination. We 
can only suppress the wish, with a 
sense of social awareness, that cam
paign finance reform, imposing rea
listic limitations on spending on be
half of candidates directly or vica
riously seems necessary if in
equality of influence is not to ope
rate upon the electoral process and 
later upon government decisions."

tffc sre # ¥f*r*r |—
“To a limited extent, courts can

respond to be fulfilment of this con* 
situtional aspiration by a benignant 
interpretation of the legal limits on 
election expenditure which section 
77 clamps down.”

’Rwfarfa *?$*?*?■, *pt 
*£35% ^ fV nRhiFr VT^r % 
ftrfifog — ft fm ir f r i  srmm

w  srrfa <?r tH? snrft vr vm  
spT  ̂viV % iFfvfir |r
fa*rr \
|  *rr m  f iwrwrtft

| \ fm tft % 1
f i w  $  f  m m x i  fa  iwfr

IT^wr TW*W f  3̂ 5 TfWUfi
tffiww mtm  fw r p #  % nyjircK

.



TOT f  \ m  ftw fw  fa * TOT t — ■

, o^r *R gmtf i * 5  *$?ft
|  fa  gsftar Uti % fq-ofa ̂  ?ft a?TT v t* 

tT̂ jf «??% *rrwr |  * 
v m  % f^rrr sfr wt t o  ̂  #«r- -
% ^  rt ?r|t ^ rw  *prffa sth 

% t W t  fr, §rf«ra wfpnr ^ 5*nr tfo  
f%*r | — ^  U facr*t $*r>f <f?f k 
flwrf«^?r $—f  ?t f*mr *pt 12 $»£* t  
aft yn%rcrre vt£ *  m  fa * ft,
VI? 4 # qreffoTcT 3TFft TOfa*T

fW fr ^wpr t —am fn*r?t
3T^---

(4) Use of Air 7orce planes and 
helicopter and payment there, 
tor

(5) Rostrums, barricades, loud
speakers,’ use.

I
(f) Distributing quilts, blankets, 

dhotis and liquor
*rfc?7 m -m >r 1

SHRI SHYAMNANDAN MISHRA: 
Most modern campaign!

«it w  firo*
(9) Voters conveyed to the poll

ing stations on vehicles hired 
and procured for the pur
pose by Shrimati Indira
Gandhi’s election agent, Shri 
Yashpal Kapoor.

«ft *3*rcf«f«r: *ra $« i2 f ^ T 
$ <r*rr 1

*W ftw ft • «HT tft %
fsrvrr? 3r ^  ^1 f  .

On Is! January 1971 the respondent
came down io Lucknow from Delhi 
in an Air Force plane for Congress 
election work iacludigg the filing of 
her nomination.

29V1 tS —If.
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Loudspeaker was arranged at all 
these places by the District Congress 
Committee of Rae Bareilly who orga
nized the meeting at their own «r-
p e n s c s

n t — s>n itn vr varr
=?%rr fa  ts fm tfr »frsf» w t 
i fm n  I  t f r  m  wvr &nr srcft 
jrew f r  *r fwnr £— $ “o t  tv ^nfsc 
*nft ^ rr  =5mr̂ T f — if fatf v&n 
WW^TFVTffa T*ffaif<FF ?r> *rwrc%*r
v t  an  flw*r £  v*r k  w m  w i f h n r  ft, 
*?r vr f̂rtrfrT W  aft
srar̂ r irrfV ircrfs^pf crsr sra *r 

grfcT iW f fa®rr t  fa gsfc*r 
% ft-ofa  TT ^  3T F  wrtf ^  qr?% 

arm w c  ^ ^  # >

t  3fFr*rr ^— i s o  firawvT
WTSTT ^  ^  W  3ft M W  5TT

T| % K IT  ̂ ^1 s m  fft ?*r if 

^TTPTlr^^ WPPf 1 7 9 !RT fwfcT
% f?nt i  f a r o i  v i r f ^ ,  w  %

3r> mem:, v&**x W  *»% | ^  i?T5m?r
^  5ft «TT f*P ITTT V* ̂  W

ST? m ^  *T5t fa^TT I W  

t  t o  ¥«wr TO* <rc
Tfw jf ftir n?r art

i  %iftx *»»r mflRff
3frT «w rf^ -4  wtwer PwrrwSir 
% | 1 » wr^TP^V t o
•gpfw «F>f % fTW «TPT ^T ^  V W  

fq?«ITP^ % 1JJ5T <Tt f  5OTTRT
?tr̂ nr«Tr 1 1 «ftr ^rr
% wft «ww? % irr-®t *Kt wfar ^nNr-
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aprofft % stfta t — r̂fcr
TRTft I, *TFST TO WU5foTf«$<T 

WT*?T ^  *TOTC <T<
f%r«mc *r § 3 , to %  *tw t  far
5*rtff*8rT*% *fcr v t
tfta rr | — i f  s ft*  ^f?5TTT *rref>
3fT ^ ppt t  $*rft *rtt fffrsrff

-'Efj'q <?T ^Tf %,
t o  f*sr ^  ^  srr | 7 
^  fw wt*ft wwrafctFT^Pwrwr 
%* tr«r W  T̂T'T ¥r tfr
Itfft T fc TO *ft TTTJf Hfer v/z tfrf4*

q w * ?r  *r^ W r a  *tfr 
Prn$r^rr »

THE MINISTER OF LAW JUS
TICE AND COM’ \:<Y ^rATHS 
(SHRI H R GOKHALE) Mr Chair
man, Sir,the speeches have been long 
Although I did not have the advant
age of supporting ai guments fiom 
speakers of this side yet in view of 
the short time available to the House 
I took upon myself the responsibility 
of putting the point of view which 
really rests behind the proposal of 
the present Bill before this House

So many things have been said 
They are not all relevant Some, of 
course, are relevant Some according 
to me do not relate to the subject- 
matter of this Rill at all. So, I am 
going to confine mvself to those issues 
which are relevant for the considera
tion of the Bill The issue is an a 
vary narrow compass. As the House 
knows by this proposed amendment— 
as also by the Ordinance—Section
77(1) has been proposed to be 
amended. Section 77 has been in the 
statute book for a long length of time, 
and as I have said earlier, the amend
ment has been necessitated by the in
terpretation recently given by the 
Supreme Court in the case of Kanwar 
Lai Gupta eersua Chawla.

I have been very carefully reading 
the judgment ofthe Supreme Court 
and I would first dispel the argument 
made by many members opposite that 
legislation of thls type is a dis-res- 
peel to the Supreme Court. I must 
categorically state that when Parlia
ment passes law to set right a certain 
vipw taken by the highest court of 
tho land it does not mean any dis
respect to the Supreme Court All 
that it means is the Supreme Court 
ha* done its job—I would concede 
honestly—in interpreting what they 
thought was the correct provisions 
under the existing law and when Par
liament wants to re-oonsider that in
terpretation Parliament also n equal
ly honestly pio’tidmp for legislation 
■which will put hf'fore the couitry 
what was thr» r^al mention of the 
Pn^iaimnt Therefore I would ta- 
tegoiic3lly 1 eiect the argument that 
anv such legislation 5s a di r^pKit 
to the hiphest court of the country I 
want you to consider that We have 
the fullest ro'-peet for the courts 
They have done their duty and it is 
undoubtedly for us to do our duty.

It was argued since the law of land 
was laid by the Supreme Court un
der Article 141 the Parliament haa no 
power to legislate so as to set-aside 
that law It has also been said *hat 
Parliament as the supreme authority 
has the power ultimately to express 
what were the intentions behind a 
particular legislation or what should 
be the intentions behind a particular 
legislation. It is in that spirit that 
the present legislation is brought be
fore Parliament.

I may divide the Supreme Court 
judgment in two parts. The ftnrt 
part is more or less a theoretical dis
cussion about the electoral process. 1 
would again respectfully submit that 
when the court interprets a provision 
it has to take into account the lan
guage of the provision which it is in
terpreting and not to be guided by as 
to what is considers to be right philo
sophy.

Unfortunately, I got the Impression 
after reading the judgment very
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rnrefully, first they dealt with tr.at 
part which gives political theory. At 
one stage they even sc,Y in t:Ls lig11t 
we must interpret the sections which 
arise for interpretation. I never wanted 
the Supreme Court .to do that. That 
.s wivrc L1e distortion comes in. What 
had happened eadier was that they 
impo ted their philosophy the other
'.,·ay around. I never wanted any 
i:11porhng ot philosophy for interpre
cii!ion or statute. The importation of 
a ph'.los01.1hy for interpretation has 
:1ever been an accepted· canon of coi1-
struction. While I agree there are vari-
0.10 interprch:fions possible and the 
other one has not been possible it has 
Lot been cons.det::>cl by the court at 
;sll. The court may stretch a section 
r.ere or stretc" a section there and give 
.nterpretation according to what it 
consic:ers to be the right interpreta
tion. Here I stil'. maintain that the 
view taken by the Supreme Court is 
inconsistent. After he:ciring my hon. 
friend. Shri S. N. l\Iishra, very care
fully in his opening speech I still main
fr•in that the interpretation given by 
ihe Supreme Court is in-consistent 
,vith the view thv.t the Supreme Court 
itself had taken for a long period of 
1ime be�inning \,·ith 1955. maybe 
e�.rlier, but that is the earliest deci
.:-ion of which I am aware. The Supreme 
Court has referred to four cases and 
I have looked at these cases very 
carefully and I have looked at the 
�omments of the Supreme Court in 
respect of these few cases. For the 
purpo,e of understanding the submis
sion which I am making. it might not 
be nut of place. ,·ery briefly, t� refer 
to these fe\·• cases which io my mind 
clear!>· est2.blish that ::i. dew taken by 
the Supreme Court was that exoendi
ture incurred by a candidate o� his 
election agent. was the onlv e::rnendi
ture or nuthorised by him was the 
,?nl�- expe·1diiure which was i.o be to.ken 
·rnto account for ourpo!'es of Sect· 
77 (l). 

IOn 

I ,;;ould first refer to the very first 
�ases to which the Supreme Court 

reierre<l. nilmely, Rananjaya Singh 
Vs. Baijnath Singh and Others. It is 
\ er:; interesting to see what were the 
fads of ·this case. The successful 
r:m<iidate RannnJaya Singh was the 
heir apparent of a estate which b":
longed to his father and in fact tbe 
:fact found was that although the Estate 
belonged to th2 father Rananjaya 
Singh was ma.'1aging the estate be
cause the father was infirm and dis
abled. A large number of servants 
were employed technically by the 
father on the estate beca\.lse the father 
was the owner of the estate. Admit
tedly and also according to the find
ing of the court a large number of 
servants employed by the father were 
wo:·king and had worked for the fur
the,· ance of the el.ection of Rananjaya 
Singh. At that tim(' apart from the 
lh,it on the expenditure there was '-
also a limit on the number of em
plo.vees which could be employed by 
a caridicl;,te 2.ncl the two-fold argu-
ment was firstly because the payment 
mc1.de to these employees should be 
included in the expenditure incurred 
b:,.· the candidate because they are 
admittedly at any rate according to 
the finding of the court had worked 
for the successful candidate; and se
cond]:,., if all these employees are 
taken into calculation the numher of 
emplo;vees allowed far exceeded and, 
therefore. it \J\."as a corrupt practice 
uncler Section 123 of the Representa-
Hon of Peoples Act. After having 
founcl all this what does the Supreme 
Court sa�·? The Supreme Court says 
thni +his expenditure admittedly in
curred 0'1 accotmt of the employment 
of the cn,,ants of the father cannot 
1:>e 12!;:Pn ir>to "fCOPPt because this is 
nr, p,;rP.,rliturp not incurred by the 
c;onr1irb.te or his election agent. Where 
was the thPory of imnlied authorisa.-
tion at that time? What better case 
2.11cl �tron(!f'r case to infer hy impli-
cat:on mithorisation could have heen 
there more than this when it wa.• not 
anv',ody third person hut the father's 
emnfore� working for thP son anct 
money a<lmitted to have heen paid 
,mcl Sunreme Court finds that this 
"·oulrJ not be reg?:rded as expendi-
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ture. The total number oi emp'.oyees 
would not be taken into account be
cause they may however have help
ed the election, in fact the finding 
was that they did work in election, 
but this expenditure not having been 
incurred by the candidate or his elec
tion agent, the father was not the 
election agent. 

· Therefore, · this could not be taken 
into account for the purpose of Section 
77 of the Representation of the People 
Act. I am justifying on the ground 
that that was the law as per the 
Supreme Court from 1955 right till the 
recent judgment was delivered. 

1f you want to change the law. the 
way is not this. I shall come to the 
CH�es. The proper time .for me and 
for a'l of us is th::it we may sit toge
ther and conside1· whether ar,y change 
in the Election Law is necessary. We 
are not averse 1.o it. We are today 
on the narrow question as to whether 
there is occasion to restore the stat11 s 

quo ante. In view of this clear ,:ir.-[ 
unequivocal judgment of the Sup
reme Court where the 'lrgument is 
similar to the one that was advanced 
in Rananjaya Singh vs. Baijnath 
Singh. it looked as if the spirit of 
the legislation and the spirit of the 
legislature will be defeated, if you 
do not take this expenditure into ac
count. That was argued in Ranan
j aya Singh's case. The observation 
made by the Supreme Court in re
gard to this particular argument is 
very relevant. It is interesting to 
know what the Supreme Court says. 
I quote: 

"The spirit of the law may well 
be an elusive and unsafe guide and 
the supposed spirit can certainly 
not be given effect to in opposition 
to the plain langua.ge of the seC·· 
tions of the Act and the rules made 
thereunder. If all that �an be said 
of these statutory provisions is that 

construed according to the ordina1·y 
grdmmatica 1 and natur:il meaning 
ot' their language they work injus
Lce by placing the poorer candi
date, a, a disadvantage the appeal 
must be w Padiament and not to 
tnis Court.'' 

Therciore. while cc ·-·�eding-I con· 
cerle now-that we must restore a cer
L.,: -·�10ur,t ol ec,u,,lity in the fight 
\'"hich U,kes place in the election bet
.ween yarious candidates-whether they 
are party candidates or not, whether 
they a.re indepenrlert candidates_. ot 
not, well. Sir. the �:ay out is not 
to interpret a section in such a way 
that the appeal is not to the court as 
the Supreme Court itself has said but 
the appeal should be to Parliament. 
ThPrefore. it is for Pa.rliament which 
i:i the forurn to consider whether any 
change in thi<; law which has been 
ther0 from l!l:i:i till the judgment in 
Ch;,wla's ca,e came i" necessarv or 
wh�ther 1h;i.t ,,.ill l·e given effect to 
or not. It is not as if it is an isolated 
judgment heca.use I would point out 
that later on. after this judgment wa., 
rlelivered b:v the SupremP ('ourt. a 
reference is marle to this judgment 
and relying on the judgment. they 
h;iv" come to the conclusion that that 
e;;pemliture shall not be ta,ken into 
consideration. This is a bench of five 
jt1dges. I do not (("o into the technicality 
of the present law. After all both 
were the Supreme Court Benches. 
We can refer to five judges bench. I 
�hall gi\·e more importance to the 
fact that the Bench have gone into it ', 

and made an observation. The cases 
which are referred to by the Supreme 
Court are those in which the:v had 
placed reliance :for reiterating their -. 
dew that the exoenditure that was: 
incurred by a person who is not a 
candidate or an election a!!ent shall 
not be taken into account. The other 
c,:ise which was considered-,it was 
11lsn referre.-1 to earlier-w::i� the ca9e 
of Ram Dayal Vs. Bt'iirai Sin!!h and 
Others. That was a.lso referren to In 

the Suoreme Court lud_gment. In 
Chawla's case. 
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Here Brijraj Singh was the elect
ed candidate. His election was chal
lenged inteT alia on the ground that 
he had exceeded the limit of expen
diture. It was contended that the 
Maharaja of Gwalior and Rajmata 
had incurred expenditure to support 
his candidature. They had gone by 
a helicopter and had incurred con
siderable amounts of money on the 
election of this particular candidate. 

Now, what is most important to note 
is this that the Supreme Court did 
not find that the Maharaja and the 
Rajmata had not participated in that 
election campaign. But, the Supreme 
Court said that there was nothing to 
show that the Maharaja and Rajmata 
incurred the expenditure on behalf of 
the successful candidate, namely, Brij
raj Singh. Secondly, the relevant por
tion of the judgment is this. The 
Supreme Court observed as follows:-

"Unless it is established that. the 
e)@enditure was •incurred ip. con
nection with the election by the 
candidate or by his election agent 
Or was authorised by him ... " (In
terruptions). 

Why does my hon. friend get upset. 
Just listen to me. 

SHRI SHYAMNANDAN MISHRA: 
It affect� you. 

SHRI H. R. GOKHALE: It does not 
11ffect me. My friend will realise that 
'authorised' is the word which the 
Supreme Court has not used but it is 
the word in the Section. Therefore, 
there is no need to run away from 
it. I am not at all doing that. What 
I am saying is that this is ·not said 
by the Supreme Court. This is in the 
Section itself. The question is what 

• interpretation you give to it, whether -� 
on the facts which the Supreme Court 
considered in earlier cases, it was not 
implied authorisation, because it was 
admitted. 

SriRI :B. R. GOKHALE: It was not 
a question o1 fact. It was a question 
of law. .They have laid it down as 
law. Subsequently, this has been de
pended upon and relied upon in all 
these cases for the proposition of the 
law and they have come to the same 
conclusion in the subsequent cases. 
Here, I was just reading tnis when un
fortunately �e word 'authorised' 
rattled my hon. friends on the other 
side for which there was no reason. 

"Unless it is established that the 
expenditure was incurred in con
nection with the election by the 
candidate or by his election agent 
or authorised by him, it is not liable 
to be included under Section 77 of 
the Representation of the People 
Act. We agree with the High Court 
that under Section 77(1) only the 
expenditure incurred or authorised 
by the candidate himself or by his, 
e-lection agent is required to be 
mcluded in the acr-ou"lt or return 
of election expenses and thus ex
penses incurred by any other agent 
or person without anything more ... " 

I agree with this. 
will again harp 
anything more'. 

I know my friend 
on this 'without 

. .. need not be included in the 
account or return, as such incurring 
of expenditure would be purely 
voluntary." 

But, 1he next is important. 

"Assuming that the expendih,re 
was incurred .... " 

e"en on the assumption that the 
Mc1haraja 2'1d t',e Rajm::ita had in
curred that expenditure for the pur
pose of canvassing votes against Raja 
Pancham Singh, who was the defeated 
candidate. 

''in the absence of evidence that 
the Maharaja and the Rajmata of 
Gwalior acted as election agents of 
Brijraj Singh, or the ·expenditure 

SHRI MADHU L1MAYE: Here, it is was authorised by Brijraj Singh. .,.--/ 
a question of fact. 

-� ;.:;� 
i-� �as not liable to be included ir. � 
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the account of the election expen

ses." 

Therefore, Sir, let u, lcok qt the facts. 
First of all, it was found that the 
Maharaia and the hajmata did incur 
expenditure, that they travelled by 
heliconter ct otherwise in support 
of th; election campaiga of Brijraj 
Singh. Then, Sir, ,:ince that itself was 
in dispute in the Court, the Court 
proceeded on the assc1mptior. also that 
they had worked for the election of 
this' candidate and came to the con
clusion that even under that assump
tion, they were not the election 
agents of Brijraj Singh and that the 
expenditure needl not be included. 

With reference to the phrase, with
ou t anything more', because much is 
made ... 

SHRI MADHU LIMA YE: Authoris
ation could not be proved. That is 
what the Supreme Cour.: has �aid. 

SHRI H. R. GOKHALE: Not at all. 
If this is not authorisation, when the 
Maharaja ha& admitt-2a. participatiou 
in the election, then what is it? _ A 
father spending money for the son 
was not implied authorisation what 
other implied authorisation can be 
found? Nothing special had hap
pened in that case, which had pot 
happened in Chawla's case, and yet, 
the view was taken 1.hat this il:' not 
expenditure to 1.Je included for the 
purpose of Section 77 of the Renre
sent.ntiun of the Pe::iple Act. Then, 
Sir, the third case is again very in
teresting. That was the case of 
Patodia Vs. R. K. Birla. This is also 
referred to in the jmlgment of the 
Supreme Court. Here, Sir, the success
ful candidate was R, K. Birla. His 
election was challenged. It was. point
ed out that large amounts of money 
were spent in support 0! his election. 
Now, it was said that this expendi
ture incurred by the political party 
sponsoring his claim and also tbe em
ployment of a large n,_1mber of em
ployees of lhe Birla Group of com
panies-I will later · on read and 

--....., 

point aut that although there was 
some dispute about it, it was ultimate
ly found that he was a canclidc1te of 
th� Swalantrn Party-at that time it 
war, very much there. . . . Therefore, 
the qi;esti ,n is, a large number of 
emr '.oyeet, :Jelonging to various Birla 
Group of companie;, hat! worked. 
That was the finding_ That was the 
admission on the basis of which the 
Supreme Court proceeded and the 
Supreme Court also found that that 
the postiion is established and it is 
not denied that the Respondent No. 1 
was a Swatantra Party candidate. I 
do not want to take the time of the 
House. The earlier case of 1955 has 
also been referred to. 

Coming to corrupt practices of in
curring expenditure beyond the 
prescribed limit, in several decisions 
this Court has ruled that it is not 
sufficient for the retitioner to prove 
merely that the expenditure more than 
the prescribed limit had been incur
red in connection with the election.. 

"He must go further and prove 
that the excess expenditure was in
curred with the coYJ.sent or undeT 
the authority of the returned can
didate or his election agent " 

Therefore, the incu:Ting of the ex
penditure in this cal'e was not dis
puted; it was not dlsputed that he was 
a party candidate; it was well estab-:: 
lisn.ect that the expenditu:-e incurred 
was much more t'ian the limit which 
had been set for :!iJe purpose, and yet 
they said that thi.f; expenditure not 
having been incurred by the candidate 
or his election agent, therefore, could 
not be taken into account. 

In this case, it is interesting to note 
that the Supreme Court also reli crl on, 
a judgment of the Allahabad Eigh • ·-
Court where the election of the late 
Shri Lal Bahadur Shastri was chal
lenged-that is, 1\lubar.ik Mansoor vs. 
LaJ Bahadur Shastri. In that case, ii 
was held that expendilure voluntarilY 
incurred by the friends and suppor-
-
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ters of the returned candidate does 
nu. c n.'·' w·'. 11in secticn 123, eYen 
though the returned c:i.ndictat? v;as 
aware of the fact at the time of the 
election itself that his friends and 
sympai.h1:; .rn were incurring expena,
ture m connect1011 with his election. 
This was cited with approval in the 
Supreme Ccurt judgment. Wha". was 
held was that even though it was done 
with the knowledge of the candidate 
and the expenditure might have been 
incurred by his friends and admirers. 
S""..ill it was not expenditure incurred 
by the candidate and therefore it 
could not be taken into account. 

The last one is very important be
cause of the phrase on which my hon. 
friends have 'been relying-what is 
more. Even ".hat is missing in that 
judgment. I have been trying to 
understand 'what is more'. Although 
the Supreme Court never explained 
what is that something more any
where, in every case the posi ... ion was 
perhaps worse than in the case of the 
judgment in Chawla's case, but even 
that something more was not found 
to exist. It was said foat the some
thing more does not come here be
cause expenditure was not incurred 
by the candidate or his election agent. 

The last one which was referred to 
by the Supreme Court in the judgment 
is the case- in which the election of 
N. G. Ranga was challenged, that is 
Rajagopal Rao vs. N. G. Ranga. It 
was also on the ground of expendi
ture amongst other grounds. In the 
Court's observations, wha... is some
thing more is not there. This is inci
dentally the last in this series ,vhich 
,,:.ys: "Expenditure, if any, incurred by 
the party which sponsored the candi
da ... ure of. a candidate cannot be taken 
into account for the purpose of de
termining whether the corrupt prac
tices within the meaning of S. '123(6) 
were committed by the candida".e". 
That 'something more' is not there. 
Not only that, but in terms, it says 
".hat if sponsored by a party, the ex
penditure incurred by the pnlitical 
pa;r.ty cannot be t�en into account. 

20.50 hrs. 

[lVIR. DEPUTY-SPEAKER in the Chair] 

Again in this last judgment-last 
in the sense of last but one judgment 
before the Chawla judgment--€ven 
in this reliance was placed on 
Rnnnnjay Sirigh'� case. In Ramdayal 
vs. Braj .Raj Singh, again they have 
come to the conclusion that the law 
is that you cannot take the other ex
penditure into pccount. Rel'i.ance 
was pla·:ed on the.,e cases 'because . 
the Supreme Court its2Jf read all 
these cas 0s to mean that yo.1 have 
to take into account the expenditure 
incurred by the candidate or :1is 
election agent or authorised by him. 
but th<; exp2nditure in21yred by 
o1 hers. friend.s ,and admirers in one 
case. a political party in another. 
father 'in the third case and in the 
fourth case by companies which had 
spent larg� amounts of money, and 
al•.,o by the Maharaja and Rajmala 
of Gwalior-all this was not sufficient 
for implied authorisation. Then the 
cow·t. came to the conclusion that 
you cannot take thilt into account. 

That is why I repeat this with the 
utmost respect to the Supreme Court, 
because as a lawyer. as a parliamen
tarian and as a citizen, · I do ins'ist 
that. we must have the utmrn,t res
pect for the Supreme Court. But 
that is not to say that it is not recog
nised everywhere that the Court's 
judgment is always open to fair com
ment. What I am doing is not doing 
any disrespect to the Supreme Court 
but what I regard as a fair com
ment on the judgment of the Strn
reme Court. This absolutely makes 
it clear. in my submrss1on. without 
any shadow of doubt that the law 
was not the same tiil the Chawla 
judgment was delivered. I have read 
the theory part in the Chawla judg
m-ent. I do not wish to say that I 
disagree with all the observations 
they have made. I agree that some 
of these observation·s ao re-quire 
mature and serious ctinsideration and 
it might be. -that when all of us sit. 
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together—election Is not a matter 
where I can sit alone and decide or 
ywu can sit alone and decide—it might 
be that all of us will have to think 
of this when the substantive law for 
amendment of the Representation of 
that People Act is considered. Be
fore that, we can go through this 
ptoeess.

7 submit with all the emphasis at 
my command. I honestly believe, that 
the judgment is not correct because 
of the fact that the earlier view, taken 
was categorically different.

1 do not wish to take the time of 
the House by reading the pages but 
even here there is some ambiguity 
left. This portion was read by one 
hon. friend:

“When the political party spon 
soring a candidate incurs expendi
ture In connection with his election 
as distinguished from expenditure 
on general party propaganda, and 
the candidate knowingly takes 
advantage of it or participates in 
the programme or activity or fails 

to disavow the expenditure or con
sents to it or acquiesces in it, it 
would be reasonable to infer..”

I do not understand the next pharase—
" i .. .save in special circumstan

ces___*

Again with this pronouncement the 
whole thing has been thrown in doubt. 
What are the circumstances in which 
party expenditure will be taken into 
account and what are the circum
stances which party party expen- 
wiil not be taken into account. Even 
here in categorically saving so the 
Supreme Court itself proceeded on 
#ie basi$ that there Are special circum
stances.

MADHU CŴ NDAVAT!̂ : 
means ISO c*se*. ,v

SHRI H, R. GOKHALE: 1 do not
know. If they refer to 180 cases my 
Bill is fully justified. I am sure they, 
do not. My submission before the 
House iB that even here the ambi
guity is not altogether done away 
with. The ambiguity is there. That 
is not the reason for the present Bill. 
The reason for the present Bill is, 
what I believe to be true, namely the 
law hag been consistently the same.

Repeatedly it has been said that 
there was only one petition in which 
the question of election expenditure 
was raised. All lawyers and all politi
cians also know that in most of the 
election petitions the question of ex
cess expenditure Is raised; in fact 
that is the most important allega

tion in most of the petitions; it may 
not be in all petitions but it is there 
in most. Only in the Supreme Court 
there are thirteen appeals pending, 
where the question of etectiori ex
penditure has risen; there are many 
mare appeals but in these thirteen Aho 
question of election expenditure has 
come. Two appeals of candidates 
belonging to the Bharatiya Jan Sangh; 
five independents, two appeab in 
which the respondents are Cong (O) 
candidates and three in which the 
persons are the Indian National Con
gress; the Nagaland Nationalist Or
ganisation' has one. So, out of thir
teen only three are Congress candi
dates in so far as appeals concerning 
election expenses are concerned.

I had mentioned the figure of 180 
in my Press Conference. That was 
sometime in October. At that time 
I had gone on the basis of figures of 
pending cases available by the *nd of 
September. In the meanwhile courts 
do not wait for that, we do; they de
cide cases and it appears that twetity 
cases have in the meantime been 
disposed 0f. My latest infbi^Hafc; & . 
that on 1st November there 
petitions pending in Vatidiw 
Courts. ft is ^
<>t t hese

of excess exp > X
quit* a few;
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would contain the question of elec
tion expenditure.

81.0ft hfe.
R eferen ce was made to the C on stitu 

tion. Shri Madhu Limaye referred to 
article 14. I have not been able to un
derstand, with great respect to Mm, 

how article 14 can come into this arti 
cle 15 talks of equality before law T 
fu lly  agree that it a law violated arti* 
cle 14, it is ultra vtres ol the Constitu
tion. But what has been held by the 
courts all along In respect ol thi* 
article is that when you make a reason
able classification and when you do not 
apply the law by picking and choosing 
one or two individuals for special and 
favourable treatment merely becau se 
you make a classification, article 14 is. 
not violated. Here there is a clear- 
cut classification. It talks cf all candi
dates who will be benefited, irrespec
tive of political parties, colour or their 
independence against 'vhom election 
petitions are pending m the High 
Courts or Supreme Court. (Intenttp- 
tion). From what you read yourself, 
the Supreme Court has referred to 
friends and admirers. You know better 
than I that independent candidates 
have friends and admirers. Gokhale 
might have a Gokhale Mitra Mandal 
to support him if he is a no party 
candidate. Even in one of the judg
ments I read, there is reference not 
only to political parties but frjends and 
admirers and associations formed for 
the purpose This is not unknown to 
him. He is far more experienced than 
me and he has fought many njore 
e lectio n s. I cannot believe that he does 
n ot kn ow  how election funds are 
collected and how money is spent.

**11 is perfectly legitimate for the 
opposition to say that this law is 
motivated by this and that and bo on 

and so forth, but I sternly cauticned 
at that time that our discussion should 
not lead us into a discussion on the 
facts qf the existing cases. That was 

MNtyfttt to bfe done. Untor* 
tunafefer. Sir, you were H&t In the 

t *&a not going to repeat ail

those allegations. 1 know that for all 
those allegations, there is also a reply 
in the Court. Therefore, those allega
tions are not the final facts which are 
found by the courts. Ultimately the 
courts may ot may not find those 
facts. The same thing was referied to 
with reference to the rostrum of the 
Prime Minister

SHRI MADHU LIMAYE I read out 
from the affidavit.

SHRI H. R. GOKHALE: You read
out and Mr. Bosu also read out that 
statement in 1969. This hud come ih> 
for consideration in the courts and this 
challenge was thrown out from the 
courts. This will arise for considera
tion in the Allahabad High Court I** 
the petition against the Prime Minister 
and I am sure the High Court is 
competent to deal with it. But I did 
not understand one argument. If we 
are to go on the assumption that the 
Prune Minister’s security is a matter 
which is of vital interest to the whole 
nation irrespective of party affiliations, 
that security is no less important In 
an election meeting than anywhere 
else. Therefore, the emphasis as to 
how much money is paid by the parly 
etc. is completely i r rale van t lor this 
discussion. I am not going to deal 
with it The«t» auestions have been 
answered several times.

It was said, "you are legitimating 
corruption” It has been said, “you 
are not giving effect to the recommen
dations of the Joint Committee”. After 
all. when the Joint Committee func
tions, 1 know there can be differences 
of opinion. How do we proceed? We 
proceed on the basis of a recommen
dation which is of the majority. In 
this case it is not. In some of the cases, 
it is not majority recommendation, but 
i* is a recommendation which ts 
almost unanimous. The question as to 
whether parties should be called ufcaa 
to fumfab their return of cdaeHittt TMfc* 
penaes or for that matter whether 
there should be any limit on unrip 
expenditure has a« it we?* not M&grt 
the attention <tt the Jotot CtttSafee.
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am not saying, what they said is the 

final word. In view of the importance 
of the matter, whatever the Joint Com
rruttee may have dec1c!ed, it is opeu 
tor us to discuss it and see whether in 
consultation with all of us it is possi
ble to do anything in this direction. I 
cannot- say what is possible, but I do 
not close the issue. it is a matter o.r 
great importance, which 1 do agree 
should receive attention. Therefore, 
the other argument that we have 
changed the character of Section 77 
does not hold good. 

That the Government should take 
over certain expenditure was the one 
point made by Shri Jagannathrao Joshi. 
I am not averse to considering this 
aspect. In fact, we are examining that 
question. It is a matter as to what 
extent we will be able to do that. In 
view of the vastness and the size of 
the country as well as the electorate, 
\\'hether we will be able to do to the 
.fuJlcst extent is a different matter. 
Whether certain items of expenditure 
can be taken over is a suggestion 
worth considering. I am not rejecting 
H outright. It 1s a matter which vve 
will consid0r carefully and probably 
discusss it with :vou also and find cut 
as to what should be done in this 
matter. 

'Then, a reference was made to the 
review peitition, I believe, by my hon. 
friend, Mr. Mavafankar, filed by Mr. 
Chawla. The House knows that mat
ters which have been finally disposed 
of by the Supreme Court or by the High 
Court have been excluded by the ope
ration of this Ordinance. He asked: 
What will now the Supreme Court 
d

0

ecide? That is the only question I 
cannot answer. But, I am sure, Mr. 
Chawla's right to get the juC:gment 
reviewed under Article 137 stands un
impaired irrespective of this Ordinance. 
The right to review has been there and 
f!ie right to review has been exercised. 
If the Supreme Court is pleased to 
take cognizance of the review petition 
apg. issue notice to the otherside, the 
Supreme Court will go into the review 
T>Plition on merits. 

Sir, I would submit that most of the 
doubts which have been expressed have 
no foundation. I do hope that this 
Bm will receive the support of the 
House. 

SHR1 SHYAMNANDAN MISHRA 
(Begusarai): Mr Deputy-Speaker, 
Sir, I regret to have to say �hat the 
reply of the hon. Law Minister is tht! 
most perfect model of an evasive reply. 
The hon. Law Mini·3_ter. Mr. Gokhale. 
has proved to be the proverbial duck 
on which whatever quantity of water 
we might pour. not a single drop 
will stick. 

The basic point of law is that i! the 
word "authorised" does exist in Section 
77, then would it be allowed to exist 
in the reaI sense of the term or not or 
whether authorisation would be :·e
quired to be interpreted a1:curdiN.g 
to the sweet wishes. of the executive 
or of the ruling party. If the word 
"authorisation" does exist, my question 
which I put squarely to him ea.c]i<'r 
wa-.,: Would the law· Minister prevent 

any court from going into the q,1cst1on 
of implied authorisation? I think, it is 
beyond the capacity of any executive 
to go into question of implied authori
sation. They are really in a quandary. 
·whatever changes they m'ight bring in 
Section 77, they would not be able to 
tell the court, "Please do not g0 into 
the question of implied :mthori,atio'I.'" 
It is only the Law Minister who would 
uppropriate to himself the right of 
saying, what does authorisation exact
ly mean. 

In all cases which the Law Minister 
has cited. the word "authorised" dOPtl 
exist. I w·ill go into all these cases. 
This is bound to exist because that ls 
in the law itself, in section 77 itself. 
So. it is bound to exist. Whatever the 
effort on the part of the Law Minister, 
he has not been able to erase that 
word from the substantive Section of 
the law. It is only by a backdoor 
method, by an indirect method. that 
he wants that the word 'authorisation' 
should be a non-word. should be al
most non-existent. That is what he 
desires. But my humble submission 
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i* that, so lonr as is remains in the 
substantive clause, the court will al
ways interpm it and in all cases 
the Law Minister has been pleased to 
cite, this v.ord doe<; exist

Now, let me come to the cases into 
which he «one just now and to 
which T hr rl made a iofrronce earlier 
in my speech while moving the Reso
lution.

The hon Li»v, Minister has referred 
tr> the oas»c of Rananjaye Singh vs. 

Boijnath Singh What does -the Sup
reme Court say about this? I will re
peat what I hpve said earlier, so that 
the House may be in a position to 
judge whether the interpretation of 
the hon. Law Minister is correct or 
the interpretation put by the Supreme 
Court is correct. There, the Supreme 
Court says:

“This Court had no occasion to 
consider whether the elected candi
date could be said to have authoris
ed any expenditure by knowingly 
taking advantage of the services of 
these persons because no such argu
ment was advanced before the 
Court. Tr fact, such an argument 
cou’d not plnusib'y be advanced 
because salaries paid by the father 
to these persons were not for the 
purpose of working in connection 
with the election ”

After one or iwo lines, the Supreme 
<>)urt has said

“This decision do<ks not, therefore 
run eonlrary to what we have 
said,"

No plea oi thii. kind had been 
taken in that case, in the Rananjaya 
Sindh vs. Baijnath Singh case, and the 
Supreme Court has held that no such 
plea could have been plausibly taken 
in that case. So, that is the position 
And the Supreme Court has asserted 
that it does not go against the judg
ment that thtv had delivered.

Coming to Eam Dayal vs. Brijraj 
Singh and others, the question arose 
n&B&bcfr a *****in expenditure Incur*

red by the Maharaja of Gwalior and 
the Rajmatr* could bo •saict to bo an 
expenditure in connection with the 
election of the a  ndidate The Court 
had pointed out

‘In the absence of any connec
tion ' I  w o u l d  l i k e  to l a y  t̂rese 
on this.

“In t h e  a b s e n c e  o r  a n y  c o n n e t  Lion 
carried on by the Maharaja and the 
Rajmata with the candidature of 
Brijraj Singh, it is impossible to 
hold thai any expenditure was in
curred bv Brijraj Singh which was 
liable to be included in the election 
expenses of the first respondent”

Further the Court had said:
"We agree with the High Court 

that under section 77(1) only the 
expenditure incurred or authorised 
by the candidate himself or by hte 
election agent is required to be in
cluded in the account or return of 
election expenses and thus expen
ses incurred by any other agent or 
person without anything more need 
not be included in the account or 
return . .*• and so on.

My humble submission is that, if there 
could be any connection established 
between the canvassing activities car
ried on by the Maharaja and the Raj- 
m?ta, then the Court wou’d have held 
that that was an expenditure which 
shouVl be included in the account of 
thr* candidate. These are the words of 
the judgment which I am quoting:

"But in the absence of any sudi 
connection between the expenditure 
incurred between the canvassing 
activities carried out by the Maha
raja and the Rajmata with the can* 
didature of Brijraj Singh, it is im
possible to hold that any expendi
ture was incurred by Brijraj 
Singh.”

Now, would not the hon. Law Minister 
agree with me that if the Supreme 
Court found that there was a nexu* 
between the two, then, it would bam  
been proper tor the Supreme C ourt*
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hold m that casi also that the expen
diture should be put down to the ac
count of the candidate? These are the 
points of the Supreme Court’s judg
ment (Interruptions) What’  Now, 
*you are a lawyer in disuse

So, Sir, h< tp what has been happen, 
ing is that the hon Law Minister has 
been conveniently ignoring all these 
important observations of the Sup- 
erme Court and he has been only going 
in the direction m which his Party has 
asked him to go because of the reasons 
which have been mentioned by manv 
of my hon friends

Now, he had laid a great store bv 
the judgment in the case of V. Raja- 
gopal Rao vs N. G. Ranga, May I 
point out in that very connection what 

the Court has to say? Here, the first 
question related to a publication 
brought out in connection with the 
candidature of a particular person 
There, the Supreme Court says:

“If it is a publication bv a person 
other than the candidate or his elec - 
tion agent, the consent of the candi
date or his election agent must be 
established before the charge is held 
proved Proof of express consent is 
not necessary”

Now, this is the point on which I 
' would like to lay stress Thp Court 

says;

“Proof of express consent is not 
necessary. Inference of such a con
sent may be raised from the cir
cumstances ”

here is also a case of implied 
inference, implied authorisation. When 
that could arise in the case of a pub
lication, it should stand to reason that 
it could arise in the case of an expen
diture also, If the whole question... 
(Interruptions) Mr. Rao, don’t behave 
like persons who have completely 
mortgaged their legal knowledge to 
their parties.

Now. if that could be in the matlei 
of a publication, why should it not? 
The authorisation can be implied iti 
the case of a publication. The authori
sation cannot be implied in the ease 
of an expenditure of other kind? Is 
that tht submission of my hon. friend? 
Tb^n tb  ̂ c tion arose in that very 
case Rajagopal Rao vs N G, Ranga 
and the Court observed:

“Towards the boarding and lodg
ing expenses of workers,, it appears 
Simha Jagannatham, President of the 
District Swatantra Party paid ^  
5000 and Rs 1200 after the 
election. It was proved by evidence 
that the Party office was in the hou*e 
of Simha Jagannatham. The workeis 
were lodged and boarded in a plate 
called1 Sri Venkateswara Board
ing and Lodging at Srikakulam ’*

Now, if it could be proved again m 
this casr that the boarding and lodgnrf 
did take place in the house of the 
District Swatantra Party Chief, my 
submi««ion is that the whole amount 
could have been credited into the 
account Ox the election of the candi
date That beinp the position in the 
case of Rajagopal Rao us. N G 
Ranga—m the other câ -e I have 
pointed out that in thP case of a 
publication thev accept that there can 
be implied authorisation, not neces
sarily expi ess — where the court has 
he I'* that there was no evidence to 
shew that this expenditure of the 
hoarding and lodging was incurred in 
the house of the District Swatantra 
Paity President and, therefore, it 
could not bo put down to the account 
of the candidate But, if it could be 
proved, then, of course, my submis
sion is that it could have been inclu
ded in the election account of the 
candidate. So, whichever case the 
hon. Law Minister has cited, he has 
not done justice to the observations 
made by the hon. Court and I think 
that thereby hr has tried to complete
ly distort the meaning of the Judg
ments on which the Supreme Court 
has relied. The Law M&nfcter said 
that the Court has to go by til* lan
guage of ttre statute. All the time
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been telling to tae country is that the 
court has to interpret the laws in terms 
ot the ethos and the spirit of society 
and so on. That is what they have 
betn telling the country an the time. 
But in this case they want their own 
philosophy. It is not the supreme c'Ourt 
which has imported a philosophy into 
this th:ng. It is the philosophy of cor
ruption which the ruling party wants 
to :rnport into this thing. It is a philo
sophy of, I again say, corruption. What 
else can I say? There could not be any 
other correct philosophy except that 
of the supreme court. which philosophy 
it relied upon, to interpret the law in 
thi� connection. 

Having said this. I would iike the 
hor:. Minister to consider whether now 
th,o candidate as such does not disap
ne;r in a sense altogether in the mat
ter of expenditure. If a candidate 
shc-ws only zero expenditure and all 
thP exuenditure is shown to be incurred 
bv the party, the hon. Law Mini�ter 
wo:ild sav it is according to law. Is 
that the --�pirit o! the law w'hich you 
want us to appreciate? 

SHRI B. V. NAIK: That is a mathe
matical absurdity. 

SHRI SHYAMNANDAN MISHRA: 
Now the party takes the place of the 
candidate in the matter of expendi--

--iure. And what would the party 
mean? The party would mean, in 
effeffct. an agency of moneybags and 
capitafists. It can't be anything else. 
You are placing the party in that posi· 
tion where it' can spent amounts, limit
less amounts. I should say, on a candi
date. The Minister has said this yes
terday. He said that election petitions 
involve members of the opposition as 
well. Did any opposition party ap
oroach the Minister to come forward 
�th this amendment? No. But yet 
he said, election petitions are not only 
concerning the ruling party but that 
members of the opposition as well are 
involved in it. I woufd say that this 
sympathy of the Law Minister so far 
as the members of the opposition are 
concerned, is misplaced and this is 
totally uncalled for. 

Sir. let me make it clear on behalf 
of the entire opposition that no opposi
tion party seeks this amendment at all. 
If it did involve, then again, he has not 
answered the question which I had 
raised earlier on. Why did you not 
consult the opposition parties before 
the promulgation of this ordinance? Did 
you think it fit to consult the members 
of the opposition when you wanted to 
promulgate an ordinance on smug
gling? But when it comes to protec
ting the political smuggling you 
do this, because you want to pro
tect this very thing_ Otherwise what 
is the reason for this at all? In a vital 
matter of election with which the Par
liament of India ought to be concerned 
more than anybodyel'se there you did 
not think fit to consult the Opposition. 
Why? The Opposition could have been 
versuaded by your point of view or it 
could not have been persuaded as it was 
in the case of smugglers. 

It is abundantly clear that they seem 
to be determined to make the bal!ot
box equivalent of the chest box of the 
ruling party. That is their plain inten
tion. - Earlier a candidate's dis-honesty 
r.ould make a nonsense of the ceiling 
Iaw on expenditure nciw the party is 
being asked to supplement the dis
honesty of an individual candidatP, that 
is the plain meaning of this amend
ment. The Law Minister asks us to 
believe that the Government is keen 
to bring about reforms in the election 
system. If that is the proof of their 
keenness, I must say, we will have 
absolutely nothing to do with the re
forms they have in their mind. 

The decision of the ruling party to 
do away with the ban on company do-
nations is indeed an indication that the 
ruling party wants to amass as much 
money as it is possible for them. They 
will produce oniy a certificate of mi. :3 
lakhs from these businessmen wherea.: 
they would have got from them under 
the counter Rs. 2 crores. 
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If the hon. Law Minister and his 

party are really serious about the elec
tion reform then may I ask him why 
did not his party support 1.he suggestion 
for putting a ceiling on the expenditure 
to be incurred by the party. We had 
all suggested that the party also should 
be obliged to file el'etcion returns. If 
you w-ere serious why did not your 
party support that suggestion in the 
.Joint &lect Committee itself. 

Finally, I would say that the hon. 
Law Minister has also not answered the 
point about discrimination that is imp
liecl in this law. Why didn't you pru
tect the election of Shri Chawla? Can 
any law be based on discrimination? 
That is what You are doing. 

This is aU only augmenting the heat 
waves of their words. So far as ideo
logical postures are concerned they do 
not mean anything serious. It is also 

a clear violation of the law of ceiling 
on election expenditure. This makes 
a complete nonsense of this. I V\'Ould 
say if the Election Commission and the 
Government of India really want to 
exercise a check on corrupt practices 
then why should not the Election Com
mission organise intensive and effective 
checks in about hundred constituencies 
in which the high-ups and the affluent 
persons are involved. 

If that is done, I think that we exer
cise an effective check on the corrupt 
practices in election. But, this Election 
Commission consists of persons who 
have been bred up in that tradition of 
bureaucracy'." That cannot be expected 
to go against them. We have absolu
tely no faith in such an Election Com
mission. Why has the Government not 
been coming forward with a measure 

which will expand the Election Com
mission? That is the question to which 
the hon. Law Minister has not answer
ed. What stands in your way in ('X
panding the Elecfion Commission? We 
simply have faith in one man Election 

Commission. But, that one l\Iember
Elcction Commission is alway� 
under your patronage. So, I would 
sulmit tlwt we cannot support this 
measure which we consider to be the 
greatest on-slaught on our democracy 
and we oppose it with all the strength 
operate in the other stages of this Bill 
becau�e they go by the strength of the 
majority. So, let it be mnde clear that 
we, from the Opposition. ,,·ould not 
cooperate in other stages of this Bill 
because it is clear that they want to 
go by the steamroller majority on the 
strength-on the physical number-in 
this House-which we would not suo
port. 

MR. DEPUTY-SPEAKER : I shall 
now put this Resolution moved by Shri 
Mishra first to the House. 

The question is: 

, "This House disapproves of the 
Representation of the People 
(Amendment) Ordinance, 1974 (Ordi
nance No. 13 of 1974) promulgated by 
the President on the 19th October. 
1974." 

The motion was negatived 

MR. DEPUTY-SPEAKER: N'ow. I 
shall put the motion moved by Shri H. 
R. Gokha1e to the House 

MR. DEPUTY-SPEAKER: The ques
tion is: 

"That the Bill further to amend the 
Representation of the People Act, 

1951, be taken into consideration." 

The motion was adopted. 

Clcmse 2-(Amendment of Act 43 of 
1951) 

MR. DEPUTY-SPEAKER: Now we 
take up clause by clause consideration. 
There are a number of amendments 
tabled by various Members. 
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SHRI SAMAR' GUHA: May I move? 

MR. DEPUTY-SPEAKER : I shall go 
step by step. Several hon. MemberR 
are not moving their amendments. Mr. 
Guha, arc you moving".' 

SHRI SANJ:AR GUHA: I move: 

''Page ).-

ofter line 17, insert-

'·Provided that a political party 
or any other association or body of 
persons or any individual with 
prior consent of the candidate dec
lared the amount of election ex
penditure apportioned for the said 
candidate within tenth day after 
his nomination paper is accepted as 
valid by the appropriate authority 
and 1'1at such exnenditure remain
ed with fifteen per cent in excess 
of the permissible Iimit of election 
expenditure of a candidate in ac
cordance with relevant provisions 
of the Representation of the Peo
ple Act. 1951." (14) 

Page 1, line 18.-

after "Provided" must further" (15) 

SHRI SUR'ENDRA MOHANTY 
tKendrapara) : Sir, I beg to move: 

Page 2-

a�er line 10� insert-

"Provided further than nothing 
contained in this Explanation shall 
11.pply to the cases pending in any 
court or tribunal on the commence
ment of the Representation of the 
People (Amendment) Act. 1974" 
(26) 

SHRI KRISHNA CHANDRA HAL
DER: Sir, I beg to move: 

Page 1-

after line 17, insert-

"Provided that the total amount 
of expenditure incurred or autho-

rised by the canctidate or by his 
election agent and the expenses 
incurred or autho,ised in connec
tion with the e!ection of the said 

candidate, by a political party, 
or by any other association or 
body of persons or by any indivi
dual. shall not in any event exceed 
Rs. 3R.OOO /- and Rs. 10.000 I - tor 
a Parliam�ntary constituency and 
a State Le.,;islative Asserr',ly con..
tituency :respectively within any of 
the States and R's. 15,000/- for a 

Parliamentary constituency within 
any Union Te··ritory. Such am,unt 
in all the ca�es shall be inclu.iive 
of any expenses incurred towards 
posters and all other publicity ma
terials distributed and transport of 
any kind viz .. road, ;.iir or wat�r." 
(28) 

Page 1. line 18. -

after "Provided" insert "further" 
(29) 

SHRI BHOGENDRA JHA: Si:. I 

beg to move: 

··Page 1, lines 13 and 14,-

0mit "or by any other associa.uou 
or body of persons or by any indi

vidual (other than the candi.d.i.te 
or his election agent)" (30) 

*SHRI KRISHNA CHANDRA HAL

DER: Mr. Deputy Speaker, Sir. I have 
moved amendment to Clause 2. I have 
suggested that at Page 1 after line 17 
the following may be inserted:.-

"Provided that the t0tal amount" of 
expenditure incurred or authorised 
by the candidate or by his elect10n 
agent and the expenses incurred or 
authorised in connection with the 
election of the sai(i candidate oy a 
political party or by any other asso
ciation or body of persons or by any 
individual,, shall not' in any ev>-,nt 
exceed Rs. 35,000/- and Rs. 10,000/ .. 
a Parliamentary constituency amt a 
State Legislative Assembly consti
tuency respectively within any of 
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the States and Rs. 15,000/- for a 
Parliamentary constituency within 
any Union Territory. Such amount 
in ail the cases shall be inclusive 
of any expenses incurred towards 
posters and all other publicity 
materials distributed and transport 
ol any kind viz., read air/or water.”

I have also suggested that alter line 
1$, alter the word “provided” the word 
“further" be inserted.

Sir, the leaders of the Opposition 
Parties have already put forward their 
irrefutable arguments to prove how 
the passage of this Bill will encourage 
the moneyed people and they alone will 
have a smooth entry into this House 
while the poorer people will have prac
tically no chance to come to this House 
anti a& such I will not reiterate that 
argument once again I would, how
ever. stress that after this Bill is pass- 
e<i the entire election system will be 
dominated by money power. This mo
ney power will have an unfettered free
dom to weild its unethical influence 
and elections would be a mockery. My 
friend Shri Joshi has rightly pointed 
out that the very foundation of demo
cracy will be shaken because hereafter, 
the candidate with enormous financial 
resources will always have an edge 
over those who lack them. The “Lok 
Sabha” can never be a House of true 
representatives of the People, but it 
would be a House of the representatives 
of the moneyed people. Sir, Democracy 
i» described as a “Government” of the 
people, for the people and by the peo
ple'* but alter this Bill is passed it 
would whol/y change the concept of 
democracy in our country. It would 
then be a Government of the moneyed 
people, by the moneyed and for the 
moneyed people”.

The representative of the agri
cultural labourers, cultivators and the 
working class can hardly find a place 
in this House. Sir, X could support the 
Minister If he had introduced an 
amending legislation which sought to

lower the voting age to 18, if it Sought 
to introduce proportional representation
m oar electoral system, if it provided 
the right to recall to the electorate, if 
it provided that use of vehicles would 
be banned within a certain distance 
from the polling booth on the polling 
rate, or if it provided that m  oomp- 
faints from the candidates and opposi
tion parties that some rigging had taken 
place,* the Government would automa
tically order a repolling in that cons
tituency but far from all the Gov
ernment have brought forward a Bill 
which will only encourage the play of 
money and black money into politics. 
Today the concept of “one leader” “one 
party” is being propagated by the ruling 
party. The country is bemg pushed 
towards dictatorship. For all these 
reasons 1 have suggested some statutory 
limit through my amendments and I 
would urge the House to accept them.

SHRI SHYAMNANDAN MISHRA: 
We do not give our co-operation to 
this. We are walking out.
Shri Shyamnandan Mishra and some 
other hon. members then left the 

House
SHRI BHOGENDRA JHA: I have

moved amendment No. 30. I hope at 
this stage the hon. Minister will accept 
U. I have not moved the other two 
amendments in my name. I have omit
ted the last one because I think it creat
es a controversy.

As the Minister has said, the Supreme 
Court has given some interpretation to 
the Representation of the People Act, 
section 77 and because of that a situa
tion has arisen and by this BUI he is 
trying to restore the status quo ante. 
By this amendment. I seek to omit “or 
by any other association or body of 
persons or by any individual (other than 
the candidate or his election agent)”/ 
Otherwise, this will simply open the 
floodgates and openly legalise corrup
tion, expenditure of black money etc. 
This should be the concern not only of 
us but of the entire House, of all those 
who have been elected by the people. 
We axe concerned with defending and 
protecting democracy; but we a** oat
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strong enough to do it alone. That is 
why I say this is the concern of all those 
interested on this or that side. 1 ap
p e a l  t o  the hon. Member that he should 
accept my amendment. This should 
also be his concern. I am not doing 
it for to sake of propaganda. 1 mean 
it very seriously. He should also do 
likewise.

SHRI H. R. GOKHALE: I am not 
able to accept his amendment. I ap
preciate his argument. But I would 
say that when the election law is 
amended, we shall keep this in mind 
and see if anything can be done.

SHRI KRISHNA CHANDRA HAL- 
DAR: I am also working out.

Shri Krishna Chandra Haidar left the 
House.

SHRI BOGENDRA JHA: Is it an 
assurance?

SHRI II. R GOKHALF/ It is not an 
assurance.

MR. DEPUTY-SPEAKER: It is an
assurance to consider.

SHE! H. R. GOKHALE: I said that 
we could consider it at that time.

MR. DEPUTY-SPEAKER: I shall
put all the amendments to clause 2 
together.

Amendments Nos. 14, 15, 26, 28, 29.
and 30 were put and negatived.

MR. DEPUTY-SPEAKER: The ques
tion is:

‘That clause 2 stand part of the
Bill.”

The motion was adopted.

Clauses 2 was added to the JB'H-

Clauses 3 and 1, the Enacting For
mula and the Title were added to the 

Bill. >

SHRI H. R. GOKHALE: Sir, I beg 
to move:

“That the Bill be passed” .

SHRI P. G. MAVALANKAR: The
hon. Law Minister in so many words 
said during the second reading stage 
that even if this House had to do cer
tain things and the appeal sent to 
Court, Parliament itself can do many 
things for making elections more fair 
and more free. I hope he will try and 
bring together all the Opposition Lea
ders and a few Independents with 
a view to have some meaningful dis
cussion for making elections freer and 
fairer and less expensive. Let him 
arrange a meeting as early as possi
ble. I want to make this appeal to 
him.

SHRI H. R GOKHALE: This was 
an appeal.

MR. DEPUTY-SPEAKER: The ques
tion is:

“That the Bill be passed.”
Thp motion was adopted.

The Lok Sabha then adjourned till 
Eleven of the Clock on Tue$4ay, De
cember 17, 1974 Agrahayapia 26, 1896 

(Saka).
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